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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

AT THE WESTERN ZONAL BENCH AT PUNE

ORIGINAL APPLICATION NO. 202 OF 2024 (WZ)

IN THE MATTER OF:

Janaksinh Khushas inh Parmar

VERSUS

MoEF&CC, through Secretary & O1's.

INDEX

...Applicant

...Respondents

Sr. Nos. PARTICULARS (s) Page Nos .

2.

/-----1-- - -.- - -.. - ..----.- -.- _--
1. Affidavit-in-Reply on behalf of

Respondent No(s) 5 & 6 alongwi th I "'~"

supporting affidavit.
1--- - .. .._··1-- ---- ---- - - _ .._ - -:- -·_- - - 1

Annexure R-l: A copy ofthe FIR dated

14.08.2016 against the Applicant III

Crime No. 136/2016 registered at

Vejalpur Police Station dated

14.08.2016 for offences punishable

under Section(s) 384, 386, 387 , 388,

389, 506(2) and 120-B of the Ind ian

Penal Code, 1860.
[-- --..1--- - - --- - - -- - ..---..·..........-·....---

3. Annexure R-2: A copy of the

chargesheet dated 17.01.2017 2017 for S$-&1
offences committed under Section(s )

1 ..1. ._ _ _ • • • - _-••- - -
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r-- - l -3-84, 506(2) and 120-B against the

I Applicant

4. Annexure R-3

newspapers cuttings

Copies of

indicating the '8"" 7"
malpractices resorted to by the

Applicant

5. Ann exure R-4 " , .~ : A copy of the

Google Earth satellite images in/around

April 2020.

71

6. Annexu re

Certificate

R-5: A copy of the

of Incorporation dated

03.03.2022 of Respondent No.5.

Annexure R-6: A copy of the Sale

Deed dated 16.12.2022 between the

Respondent No. 6 and the erstwhile

landowners.

Annexure R-7: A cop y of the

Application for Environmental

Clearance preferred by the Respondents

dated 28.10.2022

7.

8,

9. Annex ure R-8: A copy of the query

raised by the SEIAA dated 11.01.2023

10.

11.

Annexure R-9: A copy of the re­

submissio n of proposal dated

23 .01.2023 filed by the Respondents.

Annexure R-I O: A copy of the

acceptance of the proposal ' by SEIAA

and forwarded to State Level Expert
t1$'
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Appraisal

Gujarat.

Committee ("SEAC"),

13.

f------ -----!---~.-.....--.---
12. Annexure R-ll : A copy of the

acceptance of the proposal by SEAC
1-------1 ---- - --. ---- - --<-----1

Annexure R-12: A copy of the Minutes

of the 6591h meeting of the SEAC dated

24.07.2023 .
._--_._------- -------

14. Annexure R-13 A copy of the Raja
~OO

Chitthi dated 15.12.2023 granting

Development permission to commence

construction of the Project to the

Respondents
~-----+--------------_·_·_·-----I-----I-/-~-".I· .:

15. Annexure R-14 A copy of the minutes

of 7451h meeting of the SEAC dated ~/-­

20.12.2023

16. Annexure R-15 A copy of the Minutes

of the 11671h meeting of SEIAA dated

19.02.2024
1- - - ------1----- -- ----- --- .--- --.-------.

17. Annexure R-16 A copy of the Minutes
~3~-2.J7

of 790tl1 meeting of the SEAC dated

05.03.2024
f-----if---- ---------------- -I-- -

',..-.

18. Annexure R-17 A copy of the Minutes

of 1211st meeting of SEIAA, Gujarat

dated 15.05.2024

19. Annexure R-18 A copy of the
2'4 ,-.lS'"

Environmental Clearance dated

31.05,2024

......exure R-19 A copy of the Consent 2.S'3':

Establish dated 04.09.2024 granted
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by the Gujarat Pollution Control Board

to the Respondents
- - _•.." .__.__...._- "

---~-_...•._---_._--~---" -~...•_"--
21. Vakalatnama~ 6 ..1I'(tJ,. ttb~"

22. Proof of Service
"

~~lt ... l.S'
"" '~'S7 I
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MR. AASTIK DHINGRA [D/2249/20 17]

MR. CHlRAG NAYAK[D/2673/202 1]
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I

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

AT THE WESTERN ZONAL BENCH AT PUNE

ORIGINAL APPLICATION NO. 202 OF 2024 (WZ)

IN THE MATTER OF:

Janaksinh Khushasinh Parmar ...Applicant

VERSUS

MoEF&CC, through Secretary & Ors. ...Respondents

Page 6 of 29

I. I have perused the copy of the captioned Origina l

I, Rupesh Balwantbhai Brahmbhatt, S/o- Late Balwant Bhai, aged

about 53 years, the Authorised Signatory of Respondent No.5 &

6 Company, having their registered office at B Safal House, behind

Mirch Masala Restaurant, Pakwan Cross Road, S.G. Highway

Ahmedabad, Gujarat - 380054, do hereby solemnly and

affirm and states as follows :

("OA") as well as all relevant files and records pertaining I'h "" ,(" t :..\

and I am conversant with the facts and circumstances leading to

the filing ofthe OA and I am competent and authorised to file this

Affidavit-in-Reply on behalf of the Respondent No(s) 5 & 6

("R espondents").

II. I specifically deny all the averments, statements and submissions

made in the OA, save and except those which are specifically

admitted here in under by me. It is further subm itted that non­

dealing or non-denying of any averment, statement or submission

of the OA, may not be construed as admission or acceptance by
THOTHMAll AND COMMERCIAL REAL ESTATE PYT.LTD.

~~D SI6NATORY
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the Respondents . I seek leave from thus Hon'ble Tribunal to file

further Affidav it, if required, in the interests ofj ustice.

III. This Hori' ble Tribunal vide its order dated 14. I0.2024 issued

Notice to the Respondents. On 04,12.2024, the Respondents were

represented and inter alia time was sought to file the present

Affidavit-in-reply,

IV. Before delving further, it is important to note that the present lis

is initiated by the Applicant to prejudice the Respondents and to

obs truct the construction of the Project. The Applicant has filed

the present OA with an ulterior motive to extort financial benefit

and also to tarn ish the goodwill of the Project Proponent. It is the

hu mble submission of the Respondents herein that the Applicant

has app roached this Hon 'ble Tribunal with unclean hands, with

mala fide intentions by levelling false and baseless allegations

against the project , It is pertinent to highlight that the Applica nt '~ '~' :'-~"::-: '';;.
-:" tr- N r:" ~:

has a criminal case pen ding aga inst him for Em earli er attempt W-::~ (.J/ d~ \ U/ ',\ \
" r.\"~ ) 1-: ' If' '"'V \\

I I R I I . I . I ,j!' f 1 I ~ . "~ . 1- -1J
1aI'a SS t 1C . esponcents i erein anc extort money 111 t i e proces1,; , ~b f '$"':'i" ('::)~.~I/() '..-< \\

I ~;.: .. ~? o .. ·)~ ·I \S· ~..?- t
is the most humbl e submission of the R espond ents that W~';. 4$}\~:>"''' it J'

Applicant has Ii led this Application with a mala/ide intention aS~~, 0i:;~~<::>~)
thus this Application is liable to be dismissed on this ground ~~~;;.;;:/

alon e.

V. The manageme nt of the Respondents are reputable and welI­

established law-abiding real estate developers in Ahmedabad,

They are respected as one of the leading names in both the

comme rcial and residential construction sectors. The

Respondents through various projects including the present

project has co ntributed positiv ely to the economy of the region ,

The Project Proponent has pain staking built a dis tinguished

reputation in the marke t, consistently adhering to the laws of the

land in PUrSuthoWMla eir legi timate business interests. Therefore,
LANDCOMMERCIAL REAL ESTATE PVT.IJD, Page 7 of 29
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(ii)

J

before responding to the baseless and false allegations made by

the Petitioner against the Respondents, it is imperative to go

through the brief factual background as stated hereinbelow-

VI. BRIEF FACTUAL MATRIX

(i) 14.08.2016 - the Applicant attempted to extort money from the

Authorised Signatory of the Project Proponent - Mr. Rupesh

Brahmabatt, pertaining to a different project, leading to the

registration of an FIR against him in Crime No. 136/2016

registered at Vejalpur Police Station dated 14.08.2016 for

offences punishable under Section(s) 384 , 386, 387 , 388 , 389,

506(2) and 120-B of the Indian Penal Code, 1860 ("IPC"). A
- ...- .

copy of the FIR dated 14.08.2016 is marked and annexed -,.,. , ~;" I~! ,".
, ' \ I. ~ <;----~; ..-.~ :~ ,/ '

herewith as ANNEXURE R-l. .:' '. ~ / ~,1 : , '1 " ," 1 ,

17.01.2017 - The Applicant was arrested on 25.10.2016, a~d"id~·.<~;i~~~;:}» :~·~·~";
u : : \ "',' _ '::0: ' "/;0- .() ~ J

chargesheet was filed on 17.01.2017 for offences commit~~~~ ·( .~ ".9.<~:;~:" )";"/\' '\ ;ir~ -::' .' /> '\., ,. II

under Section(s) 384, 506(2) and 120-B. A copy of t I\'0<:~"1' 0F-~ ~{Y~::~:? '"'::., ... \ ' / ; ,

chargesheet dated 17.01.2017 is marked and annexed herewith .....::-~:=;;:;~...-e-:

as ANNEXURE R-2.

(iii) Certain newspapers cuttings indicating the malpractices

resorted to by the Applicant is marked and annexed herewith

as ANNEXURE R-3.

(iv) April 2020 - Images obtained from Google Earth ofthe Subject

Plot in April 2020 i.e., prior to the purchase made by

Respondent No.5, it can be seen that there have never been

any trees in the Subject Plot. A copy of the Google Earth

satellite images is marked and annexed herewith as

ANNEXURE R-4.

(v) 03.03.2022 - Respondent No.5 was incorporated having its

registered o1lmOOrlAfl.tAMffbMicrlf~fidnAT~vf.UD.rces Pvt Ltd, R R

~~ED SIGNATORY . Page 8 of29
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Hoi sery Bui lding, Shree Laxmi Woollen Mills Estate, Dr. E.

Moses Road, Mahalaxmi, Mumbai, Mah arashtra, India ­

4000 I 1. A copy of the Certificate of Incorporation dated

03 .03 .2022 is marked and annexed herewith as ANNEXURE

R-5.

(vi) 07.05.2022 - Agreements to Sellcame to be executed between

Respondent No .6 (Purchaser) and certain sellers with respect

to Plot No. 117 forming part of Town Planning Scheme No.4

(Umra-South), Block No. 94- 18/a+ 18/b, 94 (Part) (erstwhile

survey no . 76) Village - Althan, Taluka: Majura, District ­

Surat, Gujarat ("Subject Plot")

(vii) 16.12.2022 - Sale Deed was executed between Respondent

No.6 and the said sellers with respect to the Subject Plot. A

ANNEXURE R-7.

(vi ii)

(ix)

copy of the Sale Deed dated 16.12.2022 is marked and annexed
~ ;::::~-~-:.::::

herewi th as ANNEXURE R-6 . / :~"8 ~ f io >. ':-"

28.10.2022 - Application for Environmental Clearance ("EG~;\>~1~~~~~~:' · .: .
./ ' I! ..~ > (' ." ~t "\ } / . \. i: "':"1 ")f ' ''' \~ ' / ' ' ~V , < ,} , 0...-{ ..... ' \1

of the Subiect Plot for construction of a Ma ll ("prOJCCt':r:h:!o '(-J "'-1/.>-'6'.1J.-- I'
J \ '}.. ' "'' ~~ :J I . " I\ -;.': <-::..9 , .,~ .:(). o ¥,'

preferred by the Respondents . A copy of the Application rbI<~\ '2...(;.(-;" / .;_. / /
\\ . -,~l" ~.? ;/",~, ,,'.II

EC dated 28.10.2022 IS marked and annexed herewith a~~t'I ' rr '\' ",,:<\ >.1/'
.,,~~ \.' f' \ >/ '

,,~:::-::=-:;.:;-:,,;- ::.....

11.01.2023 - The State Level Environment Impact Assessment

Authority ("SEIAA"), Gujarat raised queries w.r.t the Project

being constructed. A copy of the query raised by the SEIAA

dated 11 .01 .2023 is marked and annexed herewith as

Page 9 of29

ANNEXU R E R-8.

(x) 23.01.2023 - Pursuant to the above, the Res pondents re­

submitted the proposal. A copy of the re-submission of

proposal dated 23 .01.2023 is marked and annexed herewith as

ANNEXURE R-9.

THOTH MAll ANDCOMMERCIAL REAL ESTATE PVT.LTD.

0r.c8L
'-f1DIRECTO
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(xi) 23.01.2023 - On the even date, the proposal was accepted by

SEIAA and forwarded to State Level Expert Appraisal

Committee ("SEAC"), Gujarat. A copy is marked and annexed

herewith as ANNEXURE R-IO.

(xii) 24.01.2023 - The Proposal was accepted by the SEAC . A copy

of the acceptance of the proposal by SEAC is marked and

annexed herewith as ANNEXURE R-ll.

(xiii) 24.07.2023 - The application for EC was enlisted in Agenda

659111 meeting of the SEAC. A copy of the Minutes of the 659111

meeting ofthe SEAC dated 24.07.2023 is marked and annexed

herewith as ANNEXURE R-12.
..; .. -- ~. J

(xiv) 15.12.2023 - In the interregnum, Development permission to ~;:. \.<.;,~2 'J" ~~:' ;:':~' · " .
commence construct ion of the Project was granted to the .', '.~.' .\ , :>...}>:-., \', :'

Respondents by the Surat Municipal Corporation. It is'.\ : :} <:.~~~~.;~:::!~~:~'?) " -',i.- ,:
noteworthy that Condition No. 6 of the permission stated that i, ~~.;:~~;i>~~~~~>~$:~~~/
"Environment Clearance N.O c. shall have 10 be submitted <:~~>}.,

before the construction up to the Plinth Level. " Meaning, the

preliminary construction-related activity of excavation carried

out by the Respondents prior to receipt of the EC as alleged by

the Applicant is compliant with the condition stipulated in the

Raja Chitthi/Development Permission. A copy of the Raja

Chitthi dated 15.12 .2023 is marked and annexed herewith as

ANNEXl.JRE R-13.

(xv) 20.12.2023 - SEAC, Gujarat recommended the Project for

granting of EC through minutes of the 745111 SEAC Gujarat

meeting. A copy of the minutes of 745111 meeting of the SEAC

dated 20.12.2023 is marked and annexed herewith as

ANNEXURE R-14.

(xvi) 19.02.2024 - The Project was considered in 1167111 SEIAA

Meeting SEIAA G4jarat wherein the SEIAA Meeting
. THOTH MAll AND COM MtRCIAl RtAl mATE PYIlTD.

Page 10 of 29
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(xix)

,
deferred back the EC to SEAC. A copy of the Minutes of the

1167th SEIAA meeting dated 19.02.2024 is marked and

annexed herewith as ANNEXURE R-15.

(xv ii) 05.03.2024 - The Project's Application for EC was again

enlisted in Agenda at S.No. 18 in 790 th meeting of the SEAC.

In the meeting it was decided to ' recommend the Project to

SEIAA, Gujarat for grant ofEC. A copy of the Minutes of790th

meeting dated 05.03.2024 is marked and anne xed herewith as

ANNEXURE R -16.

(xviii) 15.05.2024 - Enl isted again in Agenda at S. No. 7 in 1211st

meeting of SEIAA, Gujarat. In the meeting EC was granted to _>;;_ ': ;~ -::::::'"
.-;/ >,t. M, 'X' ,

the Project by SEIAA, Gujarat. A copy of the Minutes .9':·._~/·\:' ,

121 1st meeting dated 15.05.2024 is marked and annex~Q f /~>,> (;::;~". "'-;~')~';.(\\
I • . ,'( , <~ vr: -" ,,~ , <:.. ~11 . /' I

.;ool., : \ -r", ....0 .y '6' v ~

herewith as ANNEXURE R-17. ,\ :;,::'- \ .v. (~.~.,':? >,:~,~"1() ¥ . J

, -,-;-< <-; "''1; /,i
31.05.2024 - EC was granted to the Respondents by tll~~~l. ~l<~., /,.' <'....::I~!jll',' /ur ~v /f/
M oEF& CC . A copy ofthe EC dated 31.05.2024 is marked and<~~~;f/

annexed herewith as ANNEXU RE R- 18.

(xx) A ugust 2024 - Meanwhile, in August 2024, the authorised

signatory of the Respondent was constrained to write a letter to

the Investigating Officer/Police Sub-Inspector, Crime Branch,

Ahmedabad addressing the Applicant 's continued harassment

through false representations and complaints to various

authorities, aimed solely at harassing and pressuring the

Respondents.

(xxi) 04.09.2024 - Con sent to Establish ("CTE") was granted by the

Gujarat Po llution Control Board on 04.0 9.20 24 to the

Respondents. A copy of the CTE dated 04.09.2024 is marked

and annexed herewith as ANNEXURE R-1 9.

THOTH MAll AND COMMERCIALREAL ESTATE PYILTD,

~~~ED SIGNATORY
Page 11 of 29
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7

VII. REPLY ON MERITS

(1) The Applicant is a nefarious alld calltankerous litigallt who has
approached this NOll 'hie Tribunal willi mala (ide illtentions and
also has no locus to file the DreSen! OA

(i) It is stated that the presen t litigation is vexatious, frivo lous and

spurious and has been filed only with the intention to harass

the Respondents. In Dr. Budhi Kota Suhharao l'. K

Parasaran, reported in AIR 1996 SC 2687, the Hon'ble

Supreme Court observed that ,

"No litigant has a right to unlimited drought on the Court
time and public money in order to get his affa irs settled in
the manner he wishes. However, access to justice should not
be misused as a licence 10 me Inisconceived Clnd tJ-ivo!ous
petitions. "

[Emphasis Suppl ied]

(ii) In 2016, the Applicant attempted to extort mon ey from the

Authorised Signatory of the Project - Mr. Rupesh Brahmabau> . '..<;'i ..,.. !~i: ~~:.·.
/ 1"' ~..... , ~~---_.:,~ t' ..J .

in relation to a different project of the same managemeri( )/~.l; \ .:) ' \'~~\~

leading to the registration of an FIR against him in Crime ~. ~t.¥\i. '+;~i;~~~)~ \
, , '-, 1 ". , ..A ....') / .

136/2016 registered at Vejalpur Police Station da·t~ ;.?' '. \ '?" / /-ft
>.\ .,;/ ;' < , -:',.d' / ~;.... / .,

14.08.2016 for offences punishable under Section(s) 384, 3 8 6;~.EJ.!~~.-;,,;( ·

387, 388, 389, 506(2) and 120-B of the Indi an Penal Code, .-.._.~.

1860 ("IPC"). The Applicant was arrested on 25.10 .2016, and

a chargesheet was filed on 17.01.2017 for offence s committed

under Section(s) 384, 506(2) and 120-B. Whil e the Applicant

is currently out on bail , the facts surrounding the case highlight

his tendencies to intimidate and extort, rather than seek bona

fide redressal of grievances.

(iii) The Applicant ' s conduct and track record raises ser ious doubts

about his qoo~timlroMME~hAlt~'t~A1t4Wtffi~the present OA. His
Page 12 of29
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(v)

pnor conduct, including criminal acts of extortion and

intimidation, demonstrates that he has resorted to unscrupulous

means to furthe r his vested and personal interests. It is evident

that the Applicant has approached this Hon'ble Tribunal not

with genuine environmental concerns but with a mala fide

intent to exert pressure and malign the Respondents .

(iv) . Recently, in August 2024, the authorised signatory of the

Respondent was constrained to write a letter to the

Investigating Officer/Police Sub-Inspector, Crime Branch,

Ahmedabad addressing the Applicant's continued harassment

through false representations and complaints to various

authorities, aimed solely at pressuring the Respondents. These

activit ies, including lodging frivolous complaints with the .,; ~::_>:..-. - :::./...;::~_,

.:r:'\ -¥ !'oJ 0)' ..;,
Income Tax Department, Gujarat Pollution Control Board, an~i? ('Y,)""''--N' 4\":-

(,1 _J/ o n Y,»; :
~, ~ ,.. 'j;~: U t ......-.) •

other agencies, that further highlight the Applicant 's malicicl~~:JJ/~::)J) /'~'::~~;''q :,)~ ~
. t; f/' ~ i l '"f:.) q7·'f:~ St fy I I

intent. .\ '?~ \ . <:;~ Q '?..;;.;>',>-"'o ~ i

It is pertinent to highlight that no construction has commenc~:d ':~~~{~;>:~~'"/'''
.~< , r n F\·\~\~

on the Subject Plot; the activiti es undertaken thus far are "~~_~~.:?~

limited to excavation (pre-construction activity) and the

installat ion of fencing (however, with the prior permission of

authority which is dealt with in the following paragraphs).

(vi) No t a single resident from the locality has ever lodged a

complaint before any authority citing pollution or violation on

the part of Respondent No. 5 and not even a discomfort has

been reported. There is not a single iota of evidence on how the

Respondents have cause d any nuisance to the public at large

but only to the Applicant.

(vii) Thus, it would not be wrong to state that the present OA is a

result of the personal vengeance being wreaked by the

Applicarnf()rmlJ1llt!-~lRMlm1lQmfSm1!~~tTg, Applicant has moved

CJ)", .~ Page 13 of29
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this Hon 'ble Tribunal to settle his personal goals and such

practices must be deprecated and curbed at the outset. The

conduct of the Applicant must be nipped at the bud itself by

imposing heaving costs . At the outset, the application deserves

to be dismissed.

(2) The claim of relief to direct prosecution against the
Respondents does 110t {allll/uler the plllTiew o{the pOWel'S exercised
hy the !ion 'hie NGT

(i) The Applicant, in the GA, has inter alia sought the following ,::: :.-- - .--~ - ' "',
/ / 0. .j'< N ·· -.

prayer / / (~ \ :)...----<() ".' -"
, / i "" ' ", I /~ lP ....-, I" \ '

I.'~ ': .,-/<, _;:"/ -:..0 . ' -, ~:>.. .,
"B. Direct the registration of an FIR against Respondent" ,'/~: ? (,<"',,: ;, " ;,~ , \" ... '
No.5 for providing false particulars and submitting forged .~ ( (: .:> '-:; :.~<t- ) -r- >: :

documents to obtain the Environmental Clearance. Further, .. ' ,\ ":; , . ~. /~;

to initiate prosecution under the Environment ProtectiOl~ ': _ ' ;:)'~,. ":> ~~>:.<'1::';-, ~/>,' • ~.".._ -- .. \ ... J

Act agains t Respondent No. 5 and Respondent no.6 for '~-.: ."::;::::::....9F ~~\';. : :'>
committing environmental violations, including ' --::::::::; " ';.1'

unauthorized fe lling of trees, illegal excavation,
commencing large scale construction activities pending the
environmental clearance, fa ilure to abide by the rules
governing dust mitigation measures, furnishing f alse and
misleading information to obtain Environment clearance
and misrepresentation of water usage, cement usage and
waste disposal. "

[Emphasis Supplied]

(ii) It is important to note that Section(s) 14 and 15 ofthe NGT Act

dealing with the jurisdiction of the Hon 'bl e NGT in terms

stipulate that the Hon 'ble NGT has jurisdiction "over all civil

cases " involving such questions arising out of the enactments

spec ified under Schedule 1. In other words, the Hon 'ble NGT

has jurisdiction only vis-a-vis civil cases. Thus, seeking relief

as mentioned above is clearly beyond the jurisdiction of

Hon'ble NGT as circumscribed in Section(s) 14 and 15 of the

•

THOTHMAll AND(OMME~REAl ESTATEPYIlTD.
tj2pc:-B'- )

DIRECTG / AUTHORI SED SIGNATORY
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'0
NOT Act and therefore, the OA filed by the Applicant warrants

dismissal in limine.

(3) Th e Applicallt doe ....· 110t qualifi}as ([ "victim " ullder Sectioll / 5
o{llre N GT A CI which i....' .....tated as below:

"Section 15: Relief, compensation and restitution "
1) The Tribunal may, by an order, provide ,»-
(a) reliefand compensation to the victims ofpollution and other
environmental damage arising under the enactments specified in
the Schedule I (including accident occurring while handling any
hazardous substance),'
(b) fo r restitution ofproperty damaged;
(c)f or restitution ofthe environmentfor such area or areas, as the
Tribunal may think fit ... "

Section 15 of the NOT Act. The OA fails to mention any

(i)

(ii)

It is crucial to emphasize that any claim of relief in the form of /;.~;;~7··~~~.
"" O"~) . <j 0 './ .-.---- "

. " . . " 1/' / .-' tfl --....: /' ,,,
compensation or damages can only be sought by a victim a~/" I)-" /i' '?;. 'tj' '\, y .;,

.. -,.'1 (7 '.~. ' ;" \ •• \;f' -1.J -.\' l .~ 0 ........." ~·t "/J \)
defin ed under Section 15 of the NOT Act. 1( ;;~:'.~· · f<:.:;5';;:~~~'Z;:~>!... )...< ii
On a bare reading of the provision, it could be ascertained th~t :'~ . '.~:<.::/ ',:, /' {!. j/;

\ '\ ~ (6 ' ,...... J -\\, /v~ " '; ~ ~~ ~~ I i

no individual other than the victim can claim reliefs under \ :;;/. 0;:-\:' ~\~~" ;::Y
:::-.. ·..I r \ \'. ~ ..- '
............:...... . / '

-..:;...---=-~":. . »

instance of victimization resulting from the alleged violation.

Rather, the allegations made in the OA are only premised on

jeopardizing the Respondents without indicating any actual

environmental damage caused.

(iii) Moreover, the Applicant has failed to show any causal link

between the alleged actions of the Respondent and the

purported damage caused. It is again reiterated that the

Applicant fails to qualify as a victim and there is no substantial

harm caused to the envi ronment inasmuch as the Respondents

are making every effort to abide by the environmental norms

dur ing the process of developing the Project.

THOTHMAll ANDCOM/mC/At REAL ESTATE PVT.lTD.
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(ii)

Jl

(4) Tlte a/legation oU l/ega/ tree [ellillg is baseless {[ Il d speculative
(i) The Applicant alleges that Respondents have purportedl y

engaged in blatant violations of environmental regul ations,

especially the Saurashtra Fell ing of Trees (Infliction of

Punishment) Act, 1951 ("1951 AcC), and the EC conditions.

It is further alleged that Respondent N o. 5 commenced

indiscriminate tree felling, excavation, and construction

act ivities on the site of the proposed Thoth Mall in Surat

("Project") without obtaining the requisite permissions. The

Applicant has annexed satellite imagery and data from the

Parivesh portal, asserting that these act ions allegedly caused

ecological harm and violated the undertaking submitted dur ing .-;?:;::-:~_.. :~ ;, ~~:' :.
'/ C) . l i»: .

the EC process. /.:.'/ '._ ~..-----;..--.......u...: .:
1/ '\:' ,/ . l . r "-......,. "-

It is essential to emphasize that the allegations of tree fellin~1;~/:~~~ ...~~;.,~~~~r/) \;;~~\\

far from being true , are whimsical and speculative. Th~\?J '"1~;;~~%;';J~"" :
response to the said allegation is stated hereinbelow: ">\ :.'~ ..... ' .~-, , ' '~><

\ ~\ ~ ; ' 't ,.'::-::-: ~~ : ...." "~; • ' .I >t..

' .~, ( ) :. \ . -~ . »,

(a) The Applicant's as sertion th at "trees were felled" " '~:: ,~::.,.... "'~ .

without prior permission is factually incorrect. It is

pertinent to note that as per Section 2 (c) the 1951 Act

"tree" is defined as follows ;

"Section 2: Interpretation
{ ..}
[(c) "tree" shall not include shrubs, bushes and such
other varieties as may be notified by Government by
notification in the Official Gazette} "

[Emphasis Supplied]

(b) The 1951 Act specifically refers to "trees" and does not

extend to "shr ubs" or " bushes" . As can be seen from the

images annexed by the Applicant, the Subject Plot had

shrubs, bushes, and other sparse vegetation that cann ot be

classified as trees. In fact, the nature of the subject plot is

Non-AgriYMJ~mJjal as 0p..Qosed to Forest Land. Therefore,
AL AND COAIMfRClAL REAL ESTATE PVllTD. Page 16 of 29
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there was no requirement to obtain permission before

cutting down the bushes and thus, there is no breach of

provisions of the 1951 Act much less any alleged breach of

EC condition.

(c) The Applicant veh emently alleges that the Respondent has

violated EC condition for purportedly failing to seek

permission before felling trees. It is again reiterated that

there were no trees on the Subject Plot, but shrubs and

bushes at best and clearing them is a common practice for

site preparation and does not constitute tree felling. It is

settled law that mere bushes are not akin to trees as held bv

the Hon'ble Calcutta High Court in State o(West Bengal v.

Mir Fakir M ohammad reported in AIR 19 77 Cal 29 which ,.-:;~?;':::=:::-::"-':~ ,
,' /f, ,'>: I~\ I ~.

/.;' \o J " 0 '
was further upheld by the Hon 'ble Supreme Court ofIndia /;~~~,?'--;jJ~:\

in Mir Fakir M oh d. v. State of West Bengal reported ill f l~.r. '/r.'~'1~ 'f'C(>.\~(;"'« ? \. } ~'
I . ' ... ' " ~ "y . -<If •. I ...~ A: -; - ~<O 6 OJ...?

AIR 1978 SC 1072. The Hon'ble Calcutta High Court vidd \ :~;. '~L/~~:"-V:> -':1\ I .tt J
\ .:.:::~ _ ,-?.,t. ';~,,", I ; .
\\ r, 't,1~ l..'" "t. :J

its order dated 21.07.1976 held tha t, \~>/" r\ , ;~(/~ ~';"
" t f " • .... '~ . ti ;~ \ \..... ,.If. "::
11. [oo.j Tree according to this Dictionary means a "'.:::::..-.:::.:;-:" .,,~.: ; '"

woody perennial plant having a single usu. elongate
main stem generally with few or no branches on its
lower parts. In Pocket Oxford Dictionary "tree " has
been described as a perennial plant with single 'woody
selfsupporting stem called the trunk usu. unbranched
[or some distance above ground. According to
{he Chamber's Dictionary "tree " is a large plant with
a single branched woody trunk. An orchard. theref ore,
means a garden of trees. A question again arises
whether hamboos and p lantain or banana p lants can
be called trees. To show the nature of tree as
dist ingu ishedfrom other kinds of p lants Mr. Pal relies
upon the "Text Book ofBotany " by H. Mukherjee, 6th
Edn. meantfor college students. At page 49 ofthe book
it is stated that nature of stem and its branches often
determine the typ es ofplants. Thus, the denomination
ofplants into herbs, shrubs, and trees is mainly based
on the woody nature lind size (~l the stem. A ccording

mOTH MALL ANDCOAl/mOAL REALESTATE PVT.LTD. Page 17 of 29
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)3

10 the author, herbs are 101 ',1 growing plants with
tender stems which are J(sll([/~J) no! JII O(){~ I' . In some

perennia l herbs l VOO((V tissues may develop with age.
Plan ts 'which live f or a number of years are called
perennials. The perennial herbs send out sub-aerial
shootsfor vegetative and reproductive purpos es once a
year during the periodsfavourablefor growth. Shrubs
have been described as small, perennial H'OO{~V plants
without a main trunk. China rose, Gardenia, etc. ere
examples of this type. "Trees" are described as taller
and more robust than the shrubs. Their main axis
remains unbranched for some distance above the
ground and forms trunk. Mango, Tamarind Banyan
etc. are given as examples oftrees. [. ..]"

[Emphasis Supplied]

Therefore, the allegation that the Respondent cut trees

without prior approval of the concerned authority under the

1951 act and that such felling of trees has caused ecological '-=:'::~"
~- - -~

damage is without basis inasmuch as no trees existed on the J~;':::()~) -,." IV::>'
Ii '"'\" '::'''--- " -0 .

. :f 10 ' / ':' -s '-: " .-"" ' ,Subject Plot. /I ::''(/:.,-.';'': ,;..~":l>. . 'y:':
II - ..... ( " A. G· , - '1' \ .... 1 '

(d) It is further stated that Respondent No. 5 became the ownd~l' ~~, ~~~~;~;,~~:~~~S;.;) ~.~:. ,J;
ri\ " ' ,.- ,) ,!

of the Subject Plot vide Sale Deed(s) dated ]6.12.202_\ ~~~~\~~'~\ ~/.... -?: /
~\ / " ' - <----;'. ,, '. .,~. ~;/

executed between Respondent No. 5 and the erstwhil e '~~OF I~\t'\ ,i ~' ,;;>. ,
'-.. -' -: :- :.-;-' -r.". . - :>.

owner. It is pertinent to apprise the Hon 'ble Tribunal that

from the images obtained from Google Earth of the Subject

Plot in April 2020 i.e., before the purchase made by

Respondent No.5, it can be seen that the Subject Plot has

always been a barren land with any sparse vegetation on it.

This further substantiates the subm ission of the

Respondents that no trees ever existed on the Subject Plot,

and thus , allegations of tree felling or environmental

violations against Respondent No. 5 are both baseless and

unjustified.

mOTH MAll AND COMMEGAL REAL ESTATE PVT. lTD.
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(e) It is further submitted that the Applicant has fa iled to

prov ide any credible ev idence or independent verificat ion

from any competent authority that confirms the existence of

trees or the allegation of felling/chopping of trees on the

Subject Plot.

(f) Moreover, during the pendency of the present lis,

Respondent No . 5 has successfully obtained EC

(Identification No. EC24B038GJ110727) from the

MoEF&CC dated 31 .05.2024 pursuant to the

recommendation made by the SEAC , Gujarat vide its e-mail

dated 16.04.202 4 based on the decision taken during the

meeting dated 05.03.2024 . A Consent to Establish also

came to be granted by the Guj arat Pollution Control Board

on 04:09.2024 . If the allegations of the Applicant were true, ..~/~:::':-~-'~"':~" "
.1-;/ : J '- I V0 .

it would not have been possible for Respond ent No. 5 to/'~ \: :>~. ".,:\ ':
// : ,, ' /J}, ")-;;;:."<t L ~F ''\

secure such statutory cle arances , which invol ve rigoro(tk~...~(f~"?'{;~;:2.2:~-:" .~;\." \\
fI :--;; ' -='. ' ,~, ">'1' '~. "">£' -... P

scrutiny and assessment by the concerned authorit ies . The~'y~? ;.~ ~::':':~~ "Yo ~ /.
".\ ./t~ '\~S -=-"', / ',:

clearances, granted after thorough evaluation, sUbstantiate,\~::~0;:-W.'f;:l'
that the project com plies with all environmental norms and ~.~~. ;:".-::-

regulations, the reby discrediting the Applicant's baseless

claims.

(g) The Respondents have stri ctly adhered to the conditions of

the EC. The EC requires prior permission for tree fell ing,

but since no trees existed on the Subject Plot, this conditi on

does not appl y in the present case . The Subject Plot also

does not contain any flora classified as protected,

endangered, or ecologically significant under applicable

laws, such as the Wildlife Protection Act, 1972, or

notifications under the Environment Protection Act, 1986.

THOTH I~R(IAl REAL fSTATf PVllTD.
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(h) Additionally , Respondent No, 5 is acti vely undertak ing all

nec essary mea sures to develop a gree n belt aro un d the

Subject Plot in compl iance with the EC condition s. As a

reputed developer with a proven track record of regul atory

adherence, the Respondent has remained full y compliant at

every stage, The baseless allegations of malice and non­

compliance appear to be a deliberate attempt to prejudice

the Respondent 's interests and tarnish its reputation.

(i) The Respondents have acted in good faith by conducting

due diligence prior to initiating any preparatory wo rk on the

Subject Plot. This includes obtaining all relevant

permissions and adh ering to legal requirements. Even

assuming (without admitting) that shrubs or bushes were

cle ared, such activi ties do not lead to any substantial
---==--... ~....

environmental impact or harm that would attract regulatOry~,·~::~V-':::· '~,
,,'/ ,, ' ,.. I t ' j ' ::. (.~ C ",

consequences. The Applicant has filed the present case wiq~;\-:-/~~ ,,~/\\

I jid . d 1 b I . Thi //'6'/',,\,;;. (;> '-;;< -.:=, '?J\\rna a le intent to e ay or 0 struct t re project. IS iIS:'/" . <~~j ' -t "\::5::.~. ;0~( _,/ ;;
!, t . "", <~; \ ~ ~:~• .'--::",_\.,f;r ·~~i...' I;:~ ~. J t

evident from the speculative and baseless nature of tl;:~.::~.~~\ ,. ,~<>;;;:\ I,~/ , '1' /
11 ' hi h 1 k bstanti f . '. " " ' ; ," " '1; ... 1/a egations, w IC ac any su stantive proo , >,. ' ,/ ' ;:~_..:.... --~::""\.. \ ( ,

\, ~ ~ J ,i}~~ \ 't\t \ J ' ,.( .
(j) As mentioned earlier, the Respondent has obtained valid " ,:,,,>~., ~~.~=-;. \:; ;'(."

permissions from the municipal and local development

authorities before commencing the excavation and

preliminary work, which are competent bodies to regu late

land use and development. These authorities have not raised

any objections regarding alleged tree felling or

environmental harm. Therefore , in these circumstances, the

reli efs sought by the Appl icant in the OA cannot be granted.

THOTH MALL AND COMMERCIAL REAL ESTATE PVT. LTD.
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'"
(5) The daim that Responden t N o, 5 excavated soil and begall

cOllstrUc/ioll )IIi /huut prior (/[JpJ'oJ1f1f is lIIJ[o/l/uJed and devoid o[
merit

(i) The allegation that Respondent No.5 illegally excavated soil

and commenced construction lacks any evidentiary basis.

Without prejudice, the activities carried out before obtaining

BC, if any, were limited to preparatory work and did not

amount to full-fledged construction. The Appl icant has failed

to demonstrate actual environmental harm or produce any

credi ble and independent evidence to support its claims .

(ii) Be that as it may, the allegations of illegal excavation and

construction are specious and do not hold water inter alia for

the following reasons,

a. In the present case, a Raja Chithi is issued by the Surat

Municipal Corporation under Section(s) /~-=-~~,
/~/ '''\I) -oX ~/ -, :~"

29(1 )(i)/29(1 )(iii), 34, 49(i)(b) of Gujarat TOWI}f'~!I~.~0~C~ \\

PI . dUb D 1 A 1976 d d / -: ', //.». r,~· ~' \")7' \,annmg an r an eve opment ct, ,an un sr-:I \ ';.v·.;: ·c ',:'?" ; \ - 'OJ \1
II ~" \'" o . • , 0<) /~ \

Section(s) 253 and 254 of Bombay Provincial MunicipHl :: :~ <;;~:::i\;:'\>?~ --<:r
\ \ \ ~ ~, ~ ~,

'. \ '";::. ~i.' \:~1 l'~ /'

Corporation Act, 1949 granted Respondent No. 5 the \".1> ,.. ':', :";':.<\(-.f
':... t- 1\,·I ,J ./'

permission to develop the Subject Plot. .. >; ;;"

b. The Raja Chithi (at Condition No.6) permits

construction up to the plinth level, subject to the

submission of EC and NOC before proceeding further.

This allowance demonstrates that the competent

munic ipal authority has considered the project 's

preliminary compliance and granted provisional

permission for initial stages of construction, including

excavation and construction up to the plinth level.

c. In fact, Respondent No.5 has successfully obtained both

the EC and CTE even before
THOTH MAll AND COMMERCIAl REAl ESTATE PVT. lTD.
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J7

construction. It is important to note that the Respondent

No.5 has not commenced construction even as on date,

but has only cleared the Subject Plot of vegetation and is

currently carrying out excavation thereon . This further

underscores the Respondent's commitment to adhering

to statutory and environmental regulations. By securing

these approvals proactively, the Respondent has

demonstrated good faith and ensured full compliance

with all applicable legal and procedural requirements,

leaving no room for allegations of illegality or non­

compliance.

d. It is also a settled position in law that construction

activity up to 20,000 sq. mt. of built-up area can be ,/.-::::;:-::-='-::'- :: : "

/~.,:C\ .~ /V '!

carried out by a Project Proponent without obtaining /I:~~:'~-;'~{:-!~;:;~~'.'''

prior EC, even where the overall project size is in excess!! . / ..<;\';:'.,/~;>~/;~:\ Y>':"
of 20,000 sq. mt. The Hon 'hie Bombay High Court ha},\~ '"'!~~?f;}) --:)
upheld the aforesaid position in the case of Saumya . " ..t~ ~=--\ ::;"</,. '~""'/

"::-. . n J- I' · ' . ' " /
.:,::.... ' .J .. ... , '" " ~ ./ .

Buildcon Pvt. Ltd. vs. Union of India and Others ''; :~ '- . ~j:

reported in (2013) see Online BOM 405. In fact, this

Hon' ble Tribunal expressed the opinion in this regard in

Appeal No. 2612020 (WZ) (Mr. Ajay Jaiwantrao

Bhosale vs. Union of India and Others) that till a

project proponent exceeds 20,000 sq.mt. construct ion

area, no EC would be required. Thu s, the preliminary

work ofexcavation carried out by Respondent No.5 prior

to receipt ofEC dated 3 l" May, 2024 cannot be alleged

to be in vio lation of environmental laws.

Page 22 of 29
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(ii)

'8

(i) UnsulZp urted and Speculative allegations bv the Applicant:

(a) The Applicant' s reliance on generalized norms or

assumptions to calculate cement consumption IS

speculative and not supported by any authoritative or

project-specific data. Moreover, the Applicant has failed

to substantiate how the alleged discrepancy in cement

consumption has caused any environmental harm or non­

compliance with BC conditions and on what basis does the

applicant qualify to be a construction expert who can

make such sweeping statements.

(b) The allegations of misrepresentation or fraud must be

backed by concrete evidence of harm or adverse impact.

In the absence of demons trated environmental

degradation or violation of specific BC conditions, the
~.;::::.:.-::=.-~- "

claims of misrepresentation are speculati ve and //~'"' ~ NO':~'
~/ ( ....':J /" ' \

unwarranted. l -..)/ .y tfJ> "1 ~~,
// , .... . .. / f~ ~') 1'-1 ' ). 4 .....( \ ','
i; .::", / ' .'~;, C(:~\~)' 1:-, ~" .

Lack oj' correlation between allegations and acluat Y. i "~:< ' :1i.?/ ..:{:-''<9~;.ytl; ......... ;
environmental harm: . --::. \ GJ:·;J,':':P,2>"0 J '~ I

,.'~'\ ',,- ~-;<;~. , / '<:"To- Ii
. . .' . ,.~_;.. ~..r:»; "\ /~:

(a) The essence of compliance with BC conditions is to ,,// ' () f~:-\~~;'~'>/
- .-. - _ .•,--.~_::: :•.,.I

mitigate potential environmental impacts and ensure

public welfare. The Applicant has not demonstrated any

specific instance where the alleged discrepancies in

cement consumption or other project details have resulted

in actual harm to the environment. Mere reliance on

hypothetical calculat ions or assumptions without any

tangible evidence of adverse environmental impact cannot

form the basis for attributing non-compliance or

misrepresentation to the Respo ndents.

THOTHMAll AND COMMERCIAL REAL ESTATE PVILTD.
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IX

(iii) Misplaced blame on State Authorities: The Applicant 's

allegation of failure by the authorities to enforce EC conditions

IS unwarranted. The regu latory framework provides

mechanisms for addressing deviations from approved plans,

including seeking fresh ECs for modifications. The

Respondents are actively engaged in following these

mechanisms, and there is no evidence to suggest neg ligence or

leniency by the authorities. The Applicant's assertion of

"dangerous precedent" is speculative and not supported by

facts.

(iv) lrrelevClnc)J o(Reports relied upon b}Jthe Applicant:

(a) The reports and norms cited by the Applicant, being generic

in nature, do not consider the specific characteristics, design

changes, and scope of the Project at hand. The Respondents

submit that project-specific details, including compliance <; ::-~:::::':~i';":~:.~:.
ij,,0 IV r .

. h EC di . bId b d ff . J"/' " t' ...,,-- -. , 0 ...Wit con itrons, must e eva uate ase on 0 lela ' <' •••• ;,/ d ' "~ /' .
/1 ."'t........ . /"i -,-. °r 'j') \- ; :

records and assessments rather than reliance on genera li1e.·'db.:1·/::i.:?'.(;<..:.\i~ ....~? , )~~.: : .
q .. ~ -. ( . .'"'; ~. _'./-", (., r>. '... .

or speculative reports. \\ ':;: .'~<\ >:" \» '0 '/'. -{: /
.:t ( \ ,, \ .. ~ :> . ' '' ~l ,: :

• • \ ....; «. '-.. ':-,:~':., / ' -.:, 1/
(b) Cement consumption estimates have been based on the::\~~' Ot:"-\'S"'\;)::::::/ '

structural engineer's design based on architectural plans, in -.;::-~:;.:,::: ,;::;....:;..

compliance with prescribed building codes and industry

standards,

(v) .Mall Cons truction differs fi'om other building constr uctions
like Residential Buildings/ Q[fices etc.:

(a) It is submitted that Mall construction vastly differ s from

Residential! Offices in many aspects, thereby significantly

reducing the cement consumption. The important

differences lie in materials used, a typical mall layout,

construction techniques and other environmental

conservation measures proposed to be adopted by the
THOTH MAll AND COMMERCIAl'REAl ESTATE PYIlTD.
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Project Proponent, which include the following: (i)

internal -walling will consist of glass walls & dry walls,

(ii) dry-cladding will be carried out instead of wet­

cladding, (iii) some areas are included in the BUA but are

actually 'S kylight' and 'Atrium ' areas which are built not

in RCC but with other translucent materials, (iv) the Mall

facade will predominantly comprise of glass and

aluminium surfaces, (v) modern construction techniques

involving minimal usages of cement mortars are proposed

to be used, (vi) slab dimensions will be optimised using

PT Slab technology etc. (vii) for plaster and PCC (plain

cement concrete) requirements , 10% to 20% Flyash will

be used at all times further reducing cement consumption3;:Y~;:;:'-;-:A7::"'- ':~
//' ,... S) "0· ' ,

(viii) gypsum plaster will substitute cement plasterliq.~-~· .~: . ~:-:;" " "
'/ ., . ~1 ) 'fA', d"l r'

I /."71" 'J,.,. 1- '
many places ; (ix) tiling shall be fixed with glue liai1cJf <~~~:,/;~ .:~o '?(~ . /~. \\

~ 1 :'::;:: I . t.-~ /\ {!,.. ,~)) '~s' -y~ ~ ! t

bonding agents instead of cement mix; (x) external plist€l:\ '-;::~ .?;:/.\ ')~) ~s ]
, , . ..~ :,..:>. 'b ' 'I

areas will be very much reduced in the Mall due\~v·~ ".;.:~~:.~:.~.. t/
."'" / (j'" ~- \\~ \..: f ;/-, r ,..~

substantial glazing and glass facade areas , '~=-,,;_._f

(b) Most importantly, the Project Proponent does not propose

to install and operate a batching plant at the construction

site, but instead proposes to use RMC (Ready Mix

Concrete), which will significantly reduce the cement

requirement.

(7) The a/legation of misrepresenting tlte actual consumption o{
water is untenable

(i) The Applicant 's claim that the water usage during construction

is grossly underreported is based on generalized benchmarks

and speculative calcu lations. It is submitted that the projected
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2.1

approved by expert bodies, taking into account the water­

saving measures incorporated into the project.

(ii) Localized construction practices, material specifications, and

the adoption of water-efficient techniques significantly

influence water consumption. The benchmarks cited by the

Applicant, derived from studies conducted in other regions, fail

to account for these variables and are therefore inapplicable to

the present case.

(iii) The Applicant's reliance on studies such as those by Bardhan

and Choudhuri to calculate water consumption is misplaced.

These studies were conducted in regions with vastly different

climatic, geographic, and construction conditions. The findings /:/;';:::;-N-'-- .; ....-: ',',
/, ' ¥ 0', "-

of such studies cannot be blindly applied to a project in Sllr~f~~7~~ /-:S---/1~>'" '
fl ....., . ' .1' :\u
.! " "<$:..'" ):/ ' » ,

without factoring in local variables. /:'r ei i 1:.',9, uu'<~~ .f),,!.> .~

(iv) Local Context: A project's water requirements vary wid'e19~ (.<~:~;/~"~?!c/ ) l , " I

':. . ! \ \ "'\ '" , , " .:1 ~. ,I : •

across regions depending on multiple geographical factors that ':}>:>_'_~~~:':~ ~~~" '-"'-. . / at: \" .
are local in nature. For e.g. Projects being executed in Dry . ~<-::-::::.. .~ ;~~-::; ...:-" :. '
climates have a substantially higher curing water demand to

ensure proper setting of concrete and to avoid crack formation

as compared to Humid climates.

(v) The Project Proponent's site has a very high water-table level

and as such construction requires much lesser than n0TI11al

quantities of water. In fact, the project requires constant

dewatering and contracts worth over Rs. 1 crore have already

been awarded for the dewatering activity.

(vi) There has been no miscalculation in estimated water

requirements by the Project Proponent and the freshwater

requirements are being met by tankers as envisaged during EC

submissions.

IHO)HMA~~AlfPVT.llO.
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(i)

(ii)

(vii) Also, the Project Proponent does not propose to install and

operate a batching plant at the construction site, but instead

proposes to use RMC (Ready Mix Concrete), hence a

substantial portion of the water demand is reduced on site .

(viii) Thus, the above explained differences in techniques, materials,

climatic conditions, conservation measures, etc . which are

unique to the Mall and which the Applicant is ignorant of, will

result in substantia lly lower consumption of cement and water.

Hence, the Applicant' s allegations in this regard with reliance

on a generic study are completely irrelevant, misleading and

baseless.

(8) Commitment to ellvirollmental compliance reflected ill past
projects

The Respondents have an unblemished history of adhering to ---- ~--:.:- -'.
.~,q * IV <<,~

environmental norms, which is further evidenced by the . <-~~~r" '\

extensive environmentally beneficial initiatives undertaken in ,::2,1,c,s;;;~o, >;\\
its previ ous projects. The commitment to environmental \ :c;~:';;~~2L- -:j
compliance and sustainability has been a cornerstone of the ~~ '?-4'1""F t.,n . ,.

;"'" \ ,~ \ ~;:::' ,:/
Proj ect Proponent's operations. .'-..=:::::-:::..;:........"

In past projects, the Respondents have implemented measures

which are environmentally benign and goes much beyond just

mere compliance of either the EC conditions or the existing

statutory framew ork. Illustratively, in the Projects namely ,

Glade One and Rethal Greens, the Respo ndents have executed

large-scale afforestation drives , adoption of renewable energy

technologies, efficient waste management systems, and the

installation of advanced rainwater harvesting mechanisms.

(iii) Such initiatives serve as a testament to the Respondents'

commit~~tffi.~iWEYl1ilt<Pmrrmetween developmental
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THOlH MAl~~'RCI~ AJ'f PYT. LTD.

~~~?ft 2
DIRECTO I AUTHORISED SIGNATORY

needs and ecological balance. Therefore, the present

allegations, which lack substantive evidence and are aimed at

maligning the Respondents' reputation, must be viewed as

baseless and devoid of merit. The Respondents' longstanding

record ofcompliance and proactive environmental stewardship

unequivocally demonstrates its good faith and responsible

conduct.

(9) Respondents' commitment to environmental compliance

(i) The Respondents remain committed to adhering to the

conditions ofEC and the applicable environmental regulations.

Any deviations or modifications to the project have been or

will be addressed through appropriate regulatory mechanisms,

including the submission of applications for revised ECs.

In view of the above submissions, it is therefore prayed that this

Hon'ble National Green Tribunal may be pleased to dismiss the OA

No. 202 of 2024 (WZ) with exemplary costs and pass such order or

orders as the Hon'ble National Green Tribunal may deem fit and

proper in the circumstances of the case.

?~;-~;~::. <;
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BEFORE THE NATIONAL GREEN TRIBlJNAL~ / "
j ,

AT THE WESTERN ZONAL BENCH AT PUNEI l ,":
} ~

ORIGINAL APPLI CATION NO. 202 OF 2024 \1

IN THE MATTER OF:

JANAKISINH KUSHAL SINH PARMAR
Versus

MIN ISTRY OF ENVIRONMENT,
FOREST, AND CLIMATE CHANGE
& ORS.

AFFIDAVIT

. . .PETITIONER

. .. RESPONDENTS

Affidavit of Shri Rupesh Balwantbhai Brahmbhatt (Authorized

Representative of the Respondent No.5 and 6), aged about 53 years,

S/o- Late Balwant Bhai, Rio - 3, Rambaug, Bh. Kamavati Club,

Mahma dpura Road, Bopal, Ahmedabad, Gujarat - 380058, the above

name deponent do hereby takes oath and states as under:

I. I say that I am the Authorized Representative of the Respondent No.5

and Respondent No.6 in the present Petition and I am aware with the

facts and circumstances of the case and as such, I am competent to

depose the present affidavit.

2. I say that the accompanying Rep ly/Counter is drafted by the counsels

under my instruc tions, the contents whereof may be read as part and

parcel of the present affidavit which are not repeated herein for the sake

of brevity.

3. I say that I have read the contents of the accompanying application and

I affirm the same to be true and correct to best of my knowledge and
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belief as well as based on the records avai lable with the Respondent

Companies or are available in pub lic domain.

VERIFICATION

THOTH MAllAm~'f! TATE PYT.LTO.

J5tpo ~NT

DIRECTO R/ AU THO RI SED SIGNATORY

Verified at AhiDfdctbocJ on this 03 day of February 2025 that the

contents of the above affidavit are true correct to my knowledge and

nothing material has been concealed there from.

THOTHMAllANDCOM.N. IE RC IAl REAL~.. IE PYT. LTD.
W,{)~~ I
PE~)ON~

DIRECTOR I AUllftIRISWSIGNATORY

Sr. No .B/~.!.:-:-.I292~
~h t
S .S . Y A D AV

N o tary
Govt. o f India
0.3 /o?- ts 0.1 ~

SOL EMNLY AFFIR MED
BEFORE ME,-1 '

~~' /7
5.5. YADAV

NOTARY
GOVT . OF INDIA

c? 3 / c> .2; 1.2 ,,2:;"
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FIRST INFOR MATION REPORT OF THE COGNIZABLE
OFFENCE

(Under Section 154 of Cr. P .C.)

1. District: Ahmedabad City , Police Sta tion: Vejalpur ,

Year : 2016

14/08/2016

FIR No . I. 136/2016, Date:

2 . Act: Indian Penal Code

Section s : 384, 386,387, 388,389, 506 (2), 120B

3 . (a) Da te and time of occurren ce of Offence:

From J anuary, 2015 till today

(b) Information r eceived a t the Police Station :

14/08/2016 , Time: 21/00

(c) Stati on Diary Reference : 23 /20 16 Time: 2 1/ 05

4 . Man ner in wh ich information received: In writing

5 . Place of occurrence :

(a) Distance an d direction fro m Police S ta tion :

1 K.M. toward s East fro m Police Station

Beat: Vasna Police Ch owky

(b ) Address : In public at Mangl Tala v Hutments

Vasna, Ahmedabad

(c) In case, outside the limit of this police s tation,

then Name of Police Sta ti on

6. Comp lain ant/Informant:

9fJ
UECOPY

District :
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(a) Name : Rupeshbhai

(b) Father's Name : Balvantray Brahmbhatt

(c) Date/Year of Bir th: 45 years

(d) Nationality: Indian

(e) Passport Number. .. Da te ofI s su e of p a sspor t . . .

Place / Address of passport issuing offi ce .. ..

(f) Occupation: Business

(g) Address: 3 , Rambaug Society , Behind

Karnavati Club, Nea r Spring Valley , S arkhej ,

Ahmedabad City

7 . Deta ils of known/suspected/unknown a ccu s ed with

fu ll particulars (attach separate sheet, if n ecessary).

(1) J anaksinh Khushalsinh Parmar, residing at

26, Bhagwandasni Chali, Near Ajit Society ,

Paldi, Ahmedabad and his three to four

a s sociates

(8) Reasons for d elay in reporting by the com p lainant/

informant. ----

(9) Particulars of property stolen: ----

(10) Total value of the property stolen : -- -

(11) Inquest Report/V.D. case No. if any . ---

(12) First Information contents :

ii~f)
TRUE copy
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The facts in this case are such that at the above

place, time and date , the accused persons had

hatched criminal conspiracy for grabbing money

fro m the complainant and grabbing Rs .8 ,OO ,OOO/-

(Rupees Eight lacs) from the complainant and

thereafter, demanding Rs.25,OO,OOO/- (Rupees

Twenty Five lacs only) from the complainant and if

not paid, then administering threat and putting the

complainant under fear to implicate him in false

ca s es and administering threat to kill him by p erson

time and again , they have committed the offence

a ccordin gly .

13 . Particulars of proceedings afte r r egistering the

offen ce:

(a) Registered

inves tiga tion

the offence and started

(b) Entrusted investigation to Shri A.V . Patel ,

Police Inspector, In-charge of Surveillance

Squad. Post/Buckle No. ---

(c) Reasons for not con du ctin g investigation of the

offence.
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(d) Name of the Police Station where investigation

of the offence is transferred

District City

On reading over com pl aint to the com plainant, h e

a d m its the same to b e true and put his signatu r e

and one copy thereof is given free of cost.

Signature/thumb impression of the complainant:

Sd/ - in English

14 . Signatu re /th u m b im pression of the informant:

Sd/ - in English

15. Date of sending to the co ncern ed Hon 'ble Court:

14/08/2016 a t 21/05 hours.

Sci/ - Illegible ,
Police Sta tion Officer,

Name; Yasinkhan Pirkh an ,
Assis tant Sub Inspector ,

Buckle No.6 904

Date: 14/08/2016

My n ame is Rupes hbhai Balvantray Brahm bhatt,

aged 4 5 ye ars, Occupation : Business , Residing at 3 -
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Rambaug Society, Behind Karnavati Club, Near Spring

Valley, Sarkhej, Ahmedabad. Mo. No .9825096273

Coming in person and making declaration , I hereby

dictate the facts of my complaint that I am residing at the

above-stated address with my family and doing business

of building construction in the name of B-SAFAL

Construction Pvt. Ltd. and Chandramauli Pancholi,

Dhaval Brahmbhatt, Saumil Sharma and others are

there as Engineers. At present, I am doing rehabilitation

of hutments work pursuant to Chief Minister Housing

Scheme at Mangal Talav Hutments entrusted by the

Government and its plans are passed in May, 2015 and

Santosh Patva is our Legal Advisor for the work of these

hutments since last five years.

On entrusting the work of rehabilitation of

hutments at Lakhudi Talav by the Government in the

Month of October-2014, we had started the activities of

rehabilitation of hutments at Lakhudi Talav hutments

and in the month of April-20 15, Janaksinh Khushalsinh

Parmar, residing at 26, Bhagwandasni Chali , Near Ajit

Society, Paldi , Ahmedabad and having his office at

Nishkunj Cross Roads, Paldi had informed me through
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our legal advisor that I will implicate you in false cases b y

exciting the hutments dw ellers a gainst you by concocting

false evidence against you and implicate you in le gal

intricacy and will harass and perplex you through my

associates and if you have to s av e you rself from all these

things , then do give Rs.8 ,00 ,000j- to m e and informing

such things by my advocate Santosh Patva, I had given

Rs.8 ,00,000 j- at that time to this person and his

associates with a view to se e that this person may not

cause any harm to me and out of fear of this p erson.

Thereafter, getting the plans of r ehabilitation

scheme of Mangal Talav Hutments pursuant to Chief

Minister Housing Scheme from the government in May­

2015 , I had started the work. In the meanwhile , our

advocate Santosh Patva h ad informed me in the first

week of January-2016 that this Janaksinh Parmar meets

me time and again and states that if you h ave to

complete the work which you have started at Mangal

Talav Hutments peacefully, then do give me

Rs.25,00,000j- or else I will not allow you to com plete

this work and he talks to implicate you in false cases a n d

h ence, I h ad told this Janaksinh Parmar to meet you

personally, but I did not m eet him and hence , this
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Janaksinh Parmar had come to Mangal Talav Hutments

with his two to three associates in the last week of

January-2016 and I was present at my this site along

with my Engineer Chandramauli Pancholi and my driver

Bharatbhai Barot and other supervisors and discussing

with them about the work and at that time, Janaksinh

Parmar had come to me with his three to four associates

and had stated to me that though I have conveyed to you

through your advocate Santosh Patva, you have not sent

money and so , now I will see that as to how you will

complete your work and if you have to complete this

work, then send me the amount which I have told or else,

I will kill you by person and will make your condition

worst and had administered such threat and had gone

away from there with his associates. Thereafter, we had

planned one meeting with this Janaksinh Parmar to

create evidences against him about his such illegal

activities and to prevent the same and I myself and my

advocate Santoshbhai Patva had arranged one meeting

with this Janaksinh Parmar in the second week of

February-20 16 and myself and my advocate

Santoshbhai Patva had also arranged second meeting

after some days thereof with this Janaksinh Parmar.

Afj)
.--UE C P'{
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Thereafter, this Janaksinh Parmar had m ade a phone to

m y fri end Jigarbhai a n d shown h is d esire to m eet h im

and h e met this Janaksinh Parmar and we h ave recorded

the said m eeting in Vid eo Recorder of Sony Company and

I am producing transcript of the said r ecording.

Hence , this Janaksinh Parmar and his associates

hatching criminal conspiracy from January-201S till

today for grabbing money from m e and taking

Rs.8 ,OO ,OOO j- from m e a n d thereafter al so , he d emanded

Rs .2S,OO,OOOj- from me and administered th rea t of

implicating m e in false cases and k ill me by p erson time

and again if money is not given to him and h ence , this is

my com plaint a gainst him and his as sociates for doing

legal proceedings. My witnesses a re m y a dvocate Santosh

Patv a and Chandramauli Pancholi and Bharatbhai a n d

site supervisors and Engineers .

Thes e facts of m y complaint are true a n d correct a s

dictated by me.

Sdj - Illegible Before me,
Sdj - In English

Police Inspector,
Vej alpur Police Station ,

Ahmedabad City

************

A°t)
(TRUE COpy
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To
Addl. Chief Metropolitan Magistrate ,

Metro Court No.20 , Ghee Kanta,
Ahmedabad City

Subj ect : To ta k e the accused in judici al custody

With com plimen ts, th is is the humble rep ort of J. M.

Patel, Poli ce Sub Inspector, Crime Branch , Ahmedabad

City that ,

Janaksinh Khu sh al s in h Parmar, aged 49 years ,

r esiding at Hou se n o .2 6 , Bhagwannagarj i Chali, Near Ajit

Society , Paldi, Ahmedabad City has been arrested at

14/50 hours on 25/10/2016 in the m atter of Vejalpur

Po lic e Station I.C .R. No .136 /20 16 as p er Section 384,

506(2), 120B of the Indian Pen al Code and he h a s been

p roduced b efore this Han 'bl e Court along with arrest

m emo for taking him into judicial cu s tody and h en ce , it

is requested to take the above accused into ju dici al

custody. Date: 26 /1 0 /2016

S d / - Illegible

(J . M. Patel)
Police Su b Inspector,

Crime Branch ,
Ah medabad City
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On producing the accu sed before m e a t 14/45

hours tod ay, h e stated of not h aving any complaint

again s t the Police .

Sd/ - Illegi ble ,
Addl. Chief Metropolitan
Ma gistra te , Court No.20,

Ahmedabad

Accused and remand warrant receiv ed.

Sd/ - Illegible

***************

AlPJ)
~~~ go~
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1. Poli ce Station

ARREST MEMO

Vejalp u r Police Station

2. C. R. No. & S ection I.C.R. No.136/201 6 as p er

Section 38 4 , 506 (2 ), 120B of

the Indian Penal Code

3 . Name and a dd ress Janaksinh Khushalsin h

of the d etain ee Parmar, aged 49 years ,

Residing a t House No.2 6,

Bhagwannagar Chali , Near Ajit

Society, Paldi , Ah medabad City

4 . Da te , ti me and pl ace At 14/50 h ours on d a ted

of arrest 25 /l 0 /20 16 at D.C.B . Police

Sta tion , Gaikwad Haveli,

Ahmedabad city

5. Name and a ddres s Friend -Hitend rabhai Ra tilal

of the pers on before Patel, a ged 60 years, Residing

whom arreste d at 1/302, Shyam Shikhar

Residency , Naroda-Dahegam

Road, Naroda , Ahmedabad .

6 . Rel ation

d etainee

with Friend of detainee
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7 . Signature of Sd/ - Illegible

detainee

8. Signature of relative Sd/ - Illegible

of detainee

Sd/ - Illegible
(S . L. Chaudhary)
Police Inspector,
Crime Branch,
Ahmedabad City

Seen

Sd/ - Illegible
Addl. Chief Metropolitan
Magistrate , Court No. 20 ,

Ahmedabad

*************

A~ (j)
JJRUECOP~
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To

Addl. Chief Metropolitan Magistrate,
Metro Court No .20, Ghee Kanta,

Ahmedabad City

Subject: To grant 3 days police custody remand of the
accused

With compliments, this is the humble report of J.M.

Patel , Police Sub Inspector, Crime Branch , Ahmedabad

City that,

Janaksinh Khushalsinh Parmar, aged 49 years,

residing at House no .26, Bhagwannagarji Chali, Near Ajit

Society, Paldi , Ahmedabad City has been arrested at

14/50 hours on 25/10/2016 in the matter of Vejalpur

Police Station I.C.R. No.136/2016 as per Section 384,

506(2), 120B of the Indian Penal Code and he has been

produced before this Hon 'ble Court along with separate

report to take him in the custody of this Hon 'ble Court.

The facts in the matter of this offence are such that

the complainant of this case Shri Rupeshbhai Balvantray

Brahrnbhatt, residing at 3-Rambaug Society, Behind

Karnavati Club, Near Spring Valley, Sarkhej, Ahmedabad

has registered the above offence on 14/08/2016 at

Vejalpur Police Station giving complaint and looking to
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the s aid complaint, the com plainant of this case is doing

construction business in the n ame of B- SAFAL

con s truction Pvt. Ltd. and doing work of hutments

rehabilitation pursuant to Chief Minister Housing

Scheme. On recei p t of the work of Lakhudi Talav

Hutments rehabilitation by the Government in the month

of October-2014, h e had started the s aid work. Hence,

the accused of this case had informed the complainant

through the legal adv is or of the complainant in the

month of April , 2015 that I will implicate you in false

ca ses by excit in g the hutments dwellers against you by

concocting fals e evidence against you and implicate you

in legal intrica cy and will harass and p erplex you

through my associates and if you have to save yourself

from all these things , then do give Rs.8 ,00,000 / - to m e

which the com pl a in ant had given. Thereafter, on r eceipt

of work of hutment rehabilitation at Mangal Talav

Hutments in May-2015 from the Government, the

co mp lainant had started the said work of hutments

rehabilitation and h ence , the accu sed of this case and his

associates h ad demanded Rs .25 ,00 ,000 / - from the

complainant regarding the project of Mangal Talav

Hutments and had administered threat to create
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obstacles in h is work and to kill the complainant by

p erson if h e do not pay the said amount and h ence , the

co mplainant of this case had recorded the same in a u dio

recorder through h is wi tnesses a n d in tha t regard , the

co m plainant of this case had got registered the offence at

Vejalpur Police Station on 14/08/2016 as p er Section

3 8 4, 386, 3 87, 388, 3 8 9, 506(2) , 120B of the Indian

Penal Code and Shri V.M. Desai, Police Sub Inspector of

Vej alpu r Police Station had con du cted prelimina ry

in ve s tiga tion of the s aid offence . Thereafter, Assistant

Co mmissioner of Police , "M" Division had taken over the

said investigation a n d Shri S .L. Chaudhary, Poli ce

Inspector, Crime Bran ch , Ahmedabad City h ad taken

over investigation of this offence on the b asis of ord er

d ated 13 / 09 / 20 16 of the Commissioner of Pol ice ,

Ahmedabad City. During the investigation of this offen ce ,

findin g eviden ce of the offen ce a s p er Section 384, 506(2) ,

120 B of the Indian Pen al Code b eing m ade out a gainst

the accused of this case, P~lice Inspector Shri S .L.

Chau d hary has arrested the abo~ a ccu se d as p er the
.,.

above s ect ions .

At p resent , I a m investigating the pres ent offence as

the Investigating Officer of this case Shri S .L. Chaudhary,
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Poli ce Inspector is engaged in the inves tiga tion of so m e

other offence.

The accused of th is case is n ot disclosin g any

frui tful in formation regarding other accu sed persons

involved in this offence and wh ere h e has pla ced m on ey

received forcibly fro m the complainant of this case and

which other p ersons a re involved in committing this

offence by m aking his inquiry by a d opting ta ctic practice

and h ence, point-wise inves tigation is to be conducted as

under.

Points of rem and:

(1) The amount of Rs .8 ,OO,OOOj- grab bed by the

accused of this case forcibly from the compla inant

is yet to b e recov ered and the a ccu sed is n ot s ta ting

any fact a bout the s aid money and h ence ,

information can be ava ilable by interro gating the

accused in police cu s tody and hence , police cu s tody

remand of the accu sed is n ecessary for recovery of

the said mon ey.

(2) As stated by the com plainant in the com plain t, h e

h as s tated a fact in the complaint that other three

to four a ss ociate s of the accu sed h ad come alon g

~ tl CV
UE COpy
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with the accused arrested in this case, but the

accused is not disclosing the names of other

associates making his interrogation about their

names and the said information can be available by

making his constant interrogation keeping him in

the police custody and hence, police custody

remand of the accused is necessary to arrest them

in the m atter of this offence collecting names and

a d d res ses of other accused persons.

(3) There is possibility of involvement of other persons

in committing this offence and hence, police custody

reman d of the a ccu s ed is necessary to gather

information as to who are there behind the back of

the accused.

(4) Recording of the chitchatting done by the arrested

accused with Shri Santosh Patva, Legal Advisor of

the complainant of this case and witness Jigar

Inamdar is produced by the com plainant and

in qu iry regarding presence of the accused at the

s aid place of recording is yet to b e made and hence ,

remand of the accused is n ecessary for that inquiry.

A'P
'UE COP
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(5) There is possibility that over and above this offence ,

the accused might have committed other offences

and hence, remand of the accused is n ec essary to

make inquiry of that accu sed on that point.

Investigation on the a bove points is yet to b e done

and the arrested ac cused is not disclosing a n y fruitful

information regarding the above points and h ence, if

constant and concrete interrogation of the a ccu sed IS

made keeping him in police custody, then truth can be

gathered on all the above points and hence, the fact can

b e avail a ble regarding the money to b e seized in this

offence and about the co -accused persons and hence, it

is requested to grant 3 days police custody remand of the

accused of this case which may please be noted by Your

Honour. Date: 2 6 /1 0 /20 16

End: Copy of case diary.

Sd/- Illegible ,
(J. M. Patel)

Police Sub Inspector,
Crime Branch ,

Ahmedabad City

*************

!
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Order below remand application of the accused in the

matter ofVejalpur Police Station I.C.R. No.136/20 16

1. Perus ed the r emand application . Heard A.P .P . Sh ri

Parmar and the Investigating Officer. Heard the L.A.

Sh ri A.C. Saroj on behalf of the accu sed. Perused

case diary. Considered documentary evidence

produced on b ehal f of the accused .

2 . In this case, A.P .P. wh ile m aking su bmis sion s on

b ehalf of the Govern m ent s tates that offence a s p er

Section 384 , 386, 387, 388, 3 89, 506(2), 120B of

the Indian Penal Code h as b een registered a gainst

the accu sed . In th is case, the accused has b een

produced during the investigation only qua the

offence as p er Section 384, 5 0 6(2), 12 0B of the

Indian Penal Code at pres ent . Serious allega tions

are there again s t the accused. Rupees Eight la cs

have been grab bed administering th reat to the

co m p lainant to im plicate him in false case and

m ade demand of a n other Rupees Twenty Five la cs

and a d min istered threat that if h e will not give

m oney, then h e will kill the complainant by p erson .
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Economic offence h as been co m mitted with

planning. Recovery is ye t to b e m ade in this ca se .

Investigation of other as s ocia tes is to b e m ade . He

has p rayed to gr ant r emand a s sought for.

3. In this case , learned a dv ocate Shri A.C . Saroj on

b ehalf of the accu sed h as submitted raismg

objection that the accu sed has b een produ ced for

the offence as p er S ection 384, 5 06 (2), 120B of th e

Indian Penal Code against the accused . Keeping in

view the judgment of the Hon 'b le Supreme Court in

the cas e of Amesh Kumar, the present accu sed

should be released on b ail from the p olice sta tion

itself. No n otice h as b een issued eith er to arrest the

a ccused or to a ppear at the police station. Looking

to the com plaint, it is dated 14/08 / 20 16 and

th ereafter , no any proceedings h ave been done

again s t the accu sed till t oday. As p er the so cal led

allegations , Rupees Eight lacs h ave been given

through a p erson namely Santosh Pa tva a n d n ot

given by the complainant. No any incident a t all h as

been occurred since lodgment of the complaint till

today . Hence , it cannot b e believed tha t offence as

p er Section 5 06 (2) of the I.P.C. is m ade ou t . Rem and
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cannot be granted either for recovery or discovery.

Whatever information was with the accused has

been furnished within 24 hours. There is no any

benefit now by granting further time. False

complaint has been filed only to harass and perplex

the accused concocting a political issue . He has

prayed to reject the remand keeping in view the

judgment of the Hon 'bl e Supreme Court in the case

of Arnesh Kumar.

4. In this case , k eeping in view whole facts , offence as

p er Section 384, 386, 387, 388, 389, 506(2), 120B

of the Indian Penal Code has been registered with

Vejalpur Police Station vide I.C .R. No.126j2016 . In

this case, after undertaking preliminary "inquiry by

Vejalpur Police , investigation was undertaken by the

Assistant Commissioner of Police, "M" Division and

th ereafter , inves tigation was taken over b y Crime

Branch, Ahmedabad on the basis of the order of the

Commissioner of Police and the accused has been

produced today before the Court for th e offence as

per Section 384, 506(2), 120B of the Indian Penal

Code . Keeping in view the allegation stated in the

complaint of this ca se, the complainant is doing
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construction business and his work of reh abilita tion

in Lakhudi Talav hutments is going on in which,

irregularity is going on and Rupees Eigh t la cs have

been grabbed by a dmin is terin g threat of im p lica ting

the complainant in false cases by concocting false

evidence and implicating him in legal intricacy and

on commencing rehabilitation activity a t Mangal

Talav hutments , the accu sed has m ade a d emand of

Rupees Twenty Five la cs th rou gh h is a s sociate s and

allegations is that if the amount is n ot paid, then h e

will kill the complainan t by person . It is submitted

on b ehalf of the ac cused in this case tha t remand

cannot b e granted for recovery and discovery, but

this principle cannot be m ade applicable in each

case b ecause where fact is such which is within the

knowledge of the accu se d and the nobody else

except the a ccu sed can m ake fu rther explanation

regarding such fact and further investigation in this

direction is not possible in absence of th e accused,

then in such case, remand can b e granted. Keeping

the reasons of remand in this case , remand cannot

be granted for Point Nos .2 to 5. If the Point No .1 is

taken into con sideration , then amount of Rupees

A,D
kTRUE COpy
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Eight lacs wh ich is alleged to have b een grabbed

from the complainant is yet to be r ecovered. In th is

case , keeping in view the statement of the witness

Santosh Patva , it revealed during the investigation

till today that Rupees Eight lacs have been given by

him to the accu sed . Nobody els e exc ept the accu sed

kn ows more a s to where and in wh ich conditi on this

money is kept. Moreover, the accu se d h a s not

disclosed such information in the investigation till

now b ecause of which, the Inv estigating Agency can

con du ct further investigation in th is direction in

ab sen ce of the accused also . In this way, p resence

of the a ccu sed for this point ap pears u navoidable .

In th is way, when any further investigati on is lik ely

to b e obstructed wi thou t the presence of the

a ccu sed , then remand should surely b e granted in

such type of cases . If the investigation is conducted

keeping the accu sed present, then there is

possibility tha t important link in the m atter of

investigation m ay b e available, but the p eriod of

rem and which is sought for by the Investiga ting

Officer appears to b e ex ces s ive for con ducting
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investigation on this point. Hence, it is just to grant

p art remand a n d h ence , I p ass the following order :

O R D E R

1. The present remand a p p licat ion is p artly a llowed.

2 . Ord er is pa s s ed to hand over police custody of the

accused of this case J anaksinh Khushalsin h

Pa rm a r to the po lice for further investigation up to

17/0 0 hours of dated 27 /10/2016 .

3 . Th e Investigating Officer not to misbehav e with the

accused during remand period a n d to strictly

comply with the guidelines issued in the judgment

of O.K. Ba su .

This order is pronounced today in the open Court

putting m y s ignature and s eal of the Court.

Date : 26/l0 /2016 Sd/- Ill egible
(Ha ri s h k u a m r Na vinch a ndra Ramavat)

Addl. Chief Metropolitan Magistrate ,

Court No. 20 , Ahmedabad
Unique Code GJ0082 2

****** ******
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CHARGE SHEET

S<b

Polish Station: Vejalpur Police Station Distri ct : Ahmedabad City Charge sheet No.5 / 2 0 17 Dated 17/0 1/2 0 17

Narne a ddre s s and occupation of in form ant } Firs t Information No. I.C.R. No.136 /2016 Date: 14/08/2016
Shri Rupeshbhai Balva ntray Brahmbhatt, aged 45 years, residing a t 3, Rambaug Society, Behind Kamavati Club,

Near Spring Valley, Sarkhej , Ahmedabad .

Narne and address Name and Property Names and address of Charge or information,
of accused person address of (including witnesses: name of offence and

sent up for trial, in the accused weapons) circumstances connected
custody, on bail: person no found with with it, in concise detail

sent up for particulars of and under which section
trial, whether where, when, of law charged:
addressed or by whom

not found and
addressed whether
including forwarded to

abs conders. t he
Magistrate or

not .

/I·D
'TRUECOpyl .....
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1 2 3 4

~7

5

Muddamal a s I (1)

per Vejalpur I (2)

c:::'');;-
1, 111 4>

\0 Q
'0

l~

Janaksinh

Khushalsinh

Parmar, aged 49

years, Occupation:

Business , Residing

at 26 , Bhagwan

Nagar Ch ali, Near

Ajit Society, Paldi ,

Ahmedabad, Mo.

No.9274033 333 h a s

Police Station

Property

Receipt

No .207 / 201 6

dated

17/08/2016 'i s

deposited with

D,C .B . Police

Complainant h ims elf IOffence as per Sections

Pa n ch No .1 Shri 384, 506(2) , 12 0B of the

J igneshbhai Kantibhai

B t d 38
I In d ian Penal Code in aa ro, age yea r s ,

Residin g a t 28, Ambica I manner tha t the accused

Anand Mahi Society, I h . C 1 N 1s own In 0 umn o.
Chan d lo d ia, Ah medaba d

(3) Panch N1.1 Sh ri Bhavik Ihatching crim inal

Mukundray Sa ta , aged conspira cy from January,

44 years, r esiding at
2015 to 14/08/2016 fo r

A/ 30 1, Kala Sagar Sky,

B h · d V ' 1 P li I grabbing money from thee in eJ a pur 0 ce

Chowky, Vejalpur, I complain an t , the accused

Ahmedabad .

j §o
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27 b()

Shri Ih ad stated to the Shribeen arrested at

14/50 hours on

Station . (4) Witness

Chandramauli
Santosh Patva, Lega l

h im by the Governmen t a t

~

\i~
\ (') '0
\0
~~

25 /10 /2016 and

producing in the

Hon 'ble Court and

obtaining on police

Nitinchandra Pancholi ,

d 34 idi IAdvisor of the comp lainantage years, resi mg

a t 12 /1, Bina Park I tha t the work of

Society, Near Prabhat I reha bilita tion entrusted to
Chowk, Gh atlodia,

Ahmedabad.

(5) Witness Shri Bharatbhai Lakhu di Talav Hutm ents

Hargovindbhai Barot, . I th
was gomg on. n e

aged 36 years, residing

Sanjaykumar Arvindbhai I concocting false eviden ce

custody remand up

to 17/00 h ou rs of

da ted 27 / 10/2016

and on completion

of remand period,

the accused has
(6)

II-'J)

at Saket-2 , Geljipura,

Sanand Chowky,

Sarkhej, Ahmedabad

Witness Sh ri

meanwhile, excitin g the

hutmen t dwellers and

administering threats of
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28 ,(

aged 32 yea r s, residing I for rescuing from the same

Barot, aged 28 years, against you for implicating

residing at B / 1 / 6 , Nava in false cases by legal

Char Maliya , Shahibaug

P 1· H d Q t intricacy a n d h arassing ando Ice ea u ar er s,

Shahibaug, Ahmedabad. perplexing the comp lainan t

Witness Shri Anilbhai and getting Rs.8 ,00 ,000 l :

b een sent to the

judicial cu s to dy.

(7)

Mansukhbhai Valand,

Pursottam Society Part- I Rs.25 ,00,000 / _
<::. ....

a t B /10 , Purva l and demanding

on
1, Arjun Ashram Road,

Ranip , Ahmedabad.
commencmg the work of

Sh ri I rehabilitation of hutments(8) Witness

Naren d rasin h

Balvan tsinh Ra thod ,
a t Mangal Tal av In

aged 44 years, residing I J anuary,20 16 and to al low

~'D
ITRUE COPY
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29 62--

at 105, Neminath I the complainant to

Sociaety, Near Ranip I the said workcomplete
Post Office, Ranip,

Ahmedabad.
peacefully and placing the

(9 ) Witness Shri Vijay complainant under fear to

House No.S /1, Block I amount and administering

Bhimsen Shah, aged 44 I implicate him in false cases
\

111 7

&~-o
\..<.

years,

Service,

Occupation:
residing at I if he will not pay the said

No.B-7, Part-3, Shivpal

Apartment, Vejalpur,

near Halpura Railway

Station, Ahmedabad

(10) Witness Shri Jigarbhai

threat of killing him by

person, has committed the

offence accordingly.

Champaklal Inamdar,

aged 36 years, residing

e-»
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at Sangath Bungalows,

. Behind Es s a r Petrol

Pump, Sama-Savli Road,

Vadodara

(11) Witness Shri

Santoshkumar Babulal

Patva, aged 49 years,

residing at 2 , Bhavna

Society, Opp. Bahuchar

Mata Temple, Gita

Mandir Road,

Ahmedabad.

(12) Witness Shri M.M. Jani,

~>

Assistant Director,

F.S.L. , Gandhinagar who

issued Ce rtificate No .

I/ ..Q
;;" "',0 , ... :A"~-~~

" '
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DFS/EEI 20 16/ P/4 08

dated 30109120 16.

(13) Witness Shri A.V. Patel ,

G'f

Police In sp ector,

~ ~
m ~

o ~o
-0
-<

Vejalpur Poli ce Sta tion,

Ahmedabad ci ty

(accepted complaint)

(14) Witness Shri V.M. Desai ,

Police Sub In sp ector,

Vejalpur Police Station ,

Ahmedabad City

(Investigating Officer)

(15) Witness Shri J .D .

J adeja, Assis tan t

Commission er of Police ,

"M"

/) ·tJ
j!RUECOPY

........- _..,

Division,
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32 ~{'

Ah medabad City

(Investigatin g Officer)

(16) Sh ri S.L. Chaudhary ,

Police Inspector, Crime

Branch, Ahmed abad
~•.

Ii::3='
~ rn .,.
'~

l~

filed charge-sheet.

Id enti fication sh eet and photograph of the accused arreste d in this case are enclosed h erewi th.

2 . Copies of n ecessary evidence and ca se p apers to be su pplied to the Hon'ble Court and the accused of

this case a re en cl osed h erewith.

3. Ap pointment of Public Prosecutor to conduct prosecution of this case has been made an d he will remain

present for prosecutio n .

4 . In case of further eviden ce needed and on informing d etail s thereof by the Public Pros ecutor,

a rran gem en t will be made to produce the same during tria l.

il ~~
LTRUE COPY
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5.

b(

It is requested to issue summons and call the witnesses directly to the Hon 'bl e Court on fixing the date.

1:::
"1\1 Y

(') '"
\S6 -<:l
l.<

Forwarded with com p liments to:

Hon 'ble Additional Chief Metropolitan

Magi strate Court No.20 , Ghee Kanta,

Ahmedabad City .

Date: 17/01 / 2017 at 11 / 30 h ou rs .

Sd/ - Illegible

(S . L. Chaudhary)

Poli ce Inspector,

Crime Branch,

Ahmedabad City

Order

mgli'~PY
.... . ._"-
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34

Charge-sheet b e a ccep ted after veri fying and inspecting the sam e and registe re d in Criminal Case

Register. Order is p a s sed to issue su m mon s for the offence of Section 384, 5 06(2), 120B of the Indian Penal

Code a gainst the a ccu s ed . Date: 17/01/2017

Sd / - Illegible

************

It-/)
trRUECOP\'
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,Really tycoon accuses NGO
owner of blackmail, extortion
JanaksinhParmar alJeged~ hied to extort Rs 25L from builder by threatening to implicate him infalse cases

threatened impl1catehimlncrlmln al
cases," the complaint said.Acompla­
tnt was filedon August) 4.

Velalpur Inspector AV Patelsaid,
"We have I('glstereda n offence nga­
Inst Parmar. He has gone un dergro­
un d." Meanwhile, Rupesh told
MIrror, "Parmar has been frequently
creating problems for me . Earlier,he
extorted Rs 8 lakh from me. Thls
time he wanted Rs25 lakh and even
threatened me. So, I sought help
from police ."

'.
Police said tbat Pannarhasgoneundorground

under the Mukhyamantrt Gruh
AwasYojana."

The complaint states that Pramar
had tried to extort Rs 25 lakh, from
Brahmbhatt by threatening to inclte
the slum dwellers and stalling the
construction ' work. "Brahmbhatt
had consulted his legal advisor San­
tosh Patwa for the Naranpura work
and paid Rs8 lakh to Parmar, thln­
king It will get rid of him. But when
Parmar sought more money,
Brahmbhatt didn't pay. So, Parmar

· f . l . t

Ahmedabad Mirror Bureau
ilmroodhllck q~li llll1'Sllro !lII.lll

cpnslructlon flrrn owner ijas
fJleeJ'a 'Complaln t '<lgalnSllhe
owner .of ari;·NGO;.aCCuslng
himof.harassmentand black­

mail. Accordirlg to the complaint,
the accused sought Rs 25 lakh from
thecomplalnanttolet himget const­
ruction work in Vasna, The realty
firm owner has also alleged that the
accused has threatened to implicate
him In criminal cases If he doesn't
pllythemimey.

AccorcUng to . the police, the
conipIalnt was Illed by Rupesh
Drahml)1iatt whollwnsBSafalConst­
ructlonPrlvateLlmlted.Vejalpurpo­

.lice saId, "Brahmbha tt, 'I~" has lod­
\!It:ld acomplalll ( al:1l\lnsl Jannklsnh .
.Parmar, Who rpns ~ii NGO.They ca­
meln con tactwheribrahmbhatt had
undertaken a construction contract
in .Nlititnptira.·~:A((th~~ tline Parmar
had sought lis Blak/lfrom hlmto let

t. hln{ w6rk' pt!llc~fully; I~ Mil)' 2015,
Brahmb hatt got a contrad ioTcons t­
ructio n In Mangwad slurns In Vasna

I
/:
i
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4 THETIMES OFINDIA, AHMEDABAD
WEDNESDAY. AUGUST 17.2016

Builder files complaint for ~25L ext~rtion bid 'r
Ahmedabad: A builder has registered U(.'OllIpln·
Intwith Ve)alpur pollccacciistnga resklentol'Pal­
eliof attempting to extnrt Rs 25lakh Irorn him.
The complaint alleged that Janakstnh Par mar;
the accused, threate ned to derail hls ongolng
construction project and also threatened to kill
him If hcfailed topay Ulemonoy.

Veja!Jiurpo\lc;esaicl HUjJ(',sh Branmbhatt.are­
sident of Sarkhej, Is associated.'willi 13 Safal

CoIISlJ"lICtlOI1S,Hiscompanyhudbagged thacont­
rnctfonleve!oplngthaMukllYlIMantrf.GruhNir­
man Yojlla at MalgalvllllS Chhapra In Vasna LIS

part of a slum rehabtlltationproject When Uia
project \\ 'IlS at anascentstage, Parmar apprao­
ched th o Ilrm's legel advisor Santosh P"JIWU and
threatened to Instigate the slurn-dwellers and do­
loythepl'Ojt'CUriAP1'U2015 hewaspaldRs91aJth.
Brahmbhattsaidtn hiscomplalnt,INN
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GOVERNMENT OF INDIA .
MINISTRY OF CORPORATE AFFAIRS

Central Regis tration Centre

Certificate of Incorporation
[Pursuant to sub-section (2) of section 7 and sub-section (I) of section 8 of the Compan ies Act , 201 3 (18 of 20 13) and

rule 18 of the Companies (Incorporation) Ru les, 20141

I hereby certify that TEOTH MALL AN D COMMERCIAL REAL ESTATE PRIVATE LIMITED is incorporated on
this Thi rd day of Marc h Two thousand twenty-two under the Companies Act, 2013 (18 of 20 13) and that the company
is limit ed by shares.

The Co rporate Identity Number of the company is U701 09MH2022PTC377897.

*The Permanent Acco unt Number (PAN) of the company is AAJCT2227J

The Tax Deduction and Collection Account Number (TAN) of the company is MUMT26451F

Given under my hand at Manesar this Third day of March Two thousand twenty -two .

*

Digital Signature Certificate
Pankaj Srivas tava

DEPUTY. REGISTRAR OF COMPANIES
For and on behalf of the Jurisd ictional Registrar of Companies

Registrar of Companies

Centra l Registration Centre

Disclaimer : This certificate only evidences incorporation of the company on the bas is of documents and declarations
of the app licant(s) . This certificate is neither a license nor permission to conduct business or solicit deposits or funds
from public . Permi ssion of sector regulator is necessary wherever required. Registration statu s and other details of the
company can be verifi ed on www.mca .gov. in

Mailing Address as per record available in Registrar of Companies office:

TI lOTI I MALL AND COMMERC IAL REAL ESTATE PRIVAT E

LIM ITED

C/o MarketCity Resources Pvt Ltd , R R, Hoisery BId Shreelaxmi wollen

DrEMosesRd , Mumbai , Mumbai City, Maharashtra, India, 400011

* as issued by the Incom e Tax Department
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Inspector General of Registration
Revenue Department, Government of Gujarat

~~~~Loi. l..l~~

\{$[~ citC>l< I 'l.OH3~<::000 'l.'1(oc 1<

c1.1<l1ll. aa

Con va yance/Sale (Convayance ISale) 3094064559.00

<OS 8<atl<':l atll{ Thoth Mall and Commercia l Real Estate Pvt ltd .,fi Ql.(U~c1. C2.t(&rl Mr.Varun Parwal

~l"ot~at citC>l< 20221 20182887 108 9

<~~~lat ~ ..

« Be{ B'Iell o{\ ~ « ltl'S I §lc-{l~l.. ..

~~o{\ at8C{ 8<ell 'ue ~ .
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lila« ~ .

Ql.:ll< Aut hor ity Name :<>i!j< 1.1.~C-\ 9979971334 ~ Ql.l1.1.~ll
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Vlllaqe.Althan, Tal:Majura, Dist:Surat, Block Nos. 94-1/a+ 1/b t

to 94-14/a+14/b, T.PA , F.P.117

IN-GJ67568318024934U

30·Nov·2022 03:32 PM

SHCll (FI)I gjshcil011SURATI GJ·SU
. .. . .; :. ,"

. '. SUBIN·GJGJSHCIL0162837117194318U

TH;T~ MALL AND'COMMERCIAL REAL ESTATE PVT

l TD

Article 20(a) Conveyance • Immovable Property

Certificate of Stamp Out

Government of Gujarat

:~o c
INDIA NON JUDICIAL

Account Reference

Certificate No. .

Certificate Issued Date

Unique Doc. Reference

Purchased by

Description of Document

Property Description

309,40,64,559Consideration Price (Rs.) '"
"r:.
~(Three Hundred Nine Crore Forty l akh Sixty Four Thousand ;t.

Five Hundred And Fifty Nine only)

First Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount (Rs.)

Shaswal Park l LP And Others

THOTH MALL AND COMMERCIAL REAL ESTATE PVT

LTD

.... · ' T 8 o TH MALL AND.c 6 MMERCIAL REAL ESTATE PVT

lTD

0035 0775 28 t;

"
::< ::'..','

',. .:<:~: L~ \/Sta tut or y Alert:
1. T!;J;.' -c1.J l h::ll ti ci l Y ~f th ts Stampcertl fl.cate s~?u ld be ve rif ied ~t .ww w.shci les tan.lp.com· <;>r usi ng e-St am p f.-lIobl l.!:' A pp ot Sto Ck Ho l:i in g

Any dls c r-: ;>anr.'l rn tn e d etails on thl s Certlflc ate and as av ailab le on th e we bs ite I Mo bIle App ren de rs It m v<tlJd.
" Tf' r: CI1 ~I~; 0 " ,; tl. ~(~;" i ng the leg itimacy is on the users of tile certificate.
;~ . tn c .... sc .,A ;"':'.\' disc reoaru ..:; ptease infor m tile Competent Authori ty .
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I S FtT/ 5 / AlN1

e-Cha llan ~3 1 -i.
Ins pector General of Reg is t jation 3 9 (,

(/ Reven ue Department ]o~ Govern me nt of GUjarai:,2: ·::;;;:_:""'::O::'::-.~2~-"''''-''''''"Jl-~-J.
~-'"'"~~"""'-'.~'::J

Applic ation No ( lJt ~~ a1."1. ~ ) I . 2022 1100517737 IPrinted On ([Qe. 82t[ ctl il.1>l) I 0 1/12/202222:08:30

Transaction No Account Head Amount (Rs.) Bank CIN Date Bank Branch
( ~d8 ~lo1. a1."1.~) (1)llctloj ~ S ) (~8 l{) (618 <fi.lJtltl .i;J.o1.) (ctlil.1.>\) (6\8 ~ll1>l l )

2022 1201828871089 Registrat ion Fee (0030- 30946650.00 5700001355100300112 01-12-2022 SBIEPAY
03-104-00) 2219599

Page Fee (300) 6000 Other 0 Pos tage 0.00
(it"t 6() (lJta<l.) (0~"t)

Registration Fee 30940650.00 Fee Exempt ion No lJtCl."t 0{[ ~ 8 l{ 3094064559.00
(oiIl:l~(l 6() (6( l{ l 6(?)

Total Amount 30946650.00 In Words Rupees Three Crare Nine Lac Forty Six Thousand Six
(!iC{ ~8 l{) ( ~ l C>-£ll{i) Hundred Fifty Only

Payee Deta ils (o1. l~ll l?\~o1.l~o{[ rct:llct ) l
Name Thoth Mall and Comme rcial Real Estate Pvt Office District SURA l
(o1.tl{) Ltd (8il. il.ati 0i?c-c.u)

Address Offi ce Nam e S.R.O-Surat - 5 Althan
(~~ o1.11j ) (8il.il.'1 o1.ll{)

Mob ile 9819731215 E·Maii varun.p@phoenixmills.com
(l{t"1.ltlC{ a-i"1.~) (O'-i1.C{ )

PAN Year 2022-2023 One time
("4101. ai."1.< ) (et1:l)

Pro perty D~tails ( (i{~8r1.0{[ rct:llct) I Survey No(0Id).76 Block No.94-1/a+1/b To 94-14/a+14/b TP No.4(UMRA-SOUTH) FP --1
No.117/part Total Sellable Area of Land 19100, I

~~~s .-'11<. ~(l) "\
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oiIl:l:

(~) :lJ"t~lct oiI\:l.~a 6\ ~-iNoC lJt~ il.~s rat2tlli_~OW01.1 rat2tl{ '6(") lJtoj~l~ oiI\:l.~a 6\'1 ~- ><({~l ><l~ l{l~ ~ 1:1l "t l{ la« :l l ~ll il .

(~) :lJ"t<lct ~ l-"4 lJtturat2.ll{ 19580{[ 8C{l{ 52 lJtoj~l~ O'-><C{~llfi I?\~C-1. ~ l-"4 S:Jil O{[ ~l{2.l l{2.l[t;l s:Jil llt2.l[o1.l 6 l{(&aU ~1:1l0{[ i9 .

(3) O'-'-tC{~Il{l i9 SeJLS !i~c(l £, lJ{\g ><C{~l "1.o1.lClg 0"tClil. :lJaU Vl~ i9 .
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WHEREAS:

A. The Sellers are the ownersof and are welland sufficiently entitled to all those pieces and parcels of non­

agricultural land admeasuring 19,100 square metres ("Sellers' Land") forming part of a larger non­

agricultural land admeasuring 29,222 square meters bearing Final Plot No, 117 forming part of Town

Planning Scheme No,4 (Umra-South) allotted in lieuof land bearing Block No, 94(part) (erstwhile Survey

No. 76) situatedwithin thelimits of Village Althan, Taluka Majura, and District Sural, Gujarat (hereinafter

referred toas "the said Land"), The First Schedu lesets outthe extent ofownership ofeachSeller entity

.'u in the Sellers' Land. The said Land is more particularly described in the Second Schedule hereunder
J I:f

, ,:.;, ~~ written and is delineated with a red colour boundary line orrthe marked as
"'t '0 ' ~ '~ H:T / ::- f
~\.~ ~(A nexure "A", The Sellers' Land is washed in bluecolour df.l,.~~~l:x.acl:.!;ll;~l]JfJ marked as

J
. ~ j nexure "A". ~

. * ~ .
'I.'i .. .~ *
I. ~ . .s-; he remaining portion of the said Land admeasuring 10,122'~~~~~~~r.~.L..a4
_~"" ~' oS""

\.:'\~ by 10 other individuals ("Balance Land Owning Ind iv idu·~=t~~r:L~~~~
particularlysetout in the Third Schedule. The Third Schedule sets out the extent of ownersh ip of each

BLOI in the Balance Land ,

C. Thesaid Land consists of an areaof 1,458 square metres, possession of which hasbeen handedoverby

the Sellers and the BLOI to the Surat Municipal Corporation for road widening purposes ("Relinquished

Land"). TheSellers and the BLOI are entitled to the benefit and entitlement (of any natureor description

(including FSI and transferable development rights)), in lieu of compensation arising from handing over

the Relinquished Land out of thesaid Land to the Surat Municipal Corporation. The RelinquishedLand is

washed in brown colouronthe plan annexed hereto and marked asAnnexu re "A",

D. Pursuant to discussions and negotiations between the Parties, the Sellers have agreed to sell to the

Purchaser and the Purchaser has agreed topurchase and acquire from the Sellers and each of them, all

the respective righl, title and interest of the Sellers in the Sellers' Land, with clear and marketable title,

freefrom all Encumbrances and claims together with thebenefit and entitlementof whatsoever nature or

description (including but not limited to FSI and/or transferrable development rights) in respect of the

Relinquished Land, for a consideration of INR 309,40,64,559/- (Rupees Three Hundred and Nine Crore

Forty Lakh Sixty FourThousand FiveHundred and Fifty Nine) ("Consideration")calculated at the rateof

INR 1,61 ,992.91 per square meter of the Sellers ' Land.The Purchaser has paid the Consideration in fu ll

to the Sellers (SUbject to deduction of the applicable tax atsource), simultaneously with the execution of

this Deed (the payment and receipt whereof the Sellers do and each of them does hereby admit and

acknowledge and of and from the same and every part thereof and do hereby acquit and release the

Purchaser forever).

E. Simultaneouslywith theexecutionhereof, the Sellers have authorized the Purchasertoundertake various

TYPE OF DEED M OJE BLOCK NO T.P.S.No . F.P.No . TOTAlAREA

J
CONVEYANCE ALTHAN 94/PAI KI 4 (UMRA- I ll/ PART 19100 .00

DEED SOUTH) SQ.MTR

I
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acts, deeds, matters and things as mentioned therein.

NOW THISDEED WITNESSETH AS UNDER:

1. The Recitals, Schedules and Annexes to this Deed shall form an integral partof this Deed and shall be,

deemed to have been reproduced verbatim in the operative part of this .D3!R!.l"?L~If!l
2, TRANSACTION 1.1'1 1 2 3 2 3' .2.,..1

C1 G~j
, Inconsideration of the sum of INR 309,40,64,559/- (Rupees Three H n@ r(fje]f?~"!~~'1Jakh

.J~~ -?~ ixty Four Thousand Five Hundred and Fifty Nine) (calculated at the rate;rRS~m!Jt91lYer~are
. u ~ Q .

J
~ f)\ ~ er of the said Land) ("Consideration"), to be paid by the Purchaser to the Sellers In the manner

! , " ided in Clause 3 hereinbelow, the Sellers do and each of them does hereby qrant, sell , convey,

,~ * a~ure , transfer and assign unto the Purchaser all their respective right, title and interest in the Sellers'
"6..Jfr :ji:

.\\.\..c-: ~ nd, more particularly described in the First Schedule hereunder written and delineated with a red?-' ,
~~ " ::colour boundary line on the plan annexed hereto and marked as Annexure "AU), with clear and

marketable title , free from any and all claims and Encumbrances, together with the benefit and entitlement

of any and whatsoever nature or description (including but not limited to FSI and/or transferrable

development rights) in respect of/arising on account of the surrender of the Relinquished Land

TOGETHER WITH all and singular edifices, fences, compound walls, courtyards, areas, compounds,

sewers, drains, ditches, fences, trees, plants, shrubs, rights of ways, ways, paths, passages, commons,

gullies, wells, waters, water courses, lights, liberties, privileges, easements, hereditaments, profits,

advantages, rights, and appurtenances,whatsoever to the Sellers' Land or anypart thereof belonging to

or anyway appertaining to or with the same or anypart thereof now or at any time hereinbefore usually

held, used, occupied, or enjoyedtherewithor reputedor known aspart or member thereof and to belong

orbeappurtenant thereto, free from any Encumbrances, claims and reasonable doubts, whatsoeverAND

TOGETHER WITH all the deeds, documents, writings, vouchers and other evidences of title relating to

the Sellers' Land or any partthereof ANDALL the estate, right, title, interest, use, inheritance, property,

possession , benefit, claim and demand whatsoever atlaw and inequity of the Sellers unto,outof orupon

the Sellers' Land and every part thereof TO HAVE AND TO HOLD all and singular the Sellers' Land

hereby granted, released, transferred, sold, conveyed, and assured or intended or expressed so to be

with their and every of their rights, benefits, members and appurtenances, UNTO AND TO THE use and

benefit of the Purchaser and its successors and assigns forever AND theSellersdo herebyfor themselves

and their successors in interest covenantwith the Purchaser THAT notwithstanding any act, deed , matter

or thing whatsoever by the Sellers or by anyother person or persons, lawfully or equitably claiming, by,

from, through, under or in trust for the Sellers , made, done, committed, omitted or knowingly orwillingly

suffered to the contrary, the Sellers now have in themselves clear and marketable title, good right, full

TOT~ARE]
19100.00
SQ.MTR

F. P.No.
117/ PART

T.P.S.No.
4 (UMRA­
SOUTH)

94/PAIKI
BLOCK NOMOJE

ALTHAN
TYPE OF DEED

CONVEYANCE

DEED
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power and absolute authority to grant, sell, convey, transfer and assure all and singular the Sellers'L.and

and every part thereof hereby granted, released, conveyed, sold, transferred and assured or intendec' or

expressed so to bewith all rights and appurtenances, unto and to the use and benefit of the Purcnaser in

the manner aforesaid AND THAT tile Sellers have simultaneously with the execu tion hereof put t ~i8

Purchaser in quiet, vacant and peaceful possessionof the Sellers' Landand the Purchaser has accepted

the same and it shall be lawful for the Purchaser and its successors, from time to time and at all times

hereafter, to peaceably and quietly hold, enter upon , have, occupy, possess and enjoy the said Land

hereby granted, conveyed, transferred and assured as set out in this Deed with its appurtenances and

receive the rents, issues and profits thereof and of every part thereof to and for the Purchaser's own use

and benefit without any suit, eviction, interruption, claim and/or demand whatsoever fromor by any :j f \r.e

Sellers and/or by any of their successors in interest or title and/or by any person or persons lawtullv or

equitablyclaiming or to claim by, from, under, or in trust for any of the Sellers ANDFURTHER THAT the
Us
.~~i>~Q se li ers and all persons havinq or lawfully or equitably claiming anyestate, right, title or interest at :8\1;. or

:,\\, ~ equity in the Sellers' Land hereby granted, conveyed, transferred and assured or anypart thereol :r:

) r , ~ . manner provided in this Deed by, from, under or in trust for the Sellers and the Sellers or t',,,ir

~i.yt cessors in interest and title shall and will from time to time and at all times h(r'._, ..... 10 eN
~~", . ostsof t~e Purchaser do and execute or causeto bedone andexecuted all s . . l· · . . '

i_~ x-\ and reasonable acts, deeds, things, matters, conveyances and assurances

its successors in interest, assigns, title or their counsel in law AND FURTHER THAT the PurchaserIS 1""'2

and clear and freelyand clearly and absolutely acquitted, exonerated , released andforever discnaroed or

otnerwise by the Sellers well and sufficiently saved, defended, kept harmless and indemnified of or from

and aqainst all former and other estates , titles, charges, demands, claims andror enCli nit' { 3 j) C(~ ~·

whatsoever either alread y or to be hereafter had, made, executed, occasioned or suffered by the Seller;:

or by any other person or persons lawfully or equitably claiming or to claim by, from under or in trus: \ ji

the Sellers or otherwise howsoever AND the Sellers jointlyand severally declare and represent trial rhr"i;

respecuve title to the Sellers' Land is clear, marketable and free from all Encumc.ances ;}I):.! c!E;r"i'-, :;

any nature whatsoever and that the Sellers are the only persons entitled to the Sellers' t.anc " ' ~CJ h ;j \ C

not assigned or transferred or parted with the possession of the Sellers' Land or any part thereof ,0 :;r' }

personor partyotherthan the Purchaser, and the Sellershave not, at any nme,doneor kn,)',\,;,,~,!v S:,1H '.:!

Or been a party or privy to any act, deed or thing whereby any of the Sellers can be Or is ure;jei,If<: (i:Y

selling , conveying, assigning or transferring the Sellers' Land absolutely to tile Purchaser andio" ;:>~ !! l'i : lJ

the Purchaser invacant andpeaceful possession thereof and the Sellers hereby acknowledge and ~(; nhm

thai it is based on the representations, covenants and declarations set out in this Deed (incluaill; thEe

recitals hereinabove) that the Purcllaser has purchased the Sellers' Land by paying C(.'n'~ lrier3t;cn ~~" ' I '; i~

Sellers in full in the manner recorded in this Deed AND the Sellers havehanded over to the PUf':': .: 2ser

MOlE I BLOCK NCo I L P.S.No.i--F. P . N~---rTC)Tt,-~-Ar'fJ': -:

ALTHAN 1

1

94/ PAlI<i -r-4-(UM RA- -T--ii7jpAf{f -' -19100~'} '
L SOUTH) i 5(} ;VI",-:,

P~fT-~~X~-- - - !J-~fJ- ~-- ---
.VECOP --

"'"'-'=~

I TYPE OF~
P~ONVEYANCE I
I '

! DEED
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TDS paid.

originals of the title documents listed in theFourth Schedule hereunderwritten.

3. • CONSIDERATION

Simultaneously with the execution of this Deed, the Purchaser has paid to the Sellers the Consicerauon

of INR 309,40,64,559/- (Rupees Three Hundred and Nine Crore Forty Lakh Sixty Four Thousand Fi....e

Hundred and Fifty Nine) in full (the payment and receipt whereof the Sellers do and each of themdoes

hereby admit and acknowledge and of and from the same and every part thereofand do hereby acquit

and release the Purchaser forever). The First Schedulealsosetsout the detailsof the Consideration pa.o

by the Purchaser to eachof theSellers. TheFifth Schedule alsosets out the details of Consideraiies ann

f~Ttr"IAlN'~ ,;:) If"- ," ;1 .;:) J .

r~··""-·''' ''''''''-~

!~ 'J-..
- l Z3Z3 :1.-

~6

Sellers do and eachof them does hereby represent, coven an~~Q~c!e 1

• The Sellers are the owners of and otherwise well and sufficiently entitled to and abso!u(e;:1

seized and possessed of the Sellers' Land, with clear and marketable title and free from 2ii

claims, demands and Encumbrances and no other person has any right, title, Interest,

property, claim or demand of any nature whatsoever unto or upon the Sellers ' I_imrj r:,r W'/

part thereof by way of any Encumbrance;

(b) The Sellers have completed all formali ties for the handing over of the Relinquished Lanci \0

the Surat Municipal Corporation. The Sellers have not claimed any comoensauono- br'nf" j'

or entitlement of any nature or description (including FSI and transferrable d8IJe!opme::[

rights in lieu of compensation for the land under road alignment) arising trom :11[" :,?:":!i :' ::

over of the Relinquished Land to the Surat Municipal Corporation, The PUrCI1 2S21 ','11 11 ',":'

fully entitled to claim the aforesaid compensation , benefit and entitlement of any n:-;tu r ~, ','

description (including FSI and transferrable development rights) that U1G Seiler's would

havebeen otherwise entitled to, in respect of theRelinquished Land,

(c) The descriptionof the Sellers'Land as setout in the First Scheduie, the descnpucn ~ : r',:., '..; .;

Land as set out in the Second Schedule ana the description of the RelinqUished l. and ;-;~,

stated above and the identification of each of the Sellers' Land, lhe said Lane! 31:(! U\':

Relinquished Land in Annexure "A" are true, correct and complete in all respects:

TYPE OF DEED MOlE BLOCK NO T.P.S.No. I F.P.No.
CONVEYANCE ALTHAN 94/PAII(1 4 (UIV1RA- I Il7/PAR

DEED SOUTH) ~
l_______ .___ - - - - --- ----- -- ---_._---- - - --- - - - _ ._-
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(d) The Sellers are in actual, exclusive, physical, legal and peaceful possession of the Sellers'

Land and there are no encroachments or trespassers or tenants or occupants on or any

claimants to the Sellers' Land andlor anypartthereof;

(e) The Sellers have good right, full power and absolute authority to sell, transfer andconvey lht'

Sellers' Land and have not committed or omitted to perform any act or thing, whereby the

right, title and interest of the Purchaser created herein, may prejudicial!y be affected,

(f) TheSellers confirm that theSellersarenot restricted in anymanner wha tsoever from Of!!;" ":

and transferring the Sellers' Land to the Purchaser;

The Sellers have not created any Encumbrances andlort~~r51'Jt'fN he

Sellers' Land andl or any part thereof and the same is fr e'fromartOraiiiT"_" . 11. "

charges, mortgages and liens of any kind;

All dues, rates, charges, taxes, cess, assessments, mun ci2 0 ~n~' U \.

taxes and .assessment charges, water charges , electn '''t1icrrges-:,~ , -:--: '"'F~' : J:'C

premiums, damages andlor penalties, monies or anyother outgoingsor amounts.whatsoever

payable, in respect of the Sellers' Land have been duly paid by the Sellers ana tnere are nc~

sums due or payable in this regard, Thereare noclaims or disputes of any naturewhatsoev-:

pendingwith any Governmental Authority in thisregard;

(i) The Sellers' Land or the rights of any of the Sellers therein islare not subject to any litigation

or proceedings before any court or tribunal or judicial authority or quasi-judicial authoritv :x

any other government authority or competent authority or statutory 3uthr:'r;":! o: ,,~'V!:· '~

authority or arbitrator or agency nor there is any order of attachment, either befo,'e Oi ?;ff :~ ,

judgement or any lis pendensor otherwise, on the Sellers' Land or any pari thereof,

(j) No winding up or insolvency proceedings have been filed against any o: 01 '::' Seiie s i ;:,'

Sellers are solvent and capable of repaying their debts. No money decree has been O<lS ~";':'

against any of the Sellers;

(k) There are no income tax, weal th tax, sales tax, excise or other direct G: :ilJrrect :2 ;'. <! t i ~ ,

proceedings, whether for recovery or otherwise, initiated by any taxation au !hor ! tie ~ ·; r :)n-J\?:

Governmental Authoritiesor local authorities pending whereby the Sellers' Lane! or a:ly ~) ;:! "

thereof is involved or in any way affected and! or jeopardized;
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(I) There is noprohibitoryorder or orderof attachmentof any departmentof income tax for taxes

or of any department of theGovernment, Central or Stateor Local Body, Public /:I,u thority to:

taxes, levies, cesses, etc. with respect toor affecting the Sellers' Land or any part thereof;

(m) No part of the Sellers' Land, is affected by any reservation , designation and! or ecqu isiuon

and no part thereof has been handed over or agreed to be handed over or required to be

handed over to any authori ty towards set-back or road wideningor reservationor for anyoth8i

reason:

(n) The Sellers have valid ly purchased the Sellers' Land from \h~-'tEe-dfID . ~ Iftl 'li

approvals where required were duly taken and all persons ~Ri?vk~lt~t~~...._~~
documents have executed the documents; 1110 1..

. , 2 3 Z 3' C\(; j
As part of theTown Planning Scheme that hasbeen sancti ed. the 9.874 s uare metreSf) f

landthat had to behanded over to the GovernmentalAutho · t i~~:~:~~~~f; l .
and the aforesaid area of 9,874 square metres does not form part of the said Land and :1t>

fu rther area has to be reduced or handed over pu rsuant to the implementation of trri"'; 1:)\" 1'

planning scheme;

(p) Wherever any portion of the Sellers' Land has been sold by a Karla/Manager. the sale '."18'.

for legal and financial necessity and welfare of the undivid ed family and the Sellers 1~ 1 3d ? o"c.

enquiry in this regard as requ ired by ApplicableLaw;

(q) The Sellers' Land does not fall with in the Coastal Regulation Zone;

(r) The Sellers' Land is not subject to any restrictive covenants, servi tudes 01 by any covenant

or byprescription (under law or by contract or otherwise) over the same:

(5) City Survey Numbers have not been assigned to the said Land and prooert- I q h te; ,>" ,1';

have notbeen opened for the said Land;

(t) Pursuant to multiple orders received between November and December 202'1. the Seller';'

Land is non-agricultural land for multi-purpose use. The Sellers' Land is frf:eiy t:'c1r sfe rJL:;·

without the requirement of obtaining any approvals or payment of any premiurn .

(u) Thereare no temple lands, places ofworsh ip, trust lands, religious body lands.quarries wator

bodies, water channels , public roads, pathways, power lines, gas lines, Li ~ ;l it~i lines

graveyards, forest landsor anyotherlandswithstatutoryor olher restrictions ')(1 dc,11eiuGf' ;,:i l ;

and transferability thereof, thai are interspersed on theseners t.and;
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5. INDEMNITY ..''.

The Sellers do hereby jointly and severally indemnify, defend, hold harmless and agree to keep

indemnified the Purchaser, itsdirectors, shareholders, officers, employeesandagents, its successors in

title and assigns (collectively referred toas "the IndemnifiedParty") against any and all costs (including

legal fees/costs), expenses, liabi lities, loss, damages, claims, actions, fines, demands, suits,

proceedings, judgments, orders or causes of action, assessments, fines, penalties and/or any other

actions incurred by the Indemnified Party in respect of / arising outof:

(a)

(e)

anyof the representations made by anyof the Sellers being false, untrue,misleading, incorrect,

inaccurate; and/or

on account of any deficiency in title ofany of the Sellers to the Sellers' Land or the Relinquished

Land oron account ofthe title ofany of the Sellers' to theSellers' Land or the Relinquished Land

notbeing clear or marketable orfree from Encumbrances; and/or

failure by any ofthe Sellers tocomplywith the terms ofthis Deed, including failure toperformthe

covenants mentioned herein; and/or

any sums or penalties payable to the government, statutory authorities and utility service

providers in respect of the said Land relatable toa period prior toexecution hereof; and/or

on account of any tax liability arising on the said Land or the development to be undertaken

thereon.

6. Simultaneously on the execution hereof, a power of attorney has been executed and notarized by the

Sellers in favourof the Purchaser fordoing such actsas stated therein.

7. Each Party shall bear the fees of their respectiveAdvocates. Stamp duty andregistration charges on this

Deed shall be paid by the Purchaser.

8. This Deed supersedes all prior discussions, information, writings, documents, agreements and

understandings between the Parties, whether oral or written, with respectip the subject matter of this
I

Deed . SRT/5/ALN

~ 1 Z 3 1 3 ~96
2('")27

TYPEOF DEED MOJE BLOCK N • . ::l.W. , . . o. TOTALAREA
CONVEYANCE ALTHAN 94/PAIKI 4 (UMRA- 117/PART 19100.00

DEED SOUTH ) SQ.MTR
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qo
THEFIRST SCHEDULEHEREINABOVEREFERRED TO

(Names of the Sellers and extent of ownership in the Sellers' Land)

Sr.

No.

1. Block No. 94-1/a +

1/b

24.1 3,69,4'W-

24.13.69,134 J.

24.1 3,69.434/-

PAN No: AETFS7744G

Apartments LLP

LLP

I LLPIdentification No.:

IABB-8387
I

1490

1490

1490

1490

1490

No, 94-3/a +

3/b

Block No. 94-4/a +

4/b

ABB-8978
- - - - - - ..- -·--C -----..·- - ·--

Name: Samarth ..- , Z 3 Zl
Apartment LLP C\b

I PANNo: AETFS8027C ll;?-i4ti~:2~2.
i I LLPIdentificationNo,: I L ·~m'9:43~'!:""-·

:.. .._~---::c.,.---c-,-,--:-:-~_1----,~_ _+~BB-84~~ ...I . ._... . _ _. .
I 5. I Block No. 94-5/a + Name: Sanskruti Flats I
! I 5/b I
I , I

! I i PAN No: ACTFS7179F i

I I PAN No: .A.EUFS0011 B I
:, I LLPIdentification No.: I

I I i

f-T~i- 810ckN"94~iia'~~- 1450 - ::-~I:O;i;dharthRais ._.-1
1

: - - ... -_. - .. - -- - -

i I 7/b LLP 23.48.89,i"13!-

I 11 IPAN No: l\ETFS6962A I! '--- L . ..__.. . __ ... . >. .. __

174 



1450

121 0

i f
I I1 -181ookN~fu94:--8~f-a -+-+-~=::---T--:-:---=-C--~-- ---j---..------- - - - ..

I
I

--+-------~9. : Block No. 94-9fa +
i
I 9fb

I

19,60,'11,420/-

19,1-lO.11,-17U/

LLP Identif ication No.:

ABC-371 1

1210

121 0 Name: Mitul Hotels LLP

11fb I PAN No: .A.BUFM7145D I
I ! LLP Identification No.: ,

I I ABC-0093 I SRT/5/AlN
i 1-2~- -t" -B!Ockt~-o~94- 1~-0-- Name: Nallli Properties -i 1" \3
i ! 12Jb _.- I ._. LLP . 1 2 3 2 3 "11
i I I :PAN No: AAUFN4021A ~"';~:.7"~--:'-:~---f
; : I I LLP Identification No. 1~,({11k~ .2.
~ i ABC-3358 !

f--ji -i Block No. 94-13fa+j 1210 ~ame : Nutan Apartments-1-----'--"-'-
I I 13fb I I LLP I
, , I
, i PAN No: AP.UFN38190 !

I I

I

i, LLP Identification No.: I[

ABC-2942

!--1~r- B IOC~ No. 94-14/a + 1210 Name: Rupal M itU I-S~-----" - --- - - -.

I I' I I 19.60,11 .420/-i , 14fb PAN No: AFJPS3571A
i l lr--- - TOTAL - 19,100 I 1309,40~64, 559--- - -- -
L__. ._ _ ..• ._

r-TYPEOFDEEDL--- IVl Ol E I BLOCKNO~-==T. P .S .NO . T F. P . N ~-:---TT(y~;;i ~j;S,: ' 1

r
------ -· --.--- - ---- ----..--- .-------.---.---.--._.. -.-
COIW f:YANCE i ALT HAN L' 94/PAIKI f 4 _ (~. r~R~ . ! 117/P AR'C 19: :U .~~O

DP : r' I SOu IH, ; I Sc. ,:J: : r"
_~ U I ";. '_ _ _ -' l.. . .~ .. ..

~ t! ~~ ..
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THE SECONDSCHEDULE HEREINABOVE REFERRED TO:

(Descrip tion of the said l.and)

All thosepiecesand parcels of the land admeasuring, in theaggregate29,222square meters, which bears

(1 ) BlockNo. 94/1A+18 admeasuringabout 1490 sq. mtrs. (2) Block No. 94/2A+2B admeasuring about

1490 sq. mtrs. (3) Block No. 94/3A+3B admeasuring about 1490 sq. rn trs. (4) Block r~ o. 94/4A-· j B

admeasuring about 1490 sq. mtrs. (5) Block No. 94/5A+5B admeasuring about 1490 sq mtrs. (6) Block

No. 94/6A+6B admeasuring about 1490 sq. mtrs. (7) Block No. 94/7A+7B adrneasurino ~1:)OU t H JlJ ,;q

mtrs. (8) Block No. 94/8A+8B admeasuring about 1450 sq. mtrs. (9) Block No, 94/9A+98 admeasurinq

_---::----...about 1210 sq. rntrs. (10) Block No. 94/1 0A+10B admeasuring about 1210 sq. rn trs. (~1\ B :u (; ~ :--':c

; ~ Si.J~ 1A+11B admeasuring about 1210 sq. rntrs. (12) Block No. 94/12A+1 2B adrneasurinq about .:2!0 SrJ

[

) Q-)l"~~~ 13) Block No, 94/13A+1 3B admeasuring about 1210 sq. rntrs. (1 4) 810c:( No. 9il/ 1't!,-·- ':::

'1 ir ~ ring about 1210 sq. mtrs. (15) Block No. 94/15A+158 admeasuring about 1490 sq. (rill's (10)

''.1 k . 94/16A+16Badmeasuring about 1490sq.mtrs. ('17) Block No. 94/17A+1 78 adrneasunnq abo;i!
~ w

.\~~~g{j q. mtrs and (18) BlockNo. 94/18A+18Badmeasuring about 1490 sq mtrs. together with (19) 1(j I !C

/: ~0
;':rrJ.1le"aring Residential Private Sub Plots bearing Nos. (2) 0-1 admeasuring about 502.85 sq rntrs ;"j C:-
.......~

admeasuring about 502.85 sq. mtrs. (c) 0-3 admeasuring about 502.85 sq. mtrs (el l 0-4 admea:;ilfir,, }

abou t 502.85sq. mtrs. (e)0-5 admeasuring about 502.85 sq. mtrs. (f) 0-6 admeasurinq about f)rn S5 sq

mtrs. (g) 0-7 admeasuring about 502.85 sq. mil'S. and (hi Di8 and 0/9 aurneasuring "au,l :/ 2,'!:; '., i

mtrs., [Residential Private Sub-Plot Nos. 01 to 09 totally admeasuring about 4162 sq. rntrs. Lein:; p"l i.

portion of the land bearing Final Plot No. 117 of Town Planning Scheme No. 4(Umra-SOl' lh)] The :j t;(j ":~

mentionec properties, listed under serial no. '1 to 19 pertain to the land bearing Final PIOl i\~ ') ~ ! 7

admeasuring in the aggregate to 29,222 sq. mtrs. forming part of Town Planning Scheme ;··je!1 ,t-: ,:,:>

60 Mtrs. Udhna-Magde/ic R~ · .'Fj

'Final Plot No.

118and 11 2

11 5, 114 and 1'16

124

~ 1 2 3Z 3 'c;

Survey No.

: 91 part and 92 .:

: 77 + 79/2 and 95 Part

East

West

North : 75
.n:."~,,,,,_, ~

South : 60 Mtrs. Udhna-Magd lI~d~(> 2.. 2-
,t4\'C.\~~1-_.....~ ...__

South) allotted in lieu of land bearing Block No. 94 paiki (Erstwhile Survey No. 76) admeasuring a bout

39096 sq. rntrs situated within the limits of Village: AIUlan, Taluka: Majura. and District: Surat, GlIji:1 r,; ;

and bounded as follows: ! .

IJ~/)
Lf~UECO ·Y

!TYPE OF DEED MOJE BLOCK N~ T.P.S.No . - t--'~r;~N~~----' - T()Tf,, ~ f.,P::,

;CONVEYANCE ALTHAN 94/PAII<i -, 4}UMR/-\-:-·--I ---J~ 7.iPA R1· - ! j,?~(i~TL:l'
I DEED I 1 JO UTH) I ~ J el lY! I h
l L . -1 ---1.. . _. 1 _

~ f
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THE THIRD SCHEDULE HEREINABOVE REFERREDTO:

(Details of the Balance Land Owning Individuals)

~.
Detai ls of Sub Area (in Names of Balance Land Owning

.,
I,

No. Plots square Individuals IPAN No. i
metres)

i -_..-..
1. Block No. 94- 1490 I Name: Rajendra S Shah I

t

15/a + 15/b , PAN No: ABNPS7043K
t

rl I i
Block No. 94- 1490 Name: Mitul J Shah

-- - -- -1
I
I
I

~
16/a + 16/b PAN No: AFJPS3572D I

t

Block No. 94- 1490 Name: Dharmendra S Shah -1
17/a + 17/b PAN No: AHPPS7948R i

i

1-'
----- --4

Block No. 94- 1490 Name: Sunish BShah i
I

18/a + 18/b PAN No:AFJPS3570B r:S';");r;
" " ~' - ISl A

5. Private Sub-Plot 502.85 Name: Priti S Shah f" . -. I •
No. D-1 PAN No: AFJPS3566B If!'; ~

6. Private Sub-Plot 502.85 Name: Shraddha S Sha f----- l--l; 3 Z- 31

I

No. D-2 PAN No: AFJPS3569Q
,

..,~.~-
7. Private Sub-Plot 502.85 Name: Rekha R Shah ~-., . ",,\e;, .

ul~Wt\":'

I
I

No. D-3 PAN No: .A.FXPS3544P i

8. I Private Sub-Plot 502.85 Name: Rupal M Shah ----'--1

I No. D-4 PAN No: AFJPS3571 A i
- -I

I
9. Private Sub-Plot 502.85 Name: Sunish B Shah I

!

I No. D-5 PAN No: AFJPS3570B t

t

- ----'

I 10. Private Sub-Plot 502.85 Name: Sanjay B Shah

I No. D-6 PAN No: AFJPS3567AI
I 11. Private Sub-Plot 502.85 Name: Mitul J Shah
I

! No. D-7 I PAN No: AFJPS3572D
t

i

112."" Private Sub-Plot 642 05 I Name: Jagdish M Shah I
!

No. D-8 + D-9 I PAN No: AFKPS4493N
I, II
I

I
TOTAL 10,122.00 I !

i I ----------- ..J

(l.~
I
I

~
-- ------ -..---_._---..

To-fA L ."' RcA I- _ _ 0 -

T 191 00 .00

I SQ.iVlT ;{
!

4'7f}

.ur; c e.!.. .. .~

M OJE BLOCK NO I T.P.S.No. F.P.No.

ALTHAN 94/PAI KI I 4 (UM RA- 11 7/ PAR

~
SOUTH)

1--:;:--- - ---- ­
L!:Y PE OF DEED

I CONVEYMICE

I DEFD IL ~ -L
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THE FOURTH SCHEDULE

(List of origina l title documents of the Sellers ' Land)

Details a Origina l Title Deeds
...,-----...,---------,--- ._ - - --- ._ -- -- _.

Details of Sub Plotsrsr.'
No.

1. Block No. 94-1/a + 1/b

2. Block No. 94-2/a + 2/b

3. Block No. 94-3/a + 3/b

4. Block No. 94-4/a +4/b

f-c--:----c--,--..,---- - -,--- -,----,-,....,..... .- - -- - - - -....- .- ..... - ...!
(b) Sale Deed dated 31 .3. 1999 registeredunder serial no. 455' I

I
(a) Sale Deed dated 31 .3.1 999registered under serial no 451-~1 1

..._-- -_ •..- --- ....
(b) Sale Deed dated 31.3 .1 999 registered under serial no. 4520 ,

(a) Sale Deed dated 31 .3.1999 registered under serial no. 4521-;
---- - _ .._- -- - ---

(b) Sale Deed dated 31 .3.1 999 registered under serial no. 4522 ,

(a) Sale Deed dated 31 .3.1999 reg istered under serial no.4523. ;
I--:-- - - - - - - -- - - - - ------ - - - . j
(b) Sale Deeddated 31 .3. 1999 registered underserial no. 4524 !

(a) Sale Deed dated 31.3.1999 registered under serial no. 4 525~ 1
-~

(b) Sale Deed dated 3'1.3.1999 reg istered under serial no. 45L6 :

,'YPE OF DEED I
CONVEYANCE I

i DEED I

MOl E

ALTHAN

o-: ~/
/

__ ~ . I 0 ••• ._•• • • .• , . ~

H~IJ
I UECOPY
.~ .~.. : " , '.
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THE FIFTH SCHEDULE HEREINABOVE REFERRED TO

Consideration Amount and details of TDS)

06 -12.­
202 2

83181 4
HSBC

Bank ,

lVlum bai -1 +

Ban k, . 83 1811

M um bai

HSBC I
Bank, , 831812

_ _ -+-c...M--,lI,,-,m~_
HS BC I
Bank, 831813

M urn bai

SHASWA T PARK LLP1

HS BC
Ba nk,

Mumbai

83 1815

831 816
06 -12 ­
2022

23,89,55, 740 24, 13,594
,

24,13 ,69 ,-::5'<;I
I

I
!

23,89,55,740 24,13 ,694 :Ul,1 3,69,43'1

HSBC
Bank,

M um bai

HSBC
Bank,

M um bai

83 181 7
06 -12­
2022 23, 25,40,821 23,48 ,897 23,'18,89, :'1B

HSBC
Bank,

M urnb ai

HSBC
Bank,

Mumbai

HS BC
Bank,

Mumbai
831 821

06- 12­

202 2

HSBC
Bank,

Mumbai

IH SBC
I Bank,

M um bai

83 18 22
06- 12­
2022
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q/,
INWITNESS WHEREOF, the Sellers and the Purchaser have hereto set and subscribed their respective halids

to these presentson the day and year first herein abovewritten.

SIGNED AND DELIVERED by
within named Sellers

1. Shaswat Park LLP

represented through its Authorised Signatory i.e.
Mr. Rajend ra Shah

2, Samrat Apartments LLP
represented through its Authorised Signatory i.e.
Mr. Rajendra Shah

s~
~, ~-, ~~ti Park LLP
-..~')':1\ p!: sen ted through its Authorised Signatory i.e.
,.! .~ ,., (jl

~ ~".'" r jendra Shah .
N

. J:> .
) ! ;,;~ f:V i
fl\4./ ji ~ n}a rth Apartment LLP
<"'fl

- . ~- f :" .~ ~

\ (o"j~~: r.~presented through itsAuthorisedSignatory l.e.
<'::. y "Mr. Rajendra Shah

5. Sanskruti Flats LLP
represented through its Authorised Signatory i.e.
Mr. Rajendra -Shah

6. Sarita Apartments LLP

represented through its Authorised Signatory i.e .
Mr. Rajendra Shah .

7. Siddharth Flats LLP
represented through its Authorised Signatory i.e.
Mr. Rajend ra Shah

8. Dharmath Construction LLP
represented through its Authorised Signatory i.e.
Mr. Mitul Shah

9. Saraswat Properties LLP

represented through its Authorised Signatory i.e.
Mr. Mitul Shah

10. Bhavik Prop erties LLP
represented through its Authorised Signatory i.e.
Mr. Mitul Shah

BLOCK NO

94/P AIKI

'11. Mitul Hotels LLP )
represented through its Authorised Signatory i.e, )
Mr. Mitul Shah )

~~NEV~~~~~~ I A-'-~-TO':"':H~--E-N--t----='-'-c-_~lr-:,IO~U~~I~) - f 1::;;£~ ~I'- " ! " i~~~tA
, DEED I ~ " I ' .~ ,,, ! ",I • .

L-_ _ ..----.L 1_______ _..._ .J .. .. . _.'

~~('
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.....

12. Narni Properties LLP
represented through itsAuthorised Signatory i.e.
Mr, lvIi tul Shah

13. Nutan Apartments LLP

represented through its Authorised Signatory i.e.
Mr, Miiul Shah

14, Rupal f'!l itul Shall

<;:---......
~...,U~ .
, ·•.•."'v ,p~

\;.,~.~,~~~~,>ND DELIVERED by )

i j 7 J ~wit~1Il iySlb'\ d Purchaser )

,.T~,;\lM~\ , and Commercial Rea l Estate Pvt Ltd) \JAQ~ . :

thr~0gh its Au thorized Signatory ~ (y'>

being duly authorized by and under the

G0 2id Resolu tion dated [29/1'112022] passed by

its 2oc"d oi Dll'ectors

1:1 the presence of:

I, lJipa!\ Motila, Sharma

f\ge: 52 Y881·S. Occu ; Business,

Add ress: L-824, Ashirwad Palace, NearJivkor Nagar)

l3halar Road , Surat - 395007

.: i:" JiIl82h Du lani ) p
Age ; 34 years, Occu: Service ) @~
Address Deepak Niwas, Near HP Petrol Pump )

Section 11' , Ulhasnagar 421 002

F.P.No. I TOT/, l. ,D, R E .~\ ,
117/ PART -r --'iit-o-ci'oo-- -;

t So..fVlrp ,

__ ______ _____ J. ,

r--·.. - - --' -,---'--
: TYPE 01' DEED MOlE BLOCK NO--i T.P.S.No .
i -C orNEYA I~ C E I ALTHA N 94/PAII<I' I 4 (UM RA-

DEE D ! I I SOUTH)
.. , L ...L _
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q8

.. "- -'"·····_·-1
I

[-J ed ,>! address of solei Property : Block No.94, TPS No.4 (UMRA·SOUTH), F.P.No.1'17, CITYLIGHT
C ~::O :: '2 i1' ! C .:\ LTHAN . SURA.T-395001

3 j G!'! r~ O II1~ O DELIVERED by within narned
Sel i (~rs

'3iEls 'c" ':1 : ParKLLP
Sainrat ;\ partmenl s LLP
~;f1f tlti ?,lI'k LLP
S"ri ,arth Apartment LLP
Sa nskruti Flats LLP
Sarita !~ p a r l rn e n t s LLP
:-:i(1 (;!.o.([': Flats LLP
'i"!Ab(~ 1 1 t (ocl ll lro uqh its As\tbtvhsed Signatory i.e.
jvil , Rcl)8ndra Shah /!/

III
//

/
;:j!(; i':ED ,t , i~ D OEUVERED by within named Pu rchaser
Tjjcdh Mall and Commercial Real Estate Pvt Ltd
:11 It.' I.1 ',1I', iL" i'.ld:lO l"ized Signatory Mr. Varun Parwal

Dharmalh Construction LLP
Saraswat Properties I..LP
Bhavik Properties LLI'J
lVI itul Holels LLP
NamiProperties LLP
Nutan Apartments LLP
represented through itsAuthorised Signatory i.e.
Mr. Mitul Shah ooi:~

r ~
"",;> I t

Rupal Milul Shah ~'-·t~ --

--.. -- .-. - -----_...._-_._-----~=-------------------------_.....:

182 



SIGNEDAND DELIVERED by

within named Sellers

Shaswat ParkLLP

Samrat Apartments LLP

Shruti Park LLP

Smoart ll Apartment LLP

Sanskruti Flats LLP

Sarita Apartments LLP

Siddharth Flats LLP

_', represented through its Authori e Signatory i.e.

':\\'~~" Raje n d ra Shah
':'1" ."(;~.

\... 't.:1.
r - 4 (

:,~~'hi ath Construction LLP

)~t.rt..Ja t Properties LLP

Eliywik Properties LLP

iVl itul Hotels LL.P

Narn i Properties lLP

:'~uL.:n /\partments LLP

.epresented through its Authorised Signatory i.e.

M, M'lUl Shah~

~.
Ru pal ivl itul Shah ".~..:RT/5 / AlN "~~

" 1Z323"1~,

SIGNED AND OELl E.R&D".b.,¥._ . . n ~~_9 ~
"'-~!ll' O ~ ~within narned Purch se.r.t('_ " " .~-;:..w .",;1::"'"

Thrill Mall and Commerc ial Rea l Est~ Pvt Ltd r\)., I

throuqh its Authorized S ignatory~. ~rAx' ~ ).~1••

IVir . varu n Parwal \:\ / ~ oJ IjI\
,

being dUly authorized by and under the

Board F\esolution dated [29/11/2022] passed by

its Board of Directors
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Postal address of sold Property: Block No.94, TPS No.4 (UMRA·SOUTH), F.P.No.'1 17, CIHUGHT
CROSSING, ALTHAN, SURAT·395007

Dharrnath Construction Ll P
Saraswat Properties LLP
Bhavik Properties LLP
Mitul Hotels LLP
Nami Properties LLP
Nutan Apartments LLP
repr-esen ted throuqn its ,0,uihorised S i~1i2 IiJ r-y i 'if

Mr. Mitul Shah~

Rupal Mitul Shah ~~

SiGNEDAND DELIVERED b.Y.J:Y.,\\.QjT,\,-f.lame.d.--
Sellers S ~::JtT 15/AlN
Shaswat ParkLLP ~~",........-:../_":-_";";";:--1
Samrat Apartments LLP
Shruti Pa rk LLP tI!f 1 2 3 2 3 '"L \
Samarth Apartment LLP C\b
Sanskruti Flats LLP • • ow w ,I
Sarita Apartments LLP ..",., ~ ~ J
Siddhartf Flats LLP .-.::;.. ~ ~::;
represented through its Auth ( ed Signatory i.e.
Mr. RajendraShah

SiGNEDAND DELIVERED bywithin named Purchaser
Thoth Mall and Commercial Real Estate Pvt Ltd
t!lrougll itsAuthorized Sig natory Mr. Varun Parwal

T.P.S.1'4~--L F~~!'J_t?~ __ :TI~~r :~~>\f~0~_ :
4 (UIVIRA- I 11 7/p,u.ln i En(J()i;'C!

SOUTH) I ~-C!. -:·/!-:-I ;
.. _ _.1_ . . ._,.._._.. ._ .._ . .. ._ _.
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___________ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ _ =====;z

O"V

· ·· ·· ·· ·· ··· ···· · · · · ·· · · · · ·> · · f~~· · · · · · · · · · · ·

....... .. .. .... ..... ... .~\s~J;ri;:;;i,'.:" .... ..
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GOVERNM ENT OF INDIA

M INISTRY OF CORPORATE AFFAIRS

Centr al Registra t ion Cent re

Form 19

[Refer Rule 32(1) of the LLP Rules, 2009]

Cert ific ate of Registrat ion on Conversion

OF

SHASWAT PARK PRIVATE LIM ITED.

TO

SHASWAT PARK LLP

.:2 22

LLP Ident ifica t ion Number : ABC-lOll

The Permanent Acco unt Numbe r (PAN) of t he Ll P is AEUFS2086L

The Tax Deduct ion and Collect ion Account Number (TAN) of the LLP is SRTS28207E

It is hereby certified t hat SHASWAT PARK LLP is t his day regist ered pursuan t to sect ion SS(1) of the

LLP Act 2008 .

Given under my hand at M anesar th is Sevente en th day of August Two tho usand twe nty- two.

D i U it u ll y ,.. i Y <1c d by DS fVI I N.S"' "H Y 0'"
COR POHATE AFFAI R$. '10
OAtc:Fri A'. It) ,q 1 ? :1 2 :38 1S T 202::'

lhabboo ' /iet:na

Assistant Regist rar of Comp anies/ Deputy Registra r of Companies/ Registrar o f ;: " 111 0;i l1 i(' \

For and on behalf of the Jur isdict ional Registrar of Compa nies

Registrar of Companie s

Centr al Registrat ion Cent re

Disclaimer: This cert if icat e on ly eviden ces incor pora t ion of th e LLP on t he basis of documents and

declarati ons of t he app licant (s). This cer tif icate is neith er a license no r perm ission to con duct busine ss

or solici t depos its or fu nds fro m pub lic. Perm ission of secto r' regulator is necessary wherever reUtl; rd

Registration statu s and other details o f th e LLP can be verified on '!./'Ni Lcllf-;e,:ii2i ·;!;

Mailing Addr ess as per record availabl e in Regist rar of Companies office :

SHASWAT PARKLLP

U-10-ll M egh Mayur Plaza, Opp . Jani Farsan, Parle Point.i, Sural, Chory asi, Guj arat, India-395007
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GOVERNMENT OF INDIA

MINI STRYOF CORPORATEAFFAI S,2
Central Registr at ion Centr e

Form 19

[Refer Rule 32(1) of t he LLPRules, 2009 J

Certi f icate of Regist rat ion on Conversion

OF

22
-~--_._---

TO

SAMRAT APARTMENTSPVT LTD

: SUe
~i-~

r1' ~?"~\ ~ SAM RAT APARTM ENTS LLP

LL ~t~ica tlO n Number. ABB-8387

} .' ~ l
!\."r T If.!'iP! m-1j nent Account Number (PAN) of the LLP ISAETFS7744G

~t'~~:< ~i
:", ."T:1l ~;:r,a x Deduct ion and Collection Accou nt Number (TAN) of the LLPis SRTS28099 B
\ ' \ " \ "".•~ .' < '"

;;'''I'[' i, hereby certi f ied t hat SAMRAT APARTMENTS LLP is this day registered pursu ant to section 58(1) of

tn e LLP Act 2008.

Given under my hand at Manesar t his Twenty second day of July Two thousand twen ty -two .

O jui t u lly ",ig " ..,tJ lI y o s M IN ISTRY O F
CORPOR A T E A F F A IR S 10
D81o~T tl LJ JU I ae 1 4 : Jl H : l fl l ~.i T :W 2:l.

Vikram Singh

Assistant Registrar of Companies/ Deputy Registr ar of Compan ies/ Registrar of Com panies

For and on behalf of the Jurisdiction al Registra r of Companies

Registra r of Companies

Cent ral Registr ati on Centre

Disclaime r: This certificate only evidences incorporat ion of the LLP on th e basis of documents and

declarat ions of t he app licant(s). This certificate is neit her a license nor permission to conduc t business

or solicit depos its or funds from public. Permission of secto r regulator is necessary wherever req uired.

Registrat ion stat us and other deta ils of t he LLP can be verified on INWW.Il1C3 .Rov.in

Mailing Address as per record available in Regist rar of Companies office:

SAMRAT APARTM ENTS LLP

U-10-11 M egh M ayur Plaza Opp. Jani Farsan, Parle Point" Surat, Surat, Gujara t, India -395 007

A~IJ
"""'""".....U~I;, cq~ l
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OS REVENUE DEPARTMENT
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MAMLAIDAR OFFICE, MAJURA
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GOVER NMENT OF INDIA

." . ~

M INISTRYOF CORPORATEAFFAIRS

Cent ral Registrat ion Centre

Form 19

[Refer Rule 32(1) of the LLP Rules, 2009]

Certi fi cate of Regist ration on Conversion

OF

SHRUTI PARKPVTLTD

TO

SHRUTI PARK LLP

The Tax Deduct ion and Collect ion Account Number (TAN) of th e LLP is SRTS28124 F

It is hereby certi f ied t hat SHRUTI PARK LLP is this day registered pursuant to sectio n 58(1) of the LL ~'

Act 2008.

Given under my hand at Ma nesar th is Twenty eigh th day of July Two thou sand twenty-two.

O iU;UJll y s j~ ..o <..l by o s MlN l 3TH Y .:JF
CORPOR ATE A F FAIRS 1 0
0 ;118 :5"" J\l1 3 0 1 ~ .29 :2 I I S r ...::O~!;:

Assista nt Registrar of Companies/ Deputy Registra r of Comp anies/ Regist rar oi Ccrncanies

For and on behalf of the Jur isdictional Registrar of Companies

Registrar of Comp anies

Cent ral Regist rat ion Centr e

Disclaimer: This cert ifi cat e on ly evidences incorporat ion of t he LLPon the basis of do cuments and

declarat ions of the applicant (s}. This cert ifi cate is neit her -a license no r perm issio n t o con du ct business

or sol icit deposits or funds from public. Permission of sector regulator is necessary wherever ,..'cu irc(;.

Regist rat ion stat us and other deta ils of the LLPcan be verifi ed on www.I"; ,CJ·;' ()V·!n

Mailing Address as per record available in Regist rar of Comp anies off ice:

SHRUTI PARK LLP

U-IO-l1 Megh Mayur Plaza, Opp. Jani Farsan, Parle Point , ,, Surat, Surat, Gujarat, India-395007

v
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~~ti=,",J
Permanent Account Number Card '

,n

AETFS8597 M

';fl'Ii /Name
SHRUTI PARK LLP

~~
1J~COME TAX DEPARTMElI'T

• "~ "1:"' _ ~ .. ... .'~
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GOVERNMENT OF INDIA

rS~T/5TAIN
. ---._-...._--~

.J 13

MIN ISTRY OF CORPORATE AFFAIRS

Cen tr al Regist rat ion Centre

Form 19

OF

TO

SAMARTH APARTMENT PRIVATE LIM ITED

Certificate of Registration on Conversion

[Refer Rule 32( 1) of t he LLP Rules, 2009 ]- ----:--.
HE SI';.;....
~- ".
~l :: . ;r1P.~\

f\- ?"\ ,, ~\
"'~ ~1i \

. ~~';j\
~~ } . ~;;;,:;.W :r: l'"
~S. / 'i:t'~~'5~/",-. SAMARTH APARTMENT LLP

L~~~
.J.~ent l f i CatlO n Number : ABB-8478

The Permanent Account Number (PAN) of th e LLPis AETFS8027C

The Tax Deduct ion and Collect ion Accou nt Number (TAN) of th e LLP is SRTS28103F

It is hereby cert if ied t hat SAMART H APARTMENT LLP is t his day regist ered pursu ant to sect ion 58(1) of

t he LLP Act 2008.

Given unde r my hand at M anesar thi s Twenty fift h day o f July Two thousand twe nty- two .

D ig i t .., lIy .. iu f\ v d by O S M INI$T RY O F
C O R P O R A TE A F FAIR S 1Q
O;.)t e .t-cc J ul 26 12:51 :-1('. 1S T 20?:J

Jhabboo Meena

Assist ant Registrar of Compa nies/ Deputy Registra r of Companies/ Registrar of Companies

For and on behalf of the Jurisdict ional Regist rar of Companies

Regist rar of Companies

Cent ral Regist ration Centre

Disclaim er: This cert if icate on ly evidences incorporat ion of t he LLP on t he basis of documents ami

declarations of th e appli cant( s). This cert if icate is neit her a license nor perm ission t o cond uct business

or solicit deposits or fu nds from publ ic. Perm ission of sector regulat or is necessary wherever recu rred.

Regist ration status and other details of th e LLP can be verif ied on ww <v. Ii1!jJ.gov .in

M ail ing Address as per recor d available in Regist rar of Companies office :

SAMA RTH APARTM ENT LLP

U-10-11 M egh M ayur Plaza, Opp, Jani Farsan, Par le Point ,,, Surat , Surat, Gujarat, India-395007

4-0
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GOVERNMENT OF INDIA

M INISTRYOF CORPORATEAFFAIRS

Cent ral Registra ti on Centr e

Form 19

[Refer Rule 32(1) of the LLPRules, 2009]

The Tax Deduction and Collection Account Number (TAN) of the LLP is SRTS28084 A

It is hereby cert ifie d th at SANSKRUTI FLATS LLP is th is day registe red pursuant to sect ion 58(1) of the

LLP Act 2008 .

Given under my hand at Manesar thi s Twenty fir st day of July Two th ousand tw enty-two .

D,g iH.lly >l ig n c d b y O S lVIIN I $T ,~ ' ( 0 '=
C OR PORAT E AFFA IRS 10
O il le;M')Il .J ~' l /~ lR71l , :;> '~ 1 :~"'" :' ! :" :I

Sr iv singn

Assistant Registrar of Companies/ Deputy Registra r of Com pan ies/ Regist rar of Companies

For and on beha lf of t he Jurisdict ional Regist rar of Compan ies

Regist rar of Companies

Centr al Registrat ion Cent re

Disclaimer: This cert if icate on ly evide nces incor poration of th e LLP on the basis of do cuments and

declarations of t he appl icant( s). This cert ificate is neither a license nor permission to con duc t business

or solicit dep osit s or funds fr om pub lic. Perm ission of sector regulator is necessary whe rever requi red.

Registratio n status and other detai ls of t he LLPcan be verified on vvww .ID.f.3 .g,)v.ill

Mailing Add ress as per record available In Registr ar of Compan ies office:

SANSKRUTI FLATS LLP

U-10-11 Megh Mayur Plaza" Opp. Jani Farsan, Parle Point, Surat . Surat , Guja rat, India-395007

;.
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GOVERNMENT OF INDIA

M INISTRYOF CORPORATEAFFAIRS

Cent ral Registration Centr e

Form 19

[Refer Rule 32(1) of t he LLP Rules, 2009J lf~;:,i;-T/4:---"""---:'":'1-
, """ :;;",{' 'if 5/AlN i

SARITAAPARTMENTT~ PRIVATE LIMITED .--.. _ _ ~~",~",~I

~..:- 0 , r» ""'1$
. "'''~X'\''\' \ \ ~.k'

SARITAAPARTMENTS LLP "'-~""~,"_"""",,-,,,

The Permanent Account Number (PAN) of the LLPis AEUFSOOllB

The Tax Deduct ion and Coll ect ion Account Number (TAN) of the LLPis SRTS2815 8E

It is hereby cer tified t hat SARITA APARTMENTS LLP is this day regi stered pu rsuant to sect ior : SS(] ) o f

the LLP Act 2008

Given unde r my hand at M anesar th is Fift h day of August Two thousand twenty-two .

Oigit... ll y s ignud b y OS M IN I ST R Y O F
CORPO RATE AFFAI R S "10
0 1;lte:TUA A"-I O 09 13 :2 4 : 5 0 1S T 202 2

Jhabboo IVl e e ll~

Assistant Registrar of Compa nies/ Depu ty Regist rar of Compa nies/ Registrar of Companies

For and on behalf of the Jurisdicti onal Regist rar of Cornc anies

Regist rar of Comp anies

Cent ral Registra t ion Centre

Disclairne r : This certi ficate only evidences incorpo ration of the LLPon the basis of documents and

declarat ions of t he applicant (s). This certificate is neit her a license no r perm ission to conduct business

or solicit deposits or funds from public. Perm ission of sector regulato r is necessary wherever requi red.

Registrat ion status and other deta ils of t he LLPcan be verified on www.mca.aov.u.

M ailing Address as per reco rd availab le in Registrar of Compa nies office:

SARITAAPARTM ENTS LLP

U-lO-ll M egh M ayur Plaza, Opp. Jani Farsan, Parle Point , ,, Surat, Choryasi, Gujarat, India-395007
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GOVERNMENT OF INDIA

MIN ISTRY OF CORPORATEAFFAIRS

Central Registration Centre

Form 19

[Refer Rule 32( 1) of t he LLP Rules, 2009 ]

The Tax Deduction and Collect ion Account Number (TAN) of the LLP is SRTS28079 C

It is hereby certified th at SIDDHARTH FLATS LLP is t his day registe red pursua nt to sect io n 58(1 ) of the

LLP Act 2008.

Given under my hand at Manesar th is Twent ieth day of July Two t housan d twenty-two .

O lglt:llly s lgn(!c Dy os MIN I::;TRY OF
CORPORATe. AFFA IRS 10
D al.c:Th u ';u121 1Z:JG:15 IS1 ;!C.! ;':

Jhab bco vl~ena

Assistant Regist rar of Companies / Deputy Registrar of Com panies/ Registra r of COMpanies

For and on behalf of the Jurisdicti onal Registrar of Compan ies

Registrar of Comp anies

Cent ral Registrat ion Cent re

Disclaimer : This certificate on ly evidences incorporat ion of the LLP on the basis of documents and

declarat ion s of th e app lican t( s). This cert ifica te is neither a license nor perm ission to con duct business

or solicit depo sits or funds fr om pu blic. Permission of sector regu lato r is necessary wherever -eqUlrt'o .

Regist rat ion status and other detai ls of the LLP can be ver ifi ed on ~ww .Il1f.i!.1!S)V . i.!.1

Ma ili ng Address as per reco rd available in Registrar of Companies office :

SIDDHARTH FLATS LLP

U-IO-ll M egh M ayur Plaza, Opp. Jani Farsan, Parle Point", Surat, Surat , Gujarat, India-395007
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GOVERNMENT OF INDIA

MINISTRY OFCORPORATE AFFAIRS

Cent ral Registrat ion Centre

For m 19

[Refer Rule 32(1) of t he LLP Rules, 2009 ]

Certif icate of Registration on Conversion

OF

DHARMATH CONSTRUCTION PRIVATELIM ITED

TO

DHARMATH CONSTRUCTION LLP

The Perm anent Account Number (PAN) of th e LLP is AAUFD1989R

Tilp. -:3X Deduc t ion and Col lectio n Account Numbe r (TAN) of th e LLP is NSKD07 541C

It is hereby cert ifi ed t hat DHARMATH CONSTRUCTION LlP is th is day registered pursuant to sect ion

58( 1) of th e LLPAct 2008

Given under my han d at M anesar t his Second day of Septem ber Two thousand twenty-t wo .

O l9 it~ lly ", iy fHl d b y O S MIN I ST R Y OF
COR P ORATE A FFAIRS 1 0
O~le:Tuo S a p 0 0 1 1 : ....3 :0~ I $ T :LO:.! ~·

Anshu Tandon

Assistan t Registra r of Comp anies/ Deputy Regist rar of Companies/ Registrar oi Compa nies

For and on beha lf of th e Jurisdict ional Regist rar of Compa nies

Regist rar of Compan ies

Cent ral Registrat ion Cent r""

Disclaimer: This cert ificate only evidences incor porati on of the l LP on t he basis of docum en ts and

declarat io ns of t he app licant(s). This certi fi cate is neither a license no r per miss ion to con duct business

or sol ici t deposits or fun ds from public. Perm ission of secto r regu lator is necessary whe rever requ ired.

Registratio n sta t us and other de tails of the LLPcan be verif ied on WWW" ill r. 'l . ;,o '1 .i ! ~

Ma iling Address as per record avai lable in Registr ar of Comp anies offi ce:

DHARMATH CONSTRUCTION LLP

P. No" 01, ADESHWAR NAGAR, OPP. MI NA COM PLEX, TALODA ROAD, Nandurbar, Nandur bar,

M aharasht ra, India-42 5412
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,'Ii

GOVERNMENT OF INDIA

MI NISTRY OF CORPORATE AFFAIRS

Cent ral Registration Centre

/l5 !fAl N

TO

OF

SARASWAT PRO PE RTIES LLP

Certifica te of Registrat ion on Conversion' :

~
[Refer Rule 32(1) of the LLP Rules, 2009'F'~~';"'~':;;;;'~:;":':::':"':,J

SARASWATPROPERTIES PR IVATE LIM ITE

Form 19

The Perm anen t Account Number (PAN) of t he LLP is AEUFS4901C

The Tax Deduct ion and Collect ion Account Numb er (TAN) of t he LLPis NSKS33S18C

It is hereb y cert if ied th at SARASWAT PROPERTIES LLP is th is day registered pursuant to section 58(1)

of the LLP Act 2008.

Given under my hand at Ma nesar this Thi rt iet h day of August Two thousand twenty-two .

D ly j t;:-t lly .. I g n ", c.t b y O S M I N I S T R Y O F
C ORr:>ORATE .'I,F FAIR S 10
D~11 I~:W(:{~ 1>'I I !:.I:,}1 "15: 1(3 "12 I t;T :lO:~ :)

Anshu Taudou

Assistant Regist rar of Compa nies/ Deput y Regist rar of Comp anies/ Registrar of Companies

For and on beh alf of t he Jurisd ict ional Regist rar of Comp anies

Registrar of Compan ies

Centra l Registrat ion Centre

Disclaimer : This cert if icate on ly evidences incorporat ion of th e LLP on t he basis of docum ents and

declarations of the app licant(s). This cert if icate is neither a license nor perm ission to conduc t business

or soli cit deposits or funds from public . Perm ission of secto r regulator is necessary w herever requi red

Registration sta tu s and oth er detai ls of th e LLP can be ver if ied on W\·vw. ITh:a .grl'J.ir:

Mai ling Address as per record available in Registrar of Companies offic e:

SARASWAT PROPERTIES LLP

P. No. 01, ADESHWAR NAGAR, OPP, MINA COMPLEX, TALODA ROAD, Nandurbar, Nandurbar,

Maharasht ra, India-425412

A, !J
~y
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Is,

GOVERNMENT OF INDIA

MINI STRY OF CORPORATEAFFAIRS

Central Registrati on Centre

Form 19

BHAVIK PROPERTIES PR IVATE LIMI TED

[Refer Rule 32(1) of t he LLP Rules, 20091.·

Cert if icat e of Regist rati on on Conversion

OF

TO

BHAVIK PROPERTIES LLP

~i~
~~,,;);;. , , .~

~
<...!;r}:.,.Q..\

. , ' .'\ , "\'\'1,") \'!II ~ ....... _ , ; , ~\ \

k,"~'" \ I ~' " 1;1., iI , j
"I,' L. .-'- , '::?JI

;~~yi
.Y::~Se.1den ti f i ca t i o n Number: ABC-3711

The Permanent Accou nt Num ber (PAN) of t he LLPis ABAFB0613P

-~h i:' Tax Ded uction and Co llect ion Account Number (TAN) of t he LLP is NSKB068 10G

It is hereby cert if ied that BHAVIK PROPERTIES LLP is t his day reg istered pursuant to sect ion 58(1) of
the LLP Act 2008 .

Given under my hand at Manesar t his Twelfth day of September Two thou sand twenty-two.

D lg it.a ll y >sig n e d b y OS M INIS1 RY OF
C O R P O RAT E AFFA IR S 10
o are rr ue soo 13 12:2lL~S 1ST 20:..'.~

Jhabboo Mee na

Assistant Regist rar of Compa nies! Deputy Regist rar of Companies! Registra r of Companies

For and on behalf of t he Jur isdictiona l Registra r of Cornparues

Regist rar of Comp anies

Cent ral Registration Cent re

Disclaimer : This certi f icate onl y evidences incorpor at ion of the LLPon the basis of docum ents and

declarati on s of t he app lican t(s) . Thi s certi ficate is neither a license nor permission to con duc t business
or solici t deposit s or funds from pub lic. Permission of secto r regulator is necessary wherever required.

Registration status and othe r detail s of the LLPcan be ve rified on ~'C.\.':::':Y.:!.,-~,;n.3,2'i'--'! !

M diling Address as per record avai lable in Registra r of Compan ies office:

BHAVIK PROPERTIES LLP

P. No. 01, ADESHWAR NAGAR, OPP. MINA COMPLEX, TALODA ROAD" Nandurbar, Nandurbar,

Maharasht ra, India-425412
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1 3~

GOVERNM ENT OF INDIA

M INISTRY OF CORPORATEAFFAIRS

Central Regist rati on Centr e

Form 19

[Refer Rule 32( 1) of the LLP Rules, 2009J

Certifi cat e ?f Registratio n on Conversion

OF

M ITUL HOTELS PRIVATE LIMITED

TO

M ITUL HOTELS LLP

The Perm anent Account Num ber (PAN) of t he LLP is ABUFM7 145 D

~--"'vo:"tt\.~~'\~\.\:

S ftf/ 5 / Al N

Sb
~ 1 Z 3 Z3' so,

9'i-"-"------ - ......~..~.'}- ~ ? ~
~~ '?lj. ,,~ft'D 4:~ o(~'.~...\ t :;;.,( ~___~._ _ ~ ...'f.'""'.,\......~~\Il',.l.oa>~

The Tax Ded uct ion and Collect ion Account Number (TAN) of the LLP is NSKM 1472 1A

It is hereby certi f ied t hat M ITUL HOTELS LLP is t his day registered pursuan t t o sect ion 58(1) of the L1Y

.Act 2008 .

Given under my hand at M anesar th is Fift h day of August Two t housand t wenty-two.

O lgU", lly "" i g n~d by O S MI N I STR V O F
C O RPOR A TE A F F A I R S ·10
Onl e ;Tl.-I(;' Au g 0 9 1 :'\ :2 .'.1 ;~ O l 's -r ?O;-:-:

Jhabboo M eena

Assistant Registr ar of Companies/ Deput y Regist rar of Companie s/ Registrar of Comp anies

For and on behalf of t he Jurisd ict ional Registrar of Compa nies

Regist rar o f Comp anies

Central Registra ti on Centre

Disclaim er : This certi ficate only evidenc es incorpor at ion of the LLP on t he basis of documents and

declarat ions of t he applicant(s). This cert ificate is neit her a license nor perm ission to conduct busine ss

or solicit deposits or funds from pub lic. Permission of secto r regulat or is necessary wherever required

Regist rat ion statu s and other det ails of t he LLPcan be verif ied on wW'N. m ca . f ~ ~") 'i . i r~

Mai ling Address as per record available in Regist rar of Companies office :

M ITUL HOTELS LLP

P. No. 01, ADESHWA R NAGAR" OPP MIN A COMPLEX, TALODA ROAD, Nandu rbar, Nandurbar,

lVlaharasht ra, Ind ia-425412
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Digitally signed by:

OS REVEN UE DEPARTMENT

GOVERNMENT OF GUJA RAT

Date: 22-08-2022 11:50;55 1ST

MAMLAT DAR OFFICE, MAJliRA

C1Al t;Lofi ot!> HI Cha rgab le Copy "g ~ . 1.( .00 / - ( ~~1.l 1 \.li '-l ':4<1).

Page 1 of 1

# -alll{g< &-rl!><lfl . -< c
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AoD
Jill" UECOPY

"' ~- ' ----

220 



GOVERNMENT OF INDIA '

M INISTRY OF CORPORATEAFFAIRS

Central Registrat ion Cent re

Form 19

[Refer Rule 32(1 ) of the LLP Rules, 2009]

Certificat e of Registration on Con version----.:: $t.l :~\" OF

~~~~,
~t.t' \ Q NAMI PROPERTIES PRIVATE LIMITEDr '<"S ii:,

' \ '~ \ -;, \ TO

J;,'. },~;i NAM I PROPERTIES LLP

.~......-.',/ ::--\~ ,/
,-::'" ';~IJ)) i:l!2,ntifica tlOn Num ber: ABC-3358
~ ..~,~~:' ,.~.~.':::;yp'~>/
(;:\.T'rj~.Pe r rn a n e n t Account Number (PAN) of the LLP is AAUFN4021A

.....,~_ .,.... '...

The Tax Deducti on and Collect ion Acco unt Number (TAN) of th e LLP is NSKN069 55E

It is hereby cer ti f ied that NAMI PROPERTIES LLP is thi s day registere d pursuant t o sect ion 58(1 ) of t he

LLP Act 2008.

Given unde r my hand at M anesar t his Sixt h day of September Two t hou sand twent y-t wo .

O iU1t u il y s i g n u d b y 0$ M I NISYHY O F
CORPORATE AF F AI R S 1 0
O;; l e :W l:'d Sep 07 1 1:56:3 2 1S T 2022

Jhabbc o Meena

Assistant Regist ra r of Com panies/ Depu ty Regist rar of Compa nies/ Regist rar of Com panies

For and on behalf of the Jurisdictio nal Registrar of Compan ies

Registra r of Compan ies

Central Regist rat ion Cent re

Disclaime r: This cert if icate on ly evidences inco rpora t ion of th e LLPon the basis of do cuments and

decla rat ions of the applicant (s). This cer t if icat e is neith er a license nor perm ission to co nduc t business

or so l:cit deposits or funds fro m pu bl ic. Perm ission of sect or regulat or is nece ssary whe rever required

Registration stat us and other deta ils of the LLP can be verified on ~:::'V"'./I 1C il . r; o v ,~:~

Ma iling Add ress as per record available in Registrar of Companies office :

NAMI PROPERTIESLLP

P, No, 01, ADESHWAR NAGAR, OPP, M INA COMPLEX, TALODA ROAD, Nandurbar, Nand urbar,

M aharasht ra, India-4Z541Z

II e/J
ECOPY
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GOVERNMENT OF INDIA

M INISTRY OF CORPORATEAFFAIRS

TO

NUTAN APARTMENTS PR IVATELIMITED

Cent ral Registrati on Centre

Form 19

[Refer Rule 32(1) of t he LLP Rules, 2009J

Cert if icate of Registrat ion on Conversion

OF

S!Jiil"
.~. f,j.~.<~¢,

f\
!'Y\ ~'

\:A . x , 1.0 \
W " .f~:@ \ NUTAN APARTM ENTS LLP

t ~~j?,J~~~ icat ion Num ber: ABC-2942
It.. _, ; •.••-;.. .~ 1""7

~~:~~it8'f ' anent Account Number (PAN) of t he LLPis AAUFN3819 Q
:~-,l<~::>\,~,\.'

:.;:Gi~'i~ ax Deduct ion and Collect io n Account Number (TAN) of th e LLP is NSKN06946C

-" It is hereby cert ified that NUTAN APARTMENTS LLP is this day registe red pursuant to sect ion 58(1) of

the LLP Act 2008.

Given under my hand at Manesar th is Thir t iet h day of August Two thousa nd twe nty -t wo .

1:l I U it ~1 11 y .. 1£,1""' 1.1 Loy o s M IN IS T R Y or:
CO R P O R A T E AF FAI RS 10
o e re .w cc Aug 3 1 15:18:12 1ST 2022

Vikra m Singh

Assistant Registrar of Companies/ Deputy Registrar of Compa nies/ Regist rar of Companies

For and on behalf of the Jurisdictional Registrar of Compan ies

Registr ar of Comp anies

Cen tral Registration Centre

Disclaimer : This cert ificate only evidences incorpo rat ion of t he LLP on the basis of documents anel

declarations of t he applicant( s). This certificate is neith er a license no r perm ission to conduct business

or sol icit deposits or funds fro m pub lic. Permission of sector regulat or is necessary wherever required.

Registration sta tus and other deta ils of t he LLP can be ver ified on WW'i'!.ir',: a.f;Q~:J!.1

Mai ling Address as per record available in Registrar of Compan ies office :

NUTAN APARTM ENTS LLP

P. No, 01, ADESHWAR NAGAR, OPP. MI NA COM PLEX, TALODA ROAD, Nandurbar, Nandurbar ,

Maharasht ra, India-42541 2
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GOVT OFINDIA
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~/ N£ll\e

NUTAN APARTMENTS LLP
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.~~~

INCOME TAX:DEPARTMENT
RUPAL MITUL SHAH

VINAY SHANTILAL SHAH

06103/197 1
p arrncncnt t..r.c ctJl1t Numbe r

AFJPS3571A

Sl g nM urn

.~ t1x.et?Ix.

GOVT. OF INDIA

!I •... ' Y·· ..... "1",.- r·' ",
f-d :....;;; i i: l.;

J!TEW)FV~ D. "GLA, "
NC) ,AR'/

St; \ ,,. " ;"lYJD1ST. ( r~!JJ,~

"; ;~!V - i ' , Or GU.JAP',ty
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GOV"RNMEf.i' OF INmJ;,
W
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I'f;J
.. 1 Z3 2 3

/'r~-

;:~}:"'rr.mfir·\f~lfiTliC~ ll~T
UNlOUEIDENTIF1CATJONAUTHORITY OF Itm :A- ... : ' .-."." .

O>,- .J-' ~ •.....,.M>.l"";l _ _ _ ;•• ,c" • • +

l8J G'8

'TIfT: 10ft . 3hR ~~ ~"1m~.

"Il"! i <rofl, 3f'f'<l'iTj-;; .", fJ:T?l fi:lti ,
'JYf, r:" .,f\.6!IT~. 'P"ffi.
395007

"',
P.O. 80x No.1S"';".
8cngafllfu·56(1OO ~

Add ress : 10/e. an.ao ShEdc." ,;.

ap artm ent, lal bu ngio,<",

athwalines. Sural City, Sur::"J l , S·.'!
College. Guja -at, 395007

www .uidai .gov.inhelp @uid ai.gov,in
~
1S47

1800 180 1947

: .

I
; I

! I
I
!
I

I I

F\ura1!'.;li tu! Shah

"·'" '1 ;;r.:iI Ye ar of Birth : 197 1

2D57 4834 4661
••:-L:•.• _• . :,~"" ., ".~' _~_~ ., . •~" M''''''''''''''_ .

'- , 2Jrrr.r ~~~r til[ .31~,1 ct;i{

!{.... - .~•• '"

s '""

. i~T r.:N ;::; F: r\ i/, ~;C l, :':( 1J ~{;

f".iZ)T/,.:ZY
~: ; . ... '·T C",'"""· ,,, - ·1"', /or . ~ _ -0>' 1 f I } ... ~ • • l , { 2 J\.! .J

(;0 ..-i . () F GU.h\F:;:,j
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l'\l<n ':« 51<

Government of India

.---------------------------------------------->-<>- 1
"t;;;;- QU~ rtl" rct®>e. ..u'!l'>U~l y.l(ll;<~\ .

~ Unique Identification Au thori ty of India '~,
;>" 011>:\ :
10~, 3foR lTR1<PT~, O!F.!iPr<rr,
31~. W" f,ltl, W",
~-395007

Address:
10/e, anjan shalaka apartment, lal bunglow,
athwalines, Sural City, Surat,
Gujarat - 395007

f.\Q<lOl'r<:111m<
Mitul Jagdish Shah
'¥a~ <1I<1",/00 B: 2210511966

'J~'~/ MALE

.:-:.: --
. - - - - - - - - -- -- - - - - . - - - - .-- - --- - - - ----- - - - -- -- -~.-

~~~;~

"""8:,

xxxx xxxx 5180
VID' ,9158 2189'8482 8f12

'-lL~ '<.J·U t..tL'<:, '-lL;[l :o:uen.U-1.. ~ ' Q4 7

xxxx xxxx 5180
Vlo : 9158 2; 89' 8482 8112
~ h v l p/Ol uid a i.gov. i n I EB» _ .............u i d ... l ..,;;o v . i n
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::-" :ITur m<l1P:
qOVE;R~MENT.~~F INDIA

~ fcm1£ .~ 'Ilf1Tcf>l:lTT
JNIOJEJDENTIFICA7l0f-l I~ U T! <) r; I ' ,. ·JF;r.J:j:,:.

, ~~~~

, Rajendra Suganchand Shah

;;r;'l1 fcmt/ DOB: 04/08/1965

~ /MALE

'f(ff:

s/o~~rr.

t fCikifRtT, 2, fucrMt
~n~-tfp:m

31'-'1Cf.n m"CfT<R:" w:cr
~~,~.

'J'fWf- 395007

Addre ss :
S/O,Suganchand Shah,
Sarvotbhadra, 2, Shivangi Bungl ow"
ow. SomyaAppt .. Parle Point , Surer
City. Su-et
Guierat - 395007

6806 5775 3492 6806 5775 3492

Aadhaa r-Aam Admi ka Adhikar

._ -_.~

,j)
UECOP'.b:.:::
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SHASWAT PARK LLP

Reg. Office: - U-lO-11, Megh Mayur Plaza , Opp. Jani Farsan, Parle Po int, Surat,
Guj arat - 395007.

Ph No - 0261-2252371. E Mail ID : -info@llleg hmayu r.com
LLPIN: - ABB-I0 11

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE DESIGNATED

:---.. PARTNERS OFSHASWAT PARK LLP(LLPIN: ABB-10ll) HELDON TUESDAY zs" NOVEM BER, 2022 AT*~ THE REGISTERED OFFICE OF COM PANY AT U-10-l l M EGH MAYUR PLAZA, OPP. JANI FARSAN,

~i \:o(.)~RLE POINT, SURAT GJ 395007 IN AT 10:00 A.M .

0~\}.:~'i;sOLVE D T HAT the co n sen t of the Up bc.' and is hereby given to the deSign.·a~:~ ;:;:~~~:
" • \ J. .,~ ~ \ .. I . ,i:f:' ~hc 111' to sell land /Premises situated at Plo t No.: l/a , l i b Sub Plot N o.: 94, Fina l Plo t N o.

. ,/ :.~ }'rY;;:, Paik i, Tps 4umara south Alrhan, Sura r at not helow the market price and to sign , execute
~v ~ " \'
,..,;~},:c- ..",. 1bl.l perform all or any of the acts applicable as per the pro visions of the Limi ted Liability

\J ' ~...... l

: ,.... ").~,¥;, rtn ersh jp Act, 2008 also to deal and represent in sub registrar as required and sign the

~\::\:;':" '/' ;tg rt en1e nt. to sell, de ed o f conveyance and other agre:ern en cs, documen ts as and when req uired

.."".." fo r the said pmpose in fact and at law so lo ng as thcy arc Design atcd Partners of the LLP to act

fnr :1p rj in t:h(~ r~ arn ("' r>f the LLP or ir1 thl:'1.r f-~ \V .n name and on behalf of th~ LLP ,:

" RE SOLVE D FURTHER 'THAT ?vIr. Rajendra Suganchand Shah(DPIN: 01765(34),
De signated Partner of the LLP be and hereby authorized by the Board to do all acts, sign

docum ents , execu tion o f sale deed, any alteration in revenu e rec ords, represen t in sub registrar

o r "ny o th er o fficial departments, deeds, mcmorandum of understandings , ma tters and things

and to exercise all tigh ts, powers, ind em nity , affidavit, authori ties, du ties an d discretion 's as m al'

be use ful, nec essary or expedien t for th e: above purpose on behalf of the lip."

FOR SHAS WAT PAR K LLP ,

(LfrJ/
f

7)
();4\
PANKAJY ASHl KA NT SHAH
DESIC NATE D PARTNER
DPIN : 02063643

fl ,j)
IJe COP'!

I
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r-"""""---···~---.........-;, ;f."' f?A'<f'"' j ~

Gujarat - 395007 . - iii
Ph No - 0261-2252371. E ~ail ID: -info@meghma u2~O~~""""",;,, ·

LLPI N. - ABB-8387 _ . ,d· •. . " 4' ,
., ~' '''''"; ' ~J.' ..,. :'''' ''~, l..oo._ .......'. "'"4 ...... .~....-..-.~ ...~ ~:~::~

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD

(PARTNERS) OF SAMRAT APARTM ENTS LLP HELD AT THE REGISTERED OFFICE OF THE LLP

SITUATED AT U-IO-11 M EGH M AYUR PLAZA, OPP. JANI FARSAN, PARLE POINT, SURAT

ES(.~-'~UJARAT 3950070N NOVEMBER29Th 2022 AT 11:40 A.M TO TRANSACT THE FOLLOWING
- ", ~'}
.l -:, t?t ,':'.~,SJNESS

f)
1'..,.. , (.;.. \\1o :. '" U \r .~ ~
"~~ LV ED THAT the consent of the Up be and is hereby given to the Designated Partn ersr.*iI«l>lLP'0 sell land/ Premises siruatcd at 1'10' No. 2/ , .2/ h Soh 1'\0 ' No.: 94.1',,,'1'\0 ' No.. 1 I

:::::~~\~,~Ijv-,Tps 4~c\lthan, Surat at not below the marke t p rice and to sign, execute and perfor m

~~~~r any of th e acts app licable as per the provisions of the Limited Liability Partners hip Act,

(A\~.~,>~:m08 also to deal and represent in sub registrar as req uired and sign the agreem ent to :<e ll, deed

~,... .,~ of conveyance and oth er agreements, doc um ents as and when required tor the said purpose In

fact and at law so long as the)' are D esignated Partners of the LLP to act for and in the name of

the LLP or in their own name and on behalf of the LLP."

""R E SO LVE D FURTHER THAT Mr. Rajendra Suganchand Shah (DP IN: Ol763634),
Designa ted Partner of the LLP be and hereby auth orized by the Board to do all acts, sign

docum ents, execution of sale deed , any alt eration in reven ue re co rd s, rep rc$en[ in sub rcgisrr ar

or an)' o ther o fficial departm ents, de eds, memorandum of unders tandi ngs, mat ters and things

and to exercise all rights, pO".vers, indernniry, affidavit, authorities, du ties and discrcuori's as rn a)'

be useful, necessary or expedient for the above purpose on behal f of the IIp.''

FOR SAMRA~MENTS LLP.

Q~
PANKAJ SH ASHIKANT SHAH
DES IG NAT ED PARTNER
DIN: 02063643
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SHRUTI PARK LLP

Reg. Offiee: - V-10-H, Megh May ur Plaza, Opp. Jani Farsan, Parle Poin t, Sura t,
G ujarar - 395007 .

Ph No - 0261 -2252371. EMail ID: -info@meghmayur.eom
LLPIN: - ABB-8978

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD

(PARTNERS) OF SHRUTI PARK LLP HELD AT THE REGISTEREDOFFICE OF THE LLP SITUATED

:1E",~'U T U-l0-11 M EGH M AYUR PLAZA, OPP. JANI FARSAN, PARLE POINT, SURAT GUJARAT

?:i~-:--'S~ 070N NOV EM BER29Th 2022 AT 11 :55 A.M TO TRAN SACT THE FOLLOWING BUSINESS

-J":~~')~(\\'~Gi\
'. ,;i\~LYEO THAT the consent of the lip be and is hereby g;VOfi " the D esignated 1'''''0 '

'?tot't'lLP to sell land/ Premises situated at Plot N o.: 3/a ,3/ b , Sub Plot N o.: 94, Fina l PlOt

.... _ No;,). :1y), P aiki, Tps 4,um ara south Althan, Surat at no t below the market price and to sign,
'7>"/ »r

~\-:''l_1~{jte and perform all o r any of the acts applicable a, pe r the p rov isio n, o f the Limit ed

~:~).a'bi li lY Partnership Act, 2008. also to deal and represent in sub registrar as required and sign

J.-.......,.. the agrcem cnt to sell, deed ot con\"eyance and other agre ements, doc ume nts as and when

requireu to r rne said purpo~(.~ In racr and at law so lo ng as tl1er are '[Jcsl g natcd Par tners o £ (he

LLl' to ac t fo r and in th e name of the 1.1.P or in their own nam e and on behalf o f the LL1'."

"RESOLVEDFVRT H E R THAT il.Jr. Rajcnd ra Suganchand Shah (D P l N: 0]7(',)63-1-) ,

Designated Part.ner of the LLP be and hereby au thorized by the Board to do all acts , sign

doc uments , executio n of sale deed, any alteration in revenue records, represent in sub registrar

or any othe r o fficial dcparrmc nrs, deeds, mem orand um of understandings, matters and things

and to exercise all rights. powers, indemnity. affidavit, authorities. duties and discretion"; as mal'

be use rul, necessary or expedient for the abov e purpose on behalf o f the lip ."

FOR SHRUT~LP'

0c6
PANKAJ SHASHIKANT SHAH
DESIG:'<ATED PARTN ER
DPtN: 0206 36·B

..~ .
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SAMARTHAPARTMENT LLP

Reg. Offi ce: - U-IO-ll, Megh May ur Plaza, Opp. Ja ni Farsan, Parle Point, Surat,
Guja rat - 395007.

Ph No - 0261-2252371. EMail IO : -info@meghmayur.com
LLPIN: - ABB-84 78

CERTIFIED TRUE COpy OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD

(PARTNERS) OF SAMARTH APARTM ENT LLP HELD AT THE REGISTERED OFFICE OF THE LLP

~E]iuS~UATED AT U-IO-11 MEGH MAYUR PLAZA, OPP. JANI FARSAN, PARLE POINT, SURAT

:?!J'-~'~ ~ RAT 3950070N NOVEM BER29
Th

2022 AT 11:30 A.M TO TRANSACT THE FOLLOWING
, " >'8' E55

::. ... . '
~v 1-;r - - - - - -

I .. :J. 'lRflS?LVED THAT the consent of the ill' be and is hereby given '0the designated I',now

- " ';),()ft~\e/llp [0 sell land/Premises situated at Plo t No.: 4/a A/bSub Plo t No.: 94. Final Plo t N o.
e::-." .,T) -~. ,

11).{\ \"';::,~/P aiki , Tps 4 umara south Althan, Surat at no t below the marke t price and to sign, execute

:---{~\..;';\~~ per form all or any of the acts applicable as pe r the pr ovisions o f the Limited LIability
f J. /~ ~ ..

.......,.....,...'-.. P artnership ACl, 2003 alsu lU Je;:J and n.:prc.-;en t ill sub rl.:bri=,Lrar a:-i required lUlU :-16U tll'.:

agtee mem to sell, deed of COll\'eyance and other agreemem s, documents as and wh en required

fo r the said purpose in fact and at law so lon g as they are De signa ted Par tne rs of the LL1' ro act

for and in the name of the LLP o r in th eir own name an d on behalf of th e LLP."

"RE SO LVE D FURTHER TI-L-\T Mr. Rajendra Sug anchand Sh ah (D in: 017 656 .'>4),

D esignated P artner of the LL P be and hereb y author ized by tbe Bo ard to do an an>, "i.~"

docum en ts, executio n o f sale deed, any alte ra tio n in revenue reco rds , rep resen t in S U~) regi s tra r

0:: any other official departmen ts, deeds, memorandum o f undersran ....hngs , matters ~lnd ~h ln~~'

and to exercise all rights, po\vers, indemniry, affidavit, authorities, duties and discre tio n 's as rna}'

be useful, necc ssarj' or expedien t for the above purpose on be ha lf of the lip."

FOR SAMA RTH A PARTM ENT LLP

rKq..\~ C<--9-.s~o-'~'

REKHA RAJ END RA SHAH
DESIGNAT ED PARTNER
DIN : 024 44299
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SANS!(RUTI FLATS LLP

R eg. Office: - U-I0-11, M cgh M ayu r Plaza, Opp. Jani Farsan, Parle Point, Surat,
Guja ra t - 395007.

Ph 1\'0 - 0261 -22 5237 1. EMail ID: -illfo@mcghmayur.com
L LPIN: -ABB-8191

CERTIFIED T RUE COPY OF THE RESOLUTION PASSED AT T HE MEETING

OF THE BOARD (PARTNERS) OF SANSKRUTI FLATS LLP HELD AT THE

REGIST E R E D OFFICE OF THE LLP SITUATED AT U-IO-ll MEGH MAYUR

P LAZA, 01'1' . JANI FA RSAN, PARLE POINT, SURAT GUJARAT 3950070 N
NOVE M BE R 29T h 2022 AT 11:30 A.M TO TRANSACT THE FOLLOWING

BUSINE SS

"RESOLVED T HAT the consent of the lip be and is hereby given to the designared p~rtner$

of the ill' to sell landy Premises situated ar Plot No. : S/ a ,Si b , Sub Plo t N o.: 94, Final Plo t Ko.

117, Paiki, Tps -+ umara south Alrhan , Surar at nor below the marker price and to sign, execute

and perform all or any of the acts applicable as per the provision s of the Limited Liability

E Su P ~'r~nt:r.:;hip Acr, 2008 also to deal ~nd r~pre5 e-l.lt !O ~1) i) regi,tra r- ':\" req u ired ?nrl __ ign rh e

~fJ,y rccment to sell, deed o f con veyance and o ther agreements, docu ments as and when requi.red

If)~' i'J"~li~~11e said purpo se in fact and at law so long as they are,Designa t~d Partners o,~ rhe LLl' to acr

r p'Vt'Jd. d In the name of the LLP or In the ir own name and on behalf of rhe LLP.. :"XAl

f " a~SOLVEDFURTHER T HAT 1\1r. Rajcndra Suganchand Shah (D in: 0176563-1) ,
• "\;.... 1 . , l
~·l.Je~igha red Partner of the LLP be and her eby aut horized by the Board to do all acts, sign

.................,~3" or "iJ-{llcn rs, execution o f sale deed, anv alrerauon in reven ue records, rcp resenr in sub rezisrrar,,;\"''''' :-" ' "
) ~ \.... ,.~"~~1 ! ~ \C o ther official departmen ts, deed s, memorandum o f undcrstandinzs, matters and :h in~:'-<;\" " 7 . . ~ ..
~./~lnd to exercise all righ ts, powe rs, indemnitv affi davit, authorities, duties and discreti on' s as may

be useful , neces,a ry or expedien t for the above purpose on -bchalf o f tile IIp.''

(~-J'OO-; S-'''':''''IA-' -l-N-
:1;',.....:?i

FOR SANSKRUTI FLATS LLP,

REKHA RA.JENDRA SHAH
DESIG NATED PARTNER
DIN: 02444299
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SARITA APARTMENTS L

Reg. Office: - V -10-11, Megh May~r Pla za, opp. J ani Fa rsa ,~'f~I,*, §t.~~iiJ
Guja rat - 395007. -_ok''''' ''':' ' ::s, "'~ .;..,.., f

Ph No - 0261-2252371. E Ma illD: -info@meghm ayu r.com . - " ' ''~ ."-..,- .",,•....:
LLPIN: - ABC-0071

CERT IF IED T RUE CO PY OF THE RESOLUTION PASSED AT THE ME ETIN G
O F THE BOARD (PARTNERS) OF SARITA APARTMEN TS LLp H ELD AT T HE:su REGI ST E RE D OFFICE OF T H E LLp SIT UAT ED AT U-I0-11 MEGH J'y1AYU~

~, ~S ~~ LAZA, 01'1' . JANI FARSAN, PARL E POI N T , SURAT GUJARAT 3950070N

D
v t'?" «I; PTE MBE R 12'b 2022 AT 12:00 P.M T O T R..I\NSACT T H E FOLLOWING

~ f IN E SS

>
) 's :::" !
iIllf "RESOLVED T H AT the consent of the lip be and 1$ hereby given to the Board o f Di rec tors

U. ',:.. u f the Co mpany co sell land /Premises situa ted at Plo t No .. G/ a ,6/b . Sub Plot N o.. -J t, hn,l:

~\ Plo t N o. 117, Paiki , Tp s of umara sou th Alrhan, Surar at nor below the ma rket price and ro ' ig.n,
\\.. \ './"
;,.--' execu te and p erform all or any o f the acts applicable as per th e provisions of the Limited

Liahilirv Partnership ./\ r r, 200B ql ~() r{'\ d(7 ~ 1 and ff:>pre"en t if' ~ll h f(~gi ,rr~ r ':1~ n'''q u iret! ~) f1d -: i?n

the agreement to sell, deed of conveyance and o ther agreement s, documents as and wh en

required [o r the said p urpose in fact and at law so long as they are Design ated Partn ers o f th e

LLP to act for and in the name of the LLP or in the ir ow n name and o n beha lf of the LLP "

"RESOLVED FURTHER TI-L-\T Mr. Rajeridra Sug~nch 'll1d Shah (D P IN : r.)!76 SG 34;.

Designated Partner of the LLP be and hereby authorized b)' the Board to do all act>, sign

docum en ts, execu tion o f sale deed. an r alteration in rc.... enue reco rd s, repr esen t in suo rcgi.:' crar

o r ~ny o ther official dep ar tm ents. deeds, memo randum o f und erstandings, matters and th ings

and to exercise all righ ts, powcrs, indemnity, affidav it, authorities, duti es and discr etion 's as may

be useful, necessary or expedient for the above purposc on bchalf of the llp."

FOR SARITAVENTS LL P,

rw6
PANKAJ SHASH IKANT SHAH
DESIGN AT ED PARTNER
DPI N: 02063643

f¢V W
SEIYAM RAJ ENDRA SH AH
DESI GN ATED PA RTNER
DP IN:09094634

DHARMENDRA SUGANCHAND SHAH
DESIG NATE D PART NER
DPIN: 02019424
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SIDDHARTH FLATSLLP
Reg . Office: - V-IO-l1 , Megh Mayur Plaza, 0(>(>. Jani Farsan, Parle Point , Surat,

Gujara t - 395007.
Ph No - 0261-2252371. EMail ID: -info@rneghrnayur.com

LL PIN : - ABB-S061

CERTIFIED TRVE COPY OF THE RESO LUTION PAS SED AT T H E MEETING

OF THE BOARD (PARTN E RS) OF SIDD H ART H FLATS LLP HELD AT THE

REGISTERED OFFICE O F THE LLP SITUATED AT U-I0-11 MEGH MAYUR

PLAZA, OPP. JAN! FARSAN, PARLE POINT, SURAT GUJARAT 3950070 N

NOV E M BE R 12T h 2022 AT 01:00 P .M TO TRANSACT THE FOLLOW ING

BUSINE SS

---::---.. " RESOLVED THAT the consent of th e Up be and is hereby given to the designated partner s

,;!'E SUe~:e IIp to sell land /Premises situated at Plot N o.: 7/a ,7/ b ,Sub Plo t N o.: 94, Final Plo t N o.

~~~,;'~~iliki, Tps 4 um ara so uth Al than, Surat to at no t belo w the market price and to Sig!l,

~1·~~~ti.iI;\llld perform all o r any of the acts applicable as pe r the provision s o f the Limi ted
_ tui &it';'l ) art ne rshil) Act , 2008 also to deal and rep resent in sub rezis trar as required and sign

I ; ;;<.: \ . u

. t!~~.. aJ~~:;qmcnt to sell, deed ot conveyance and other agreements, documents as and whe n

~'fr......lelfU;~~o/tO~ the said purpose in fact and a t law so long as they are D esignated Par tners 0,1: the

~~-':;·~:~}f. (:yacl lor and In the nam e o f the LLP or 1ll their own name and on behalf of the U "P.
!Iii) ~" , >_- '':>. '.,
5:i'i:~C:'\":~'il'ESOLVEDFURTHERTHAT ~vIr. Rajendra Suganchand Shah (DPIN : 0 176563+).
_ ·....··....·'~· Partl1er o f the LLP be and hereby authorized by the Board to do all acts , sign documen ts,

executio n of sale dee d, an)' alteration in revenue record s, represent in sub registrar or all)' o ther

official d eparrm en rs, deeds , memora ndum o f understandin gs, m atters and things and ro

exercise all rights, P O\VCf 3, indemn ity, :-tffida vit, au thoritie s, duties and discr etion's a:; rna)" bt

useful, nece""ar)' ur expedient for the abov e purpost: on behal f of the UV:;S-n«0 -';"'/'5' /_....G'n, !J ' ALN

FO R SIDDHWLKr sLLP,

S;;~HASHIKANT SHAH
DESIG NATED PARTN ER

DPIN:0206~

~
\ . ;g
'5"~

I ~ I RAJENDRA SH AH
PART N E RS
DI N:07091073

DHARMENDRA SUG~~~il!~Aa=:

DESIGNATED PARTNER
DPIIN: 02019424
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DHARMATH CONS TUCTJON LLP

Reg. O ffice r- P. No. 01, ADESHWAR NAGAR, OPP. MINA COM PLEX T ALO DA
ROAD Na nd ur bar Maharashtra 425412 . EMail ID: -info@meghmayu r.co1l1

LLPIN:-ABC-3201

CERTIFIED T RUE COPY OF THE RESOLUTION PASSE D AT T HE MEETING

OF THE BOARD (PA RT NERS) OF DHARMATH CONST RUCT ION LLP HELD

AT THE REGISTERED OFFICE OF THE LLP SITUAT ED AT P. N o.Ol,

ADESHWAR NAGAR, OPP. MINA COMPLEX, T ALODA RD, NDB,
NANDURBAR, 425412 ON N OVE MBE R 29TJ-l2022 AT 11:45 A.M T O T RAN SACT

THE FOLLOWING BUSINESS

"RESO LVED T H AT the consen t of the IIp be and is hereby given to the designated panner,

~" of the Up to sell lanci/ Pr ernises situared ar Plot N o.: 8/ a ,8/b , Sub Plot No .: 9'" Final Plot No .- ., iJ ;~" {17, Paiki, Tp s 4 umara south Althan, Surat at no t below the market price and to siS'll. execute

D
r
"7\ ~. ~.d perf(.>.rm all or ,my of the. acts applicable as per the P.ro,./iSiom u l the Limi ted Li'l0.ilirj

~ f ~~tnership Act, 2008 also to deal and represent in sub registrar as required and sign the
~ ,

~'''F ~n1Cp.~ to sell, de-ed of con' ''~ J':lnce and other agreem ents, do cuments ~~ :lnd wh en ~·e(I l..I !p:.'d\ * iSrj the said purpose in fact and at law SG long as they are Designated Partners of the LLP to act
~~ *-i~ and in the name of the LLP or in their own name and on behalf of the LLP,"
~ w-: ,,:.:;:.,l
~,.:s;~~7"RESOLVEDFURTHER THAT Mr. MimI Jagdishchandra Shah ;DPI:--': : 00 5(\9111).

-- Designated Partner of tile LLP be and hereby authorized by the Board to de all acts, , lg')
documents, execution of sale deed, an)' alteration in revenue records represent in sub regi' lrar

or any o ther offic ial departments, deeds, memoran dum of understandings. matter; and ching,

and to exercise all righ ts, powers.indemnity, af fidavit , authorities, duties aud discre riou's :b n~:ty

be useful. necessary or expedi en t for the above purpose on behalf of the llPf·~-W. . SRT/ 5 / ALN
...--...-------..;;..J

FOR DHARMATH CONSTRUCTION LLP, t ~ 1 Z3 ~ "L

~ (-B~~
SANJAY BIP INCHAl"lDRA SHAH SUNIS H BIPINCHANDRAruM:r--='~~
PARTNER DESIGNATED PARTNER
DPIN: 00509119 DP IN: 00509117

-:r~~ <. ri r-: C-A/'-
JAGDISH MANII.AL SHA.H
PARTNER
DI N:00509118
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SARASWAT PROPERTIES L

I

1!!' 1?3 Z'" , ~
P

,.- L '3 ,
. oJ ~.t

-',~ _.

"""~!, t("~' ~ ~
'i-;$.~.~ 1.~ , . , . ..I;~r ...y"

Reg. Officer- P. No. 01, ADESH WAR NAGAR , OPP. MI NA C O M LEX4:A.C , . ":::.:...:;;=:~
ROAD Nandurbar M a harashtra 425412. EMail 10:- in fo @meghmayur.colll

LLPIN: -2948

CERTIFIED T RU E COPY OF THE RESOLUTION PASSED AT THE ME ET ING

OF THE BOARD (PARTNERS) OF SARASWAT PROPERTIES LLP HELD AT

T H E REGIST ERED OFFICE OF THE LLP SITUATED AT P.Na .OI, ADESHWAR

N AGAR, OPP. MINA COMPLEX, TALODA RD, NDB, NANDURBAR, 425412 ON

N O VEMBER 29T h 2022 AT 11:00 A.M T O TRANSACT T HE FOLLO WING

BUSINE SS

"RE SO LVE D T HAT the consent of the 1.,1.,P be and is hereby given to the Designated

Partners o f the LLP to sell landl Premises situated at Block No. 94-9/a,9/b, Final Plot No,

117, TPS 4Umara south Althan, Surat at no t below the market price and to sign, execute and

perform all or any of the acts applicable as per the pro visions of the 1.,1.,1' .-\.ct,2008 also to deal

_':--. and rcpresent in sub registrar as required and sign the agreement to sell, deed o f COl1\'eyance
SUS and other agreements , documents as and when required for the said purpose in fact and at law

..0, :;;;;I~O Ion::; as they are De signated Partnersof the LLP to act for and in the name of L1.P or in
~\ . ;j; , own name and on beha lf o f the 1.1.1'."f \ f ~~\
, \ t~SOLVEDFURTHER THAT (\I r. Mirul Jagdishchandra Shah (DPIN:00509114),

~ /*;::"?#gnated Partner of the L1.,P be and hereby authorized by the Bo ard to do all acts sign
~ -I '. ::k l ion o f I d d I ' , J in sub revi.../.;)~'fJ~/ '*7-ume nts . execu tion 0 sa e ee , any a tcration In reven ue recor s, rep resent III su registrar

-i~ \-t.-'~"-:~ - am' other official departments, deeds, memorandum of understandings, matters and things;;,;..,.-: '.'i- . . ~

·A.\: \'Y' and [0 exercise all rights, powers, indemnity, affidavit, aurhoriries, duties and discretion's as may
.,.-, ,,, be useful , necessary or expedient ior the above purpose on behalf o f the L1.P ,"

FO R SARASWAT PRO PERTIES LLP,

RUPAL MIT UL SHAH
PART N ER
D IN: 07730349

SANJAY BIPIN CHANDRA
DESIGN AT ED PARTN ER
DPIN: 00509119

JAGDI SH MAN IIAL SHAH
PART N ER
DI N :00509118

PREETI SANJAYSHAH
PARTNER
DIN:09684428
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. '

CE RT IFIED TRUE COPY OF T H E RESOLUTION PA SSED AT T HE MEETIN G

OF THE BOARD (PARTNERS) O F BHAVIK PRO PE RT IE S LLP HELD AT T HE

REGISTE RED OFFICE OF THE LLP SIT UAT E D AT P.No.01, AD E SI-IWAR

NAGAR, OPP. MINA COMPLEX, TALODA RD , NDB, N AN D U RBAR, 425412 ON

NOVEMBER 29T h 2022 AT 10:30 A.M TO T RANSAC T T H E F O LLO WIN G

BUS INESS

"RESOLVED THAT the consent o f the lip be and is hereby given to the design ated partners

of the IIp to sell land /Premises situated at Plo t No .: IO/a ,10/ b , Sub Plot No.: 94, Final ]'10 1

No. 117, T ps 4 uma ra south Althan, Sural at not below the marker. price and to sign, execure

and perform all or any of the acts app licable as per the pro visions o f the Limi ted Liability

Partnership Ac t, 2008 also to deal and represent in sub registrar :IS required and sign the

IE Su agreement to sell, deed of con veyance and other agreements, docum ent s as and when requ ired

' l ~ , l), . the said purpose in fact and at law so long as they are Designated Partners of the LLI' [0 act

~I~~'\ <::. ~ d in the name of the LLP or in their own name and on behal f o f the LLl' ."

, §-" . f;~ LVEDFURTH ER T HAT 1\lr. t'>fi tul Jagdishchandra Shah (DP IN : 005091 14).

~.~ ) 9r.$~ated Partner o f the LLP be and hereby ~uthorized by the Board to do all acts, . sign
~~\\. ....<? dQqJl en ts. execuuo n of sale deed, an v alte ration 111 revenue reco rd s, rep resen t If! sub r~· S1s !_.r a r

~ ;..r";0.'>-: . ~ ,
-\·~~·"\~c,';P..6r :I,i' " ot her o fficial departmen ts, deeds, memora ndum o f understandi ng" matters and thin" ,
: ..n \: ","" '~~" . " .
L\:;~" ~~::,\~\\~)ltf to exer cise all rights , po\vcrs. indemni ty, affidavi t, autho rities, duti es and discretion 's as nl~lY
J£~':;;~" " " " be useful, nece ssary or expedient for the above purpose on behalf o f the llp."

FOR BHAVIK PROPERTIES LLP,

RUPAL MI T UL SHAH
PARTNER
DIN: 07730349

jAGDISH MANILAL SHAH
PARTNER
DIN:00509118

SANjAY BIPIN CHAN DRA SHAH
DESIGNATED PART N ER
DP IN: 00509119

PREET I SANjAY SHAH
PARTNER
DIN:09684428

A·{)
UE COpy
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1 l1..tN
f' .

MITUL HOTELS LIf .10 1 Z 3 Z 3 <\ 1S'"
R eg. Offi ce r- P. No. 01, ADESHWAI<. NAG AR , O PP MINA ct~i:il~~2'1

ROAD Na ud u r bar M a ha ra sht ra 425412. E M ail ID :- in fo @fueg'1illiayur:Conr"~" " "'"" " ~''''
LLPIN:- ABC-0093

C E RTIFIED TRUE COPY O F THE RESOLUTION PASSED AT THE MEE TING

OF THE BOARD (PARTNERS) O F MITUL HOTELS LLP H ELD AT THE

RE GI ST E RE D O FFICE OF THE LLP SITUATED AT P .N o .Ol , AD E SHWAR

N AGAR, 01'1' . MINA C O M P LEX, TALODA RD, NDB, NANDURBAR, 425412 ON

N O VE M BER 29T h 2022 AT 12:30 P .M T O TRANSACT THE FOLLOWING

BUSIN E SS

" RE SOLVE D T HAT the consent o f the Up be and is hereby given to the designated partners

of the lip to sell land/Premises situ ated at Plo t No. : lIla ,llib , Sub Plot No.: 94, Final Plo t
'-,

fU./.,?:' No . 117, Paiki , T ps 4 umara sou th "-\ldulll, Sura t at no t below the market pric e and to sign ,....,\'\;. '- ~ ' . u, ,~:>.,;\,::-- execu te and perfo rm all or any of the acts app licable as pe r the provision s of the Limited
,\~ .•) '"<:-- " , .. 'S,

\'~'\<')\~:~'r~h!lij'~ ' P ~ rtn ('r,h lr .A c ':" ~ 2()()R ql~ 0 to elF" :"! ] and repreo;::ef! t if! ::ub regist.rar q S re(r Ilred :lfl.d ;;; ig n

". ~ J ' . '-'~ l ' F d 1 I ' ,f \ ~ ytE.f agr eenlC!lt to sell, deed o t con\reyance an o rnc r agreen1cnrs, documents as an u wnen

. ·1 1; iire d for th e said PU11Jose in fact and at law so iong as they are D esignated Partner, of the
~ s. '1 ~. . '

:. ,,/ 'r.JN./~) to act fo r and in the n.ame 0., f the LJ...,P or in the ir own name and on be ha..!f.Of.the 1.J J.) "
~~:" ~" ::~~-I :{-;[ . . .. . .
\).~.~:,:S::\/RESOLVED FURTHER THAT Mr. MimI Jag dishchandra Shah (D P IN : OU 5U9114),
:;.~,.,:\ , ,, " De signated Partne r of the LLP be and hereb v aut ho rized by th e Boa rd to do all acts , sign.;/ '; ;. ' '. .. . ...

documents, execution of sale deed , any alteration in revenue records , represen t in sub regi ~r.rar

o r an :,,. or h er official de pa rtments, de ed s, memorandum of under standings, m attcrs and rhlnE;j

and to exercise all right s, powers. indemnity, affidavit, authori ties, duties and discretion 's as may

be useful, necessary or expe dien t for the abo ve purpose a ll behalf o f the Up."

FO R MITUL HOTELS LLP,

~,~.~
RUPAL MITUL SHAH
PART N E RS
DI N : 07730349

JAGD ISH M./I.NILAL SHAH
PARTNE R
D IN :00509118

t'\ V ,," U"l-\ -s..._0 . 11 1.
NUTAN JAGDISH SH AH
PARTN E R
DIN:09684380

SANJAY BIPINCHANDRA SHAH
DE SIGNATED PARTNERS
D PIN: 00509119

ctL~l y 5>
PREETI SANJAY SHAH
PARTNER
DIN:09684428

SUN ISH BIPINCHANDRA SHA H
PARTNER
DI N :00509117

~..A$j)
l RueCOPY .
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l~~ ~ NAMI PROPERTIES LLk '" 1 1 3 2 3 ·kei
t~::::'·"""" ·"'~::·~~ · ·"'~~...·n...\ •..w !\ \ \ .....{

, . ",,'{I ~1f' .it. ~:r~ "" "'~" "" ,
tv,:;,~:~~.::~.::·~ . , : ,r:::.\, ,:.~;~l~_ (I:'::f:;~;~:,: _~,~:< ~~;:\~~:~:', ~.

Reg. Office:-P. No. 01, ADESHWAR NAGAR, OPP. MINA CO MPLEX, T'ALODK"'"'''''''''''' "'0_'
ROAD Nandurbar Maharasht ra 425 412. EMail ID:-info @meghmayu r.com

L LPIN:-ABC-3358

CERTI FIE D T RUE COpy OF T H E RESOLUTION PASSED AT THE MEETIN G OF
THE BOARD (PARTNERS) OF NAMI PROPERTIES LLPH E LD ON TUESDAY29T II l'vlAY,

2022 AT THE CORPORATE OFFI CE OF T HE COM PAl\'Y P .No.O I, AD E SH W'AR

N AGAR, OPP. MINA COMPLEX, TALODA RD, NDB, NANDU RBAR, 425412 ON

N OVE M BER 29TH 2022 AT 12:00P.M TO T RAN SACT T HE F OLLO WING

BUS INESS

" RE SOLVE D T HAT the cons ent of the IIp be and is hereby given to the designated panners

o f the IIp to sell land/Premises situated at Plo t No .: 12/ a ,12/b , Sub Plo t No.: 94, Final Plo t

No . 117, Paiki, Tps + uma ra sou th Althan, Surat at nor below the market price and to , ittr:.

. 8 US execute and pe rform all or any of the acts applicable as per the provisions o f the Limited

~1~ .iabiliry Partnership Act, 2008 also to deal and represen t in sub registrar as required and sign

nt:?',,\qE ~ .agre<:'ment [Q sell, deed ot conveyance and ot her agreement s, do cument s as an.Cl. whenr" 'f~\~J~ rircd for the sai.d purpose in fact and at law so long as they are Designate~ ~a rtners , o,t: the
I jI;:L to act for and In the name of the LLP or In their own name and on behalf o t the LJ. 1). \ ; ...""} r->:
~1,,"<~"" ../ :~lJ'ESOLVEDFURTHER THAT I\lr. I\Iitul Jagdishchandra Shah (DP 1N: 00509i14.i,

('«':~'~" "'~,ip'esignated Partner o f the UJ) be and hereby aut horized by the Board to do all act :', sign
"" 1':;; "d . f sale deed I " d L'~~...~\ \~~ ,~,/,f" ocumen ts, execution 0 sa e eeo, any a teratron 10 revenue rceo r s, represen t in suo regis trar

:~;,>"" or any o ther o fficial departments, deeds, memorand um of understandings, matrer-, 'Ill d rilings

and to exercise all righ ts, powers.indemnity, affi davit, authorities, duties and discretion's as may

be useful, necessary or expedient for the above purpose on beha lf of the lip ."

FO R NAMI PROPE RTI ES LLP ,

~ r V"- e;;-u-L
RUPAL MITUL SHAH
PARTNERS
DIN : 07730349

-::J::r ) I rt ,A.. ,~

JAGDI SH MAN ILAL SHAH
PARTNER
DIN :00509118

SANJAY BIPINCHANDRA
PART NER
DIN:00509119

~A.ifh/
SUN ISH BIPINCHAND RA SHAH
DESIGNATED PARTNERS
DP IN: 00509117

PREETJ SANJAY SHAH
PART NER
DIN:09684428
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CERTIFIED T RUE CO PY O F T H E RESOLUT ION PASSED AT T H E M EETING

OF THE BOARD (PARTNERS) OF NUTAN APARTMENTS LLP HELD AT THE

REGISTERED O FFIC E OF T HE L LP SITUAT E D AT P .No.01, ADESHWAR

NAGAR, OPP. MIN A COMPLEX, TALO DA RD, N D B, N AN D URBA R, 425412 ON

N OVEMBER 29T h 2022 AT 11:30 A.M TO TRANSACT THE FOLLOWING

BU SIN E SS

"RE SO LVED THAT the consent of tile lip be and is hereb y given [Q the design ated partners

of the Up to sell land / Premises situated at Plot No.: l3 ! a ,13/b , Sub Plo t No.: 94, Final Plo r

0:0 . 117. Paiki, Tp s q uma ra sou th Alman, Surar at not below the market price and [0 sign,

:~ execute and perform all or any of the acts applicable as per the provisions o f the Limited

~f.ii'I-iabilil) Partnership Act, 2008 also to deal and rep resent 1ll sub registrar as required and sign

:=.. ~-~~~;~ agreemen t to sell. deed of conveyance and o ther agreements, doc uments as and when
'\~",\' \'''- ~ , '-''~, '\: ¥.~VU'ed for [he said purpose in fact and at law so long as they are Designated Partner, of the

r \ ~ l.ti]}' to an for and m the name of the LLP or ill their own name and on behalf o f tile LL1',"
, } 1~ ~

\ .. _ . ... \ _A~k .c',(~/~f.SOLVEDFURT~ER .THAT Mr. Mirul Jagdishchandra Shah CDPIN : 00 5091 1,4),

""..~." .<y .,... 1:3}'slgnatcd Partner a t the LLP be and hereby authorized bv me Board to do all acts, SIgn
.~t \~" >" ' ,:,,":\ ,'" . . . . . .
~;••.,v"', .:.:.;:'> documenrs, execution of sale deed . any alteration 111 revenue records, represent !!1 sub registra r

." ",,)' c r :1ny o ther official departments, de eds . m em orandum o f unders tandings. matters and thing s

and to exe rcise all righ ts, po\Vers ~ indern nirv, affid avit, autho rities , d uties an d discretion 's as ma y

be use ful, necessary or expedien t for the above pu rpose on behalf o f tile IIp

FOR NUTAN APARTtvlE NT S LLP,

RUPAL MITUL SHAH
PARTNER
DIN: 07730349

r --117~ 4.'
6C;l6 f;'"

SUNIS H BIPINC K.A.N DR.A. SHAH
DESIGNATED PART N E R
DPIN: 00509117

Ps. .
JAGDISH MAN lLAL SHAH
PARTNER
DIN:00509118

PREETI SANJAY SHAH
PARTN E R
DI N :09684428

~ /If)
UECOY
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T HOT H MALL AND COMMERCIAL R EAL ESTATE PRlv~~~~i,~i~I~~/A~.~D
Registered Address: C/O Marketcity Resources Private Limited, R R Hoise , Bu ild in g, Sh r<;e o ~

Laxmi Woollen Mills Estate, Dr. E Moses Road, Murnbai - 400011, M harl!tltiii1 ' .cLJ
Ema il id: ro.I.:!J.atl a(csJi.i) pJJ0..i?J Uxmil!s..cOlll contact No_ 022 3001680f CiN-No.,. l 2 3 Z3 ;~'tI1

... U70109MH2022PTC377897 __.,_,_~_" , ,__ - , Ij!

r'::~;~;~&~~~ ,:~ ~;;!Ti
CERTIFIED TRUE CO PY OF TH E RESOLUTION PASSED BY T?l.'C"'U0AI?:D"OF-" ·,,,·,,,,,=,,.:"'1
DIRECTORS OF THOTH MA LL AND COMMERCIAL REAL ESTATE PRIV AT E
LIMITED AT THEIR MEETING HELD ON TUES DAY, NOVEMBER 29, ZQ22,. .AT
MUM BAI

AUTHO RI SAT IO N FOR EXECUTI O N OF DEED OF CO N VEYANC E

"RESOLVED THAT pursuant to the ap plicable provisions of the Compa.ues I\ ct

2013 read with re levan t Rules fram ed th ere u nd er (includ ing an y sta tu tory

mod ification or re-enactm ent th ereo f for the time be ing in for ce), the prcvisicns 01 rb.,

Memorandum and Art icles of Association of the Company, consen t of the Board of

Directo rs be and is hereby accorded to enter in to Deed of Conveyance Tor aC:_l ·,· iri " p_

: SUS all th (,~ pieces and parce ls ofland ad measuring 29,222 square me ters, bearing Final Plo t

Szr'itr~~:~., \.117 forming part of Tow n Planning Scheme No. 4 (Umra-South) aboded ·ir· li,-:\! of

~' ) t i~~.~'t bearing,Block N o. 94 (par.t) (erstwhil~ Sll.rve: N o, 7~) "?" \Vitl~in t.ho:' ""

, ; ,;. P~'ll j]]age Althan, Taluka Majura, and District Surat, Cujara t. on S\1G -, ten~l3 ,1': ; )
~.~ ..~'" ~ .. .•..1 .

.~~ ,..." ,l . . . . .
_",, ::. ~\:;. .,/ l',~ ditions as mentioned in the draft Deed of Convey ance, '
':l \"\:> ••••. , ~.

l'"l t \~.!'''',~''\ ~l'

""""~. \ \ ~(>Jf" ,.
!:~:;.:.•...."- RESO LVED FURTHER THAT the draft of the Deed of Conveyance and other ,elated

documents as placed before this mee ting, duly initialled b y rhe Chairman {c'J' :.l",

pu rp ose of id en tifica tio n, be an d are hereby approved;

RESO LVED FURTHER THAT Mr. Raghav Bajada, Director or Mr . Varun Parw al

Aurhorised Signatorv of the Company, be and are hereby z;f'verally au,hc.,,. ; :c ; ~d t",

modify, fin al ise, sign, execu te, present, appear, lodge an d ad m it in the '..,[:;,;1.' :); th-;-,

Sub..RE:glstrar of Assurances or such other registering au thorities the s,1id L.l.::(:d c. :'

Conveyance an d all of the other documen ts necessary and pr0pe~' to consununate the

clos ing of the transaction contemplated in the said Deed of C:OllVt:y" nc(: <ln c- I' ,) d " <:Ii

such acts, deeds and thi ngs necessary for effecti vely executing an d regi.st ~:ring tlk said

documen ts with relevant authorities;

"-' ~ e ()

~.,YECOPY
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' .

THOTH MALL AN D COMMERCIAL REAL ESTATE P RIVAT E LIMITED
xegistere d Add ress: C/O Mar ketcity Resources Private Limited, R R Hoise ry Build ing , Shre..

Laxmi Woollen Mills Estate, Dr. E Moses Road, Mumbai - 400 011 , Maha rash tra
Email id :c.Mp_aftJir.s.@pJJoe nixmjJ!s.com contac t No. 022 3001 6800 (I N No.

U701 09MH2022 PTC377 897

RESO LV ED FURT H ER TH AT Mr. Riigha v Baja d a, Director or Mr. Varu ri Parwal,

Authorised Signatory of the Company, be and are hereby severally au th or ized to do

all such ac ts, dee ds and things as m ay be deemed necessary and exp ed ient relating to

the aforesaid matte rs;

RESOLV ED FURTH ER THAT a cer tified copy(ies ) of this Resolution be provided to

all concerned under the hand of a Directo r of th e Com pany ."

For Th oth 1\'1a11 and Commercial Re al Est ate Privat e Limited

:,
i'\ . I ·
~'<.\ . I~ ~ ............
-:_) I I--~X -

Ashw in Si~~ghv i .

Director
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- - _ ._- --- --

,;nvm ~'il 1Rli1 ilu3I[~

.' Ii i,r, ,}fT'F'Imf fufortr<r<q;-r;'j -3frfUl (<iTujl71 'ij,n
~Cl'frR €l,Jtlm%1 qi-"'l

"'" 3fTqffiT~~~ 3fTfUrtiRl ~}f]l:ft: . ,j,-i~. : j ·\T-/'i.t

,,~tcrr

J~mTi~tiT ,~\iT ·: fT{ tm· mA~ d hQ ~ ( A pp

OM

;'."oh""1' is valid throughout the country
!<idh"w helps you avail various Government
and non-Government servic es easily

tJ Keep your mob ile numbe r & email ID updated
in /\ EJ,H';c-u ' .

w Carry Aadha ar in your smart phone - use
m/',llc1h,;;r App.

• f~~~~~~
Govern ment 0)1111:.1';1

;D ·3fliiH 3~ tpfQl J{f~ ;:rrrrR"crcqrcn~
."~QR~/~XML i~0'n<f11f;if;<u·

q;tfM Jira;<g ~1rcl ORr
~~ff.'r'F'Sff.!;i(=(j<rR~u:'l'''f'1'1 T~ .

:rn·-rci'r:zr 'rm TGC 3·n---ro-tv snft)7P-rur
Uniq ue Identi f ication Authority of India

4:tH:
~q-", Fmm" Wr~Pf-17, <:,'-<1\ q-,li'ftj~ "' OOj
\3~JTRTfx-3 ,~lJ~, oro'r,
~-42 1 002

Address :
Deepak Niwas" Secttcn -t z. Near HP Petrol
Pump, Ulhasnagar-3, Ulhasn aqar. Thane,
Maharashtra - 421002

~' ''-'-------jI-!4-' .".:"""".8! is a prooi of identity, not of citizenship.

~ ~:) H.1-/ 5/A L 1 Verify identity using Secure OR Code! Ofiline XML! Onliner: Authentication.

!
. C--, i This is electronically genera ted letter

! i\e. b

'Z3l3 ~
42 100 2

~-;:T~~ ':;
" ...:~ ' .. ":~~ .s 'i"';~~-:

• ...'-'~ ·.,\...,...-M· .:'''''''.i .~ _.::,.~·.t:l1'll:Ut;

3lfZr.:rr ~ 1 q--i ~ ! Ff '5.~Fft

Avin aah Ghans ham Dula ni
"0F""1 rnOO/DOB: 06/091'1988

q"~1 MALE

~R~f ~.r<.f>'n.'

G overnment o f Ind io

5139 8485 8866
'110 : 91 16 7864 2225 1073

~;::ni::~'r "" ',-" ' ::':T ,~3~

.-•. .- - - - - - • ~ - - • - - • - - - - - - - - - - - - .. - - - - - - - - ..~.-<: - . - - - - . - - - .. - - - - .. - - - . .. - - .. - . - - .

Uthasnaqar-S
Ncar HP Petrol PUITIO
Ulhasnapc r
Ulhasn acar-z
T118m' Maharasbtra
~6604.:191 13

To
.3rf:r.rm lF1m., '§!fi1
Av.n ash Ghans ham Dulanl

Deepak Niwas .
Section -j Z

,------------------n,----------------~

I

I
I
I
I

5139 8485 8866 : 5139 8435 8856

L_" - -~~: ~3~:~~~,i86=~i3~~~---X---~;· · -I- -~~,~;~:;~;;~;~:!!,~~ 11 9I!J)) _ ww ",,,....o",, ."
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EM lq"lS' atut:c 12323 rt l~\J{ 16/12/2022
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a1Il:.ll;a ~(UratCl.l{-'I.~OC aft 8C-tl{-3~ aft \tel 8 C-tl{-3 lj"tutaj il8C.{l~

"teLLut(~lfatl )

1 8.1Jl.lil f.~ll~l lj'lS"e.t AlTHAN li~~C-o. :lillian 76, 94·1/a+1/b To 94- 14/a+14/b, 4(UMRA-SOUTH), 117/pa rt , &l

(~C[ oiCJ.lV (,(11.8 oiCJ.l V il.."4l..oiCJ.l~ / ii1.~ . "4l. . oiCJ.l~ lCl.51.~) an ~ctl. /[i;lut~ctl.an (i{C-l£lc1.aU q~lt;l 8.1Jl. 8~

<><1'QC-l €9?

4 8.1Jl.l{l w l ctC-llCl.:llctl c<l~. cl<.tlcU, ~li~ , lCl. <.tl~~ c1. l:t 1ilct "Iltct 'lS" ~61 /~:ljc5 lan ell1.l 8~C-l t9 ct c1. il. 8UJ.C-l

~ lvU ell ?
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&l

I
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&l
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SRT/5/ALN

12323

(G2.0) 16/12/20222:57 PM

Serial No . 12323 Presented of the office of the
Sub-Registra r of S.R.O-Surat - 5 Alt han
Between the hour of 10 To 11 on Date
16/1 2/20 22

Receipt No :- 2022319000240 85

Rec eived Fees as following

Registra tion

Side Copy Fee (300)

Other Fees

Rs.

30940650.00

6000.00

0.00

TOTAL :- 30946650.00

Document Type: Convayance/Sale : Convayance I S aie

20221201828871089

YVAHIR .J
Sub Registrar

S.R.O-Surat - 5 Althan

Y IR
Sub Registrar

S.R.O-Surat - 5 Althan

SI.no Party Nam e and Ad dress Age Photograph Thumb Impressio n Signature

56

shiwangi
bung."umra,umra,surat,SURAT_CITY
m~rl. ",121},SURAT (~~rl.}.GUJARAT

(~6](~l<i) .O

PANNO:AETFS7744G

Executing

1 Shaswat Park LLP <>t (l'.t~<i <>1.lJU'i.l~

SUI:! Rajendra sugamchand shah
, ~.<'\
., ~f "'.

D
\% hiwangi

~ f -" ung."umra,umra,surat,SURAT_CITY , .r' ~~~<i ",121},SURAT (~~rl.},GUJARAT
P *tp-iJ,l6](,(l<i}'O
mIfl ~ / * ANNO:AEUFS2086L

G:\"i",1 F!
~Y:./;"~'0 ~~ ,-\,.

~~~g- - - - - - - - - - - - - - - -- - - -- - - - - - - - - - - - - - - - - - - - -- - ­
.--

2 Samra! Apartments LLP <>t(l'.t~<i 56 ,~

c>tlJU"l~ Rajendra sugamchand shah

Executing

3 Shruti Park LLP <>t(l'.tirl. <>1.lJUm 56
Rajendra sugamchand sha shah

shiwangi
bung." umra,umra,SURAT,SURAT_CI
TY (~~rl. ",121),SURAT (~~rl.).GUJARAT

("J6](~l<i), O

PANNO:AETFS8597M

Executing A- D
... . "'._"".. ... "0

,
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(G2.0) 16/12/2022 2:57 PM

SRT/5/ALN.
. ,

12323 I "\\ TG\6
2022

\bi
4 Samarth Apartment LLP "'~1r\ 56

Gllo [la~ Rajend ra sugamchand shah

shiwang i
bung...umra,umra,SURAT,SURAT_CI
TV ('tl~rl <{1c1),SURAT ('tl~rl),GUJARAT

(01"t~lr\) ,O

PANNO:AETFS8027C

- - - - -- - -- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - --
Executing

5 Sanskruti Flats LLP "'~rl GllJ[lt.l~ 56
Rajendra sugamchand shah

hiwangi
bung."umra,umra,SURAT,SURAT_CI
TY ( ",1;~rl <i121),SURAT ( ",1;~rl) ,GUJARAT

(~"t~lrl) ,O

PANNO:AETFS7179F

---- - - - - ---- - - - - - - - - - - - - - - - - - - - - - --- - - -- - - - - - - - -
Executing

6 Sarita Apartments LLP "'~~rl. GlPum 56
Rajendra sugamchand shah

hjwangi
......, ·':··bung...umra,umra,SURAT,SURAT_CI .. '

~uS'~ TY (",1;~rl <i1c1),SURAT ( =<i~rl.),GUJARAT

i&~ (Ol"t~lrl) , O

~?,\\G). PA NNO:AEUFS0011B

~~~-- - - - - - - - - - - - - -- - - -- - - - - - - - ~ - - - - - - ~ - - - - - - - -
.f *f::.oJSiddharth Flats LLP "'~~rl. Gi.lJum 56 . ~ . . " ,. •, .
~ 'V-.... ~ "-!..<o • C.

;:~':>"'" .,;..... Rajendra sugamchand shah
<.<~/
: '~\:"" '"
.s-.- hiwangi

bung...umra,umra,SURAT,SURAT_CI
TY ( 'tl~rl =ti121),SURAT (",1;<rl),GUJARAT
(ol"t~lrl) , O

PANNO:AETFS6962A

anjan
shalaka,athwa iines,athwa lines,surat,S
URAT_CITY (",1;<rl <H21).SURAT
(~~rl),GUJARAT (1"t<lrl) ,O
PANNO:AAUFD1989R

E~c~t;;;-g- - - - - - - - - - - - - - - -- - - - - - - - - - - - - - - - - - - - - - - - - - - -

8 Dharmath Construction LLP "'~~rl. 55
G\lOua< mitul jagdishbhai shah e,

E~c~t~g- - - - - - - - - - - - - - - -- - - -- - - - - - - - - - - - - - - - - - - - - - - -

9 Saraswat Properties LLP ",t'lkrl
Glloilm mitul jagd ishbhai shah

anjan
shalaka,athwalines,athwalines,SURA
T,SURAT_CITY ( <j~rt ~t1i;1) ,SURAT

(=<i<rl) ,GUJARAT ('!1"t<Lrl),O
PANNO:AEUFS4901C

55

Be
'" f\ .:1. .:

- - '-tL'--_~ - ~ ~ - _- - - - -- - --.
U COP ...
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SRT/5/ALN

12323 I c,1.-1 q~
2022

Executing

10 Bhavik Properties LLP Q(~rl t+tl;)[la<
mitul jagdishbhai shah jagd ishbha i
shah shah

anjan
shalaka,athwa lines,athwalines,surat,S
URALCITY (;;j,<rl. 'H1z1),SURAT
(;;j,<rl.),GUJARAT ("jl\)«lrl.),O
PANNO:ABAFB0613P

55

anjan
shalaka,athwa lines,athwalines,SURA

T,SURAT_CITY (~<rl. 'H1z1),SURAT

(~<rl.),GUJARAT ("jIl'tM),O
PANNO :ABUFM7145D

--------------------- ------- - --- -- ---- - - -- - - - - - -
Executing

11 Mitul Hotels LLP <>{(4![rl. Gll;)[lU< mitul 55

jagdishbhai shah

55

anjan
shalaka,athwalines,athwalines,surat,S
URAT_CITY (;;j,<n 'H121),SURAT
(~<n) ,GUJARAT (".\<I)« ln),O
PANN O:AAUFN3 819Q

Executing

12 Nami Properties LLP Q«(4![rl. t+t l;)[lW.
• mitul j agdishbhai shah

:~
:~;)~~anjan " •
~~~:r' \~. shalaka ,athwalines,athwalines,SURA

~
';. .~) J ,SURAT_CITY (~<rl. ~1z1) , SURAT

• ;; ;;j,<rl),GUJARAT ("J<I)«ln),O
, » PANNO:AAUFN4021A
. */~l #

~~,~~/~ / -------------------------- ----- - - - - - - - - - - --
t ~'li 9
,~ , .S."..· 13 Nulan Apartments LLP ~,(4~rl. t+tl;)[lm 55 .

mitul jagdishbhai shah

Executing

14 Rupal Mitul Shah

10/E,Anjan
Shalaka ..Athw alines,SURAT_CITY
(~<rl. <.[l21),SURAT (~<rl.),GUJARAT

(~<I)«ln) ,395007

PANNO:AFJPS3571A

51

Claiming

1 Thoth Mall and Commercial Real
Estate Pvl Ltd <1.1 Q«(4~rl. <'tan

Mr.Varun Parwal

Flat No.81, Bulding 3/A, Kalp taru
Aura,Ghatkopar West, Mumb ai ....,..

---.-~.- -- ---------------- ----/+-,-D----~------------­
~ u1;'cop\,
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SRT/5/ALN

12323 I ~3 1 ~6
2022

r
Exec utin g part~

admits execution

(1{
(G2.0) 16/12/2022 2:57 PM
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17~
(G2.0) 16/12/2022 2:57 PM

S RT/5/Al N

12323 I ~ '-'\1 ~ ~
2022

1 Dipak Motilal Sharma
L-824,Aashirvad Palace,Bhatar Road,Bhatar,SURAT_CITY
(~ ~n illil),SURAT (~ ~ n ) ,GUJARAT (Jj"l(~ln),395007

2 Avinash Ghansham Dulani
,Dipak Nivas,Ulhas Nagar,Thane,Thane (Thane),Thane
(Thane),MAHARASHTRA (l{@l~l~ ),421002

State that they personally known above named
executant and Indetifies him/them.

e;Jy7
------ ------------ni~-------------------------------------------------

---------------~-------------------------------------------------------------------
Date: 16 Month: December -2022

That explained about details of document to party no, ,.., as per circular
no. EJRNAHAT/347/2014 /13001 to 13364 and circular no.
EJRNAHAT /347/2014/32 392 to 32757, dated : 11/11/2016 of Inspector general of
registration , gujarat state , gandhinagar, and confirmed thei r identity by identifiers and
completed thr procedure as per section - 34,35,58 and 59 of registration act., 1908.

Y VAHIR
Sub Registra r

S.R.O-Surat - 5 Althan

at)
,-__YI~J;_Qe.Y__--_ ---- ---.
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(G2.0) 16/12/2022 2 :57 PM

t1:>
SRT/5/AL N

. "-.; .

" 1 23~3 I Cr;1~~
2022

Produced Form No.1
for finalise th e Marketvalue.

Date: 16/12/2022

Executant No 1,2,3,4,5,6,7,8,9,10,11,12,13,14

Claiment No

Confirmer No

Date: 16/12/2022

YVAHIR
Sub Registrar

S.R.O-Surat • 5 Al than

Verified PAN No/GIR No as per
IncomeTax Rules 1962.

IE 8 (j
~~~
··:':...jt~,--X~
~;;)~\\~ ~~ ; \ ~

' W' " l~
~\'l. .~.

~ l*l:;- YVAHIR
_,~'ij-/"* Sub Regis trar
~~~"'... S.R.O-Surat • 5 Althan

~~~~~ - --- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - -

Received Cop ies of Cert ifi ed Evidence of Selle r, Buyer and
Ident ifiers of Document

Date: 16/12/2022

YVAHIR
Sub Registrar

S.R.O-Surat - 5 Althan

aiIu~a ~~ RilatB~atl 1.lR1.l?l ~l-llB : f:S"t~/etf?Z/30~1

(O ( O/3 4. 3 ~ C ctl. ~ 3 { 9. 0/ ( O (O ~crCl 2l. ~ CO(·U t(-uzaj *;)lcatl ~

~~ B~.

ctl ~\>t: 16/121 20 22

YVAHIR
Sub Regi st rar

S.R.O-Surat • 5 Al than

A~D ..
A.o
UE copy
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2022

SRT/5/ALN

1232317~
(G2.0) 16/12/2022 3:36 PM

~l 8.W ~l~ ~8 c.{l~1.J.ct ~oj . 01..12324.123 25,211 aU'ttcll ~ "§ lt21C1. €9.

Y VAHIR
Sub-Registrar

S.R.O-Surat - 5 Althan

1 Book No. 12323 Registered No.

Date: 16-12-2022

YVAHIR
Sub Registrar

S.R.O-Surat - 5 Althan

-\

.......
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Welcome 10 Pi\RIVES!-1 https://parivesh.nic.in/newupgrade/#/report/cc?proposalld= 1287998&...

PARIV ESH
Mini stry of Environment, Forest an d Clima te Cha nge
Govern me nt of India

f1S
e

Project Na me:

State:

Submiss ion

Date:

Construction of

Pro posed Co mmerc ia l

Build ing-Thoth Mal l

GUJA RAT

28/10/2022

Single Window

Number:

Proposal

Number:

Current Status:

Project

Category:

SW/105961/2022

SIA/GJ/

INFRA2/404463/2022

82

Project

Proponent

Na m e:

I or II

Sector: INFRA2

View Agenda ..

Aft/)
TRUE COpy

Thoth Ma ll And

Commercia l Real Estate

Private Lim ited

View Comparison

28-0 1-2025. 02:50 pm
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Proposal Timeline

Proposal No.:

Project Name:

State:

Proposal Submission

Date:

SIA!GJ!INFRA2!404463!2022

Construction of Proposed Commercial Building-Thoth Mall

GUJARAT

28/10/2022

S.No. Activity Activity Start date

No result found.

Activity End date

A·[)
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Common Applicat ion Form

Project Details

1. Details of Project

1.1. Name of the Proje ct

1.2. projec t Proposal For

1.3. Project ID (Single Window Number)

1.4. Descripti on of pro jec t

, 77
Construction of Proposed Commercial BUilding- Thoth Mail

New

SW/10596 1/2022

The proposed project will conceived as 0 commercia l bu ildi ng in

Surat and named as "Thoth Mall" by Thoth Mall and Commercial

Rea l Estate Private Limited has p lanned to construc t mail at Plot

NO.-1l7 forming part of Town Plann ing Scheme NO.4 (urnro- soutn),

Block no. 94 (part) (erstwhile survey no. 76) village-Althan, Taluka ­

Majuro, District-Surat, Gujarat.

2. Deta ils of the company/organization/user Agency making application

2.1. legal Sta tus of th e c ompany/organization/user Agency

2.2. Name of the compa ny/ organization/user agency

Registered address

2.3. Address

2.4. State

2.5. Dist rict

2.6. Pin Code

2.7. E- m ai l address

2.8. Mobile number

3. Deta ils of the pe rson m aking application

3.1. Name

3.2. Designation

Correspondence ad dress

3.3. Address

3.4. Sta te

3.5. Distr ict

3.6. Pin Code

3.7. E-m ail address

3.B. land line Num ber

3.9. Mobile number

Project Location

4. location of the Project or Activfty

4.1. Uploa d KMl

4.2. Wh ether the project/ac t ivity fa lling in the state/UT sharing

internat ional borders

Private Limited

THOTH MAll AND COMMERCIAL REAL ESTATE PRIVATE LI MITED

C/o Marketcity Resources Private Limited, RR Hoisery Building, Shree

lakshmi Wollen Mills Estate, Dr, EMoses Road, Mumbai

MAHARASHTRA

MUMBAI

400011

suratmallp roject@gmail.com

xxxxxx0263

Rup esh Balwantrai Brahmabhatt

Authorized Person

c/o Ma rketcity Resources Private Limited, RR Hoisery Building, Shree

toksnrnl Wollen Miils Estate, Dr, EMoses Road, Mumbai

MAHARASHTRA

MUMBAI

400011

suratmailproject@gmail.com

xxxx6800

xxxxxx0263

A·"
fRUECOPY

Surat Mall.kml

NO
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5. Shape of the Project

Location Deta ils

ToposheetNo

F43M16

Remarks

N/A

l7i
state/UT

GUJARAT

District

Sura t

Non - Linear

Sub District

Majura

Village

Altha n

Plot/survey/Khasra No.

6. Lan d Requirement (in Ha) of th e project or activity

6.1. Natu re of La nd involved

6.2. Non- Forest Land [A]

6.3. Forest Land [BI

6.4. Total Land [A+BI

projec t Act iv ity Cos t

6. projec t / Act ivity Cost

6.1. Tota l Cost of the Project at cur rent pr ice level (in t c kh s )

7. Employment likely to be generated

7.1. During construction phase

Permanent employme nt

7.1.1. No. of pe rmanent employment ( No .s ) [A]

7.1.2. Period of employment (NO. of days) [B]

7.1.3. No. of man-days [X] =[A]'[S]

t empororv empt oyrnent

7.1.4. Tem porary / Contractual employment (NO. of Ma n days)
[v ]

7.1.5. Tota l [x ] - Ivl

7.2. During operatio no l phase

Penn on ent emp loymen l

7.2.1. No. of permanent employment (No.S) [A]

7.2.2. Period of em ployment (NO. of day s) [B]

7.2.3. No. of man-days [X]=[A]- [S]

rernpororv em ployment

7.2.4. Temporary I Contractua l employment (NO. of Man days)
[vI

7.2.5. Tota l [x ] +[V]

2.9222

o

2.9222

40000
Amount in Words : Forty Thousa nd tokh f s) Only

10

365

3650

100

3750

100

365

36500

10

36 510

Ot he rs

8. Whether Rehabili tation a nd Resett lement (R&R) involved? NO

9. Whether project area involves sh ift ing of

watercourse/road/rail/Transmiss lon line/water pipeline, etc. NO
required?
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10. Wheth er any alte rnative site (s) exami ned or part thereo f for

the non-site- specific component?
Not applicabl e as the project or activity is site specific

11. Wheth er there is any Government Order or policyl Court order

relevant or restricting to the site ?

12. Whether th ere is any lit igati on pend ing against the pro ject

and/or land in wh ich the project is proposed to be set up?

13. Whe ther the prop osal involves violat ion of

Act/Rule/ Regulat ion/Notifica tion of central/state Government?

NO

NO

NO
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Applicq t ion for ToR (category A, 81, and 82 Violation) IEC (Category 82) - Form 1

8as ic Information

1. Category of the projec t/ Act iv it y

1.1. Name of the project proposa l

1.2. Type of Proposal

1.3. Whet her violation is invo lved in the projec t

1.4. Whethe r rnu ttlple item s (components) as per the not ificat ian

involved in the propo sal?

Con struction of proposed Commercial Building- Thot h Mall

New

No

No

1.4 .1. Item Na. as per schedule to EIA Notification, 2006

Capacity

2. Whether project/ac tivity at tracts the Genera l Condition

speci fied in the Schedule of EIA Noti ficat ion?

8(a) Building t Con str uc tion

111225.30

No

Commercial BUild ing(s)

sqrnt r

3. Whe the r located proxim ity to Protected Area Not ified Under the NtA
Wild Life (protection) Act, 1972?

4. Whether located proximity to Critica lly Polluted area a s
identified by the CPCB from time to time?

5. Whether located proximity to Notified Eco- Sensltive area
not ified under Environme ntal (Protection) Act , 1986?

6. Whe ther loca ted proxim ity to Inter-State Boundarie s and

International Boundaries?

7. Whet her loca ted prox im ity to Severely polluted areas as

Identifi ed by the CPCB from tim e to t im e?

8. Category of the Project as pe r EIA Not if ication, 2006

8.1. Whether proposal is required to be ap pra ised a t Central
leve l?

9. Whether Proposa l has interlinked / inter dependen t projects or
activ itie s?

9.1. Reason thereof

NtA

NtA

NfA

NfA

82

Na

Na

NA

10. Whet her any Forestland involved in the projec t or part thereof No

11. Whether NBWl recom mendation is required?

Project Detail s

15. Deta ils of CTE

15.1, Whether con sent under Air s:Water Act ha s been obta ined

from spes / UTPCC?

15.1.1. Reason thereof

16. Whether th e projec t/activity loc at ed In Not ified Industrial

Area?

No

No

In process

No

AD
,1RUE. cOP'
\...
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17. Whet her the project/activity located in CRZor ICRZ area? No

18. Whether the project propos ed to be located in Territorial
waters (Off-shore)

No

19. Whether project/activity attracts the Spec if ic Condition

spec ified in the Schedule of EI A Notification?

20. Whether pro ject /ac tiv ity loca ted in the Eco-sensiti ve Zone

notified/propos ed to be notified und er Envi ronm ent (Protection)
Act, 1986

Product Details

21. Deta ils of Product s & By-products

No

No

---- _.._---_ ..__.. ...... -. --_..~.. _..._ ..... ._ --
Nam e of Prod uct

Product / By
Product

Quantity /
capacity

Mode of Transport /
Unit Transmission Remarks

Commercia l build ing "Tll oth
Mall" , Surot

Product 111225.3
Sq.
m

Road
Build ing mater ial

transportation to the site

22 . Whether any other Environm ental Sensitive a rea exists wi thin

10 Km from the project/activity bo undary?

22.1. Areas protected under international conventions , nati onal or

loc a l leg isla tion for their eco logical, landscape, cu ltura l or ot her

related value

22.2. Areas which are im porta nt or sensi tiv e for ecolog ica l

reasons- Wetlands, wa tercourses or other wa te r bodi es. coastal
zone . biospheres, mountains, for ests

Name

Topi river

22.3 . Areas used by pro tec ted. important or sensitive species of

flora or fauna for breeding. nes ting, forag ing , resting,
ove rwintering, m ig ra t ion

22.4. Inland, coasta l, marine or underg round waters

22.5. Routes or facilities used by the pub lic for access to
recreation or other tou rist , pilgrim a rea s

Name

NH53

22 .6 . Defenc e insta llat ions

22.7. Densely populated or bui lt-up area

Na me

Surat

22.8 . Areas occupie d by sensit ive man-made land uses

Name

l okhbharti Highe r Secondary School

Yes

No

Yes

Shortest d ista nce from the project boundar y in Km

2.3

No

No

Yes

Sho rtest dis ta nc e from th e project boundary in Km

4.8

No

Yes

Shortest dis tance from the project boundary in Km

5

Yes

Sho rtest dis tance from the project boundary in Km

0.543

Remarks

N/A

Remarks

N/ A

Rem a rks

N/A

Remarks

N/A

22.9 . Areas conta ining im porta nt, hig h quality or scarce

resources

22 .1 0. Areas suscep ti ble to na tura l hazards which could cause

No

No
~ .. t>

TRU.= COpy
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the project to present environmental problems similar effects

23. Status of collection of baseline data

Consultant Details

26. Whether QCI!NABETAccredited EIA Consultant engaged?

26.1. Reason for not engaging the Consultant

I 'I U

Not required as the proposal is under 82 category

No

In proce ss

A·O
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Project Detai ls

Application for ToR (categ ory A, 81, an d 82 Vio lation) IEC (categ ory 82) - Form 1

f ~3
1. Introduction of Project or Activity

1.1. Need for th e proje ct or activity and its im portance to the

co untry / region

1.2. Dema nd - Supply Gap and Domestic and export markets, if
any

2. Socia l Infrastructure

2.1. Readily available

2.2. Proposed to be developed

3. c o nnec tivit y to the projec t or activity

Proposed project will create the backwa rd and forward linkage

and employment generation.

Not applicable as it's a co nstruction project

Connectivity through road, ra il and airport and loca l manpower.

Commercia l building in Surat and named as "Thoth Ma ll"

3.1. Nearest ra ilway station a nd its distance (in Km)

3.2. Nearest Airport and its distance (in xrn)

3.3 . Nearest Town / City/ Distri ct head quarter and its d istance
( in Km )

4 . Soi l c lassification

5. Dista nce from the HFL of the river in m. if any

6. Benefit s of th e pr oject

Surat

Surat

Surat

Clay loamy

2400

5.41

7.24

5.0

6.1. Social benefits of project or acti vity

6.2. Fina ncia l benefits of project or activity

7. project / Activ ity Con struct ion Status

7.1. Likely date of start of constr uc t ion activit y (start of mining

opera tions in case of m ini ng proposals )

7.2. Likely date of complet ion o f construction activi ty (end of

mining operations in case of mining proposals)

Co nstru ction Deta ils

2. Use of resources for const ruc tion or operation of the project

The project wi ll create employment opportunities for the locals.

Proposed project wi ll create the backward and forward linkage
an d boast ec ono m ic growth of the region.

TO be Started

03/02/2023

24/12/2025

2.1. Whether requirement of water involved in th e project?

Deta ils of Water requirement du ring Construction stage

Yes ~.I)

UEcorv

Sour ce

water

ta nkers

Quant it y in KLD
Prese nt

9.75

Quant ity in KLDwith

Expansion

o

Method of water
withdrawal

Water tan kers

Dista nce from
Source in m tr

2000

Mode of

Transport

Tankers

Details of
Perm ission

Details of Water requiremen t during Operational stage

Quanti ty in KLD

Source Present

Quantity in KLDwith

Expansion

Method of water

withdrawa l/

Dist ance from

Source in mtr

Mode of

Transport

Deta ils of

Permission
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2.2. Other info rm at ion, if any

other 84

exporrsrun

a

WIUlurUVVUI

Others

~uun;t: 111 rrn.r

5000

N/ A

I run>iport

Pipeline

r"t::r rlll:S:>IUJl

2.3. Whether req uirement of Mineral s and/or fuels involved in the

project?

2.4. Construction material

No

Yes

construction material

Cement

2.5. Timber

2.6. Elect ric Power:

Quantity in MT

10000

Source

Loca l Suppl ier

Mode of transport

Road

NO

Yes

Distance from sou rce in Km

4

2.6.1. Total Electricity requirement (MW):

2.6.2. Ma in Source:

2.6.3. Renewable energy proposed to insta ll (KW) :

2.6.4. Percentage contribution of renewable energy:

2.6.5. Standby ar rangements (details of DG Sets) :

2.6.6. Stack he ight in m (DG set ) :

2.6.7. Energy co nservation mecsures:

2.7. Whether any other natural resources I other row materials

required?:

2.8. Whether any use of substances or materials, which are

hazardous (as per MSIHC rules) to human health o r the

environment (flora, fauna, and water supplies) required?

2.9. Whether any resource efficiency I optimization I recycling

and reuse envisaged in the pr oject?

2.9.1. Details

Physical Changes

4.5

State Boar d

180

4

2 x 500 KVA DG Set in case of power failu re

32

All the en ergy conservat ion m ea sures needed will be done

No

No

Yes

Four pe rcent of the total power requirem en t will be conserved

through solar p rovi sion

3. Construction , operation or decommissioning of the Project involving actions, Which w ill ca use physical changes in the locality:

3.5. Whether any linear structures proposed for d iversion or

demolit ion due to project actiVity? (e .g. roads, transmiss ion lines, No
ro ll line, p ipeline, conveyor, etc.)

3.1. Whether any permanent or temporary change in land use,
land cover or topography due to project activity?

3.2. Whether any clearance of existing vegetation due to project

activity?

3.3. Whether any loss of native species or genetic diversity?

3.4. Whether any demolition works involved in project activity?

No

No

NO

No

A·D
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3.6 . Whether any clo sure or d ive rsio n of exist ing transpo rt rou tes

or in frastructure due to projec t lea d ing to cha nges In tra ffic No
movements?

3.7. Whether a n y c losure or diversion of water bodies pre sent in

project area or rea lig nm ent of water co urses pa ssing th rough

project ar ea?

3.8. Whether an y dis mantling or decommissioning or restor a tion
works or reclam ation w or ks (Long -term / sho rt -term)?

No

No

3.9. Whether a ny const ruc t ion works tor temporary use for project
Noactivity?

3.10. Whether any cut and fill excavations pr oposed fo r the

projec t ac t ivi ty?

3.11 . Whether any undergr ou nd works inc lUding tu nnelling?

3.12. Whether any dredging involved in projec t?

3.13. Whether any offshore str uctures inv o lved in project?

No

No

No

No

3.14. Whether any new road, rail , sea, airports, heli pad, etc. dur ing No

co nstruction or operation?

3.15. Whether any construct ion o f new linear structures? (e .g.
tra nsm ission lines, pipelines , etc .)

No

3.16. Wheth er any Facili tie s for storage of good s or raw materials? No

3.17. Whether any Faci lities for long te rm / pe rm an ent housing of

operationa l workersl staff?

3.18. Wh eth er an y Im poundment , damm ing, cu lvert ing,
real ignment or othe r changes to the hyd rolog y of watercour ses or

aqu ifers?

3.19. Whether any Stream crossing s, tem pora ry and permanent?

NO

No

No

3.20 . Whether any InflUX of pe ople to an area In either tem porarily
Yes

or perm a nently?

3.20 .1. No. of people likely to in flu x to an ar ea temporari ly

3.20.2. No. of people likely to influx to an area Permanently

3.20 .3. Other inform ation, it any

3.21. w hether any other informa tion wo uld like to submi t?

Pollution Detai ls

4. Release of pollutants to Air a nd Mit igat ion m easures I

4.1. Wh et her an y probable air poll utants genera t ed?

50

1544

NA

No

Yes
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Air pollution Source Probable Pollutants

Material handling Parti culate m atte r

4.2. Other information , if any

Mitigation Measures

Adequate dust m itiga t ion m eas ures will be tak en a t the site to m inimi ze the im pac t.

N/A

4.3 . Generation of Noise s; Vibration and mitigation measures

4 .3 .1. Whether any probable generation of Noise and vibration

from the proposed project?

4 .3.1.1. Sources of Noise

4 .3.1.2. Sources of Vibration

4.3.1.3 . Details of blasting, if any

4.3.1.4 . other information , i f any

4.3.1.5. Whether any m itigation measures proposed for Noise &

Vibration?

4 .3.1.5.1. Mit igation measures proposed for control of Noise

4 .3.1.5.2. Mitigation measures proposed for control of vibration

4.3.1.5.3. Other information, if any

4.3 .2. Whether any probable generation of Light and Heat?

4.4. Discharge of pollutants to wa ter and m itigation measures

4.4.1. Whether any probable water po llutants generated?

4.5. Probable sources of water pollutant

Details of reuse / recycle of wastewater

Details

4.6. Quantity of waste water generation pe r day (KLD)

4.7. Quantity of treated water proposed to use per day (KLD)

4.8. Quantity of treated water proposed to discharge outside the

premises (KLD)

4.9. Purpose for wh ich t reated water is proposed to use

4.10. Whether it is proposed to opt/avail common off-site

Sewage Treatm ent Plant (CSTP)/Effluent Treatment Plant (CETP)

facility?

4.11. Whether it is proposed to setup on -site Sewage Treatment

Plant (STP)!Effluent Treatment Plant (ETP) faci lity?

4.11.1. Whether 10 0 % of the waste water generated w ill be treated?

Yes

Veh icular noise. mater ial handl in g, m ac hineries etc.

None

NA

N/A

Yes

Prov ision of ear m uffs for the workers, acoustic enclosures and

deve lopment of g reen be lt these measures wi ll red uce the noi se

gen era tion. In add ition to this reg ular wo rksite m onitoring will be

done

NA

NA

NO

No

NO

Qty! Capacity

65

55

o

Flush ing and g reenbelt development

No

Yes

Yes

4.12. Type of treatment plant STP

4.13. ETP/STPCapaci ty STP

A1J100 KLD

ETP

N! A N/A
cTRUE COpy
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4.14. ETP/STP Tech no log y

4.15. Whether the adequacy of the sewage Treatment Plant (STP)

or Effluent Treatment Plant certified by an independent expert?

4.15.1. Reasons the reo f

4.16. Whether any other m iti gati on measures proposed?

STP

MBBR

No

In Process

Yes

ETP

N/A

(87

4.16.1. Details thereof

4.17. Whether Dual Plumbing System proposed to be
im p lem ented?

4.17.1. Detai ls th ereof

4.18. Whether any d ischar ge of t reated effl uent invo lved ?

Water Requ irem en ts

7. Grou nd wa ter inters ec tion and water conservation measures:

7.1. Whether ground water ta b le intersect ion involved in the

project activities?

7.2. Area ca tegory from Grou ndwater availability pe rspective?

7.3. Wh eth er Ra inwater ha rvest ing proposed

7.3.1. Capacity of facilities p rov ided

7.3.2. Desc ription of fac ili ties provided

7.3.3. Descr ipt ion

7.3.4 . Tota l Quantity of water requi rem ents m et from water

harvest ing in KLD

7.3.5 . st orage cc poctty of rain wa ter harvested in cubic m eters

7.4. Whether an y other wa te r conservation measures proposed?

7.5. Whether the ZLDis p rop osed?

7.5.1. Deta ils of ZLD

8. Gree nbelt

Waste water will be treated on site STPand recyc led water will be

used for flushing and greenbelt purpose.

Yes

Dual Plum bi ng System proposed to be implem ent ed to separate

grey water from fresh which are shown in plumbing plans.

No

No

Sofe

Yes

353 8.5

Dimensions of Pits to be provided = Diameter= 6 m and depth = 3.1

m = 87.60 6 cum

NA

o

3538.5

No

Yes

Wa ste wa ter will be treated onsite STP and recycled wa ter wi ll be

used for flu shing and greenbelt purpose. Thus there will be zero

d isc harge.

8.2. Wid th of gre en belt ( in m ) a long the bo undaryof the project o r
1.5

activity

8.1. Area pr oposed for g reen b elt (in He)

8.3. Percentage of the total area covered under green belt

0.29

10

~f) C P
'T Eo

8.4. Details of the species p roposed for plantat ion

8.5. No. of t ree sootinos to be planted

Neem, siris, Saptparvi , Asopolov, Gulmohar, Bougainvillea

730
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8.5. No. ot tree saplings to be p lanted

8.6 . Funds allocated for plantation in Lokhs,

130

20

Was te Generation

9. Productio n 01 wastes during construction or operation or decommissioning

9.1. Whether any generation of Solid wa ste (domestic wastes)? Yes

Name of the

waste Source

Qty

(TPA) Mode of disposal

Mode of

Transport

snops/snowro
Domestic waste 237.98

om

sep arate bins for biodegradable a nd non b iodegradable waste, final

disposal through AMC.
Road

9.2. Whether an y generation of p lastic wast~?

9.3. Whether any generation of e-waste?

9.4. Whether any genera tion of batteries waste?

9.5. Whether any generation of Bio-medical waste?

9.6. Whether any generation of hazardous wastes (as pe r

Hazardous Waste Management Rules)?

9.7. Whether any generation of construction or dem olition

was tes?

9.8. Whether any generat ion of other was tes?

9.9. Whether any generation of surplus products?

9.10 . Whether measures for waste m in imization proposed ?

Risk Assessment

No

No

No

No

No

No

No

No

No

10. Whether any risks associated with project activities w hic h could affect human health or the environment, -

10.1. From exp losions, spillages, fi res etc. from storage, hand ling,

use or production of hazardous substances?

10.2. From an y othetr:J:(lus es?
.~ .

10.3. Cou ld the project be a ffe cted by natural disasters causing

environmental damage (e .g . floods, earthquakes, land slides,

cloudburst etc)?

10.4 . Changes in occurrence of d isease or affect disease vectors

(e.g. insect or water borne d iseases)

10.5. Could project adversely affect the wellbeing of people in

projec t a rea e.g . by changing livi ng conditions?

10.6. Vulnerable groups of people who could be adversely

affected by the project e.g . hospital patients, children , the elderly

etc.

No

No

No

No

No

No

TRUE copy
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10.7. Risk Man agement Pla n

10.7.1. Details thereof

Yes

Plan will made to red uc e risk due to internal and external fac tor
and will be subm itted.

10.8. Wheth er any likely im pacts of the proposed act ivity on the
existing lac ili tie s adjacent to the proposed site due to generation

of dust. sm oke, odorous fum es or other hazardous gases?
No

11 . Factors which sh ould be co nsidered (such as consequentia l development) wh ich could lead to environmental effects or the

poten t ia l for cum ula t ive im pa ct s wi th other existing or planned activities in the locality

11.1. Whet her lead to development of support ive fac ili t ies.

anc illa ry develop m en t or developm en t st imula ted by the project
whi ch co uld have impact on the environment e.g .: Supportive

Infrastructure (roads, power supply, w aste or wa ste water

tre atment, st c.): hou sing development; indu st ries in supply chain

and do wnstream; a ny other?

11.1.1. Deta ils the re 01

11 .2. Whether lead t o afte r-use of the site, which could have an

im pact on th e envi ronm ent? (e .g. mi ne void, d ump sites. etc.)

11 .3 . Whether set a pr ecedent for la ter developm ents ?

11.4 . Have cumutotlve effects d ue to proximity to ot her existing or

pla nned projects wi th sim ila r ellects?

11 .5. Whether lead to growth of a lien species, if any?

Yes

The proposed projec t will cr eate backward and forward linkage

thus boosting economic activities. In add it ion to thi s it will p rovide

employmen t to the loca ls.

NO

No

No

No

11 .6 . Is there a ny th reat of the project to th e biod ive rsity (i nclud ing

displacement of fa una -both te rrestr ia l a nd aqu a t ic and avi-fauna No

or cr eat ion 01ba rriers for their m ov em ent)?

11.7. Will th e proposed project in a ny way result in the ob struction

01a view, scen ic amenity or landsca pes?

11.8. Is there any im pact on a nthropo logi ca l or archaeological

sit es or any im porta nt site fea ture in the vi cinity of the proposed

site have bee n con sidered?

11 .9. Will th e proposed projec t result in a ny c han ges to the

dem ographic str ucture 01loca l population?

11.1 0. Wiil the proje ct ca use adverse ellec t on loca l commun ities,

d isturbance to sa cred sites or other cu ltural values?

No

No

No

No

12. Building or Constructi on p rojects or Area Deve lopment projects and Townships Proposa ls

12.1. Major Project Requi rement in terms of the land area, built up area, green belt, parking needs etc.

Existing Expansion
- ---

12.1 .1. Number 01parking Requ ired 1949 N! A

12.1.2. Paved Area (sq. m) 185 13.25 N! A

12.1.3. Ba sem ent parking ar ea jn sq m 51977.31 N/A

12.1.4. Maximum num be r of floors . 3 N!A

12.1.5. Build up area (sq . rn) 111 ;>/5 .:' N/A

..' A1)
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12.1.6. STP& Solid Waste Area (sq. m)

12.1.7. Open Area (sq. m)

12.1.8. Unpaved Area (sq. rn)

12.1.9. proposed FAR

12.1.10. Total Land/plot area (sq. rn)

12.1.11. surface Parking Area (sq. rn)

12.1.12. Green belt Area (sq. m)

12.1.13. Total number of dwelling un its

12.2. Whether management of drainage in and around site is

proposed as per the Central Public Health & Environment

Eng ineering Organization (CPHEEO) Manual on Storm Water

Drainage System. 2019 to avoid flooding or water logging?

12.2.1. Details thereof

12.3. Details regarding measures are taken to prevent the run-off

from construction activities p olluting land & aquifers? (Give

details of quantities and the measures taken to avoid the adverse

impacts)

12.4. Im poct of the land use changes occurring due to the

proposed project on the runoff characteristics of the area in post

construction phase on a long term

12.5. Will there be any significant land d istu rbance resulting in

erosion. subsidence and instability?

12.5.1. Reasons thereof

12.6. Whether soil erosion control measures proposed to conform

to best management practices highlighted in the Na tional

Building Code (NBC) of India, 2016?

12.6.1. Reasons thereof

12.7. Breakup of water requirement for various daily uses

150 N{A

N/A N{A

10708 .75 N/A

48722.19 N{A

29222 N/A

2513 N{A

2922.2 N/ A

N/A N/A

Yes

Drai nag e system is al rea dy pres ent in th e vicinity .

NA

NA

No

NA

No

NA

Da ily Use Daily quantity (KLD)

During Construction During operation

Drinking Water 4.5

Green Belt a

Flushing 0

Dust Suppres sion 1.25

Daily Use During Construction

washing and Cu ring 4

12.8. Details of traffic management at the entry & exit to the

project site in construction and operctlon phase with comparison
to the present level of traff ic • ,

29

13.14

42

o

During Operation

o

Separate en try exit, 6 m wide int erna l roa d, proper signage to

channelize the smooth traffic .

12.9. Whether bUildings or building complexes have a connected

load of 100 kW or greater or a contract demand of 120 kVA or Yes

greater and are intended to be used for commercial purposes.

12.10. What is the Energy Performance Index (EPI) of a b uilding in
kilowatt-hours per square meter per year of the building and Will be as certained la tt er
measures to minimize enerav consumotlon?

Ai)
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m easures to m in imize energy consumption?

12.11. Whether comp liance to the ECBC no rms is applicable? Yes

12.11.1. Whether compliance to

12.12. Deta ils for Energy efficiency level

Building envelop

12.12.1. Fenestration

Parameter

U-Factor (W!m2 .K)

Solar Heat Ga in Co ef fic ient

Visual Light Tra nsmittance

12.1 2.2. Day lighting

Parameter

% Usefu l daylight illuminanc e (UDI)

Area per floor (sq. rn) UDI requirement during 90 % of the year

Total d aylight area (sq. rn ) in building meeting UDI requirement
during 90 % of the year

Build ing Env elo pe sealing

12.12.3. Roof

pa ra m eter

Roof assembly U-fa ctor (W!m2 .K)

Climate Zone

12.12.4. Exte rnal Wall

ECBC

Details

3.24

0.25

79

Details

25

77

70

Details

0.26

Hot and dry

Iet (

Remarks

Wa lls -Plastered b oth sides

Average Solar Heat Ga in Coeffici ent

Average Visual Ligh t Transm ittance

Remarks

Remarks

Opaque Assembly Ma ximum u- toctor (w ! m 2 .K)

Cl im ate Zone

Material

R Value

12.12.5. Energy eff ic iency in Therm a l comfort systems and

controls

12.12.6. Energy effic iency in Lighti ng and Electrica l systems and

con trols

12.13. Does the layout of street s & build ings maximize the p otential

fo r solar energy devices? Subs tan t ia te w ith detail s.

0.4

2.1

Yes

Yes

Yes

as pe r applicable norms

Hot and dry

stand ard

12.14. Wh at exten t the non-conven tio nal en ergy techn olog ies are

utilized in th e overa l l energy co nsurn ptlonwrovld e deta ils o f the

ren ewable en ergy te ch nologies used

12.15. What are the likel y effects of th e building activity in a ltering

the m icroc lim ates? Provide a self -assessment on the likely

im pa cts of the pro p os ed construction on creation of heat island &

inversion eff ects?

12.16. Wha t prec autions & safety m ea sures are pr oposed against

fire hazards? Furnish deta ils at emerg ency plans

Mini mum 2 % non-conventional energ y technologies ( solar) ar e

utilized

No

Necessa ry precaut ions a nd sa le ty meas ures will be ta ken as per

norms. In addition to this all measures as mentioned in Fire NOC

will be im plem ented in letter and sp irit.

12.1 7. Deta ils of NOCs availa ble for the project (it any)

Enclosures

N! A

A'~
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13. Layout Plan showing the components of the project and green

belt proposed; general location and specific location of the p roject

along wi th coordinates

14. Upload copy of Replenishment Study Report & Base line Survey

data

15. Upload copy of EMP Report

16. conceptual Plan for Building and Construction project

17. Upload copy of District Survey Report

18. Schematic representatian of the feasibility drawings wh ich

g ive inform at ion for EIA purpose

15. Additional Information

LAYOUT PLAN-Model.pdf

NA.pd f Prev iew

EMP and d ra wings.pdf

Con ceptual Plan Sura t Ma ll.pd f

N/ A

BUILT UP& F.S.I.AREA SKETCH.pd f

S.

No. Document Name Remark Document

Reply to EDS Dated 12 Nov 2022
Reply to EDSDated 12 Nov 2022 _ Poin t NO.5

Rep ly to EDS Dated 12 Nov 2022

Point NO.5 _Point No.5.pdf

2
Reply to EDS Dated 12Nov 2022

Reply to EDSDated 12 Nov 2022 _ Point No 3 & 4
Reply to EDS Dated 12 Nov 2022

Point No 3 & 4 _Po int No 3 & 4.pdf

3
Reply to EDS Dated 12Nov 2022

Trea ted water-Reuse scheme
Reply to EDS Dated 12 Nov 2022

Point No 2 _Point No 2.pdf

4
Reply to EDS Da ted 12Nov 2022 Waste water- STPdetail s with diagram, EMP d eta ils, Rep ly to EDS Dated 12Nov 2022

Point NO.1 conceptual plan with relevant deta ils. _Point No.l.pdf

5 Reply to EDS Dated 11 Jan 2023 Reply to EDSDated 11 Jan 2023 Reply to EDS Dated 11 Jan 2023.pdf

Undertaking

17. Z I he reby gi ve undertaking that the data and informa tion given in the application and enclosur es are t rue to be best of my

knowledge and belief and I am aware that if any part of the data and inform a t ion is foun d to be fa lse or misleadi ng ot any sta ge , th e

proje ct will be reje cted and c learanc e given if any to th e p roject w ill be rev ok ed a t our risk and cost. In add it ion to the above, I heorby

give undertaking tha t no a ctiV ity/constr uction/expansio n has been token up

17.1. Name

17.2. Designation

17.3. Company

17.4. Address

17.5. Date

Rupesh Ba lwantrai Brahmabh att

Au thorized Person

Rupesh Balwantrai Brahmabhatt

C/o Marketcity Resources Private Lim ited, RR Hoisery Building, Shre e Laks hmi Wollen Mills Estate,

Dr, EMoses Rood, Mum bai

28 / 10/2 022

~·o
TRUE. C p't
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ANN6¥lJi.' ':R-~.

Construction of Proposed Commercial Building-Thoth Mall
Proposed by: Thoth Mall and Commercial Real Estate Private Limited

Proposal No: SIA/GJ/INF RA2/404463/2022

Re Dly to Essential Details Sought by SEIAA dated 11,01,2023 Poin t wise ReDly:

Point No, 1, Submitted reply is partial, where PP had not submitted details of various facilities
for reuse of treated domestic water like storage tanks details, water draw, waste wate r
disch arge permission from competent authority OR acknowledgement letter seeking
permission, hence, as decided, application is accepted conditionally for its further appraisal in
SEAC .

Reply: The proposed project is zero liqu id discharge in design. Furt her we arc reusing STP
treated water for following purposes .
1. Landscaping
2. Flus hing
3. HVAC coo ling tower makeu p wate r
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To, --
The Me mber Sec reta ry
State Enviro nment Impact Assessme nt Authority
Gandhinagar, Gujarat- 382 0 10

-

Date: 23.01.2023

"~

Subject : Submission of EDS dated 11.01. 2023 reply for project " Construction of Proposed
Co mmerc ia l Building-Th oth Ma ll, at Plot No .- 117 forming part of Town Planning Scheme No .4
(U mra-So uth), Block no. 94 (Part) (erstw hile survey no. 76) Village -A lthan, Taluka -Majura,
Distr ict- Surat , Gujara t (Proposal No : SIA/GJ/INFRA2/404463/2022)

Dear Sir,

With reference to the above mentioned subject, we are sub mitt ing EDS dated 11.01.2023 reply
for your kind co ns iderat ion. Kind ly ack now ledge it for appraisal of our application for the grant
o f Environment Clearance.

AJ)
b ' ~UE C -
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1/8/25. 11:22 AM View Form A Part II

TimeLine Details

Pr0l!osal received date at each stage of flow.

Proposal No. * : SIA/GJ/INFRA2/404463/2022

Project Name* : Construction of Proposed Commercial Building-Thoth Mall

Project Sector*: INFRA-2

Date of submission*: 23 Jan 2023

P\Nrsc.~~ ~ R- }0 it> , I
I~S-

Query for
Accepted

EC Letter
Submitted Resubmission by SEIAA Query for Resubmission Forwarded

by
Shortcoming(if

of Proposa l and Shortcoming(if of Proposal
Accepted

to SEIAA
Uploaded

Proponent
any) by

by Proponent forwarded any) by SEAC by Proponent
by SEAC

forEC On /EC
SEIAA

to SEAC Granted

28/ 10/2022 11/01 /2023 23/01/2023 23/0 1/2023 N/A 26/l2/2022 24/01 /2023 N/A 05/06/2024

..

A·D
f RUE CO

https ://environmentclearance.nic.in/timeline.aspx?pid=SIA%2IGJ%2f1 NFRA2%21404463 %212022&type=EC&I0 =211930 1/1
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12th 1287.70
13th 1287.70
14th 1287.70
15th 1287.70
16th 1287.70
17th 1287.70
18th 1287.70
19th 1185.35
20th 1185.35
St Cabin 357.60
OHWT 192.31
Total 37325.58 9340.81

The res ubmission of the PP as asked by SEIAA has been examined by the SEAC and
found satisfactory. After detailed discussion, it was decided to recommend the project to
SEIAA, Gujarat for grant of Environmental Clearance as per the conditions mentioned in
previo us Recommendation Letter forwarded from SEAC vide No EIA-10-2023-NCP-5796
dated: 26-05-2023.

13 SIAlGJIINFRA2/404463/2022 Construction of Proposed Commercial EC
Bu ilding-Thoth Mall
Plot No.-117 form ing part of Town
Planning Scheme No.4 (Umra-South),
Block no. 94 (Part) (erstwhi le survey
no . 76) Village-Althan, Taluka-Majura,
District-Surat, Gujarat

• This office has received an application for Environment Clearance of the above project

vide proposal no. SIA/GJ/INFRA2/404463 /2022 dated : 24/01/2023.

• This is a proposed commercial building construction project having net plot area of

29,222.00 m2, FSI area of 1,1 6,888.00 m2 and the proposed built-up area of the

project is 1,11,225.30 m2, As the built-up area is >20,000 m2 and <1,50,000 m2, it falls

in the category 8(a) of the Schedule of EIA Notificat ion, 2006.

• The project proponent along with their expert 1 consultant attended the meeting on

24-07-2023.

· The project was appraised based on the information furnished in Form-1, Form-1A &

Conceptual Plan , Environment Management Plan and detai ls presented before the

Committee .

• Committee deliberated on the Land Possession Documents, Layout & Scope of Project

659th meeting of SEAC-Gujarat Dat ed 24 .07 .2023

Page 172 of 175
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along with Building Plans , Air Port NOC, OWC , Detai led Des igned of STP , Prov ided

Parking , EMP, CER etc,

1. Details of the Application :
1.1. Type of appl icat ion: EC

1.2. Proposa l no. SIA/GJ/INFRA2/404463/2022

1.3. Category of Project : 8(a)

1.4. Date of app licat ion accep ted by SEAC : 24/01/2023

1.5. Documents Submitted by Project Form -1 , Conceptual plan , EMP,

Proponent(PP) Drawings (Layouts)

1.6. TOR No. & Date:
Not app licab le as project is

categorized as B2

1.7. Technical expert!
.- In Situ Env iro Care

Env ironmenta l Consu ltant Name :

1.8. SEAC Meeting No. and Date:
Scheduled in 659 lh SEAC meet ing

and 24.07.2023

• Committee deliberated on the following :

,/ PP were asked regarding the deta ils of land documents.
,/ PP were asked about the deta ils of the act ivities and amen ities to be carr ied out

in mall.
,/ PP were asked to revise the layout with periphera l road and subm it the flood

map .
../ It was observed that Prese ntation was not found satisfactory and many details

we re missing .

After detailed deliberation committee unanimously decided to DEFER this project and
reschedule it in any upcoming SEAC VC meeting.

-- DODD 000000 00 0 0.00.00 .0 0 Complaint

0 0 0 0 0 0 0000 DDDD DDOODDDOO

DDODDDD DODD DD.DD.DD DDD DDDDDD

659th meeting of SEAC-Gujarat Dated 24 .07.2023
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00000 DOD 00000 DOD D 0000 0 00
0000000000000 000000 000000000
00000000 00 0000 000000 0

000 00 0 0 00 DODD DO DD 00000000
00000 0 DOD DO DD 0 0 0 0 0 0 DODD DODD

DODD DODD 0 00000 00 000 DOD

0 0 00 000 DOD 00000000 0 0000 DODD

DOD 0000 0 DODD 000000 DOD DOD

000000000 0000000 0000000

00000000 00 0 0000 000 00000 DODD

DODD DODD

• The comp laint is received through email and the complaint is regarding the illegal
industria l activity and lack of facilities to the workers, inefficient fi re and safety provisions,
illegal industrial construction etc .

• The compla int is perta ining to the G.P.C.B and has been already forwarded to G.P.C.B
for necessary action and thus Committee decided to file the complaint.

DODD 000000 0 0 .00.00.00 Complaint
0 0 0 0 0 0 000 0 DODD 000000000

0 0 00 000 DODD 00.0 0 .0 0 DOD 00 0 000

0 00 0 0 DOD 0 00 00 DOD D 000 0 0 0
000000 000 00000000 000 0 0 0 DODD

000 0000 0 00000 0000000 0000000

000000000 DODD DO DD 0000000 0

000000 DOD DODD 0 00 000 DODD DODD

DOD 0 0 00 0 0 DO D DODD DODD 000 00
00000 DOD 0000000 DOD 0 0 0 0000

0 0 0 0 0 DODD DOD 00000 DODD 000000

DOD DOD 000000000 00000 00

00000000 0000000 DODD 0 0 00 0 00 0

DODD DODD DODD

• The comp laint is received through email and the complaint is regarding the illegal
industrial activity and lack of facilities to the workers, inefficient fire and safety provisions,
illegal industrial const ruction etc.

• The complaint is pertaining to the G.P.C.B and has been already forwarded to G.P.C.B
for necessary action and thus Committee decided to file the compla int.

659th meeting of SEAC-Gujarat , Dated 24 .07 .2023
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The meeting ended with a vote of thanks to the chair.

***

Minutes approved by:

!-1l Shri Akshay Kumar Saxena, Chairman, SEAC
. i
!2-:-T0r.-s. C. Pant, Vice Chairman , SEAC - - -------i- -

I~I Shri D. C. Chaudhari, Member , SEAC
: [

i 4. I Shri J. K. Vyas , Member, SEAC

:-5-:-;Shri Anand Zinzala, Member, SEAC -

r---
I_____-1 _

i:--r----- ;-- ---- ---- .--~--- ---
! 6. I Shn B. M. Tailor, Member , SEAC

j-Y- Shri. D.M.Thake r, Member Secretary ,SEAC

I

I1-------- - -- ---------------- -i

I

659th meeting of SEAC-Gujarat . Dated 24 .07 .2023
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~
OFFLINE CTDO/OUT/121220231272

D.PA N0T"'~'~;:""" " " Date : 1411212023
..., ....... r ~ _ .., '> ~ ~""' T T... Tti'

uate.. .orl•••• I.X N••I .'rn';'••n.""': Sura t Municipal Corporation
'..J >' >' · ..,u u ",

I
Town Development Department T.D.a·/DPINo.: 2.11 .6

Development PermInion Date IS .. 12. ..20 2.3
With Reference to the Appll cetion for Development Permission Number SWZl300620221111 Dated 3010612022
permission Is hereby granted under Section 29(1)(1)/29(1)(III),34,49(1)(b) of GuJarat Town Planning and Urban Development
Act, 1976, under Section 253 and 254 of Bombay Provincial Municipal Corporation Act, 1949,

To,
RAJENDRA SUGANCHAND SHAH & Others

2,SHIVANGI BUNGLOWS , NEAR UMRIGAR SHCOOL , UMRA. SURAT

c/o,
Rao Kushal Sohan
Architect
TDO/ARI535
Address : • 55,Meha sana Soc .•Opp.Laxml Heart Hospltal,Nava Vadaj Road,Ahemdabad City. Gujarat

Name Of Developer :- Rupesh Balwantbha l Brahmbhatt

Reg No. :- TDO/DEVRl3053

Address :. 23, SUjan Soc. ,Nr.Shreyas Foundation , Ambawadi, Ahmedabad. GuJarat

Subject ;. Developmen t Permission Applicant On Oevelopment Scheme :. TP Scheme no.

i 4(Umra-South). TP StatuI;· Final

R.S.No. Block No a .p . No. F.P. No. C.S. No.

I 76 94-1/a+1/b to 49 F.P.No·i 17 .
94-18/a+18/b,94

l~~se Date :. 28/07/2023 Case No :- SWZl300620221111

~~.~~~pment T~~~~-=-=_ Assembly-3. - - - -] Building Type :- ~ Multiplex with mall

Conditions ;. 'lit"

1 Laminated copy of tha Sanctioned plan shall have to be displayed/made availab le at the slta.

2 illegal construction against the sanctioned plan shall not be regularized in any case.

3 certificate of Registration from the Competent Authority under provisions of the Building and other
Construction Workers (Regulation of Employment and Condition of Service ) Act,1996 shall have to be
submitted to the Surat Municipal Corporation.

4 Name and details of buildings/proJect should be written In GUjara tl language also. The Size of such display /
board should be laroer than display In EnQlish lanQuaQe.

5 The Developer/Promoter shall not carry out any work of promoting! advertising/ marketing/ booking/ offers
related to selling of the real estate project of plot! building/ apartment or any part thereof. without having
registered the real estate project! plot! apartment! building or any part thereof, with the Real Estate

RegUlatory Authority (RERA) formed by the State Government under Section 3 of the Real Estate

I(Recularizatlon and Development) Act, 2016. I
6 Environment Clearance N.O.C. shall have to be submitted before the construction up to the Plinth Level.

SUbject to the submiss ion of deta iled working drawing, and structural drawlng(s) along w ith 5011

InvD. t1aali on raeo rt bofo re th e commencement of the work.
I

By Ordar,

lie Town D~.nt Officer
Town Development Department

I Surat Municipal Corporation

Paoe No '
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Minutes of the 745th meeting of the State Level Expert Appraisal Committee held on

20th December 2023 through Video Conference (VC) on National Informatics Centre

(NIC).

The agenda of the present meeting was mailed to expert Committee in advance and a Video

conference meeting on NIC was organized in this regard on 20-12-2023 at 13.30 hrs.

The 745th meeting of the State Level Expert Appraisa l Committee (SEAC) was held online by

Video conferencing on zo" December 2023 at 13.30 hrs.

Following members joined the meeting:

l-f:-r shriAkSha'YKUmar-sa'x'ena','chai'rm'an,'sEAc " "1

i I I;-·- -,--1 -- - -- . - , - -_.-- . ,. ,--; ....,--.. ;" - ---" --. - - ....--- ......_, - '--- 1
12. I Dr. S. C. Pant, Vice Chairman, SEAC I

[~Ish;r~_c c~audhari: M-ember ,~sEAC - . .1

4. Shri J . K. Vyas , Member, SEAC

5. Shri Anand Zinzala, Member, SEAC

[6..shiiB~M.-Taiior,-Memb-er.·SEAC-· ..--- ... .

I_T ShnD ~ =hak_er , ~embersecreta~, SEAC .

The Committee considered the applications made by project proponents, additional details

submitted as required by the SEAC/SEIAA and details furn ished in the Form-1, PFR, EMP

reports etc.

The agenda of Category 8 (a) were taken up daring the meeting. The applica nts made

presentation on the activit ies to be carried out along with other details furnished in the Form-1,

Form-1A & Conceptual Plan.

745'h meet ing of SEAC-Gujarat, Dated 20-12-2023
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./ PP has proposed to provide 621 CPS. Separate details for visitor parking is not given

• The case was reconsidered in the SEAC meeting dated 20-12-2023.

• PP did not remained present during the SEAC VC meeting dated 20-12-2023 and informed the same

through email dated 19-12-2023 .

• Committee unanimously decided to consider this project in any upcoming SEAC VC meeting .

5 SIAlGJIINFRA2/404463/2022 Construction of Proposed Commercial Refer ADS
Building-Thoth Mall
Plot No.-117 forming part of Town
Planning Scheme No.4 (Umra-South) ,
Block no. 94 (Part) (erstwhile survey
no. 76) Village-Althan , Taluka-Majura,
Distr ict-Surat , Gujarat.

• This office has received an application for Environment Clearance of the above project vide

proposal no. SIAlGJ/INFRA2/404463/2022 dated: 24/01/2023.

• This is a proposed commercial building const ruction project having net plot area of 29,222.00

m2, FSI area of 1,16,888.00 m2 and the proposed built-up area of the project is 1,11,225.30 m2,

As the built-up area is >20,000 m2 and <1,50,000 m2, it falls in the category 8(a) of the Schedule

of EIA Notification, 2006.

• The project proponent along with their expert 1 consu ltant attended the meeting on

24-07-2023.

• The projec t was appraised based on the information furnished in Form-1, Form-1A & Conceptual

Plan, Environment Management Plan and details presented before the Committee.

• Committee deliberated on the Land Possession Documents , Lay out & Scope of Project along with

BUild ing Plans, Air Port NOC, OWC, Detailed Designed of STP, Provided Parking, EMP, CER etc.

• Committee deliberated on the following:

./' PP were asked regarding the details of land documents.

./' PP were asked about the details of the activities and amenities to be carried out in mall.

./' PP were asked to revise the layout with peripheral road and submit the flood map.

./' It was observed that Presentation was not found satisfactory and many details were
missing .

• After detailed deliberation committee unanimously decided to DEFER this projec t and reschedule it in
any upcoming SEAC VC meeting.

• PP replied vide parish portal and meeting was scheduled on dated 20-12-2023.

745,h meeting of SEAC-Gujarat . Dated 20 - 12 -2023
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1. Details of th e Applicat ion:

1.1. Type of application: EC

1.2. Proposa l no. SINGJ/INFRA2/404463/2022

1.3. Category of Project: 8(a)

1.4. Date of appl ication accepted by SEAC : 24/01/2023

1.5. Documents Submitted by Project Form -1 , Conceptual plan, EMP,

Proponent(PP) Drawings (Layouts)

1.6. TOR No. &Date :
Not applicable as project is

categorized as B2

1.7. Technical expert 1

In Situ Enviro Care
Environmental Consultant Name :

1.8. SEAC Meeting No. and Date:
Scheduled in 659 th SEAC meeting

and 24.07.2023 and 20-12-2023.

2. Sa lien t featu res of the pro ject :

Sr Part ic ulars Details

No

1. Proposal No.
SINGJ/INFRA2/404463/2022

2. Name of the Construction of Proposed Commercial Building-Thoth Mall

project

3. Address of the Plot NO.-117 forming part ofTown Planning Scheme NO.4 (Urnra- South) , Block

project No. 94-1/a+1/b to 94-18/a+18/b,94 (erstwhile survey no. 76) Village-Althan ,

Taluka-Maju ra, District-Surat, Gujarat

4. Name of Thoth Mall and Commercia l Real Estate Private Limited

Developer

745t h meeting of SEAC-Gujarat. Dated 20- 12-2023
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C/o Market city Resources Private Limited , RR Hosie ry Building , Shree Lakshmi

i

Wollen Mills Estate , Dr, E Moses Road, Mumbai

5. Estimated 400

Project Cost

(Rs. In Crores )

6. Whether No

construction

work has been

initiated at

site? If yes ,

deta ils thereof

And if No, Date

up to which

construction

has not

started .

7. Site (with all coordinates of the polygon )

coordinates

Corner Point Longitude Latitude

1 72° 47' 58.954" E 21° 9' 44.051" N

2 72° 47' 59.438" E 21° 9' 40.028" N

3 72° 47' 56.239" E 21° 9' 39.443" N

4 72° 47' 56.404" E 21° 9' 38.543" N

5 72 047' 52.266" E 21 0 9 ' 37.706" N

6 72° 47' 51.694" E 21° 9' 41.209" N

7 72° 47' 54.261" E 21° 9' 41.709" N

8 72° 47' 53.945" E 21° 9' 43.343" N

8. Project Details • Land / Plot Area (rn"): 29,222.00

• FSI area (rrr'): 1,16,888.00 tota l permissible

• Total BUA (rrr'): 1,11,225. 30

745'h meeting of SEAC-Gujarat. Dated 20-12-2023
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Permissible Proposed

FSI Areatrrr) 1,16,888.00 48722 .19

Ground Coveraqetrn ") -- --

Common Plot Areatrn") 5844.40 5844.75

Max. building height(m) -- 16.45

9. In case of Reason of the Expansion Not applicable

Expansion Details of earlier EC obtained for the --

project project

Compliance of the earlier EC --

Status of construction completed on Built up area constructed : --
site

No. of blocks and floors --

const ructed:

If earlier EC not applicable/not obtained Name of the Authority NA

for the project then details of Date of order NA

Development Permission (Rajachithhi) Built-up area granted NA

obtained from other Local Authority

Documentary proof submitted for Availability of Additional FSI, TDR,

supporting the expansion of the project. Revision in CGDCR etc--NA

10. In case of Tabu lar form stating the details granted in Earlier EC and Amendment

Expansion/ /Expansion required. NA

Amendment Condition No. Details as per EC Details require by

Granted the PP

- - -

11. Building No. of Buildings: 1

Details No. of Blocks : 1

Scope of buildings/blocks: 3 level basement + Ground floor +

2 floors +Stair Cabin + Store

No. & size of Residential Units: NA

745' 0 meeting of SEAC-Gujarat Dated 20-12-2023
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No. & type of Commercial Units: 193 Shops/Showrooms

Details of amenities if any: NA

12. No. of Permanent staff: 965

expected Services : 100

residents / Floating Population: 1544

users Total= 2609

13. Water &waste

water details CONSTRUCTION PHASE

during Water requirement (KLlday): 9.75

construction Source of water: water supply from water tankers

phase and Waste water generat ion quantity 5.03

operation (KLlday):

phase Mode of disposal: Septic tank & soak pit

Details of reuse of water, if any: 1.2 KLD for curing

washing water of construction

equipments will be reused for curing

OPERATION PHASE

Tota l water requirement(KLlDay) 84.0

Fresh water requirement (KLlday): 29.0

Source of water: Water supply from Surat Municipal

Corporation (SMC)

Waste water generation quantity 65

(KLlday):

Mode of disposal: Sewage to be generated will be

treated in the proposed onsite STP.

Treated sewage will be used for

gardening & flushing purpose within

premises and remain ing quantity of

treated sewage will be discharged

into the drainage line of SMC.

In case of STP provision, capacity of Yes, 100 KLD

745" meet ing of SEAC- Gu jarat. Dated 20- 12- 2023
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J.o7
STP :

STP Technology: STP with MBBR process .

Purposes for treated water utilizat ion: Gardening & Flushing

Quantity of treated water to be 1.Gardening (KU day): 13.0 KLD

reused : 2. Flushing (KLlday): 42 KLD

Prov ision of dual plumbing system Yes

(Yes/No):

Quantity and type Sewage to be generated will be

(treated/untreated)of water to be treat ed in the proposed onsite STP.

discha rged : Treated sewage will be used for

gardening & flushing purpose with in

premises and remaining quantity of

treated sewage will be discharged

into the drainage line of SMC.

14. Status of water SMC water supp ly and drainage lines are availab le at site.

supply and

drainage line

15. Solid waste Construction Phase:

Management Generation Quantity to be Mode of Disposal /Reuse

(rrr') reused (rrr ' )

Top Soil 3,000 .0 3,000.0 Reuse for greenbelt

development.

Other excavated 30,070.20 10,250.0 m3 of Other excavated earth will

eart h excavated be utilized for other

earth will be project after payment of

used within neces sary royalty, if any.

premi ses for

back filling.

Construction debris 200 100 Will be used in low lying

areas and oute r road
-

745' " meeting of SEAC-Gujarat , Dated 20-12-2023
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developmen t.

Steel scrap 12 0 Sold to vendors

Discarded packing 8 0 Sold to vendors

materia ls

Operation Phase:

Type of waste Generation Mode of waste Mode of

Quantity (Kg/day) collection Disposal

/ Reuse

Dry waste 260 (40 %)

White bins Sold to

vendors

Wet waste 392 (60 %)

Green bins SMC

bins

STP Sludge --

Details of segregation if to be done: Green bins for bio degradable

waste & white bins for non-

biodegradable waste

Capacity and no. of community bins to be 65 bins provided with 80 Itr.

placed within premises: Capac ity will be provided.

Landfill site where waste will be ultimately Landfill site where waste will

disposed by local author ity: be ultimately disposed by

local authority:

At the nearby waste

collect ion point of SMC

16. Details on Type & No. of Area No. of Width No of Travel

staircase : no. of floors for staircas of the Lifts distanc

building each e staircas e (m)

s Floor e

745' h meeting of SEAC-Gujarat Dat ed 20-12-2023
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(rrr') (m)

1 3B+G+ 21 ,242. 7 2.15 9 < 25.0

2 31- staircas (includi

Basem es ng 4

ent & 3 fire

15,591 . escalat lifts)

04- ors

floor

17 . Parking Oetails As below: Sq. mtrs. CPS

Total parking area requ irement for the project as per GOCR: -- --

Parking are a requirement for residential units as per GOCR: NA --
Parking area requ irement for commercial units as per GOC R: 2436 1.09

m2

Parking area requirement as per GOCR fo r (specify in case of -- --

any other):

Total number of CPS requ irement for the project as pe r NBC -- --

Total parking area provided (rn") & No. of CPS: 54491 .1 3020 (TW) + 1242

m2 (4 W heelers)

Parking area prov ided in basement (rrr') & No. of CPS: 51977.31

Park ing area prov idedin hollow plinth trn") & No. of CPS: --
Parking area provided as open surface (rn") & No. of CPS: 2513.79

18. Traffic W idth of adj acent public roads: 60 m, 24.38 m, 12 m.

Manageme Number of Ent ry & Exit provided on 2 gates will be

nt approac h road/s: provided

745 '" meeting of SEAC-Gujar at . Dated 20-12-2023
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u»

Number of Entry and Exit ramp to the

basement:

Width of Entry & Exit provided on 6.0 m wide entry and 6.0 m wide exit

approach road/s:

Width of the Roads : Permissible Proposed

Minimum widt h of open path all around -
the buildings for easy access of fire 6.0

tender (excluding the width for the

plantation) i.e peripheral width :

Width of all internal roads: - 6.0

19. Details of Maximum use of natural lighting through arch itectu ral design , energy efficient

Green motors & pumps, water effic ient taps , maximum use of RMC & aerated blocks , use

Building of LED light ing fixtures and low voltage lighting , solar lighting in open and

measures landscape areas , roof-top thermal insulation, rain water harvesting & ground water

proposed. recharge through 08 nos. of perco lating wells etc.

20. Energy Power supply:

Requiremen Maximum demand: 2609 KW

t, Source Connected load: --

and Source: GSECL

Conservatio Energy saving meas ures: -30% by use of LEOs, solar lights and

n star rated energy efficient electronic

consumer durables

Powe r Generation: Requ ired Provided

Sola r power generation (Capacity in 1% 5.0% (130 KW)

KW):

No. of solar panels with Capacity of About 130 KW i.e 5.0

each Solar cell % of total power

demand will be

through sola r power

generation (roof top

area) and will be

745'h meeting of SEAC-Gujarat . Dated 20-12-2023
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·. utilized in common

power requirement

like basement

lighting, lifts,

common area and

landscape area etc.

Thus it helps in

energy conservation

for the project.

Total Solar Power Utilization Total Solar --

Power Utilization

for Indoor and

Outdoor Lighting

Total Solar --

Power Utilization

for Water Pump

Total Solar --
Power Utilization

for Electric

Vehicles

Charging Station

Other usage --

DG Sets: 2 x 500 KVA

No. and capacity of the DG sets: HSD, 65 Iitre/hr each

Fuel & its quantity:

21. Electric Parking area designated for EV Basement area will be having EV

vehicle Charging parking Charging Points.

charging

provision Total proposed EV charging capacity We will provide addit ional power load

equiva lent to the powe r required for all

charging points to be operated

74510 meeting of SEAC-Gujarat Dated 20-12-2023
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simultaneously, with Safety factor of 1.25

Total power requirement to charge 150 KWh/day

Electric Vehicle in kWh/day

Availability of power Out of 150 KWh/day of power

requirem ent for Charging of Electric

Vehicles , 100 kWh/day will be utilized

from solar power generation and

remaining 50 KWh/day will be utilized

from Local supply.

22. Fire and During the construction phase : Provision of Personal Protective

Life Safety Equipment's (PPEs) to the construction

Measures workers and its usage shall be ensured

and supervised, training to all workers on

construction safety aspects , first aid

room with first aid kit, doctor &

ambulance service.

Fall Protection Provision of Personal Protective

Equipment's (PPEs ) to the construction

workers and its usage shall be ensured

and supervised, training to all workers on

construction safety aspects, first aid

room with first aid kit, doctor &

ambulance service.

Foot Protection Protection through Personal Protective

Equipment's (PPEs)

Head Protection Protection through Personal Protective

Equipment's (PPEs)

Noise Protect ion Ear muffs and acoustic enclosure of

mach ineries .

Eye Protect ion Use of goggles

Ladders and Stairs It will be ensured that ladder will be on a

745" meeting of SEAC-Gu jarat Dat ed 20-12-20 23
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Scaffolds

Access to Scaffolds -

Trenching and Excavation

Electrical Safety

,:.

flat, stable surface and the ladder is in

good condition.

Use a ladder that includes ladder safety

devices like leg levellers, anti-slip gutter

guards and stabilizers.

Maintaining three points of contact when

climbing or descend ing the ladder.

It will be ensured that no loads or objects

in either hand that can interfere with a

firm grip on the ladder will be carried.

Keeping the workplace organized Keep

the work site clean and tidy to avoid

slipping , tripping , and falling.

Identifying hazards before work starts

and work is being done, Proper training

of scaffolders, Site reviewing and Avoid

overloading

No entry in an unprotected trench,

Trenches deepe r than 5 feet will have a

protective system in place unless they

are made of stable rock. No standing

near any vehicle being loaded or

unloaded. Keep heavy equipment away

from trench edges .

Prevent electrical equipment from

contacting wet areas Keep water and

other liquids at least 5 feet away from

electrical equipment and sources of

electrici ty. Ensuring safe use when

unplugg ing and Install properly and tidy

electrical cords .

745" meeting of SEAC-Gu jarat . Dat ed 20 - 12-2023
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Cranes Check and level ground conditions, Use

appropr iate spread mate size; Fully

extend outriggers and no overloading.

Occupat ional Noise Exposure Ear muffs and acoustic enclosure of

machine ries with regular monitoring

Welding and Cutting ---

During the operat ion phase" Fire extingu ishers, hose reel, wet riser,

(including capacity of underground manually operated electr ic fire alarm

water tank and terrace water tank system, automat ic sprinkle r system in

capacity) : entire building , underground static water

storage tank-200 KL capacity , terrace

tanks -100 KL capacity (total capacity) ,

pump near underground static water

storage tank (fire pump) with minimum

Pressure of 3.5 kg/cm2 at terrace level -

two electric and one diesel pump of

capacity 2,280 IiUmin and one electric

pump of capacity 180 IiUmin etc.

Status of fire opinion obtained for the Obtained

project

Nearest fire station, distance & time Vesu Fire Station , 2.651 SW

required for the fire tender to reach at About 10 minutes.

the project site :

23. Rain Water Level of the Ground water table:

Harvesting

(RWH) RWH/Percolation well details : Required Provided

No. & dimensions of RWH tank(s) : 08 Nos. of 300

mm dia.

No. and depth of percolations wells : 08 nos. and 80 m

in depth .

745" meeting of SEAC-Guj orat Dated 20-12-2023
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Details on Pre-treatment facilities :
., . De-si lting cum

filter chamber

24. Green area Details: Required as per Provided

details prevailing

Laws/policy/rule

Tree covered area (rrr') : --

Area covered by shrubs and bush es --
(rn") :

Lawn covered area (rrr') : --

Total Green Area (rn"):

2922.2

Green Are a % of plot area: 10%

No. of trees and spec ies to be planted: 731 number of

trees in

prem ises.

25. Basic Sanitation fac ilities, maintaining hygienic cond ition at the project site to

ameni ties to avoid health problems, safe drinking water, PPEs, first aid room with

be provided first aid kit & welfare facilities as per the Gujarat Building & Other

to Construction Workers Rules.

construction

workers.

26. Environmen

t Sr. Head Basis for cost estimates Total Capital cost Total Recurring

Manageme No (Rs. In lacs) cost per annum

nt plan ( Constru ction (Rs. in lacs )

and operation ( Construction

phase) and operation

phase )

1. ~i r Dust Mitigation Measures : 10.0 5.0

Regular water sprinkling

745 " meeting of SEAC- Gujarat, Dat ed 20 - 12-2023
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Stack and DG room , its

capacity - 2 Set of 500 'r0JA

2. Noise Noise control measures like 3.0 1.0

Control provision of acoustic

enclosures, ear muffs,

3. Water 100 KLD - MBBR Type 10.0 3.0

STP

4. Solid and 652 .25 KglDay - 3.0 1.0

hazardous ~utomatic OWC-Yes

was te ~rea requ ire - 200 Sq.m .

managemen

5. Environment The recurring cost would -- 1.5

monitoring be incurred on hiring of

consult ants and payment

of various statut ory fees to

regulatory agencies.

6. Rain water Collection system, 21.0 1.5

treatment and recharge

well- 8 nos . P. W.C.

7. Green belt 731 nos. Trees and Lawn 12.0 6.0

Area Devel opment

8. Solar RoofTop Solar - 130 KW 80 .0 30.0

Energy

9. Fire & Provide Fire Fight ing 10.0

Safety Systems as per Fire 25 .0

Opinion from SMC and Fire

and Safety Equipment and

PPE's will be provided to

workers du ring

Construction Phase.

745'· meeting of SEAC-Gujarat, Dated 20-12-2023
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10.

CER

: .~ ' . '

Need based activities to be

carried out under CER

410.0 190.0

Amenities/ Providing of amenities

11. Occupationa facility for worker

I health

cente r

Total

6.0

580 .0

4.0

253.0

Grand Total (Rs in Lakhs)

Corporate Environment Responsibility (CER)

Rs 833 Lakhs

Activity Capital Recurring Basis

Fund Fund considered
Sr.

Allocation Allocation for selection
No.

(Rs.ln (Rs.ln of the activity

Lacs) Lacs)

Plantation around the site or 150.0 75.0 Aesthet ics and

a suitable place with good

1. collaboration and assistance environmen t

with Surat Municipal value

Corpo ration.

Solar Street light- mall and 250.0 110.0 Energy

nearby area (Conversion of conservation

conventional streetlights into through use of
2.

solar lights through alternative

installation of solar plates source of

energy.

Conducting blood donation 10.0 5.0 Promoting

camps and medical check-up basic and

3. camps near project site area. essential

health care

service .

745' h meeting of SEAC- Gujarat . Dated 20- 12-2023
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27. Details of

EIA report

Total Fund

Grand Total

• EIA report prepared by:

• Study period:

• Study area:

410.0 I 190.0 I
Rs 600 Lakhs

NA

• Environmental attributes

28. Details of

Environmen

tal

Consultant

(If any)

considered for EIA study:

• Observat ions:

• Details of any other study

carried out:

Name of the Consultant In Situ Enviro Care

• Committee deliberated on the following:
-/ Details of facilities in the mall, Parking, Solar power generat ion etc was reviewed by the Members.
-/ Land possession document.
-/ Revised layout plan.
-/ Flood zone map and protective measures for basements for excess water if any.

• The Minutes of the meeting dated 20-12-2023 was placed before the committee and the
following query has been raised :

./ Number of fire lift not mentioned .

./ Number of trees should be 731 not 300.

./ Total EMP needs review Cost of 130 KW solar is only Rs 12 lakh Cost of Fire and
safety only Rs 3 lakh Amenities only Rs 1 lakh .

./ CER should be Rs 600 lakh. Considered only Rs 61 lakh .

PP replied vide their email dated: 25-01-2023 and submitted the following:

-/ 04 No. of fire lifts are provided
-/ Number of trees will be 731, accordingly the budqet has been provided in Revised EMP
-/ Revised EMP (including revision of cost in activities : Solar cost, Fire & Safety and

Amenities. Now the EMP Cost is Rs 833 Lakhs (Capital Cost: 580 Lakhs +
Recurring Cost: 253 Lakhs)

745" meeting of SEAC-Gujarat, Dat ed 20-1 2-2023
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. I

./ Revised CER ( Now the CER budget provided is Rs 600 Lakhs (Capital Cost: 410 Lakhs +
Recurring Cost: 190 Lakhs )

• The said submission of the project proponent was cons idered by the Committee and the submitted

docu ments were found sat isfactory, it was unanimously decided to recommend the project to

SEIAA Gujarat for grant ing Environment Clearance subject to the strict compliance of the following

project specific conditions as well as the standard cond itions finalized during the meeting of SEAC

held on 02/08/2017 and app roved during the meeting of SEIAA held on 08/09 /20 17 The Building

Construction projects falling unde r project act ivity no. 8fa) as per the schedu le of the EIA

Notification 2006:

0-1. Project Spe cif ic Co nditions fo r Envi ronment Clearance:

a) Preconstruction Phase

1. Mitigation of flood measures shall be undertaken. Height of the plinth and ramps will be

increased so that flood water does not enter basement.

2. The project proponent sha ll construct 1 nos of buildings [3 level basement + Ground floo r + 2

floors +Stair Cabin + Store].

3. The height of the building shal l not be higher than 16.4 5 mts.

4. The Peripheral margin shall be 6 mts and Internal roads shall be 6 mts wide.

5. Separate Entries and Exits shall be provide d to the proje ct on the approach road .

6. The Project Proponent shall make provis ion of Electr ic vehicle charging in parking area as

mentioned at the Sr no 21 of the Salient features of the project.

7. Project proponent shall explore possibilities to reuse the treated waste water for gardening and

floor washing.

b) Construct io n Phase:

(i) WATER:

8. Fresh water requirement dur ing the construction phase shall not exceed 9.75 KLD and it

shall be met through tanker. No ground water shall be tapped during the construct ion phase .

9. Sewage generated during the cons truction phase shall be disposed off through Sept ic tank &

soak pit.

10. Explore possibi lities of provision of mobile toilets in construction phase .

(ii) HEALTH & SAFETY:

745" meeting of SEAC-Gu jarat Dated 20- 12- 202 3
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11. Project Proponent shall obtain Fire opin ion/provisional fire NOC from the concern

authority as per the prevailing Rules / Gujarat Fire Prevention and Life Safety Measu res

Act , 2016 .

12. The project proponent shall obtain registration of the establishment under the Building and

other Construction Workers' (Regulation of Employment & Conditions of Serv ice) Act 1996 and

shall comply with the prov isions of the Act for the safe ty, health and welfare of construction

wor kers.

13. The project proponent shall obtain registration of the cons truction workers as beneficiar ies with

the Gujarat Building and Other Construction Workers We lfare Board.

c) Operation Phase :

(iii) WATER:

14. Total water requ irement during the operation phase sha ll not exceed 84.0 KLD, out of which

fresh water requ irement of 29.0 KLD shall be met through SMC and the remaining 55 KLD of

water requirement shall be met through treated sewage. No ground water shall be tapped

dur ing the operation phase . Metering of the water shall be done and its records shall be

maintained.

15. Sewage generat ion during operation phase shall not exceed 65 KLD which shall be treated in

the proposed ons ite Sewage Treatment Plant.

16. The unit shall install and efficiently operate STP of adequate capaci ty for treating the sewage

to be generated dur ing operation phase to achieve the GPCB norms at the STP outlet. Treated

sewage conform ing to GPCB norms shall be utilized within prem ises for garden ing & flush ing

purpose at the maximum exten t possi ble . Only remaining qua ntity of treated sewage shall be

dispose d off thro ugh drainage line of SMC .

17. A prope r logbook of STP operation and also showing the quantity of treated sewage utilizat ion

within prem ises & quantity of treated sewage discharged into the drainage line shall be

maintained and furn ished to the GPCB from time to time .

18. Dual plumb ing system with separate tanks and lines shall be provided for utilization of treated

sewage for flushing.

19. No bore well shall be constructed and existing bore well/s, if any, shall be either sealed or

converted into the recharge well.

20 . Rain water harvesting from rooftop and paved areas and ground water recha rge through 08

nos. of percolation wells shall be carried out as per the deta ils subm itted. Before recharging
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the runoff, pre-treatment must be done to remove suspended matter.

(iv )AI R:

21. A D. G. set (2 X 500 KVA) proposed as backup power shall be of enclosed type and confirm to

prescribe standards under EPA rules. Necessary acoust ic enclosures shall be provided at

diesel generator set to mitigate the impact of noise.

22. The exhaust of the O. G. Set shall be at least 3 m above roof top.

23. The gaseou s emissions from the O.G. Sets shall conform to the standards prescribed under

EPA rules as amended from time to time. At no time, the emission levels shall go beyond the

stipulated standards .

(v) SOLIDWASTE:

24. The solid waste generated shall be properly collected and segregated at source. The

biodegradable waste shall be converted into useful end product by treating it into the proposed

onsite Organic Waste Convertor and the recyclable waste shall be sold to vendors whereas the

other garbage shall be disposed off properly as per the provisions made by the SMC .

(vi ) SAFETY AN D WELFARE:

25. Project Proponent shall obtain fire safety certif icate / Fire No-Objection Certificate (NOC) from

the concern author ity as per the prevailing Rules / Gujarat Fire Prevention and Life Safety

Measures Act , 2016.

26. Fire fight ing fac ilities like Fire extinguishers, hose reel, wet riser, manually operated electric fire

alarm system , automatic sprinkler system in entire building, underground stat ic wate r storage

tank-200 KL capacity, terrace tanks -100 KL capacity (total capacity) , pump near underground

static water storage tank (fire pump) with minimum Pressure of 3.5 kg/cm2 at terrace level ­

two electric and one diesel pump of capac ity 2,280 lit/min and one electric pump of capacity

180 lit/min etc shall be provided.

27. Staircase shall be provided:

Type & No. of Area for No. of Width of No of No. of Travel

no. of floors each staircas the Lifts Fire Lifts distance

building Floor e staircas (m)

s (rrr') e

(m)
_._--- -
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1 3B+G+2 21,242.3 7 2.15 6 4 < 25.0

1- staircas

Baseme es

nt &3

15,591.0 escalato

4- floor rs

28. All the staircases shall open out at ground level from the highest point of building [with access

from each floor] for emergency evacuat ion.

29. Provision for adequate air changes per hour in the basement shall be made so as to avoid

build-up of CO in the area.

30. Car park exhaust system equipped with CO (Carbon Monoxide) sensor shall be provided to

ensure operation of exhaust fans as CO concentration levels.

31. Clear peripheral margin space of adequate width , in accordance with the concerned local bye­

laws, shall be provided for unobstructed & easy movement of vehicles in case of emergency.

32. Sanitation facilit ies, drinking water & tap water, sewage disposal facility, first aid box, free

medicines , doctor service, adequate PPEs etc. shall be provided for workers.

(vii) PARKING I TRAFFIC CONGESTION:

33 . Minimum parking space of 54491.1 m2 (3020 CPS) [51977.31 m2 in Basement + 2513.79 m2 in

open area] shall be provided as proposed.

34. Project proponent shall provide the height of Basement greater than 4.5 mts in order to

accommodate futurist ic parking demand through Mechan ical Parking.

(vii i) ENERGY CONSERVATION:

35. Energy conserva tion measures viz. maximum use of natural lighting through architectural

design, energy efficient motors & pumps, water efficient taps , solar lights in open & solar street

light, 130 KW solar power generation , use of aerated blocks & RMC, use of LED lighting

fixtures and low voltage lighting, roof-top thermal insulation etc. shall be implemented as

proposed.

(ix) GREEN BELT:

36. Green belt area of 2922.2 m2 compr ising of 2922.2 m2 tree covered area with 300 trees within

premises shall be developed as proposed. The other open spaces inside the plot shall be

suitably landscaped and covered with vegetat ion of indigenous tree species.
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37. Green belt to be developed shall include all trees with height not less than 7ft.

(x) BUDGETARY AL LOCATION FOR EMP:

38. The Project proponent shall allot budget for Capital cost Rs. 580.0 Lakhs and Recurring cost of

Rs 253.0 Lakhs in Construction Phase& Operation Phase.

(x i) CORPORATE ENVIRONMENTAL RESPONSIBILITY:

39. The project proponent shall allocate the separate fund of Rs. 600 Lakhs as committed before

SEAC for activities Plantation around the site or a suitable place with collabo ration and assistance

with Surat Municipal Corporation. Solar Street light- mall and nearby area (Conversion of

conventional streetligh ts into solar lights through installation of solar plates . Conducting blood

donation camps and medical check-up camps near project site area. .

40. Act ivities proposed under Corporate Environment Responsibi lity (CER) shall be part of

Environment Management Plan (EMP) as per the MoEF&CC's OM no. F. No. 22-65/2017-1A.11I

dated 30.09.2020.

41. The said activities shall be completed within 3 years from the commencement of the project.

42. The CER shall be monitored and the monitoring report shall be submitted to the regional office of

MoEF&CC as a part of half-yearly compliance report and to the District Collector. The monitoring

report shall be posted on the webs ite of the project proponent.

General Conditions.

Compliance of Env ironment Clearance/ Inspection! Reporting! Administration! Appeal

1. Project proponent shall inform to all the concerned author ities including Municipal Corporation and

district collector and shall also give wide publicity through advertisement in minimum two local

newspapers within seven days, about the environment clearance order accorded . Copy of EC

shall be display at the site in prominent area for the public.

2. Project proponent shall appoint a key person in the organization who shall be responsib le for

compliance of above condition fully on behalf of the proponen t. It will not mean that appointing a

key person will exempt the project proponent from the respons ibility of compl iance. Any change in

key person shall immediately be informed to SEIAA and all concerned authorities.

3. Designated key person shall submit six monthly compl iance report to SEIAAlSEAC, MOEF&CC ,

GPCB and Nodal Department of the Government.

4. The Nodal Departmen t or any authority or officer authorized by MOEF&CC/SEIAA can inspect the

site of the project and all the facil ities, for verification of compliances of environment clearance

conditions.

745'h meeting of SEAC-Gujarat, Dated 20-12-2023

Page 33 of 70

307 



5. In case of violation reported upon, the project proponent shall be respons ible for all the legal

actions as per Environment Protection Act, 1986 including SEIAA may cancel , withdraw or keep in

abeyance , the environment clearance accorded .

6. Any person including the project proponent affected by this environment clearance order may file

appeal to Honorable National Green Tribunal West Zone branch , Pune, preferably with in a period

of thirty days from the date of issue of environment clearance as prescribe under section 16 of

National Green Tribunal Act 2010.

7. All complains and public grievance or representat ions may be addressed to SEIAAISEAC in the

email addressesa.msseiaagj@gmail.com&seacgujarat@gmail.com

6 SIA/GJIINFRA2/408693/2022 Radhika Residency' Refer back
Survey No. 172/p1, Village: Solsumba,
Taluka: Urnberqaon, Dist: Valsad

• The project proponent (PP) has submitted online application vide no SIA/GJIINFRA2/408693/2022

for obtaining Environmental Clearance .

• PP has applied for Environmental clearance and the SEAC recommended the project for grant of

environmental clearance vide this office letter no. EIA-10-2023-NCP-6075 dated: 17-08-2023 for

conditions as mentioned therein .

• The case was referred back by the SEIAA, Gujarat vide SEIAA meeting dated 29.11.2023 with the

following point:

./ SEAC may re-examine SOP for handling of violation proposals for Construction Projects and

submit recommendation and remarks in this regards. The letter regard ing to re-examine SOP

for handling of violation proposal for Constitution Projects is also issued vide this office letter

dated 23.11.2023 in another similar matter.

./ After re-examination of sop, SEAC may also reappraise the cost of Ecological Damage

Assessment and EMP comprising of remediation plan and natural and commun ity resource

augmentation plan corresponding to the ecological damage assessed due to this project

• The case was reconsidered in the SEAC meeting dated 20-12-2023.

• Letter from SEIAA is received for correction in the procedure of Handling of violation cases. The

same is under deliberation at the SEAC.

• PP remained absent during the SEAC VC meeting dated 20-12-2023.

745'h meeting of SEAC-Gujarat . Dated 20 -12-2023

Page 34 of 70

308 



Minutes of the 1167th Meeting held on 19th February 2024

The 1167'h meeting of the State Level Environment Impact Assessment Authority (SEIAA) was held under
the Chairmanship of Shr i H. K. Dash and attended by I'rof.(Dr.) V. K. Srivastava, Member (through online
mode) and Shri Asav P. Gadhvi, Member Seerctary of the State Level Environment Impact Assessment
Authority (SEIAA) at Paryavaran Bhawan, Sector 10- A, Gandhinagar. .

The following cases were taken un during the mcctinzt-

1. Megha In fr a Space "A Project by Megha Infra Space" (Builtup
Area : 1,15,575.80 m 2, FSI Area: 60,905.64 m2)

FP No. 930, T .P .S. No. 23 (Sabarmati), RS No. 16911+2+3, ViI. Acher,
Ta, Sabannati, D ist. Ahmedabad.
Building and Construction Project - 8(a ) .
A ppl ication Date: 20/09/2023, Proposal No:- 442727

EC Granted

Deliberation & Decision of SEIAA

GrantedEC

2.

The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant EC, dated 01-02-2024 received to this office on 02-02-2024 was
taken for cons ideration by SEIAA .
After detailed discuss ion and deliberation, SElAA has taken a decision to grant the Environment
Clearance conditionally including all condit ions stipulated by SEAC along with fo llowing additional
condit ions are as follows :

I. The aecreditat ionlrc gistration deta ils of the consultant shall be submitted to this office within
10 days time.

11 . Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP ) having capac ity
of 500 KIJ day (2 x 250 KLlday).

iii. No ground water shall be abstracted without obtaining prior permission from CG WA.
IV . Project Proponent (PI') shall provide recycling faci lities of 215 KL/Day treated domestic

wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinkl ers.
v. PP shall provid e tota l Car Parking Space (CPS) of 1189 cars and provid e electri c charging

facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the
build ing exceed the provided total CPS, PP shall be responsible for managing and providing
additional CPS.

VI. Wherever essential permission is required for the usc of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall
be obtained by PP.

vii. PP shall provide and develop at least 10 % green belt area of total plot area within
premises. PP shall submit the details of tree species to be planted within 10 days.

viii. PP sha ll prov ide Environmental Cell details with staff, for implementat ion of submitted time
bound Environment Management Plan for ·construction and ope ration phase, with relevant
details of this offic e.

IX. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true lette r and
sp irit and sha ll publ ish it at the main entrance of the unit.

I
X. PP shall provide paving to outdoor flooring to avoid air borne of particulate matters which may

__ _ +-_.--,I~ca:::c· d"--=-=to=-a",,i=r..pollution. _
Deepak Nim bark "Palak Est r ella"
(Builtup Ar ea: 63,204.56 m2, FSI Area: 33,932.0 1 m 2

)

Survey N umber: 528/B, o.r, No: 165/2, F.P. No: 165/2, T.P.S. No. 52 ,
ViI. A mbli, T a . , Dist. Ahmedabad.
Build ing and Construction Project - 8(a)

_~PJ' l i£~_on I~atc=-QiO 112023 , Propo~':l!J~()~.::4j§.6.?1._ . ._ _. _. .. . .
Deliberation & Decision of SEIAA

-'lk~bZ~~ nam~d pr~-p-o-sa-l-w--a~ app-;:-~~~d· ·i;:;-'S-I~AC--;;:;~~·ting cond~~l~d";;-~Ij:·12=2oi3. The

... ' ." '. recommendation of SEAC, to grant EC, dated 01-02-2024 received to this office on 02-02-2024 was
II ' t aken for con siderat ion by SElAA.
.. ..._,-. _irl£r:_ ~<: ta .i !~.'!. 9 i ~,: u~ion. a!1_d.~,: I ! ~~~.t!o n .. ?1 ~IA.0 ..~a:'.~~~~I!...!!. .9.e~~!<! ':'.-to. gr.a llUh~ ..Env i ~o.n lT~c nl I
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GrantedEC

Clearance conditionally including all conditions stipulated by SEAC along with following add itional

conditions arc as follows:
i. The accreditation/registration details of the consultant shall be submitted to this office within

10 days time,
II . Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity

of75 KL/day. . .
111. No ground water shall be abstracted without obtaining prior permission from CGWA.
iv. Project Proponent (PP) shall provide .recycling facilities of 41.6 KL/Day treated. domestic

wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.
v. PP shall provide total Car Parking Space (CPS) of 905 cars and provide electric charging

facility for 20% of total CPS. In case of total number of vehicles owned by the residents' of the
building exceed the provided total CPS, PI' shall be responsible for managing and prov iding
additional CPS.

vi. Wherever essential permission is required for the usc of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall

be obtained by Pl'.
vii. PI' shall provide and develop at least 10 % green belt area of total plot area within premises.
viii. PI' shall provide Environmental Cell details with staff, for implementation of submitted time

bound Environment Management Plan for construction and operation phase, with relevant
details of this office.

IX. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and
spirit and shall publish it at the main entrance of the unit.

x . PP shall provide paving to outdoor flooring to avoid air borne of particulate matters which may
___ ____~a.~() air ~.u.u..!ion..:. . . ....
3. .Jayantibhai M Patel"Artesia" .

(Builtup Area: 89,516.62 m2, FSI Area: 53,316.22 m2)

Survey Number: 707/P, 708/2, 70817, o.r. Number: 114, 115/2, 115/6,
Amalgamated F.P . Number: 114+115/2+115/6, T.P.S. Number: 51 , ViI.
Makarba, Dist, Ahmedabad.
Building and Construction Project - 8(a)
Application Date: 04/11/2023,.l'roposal No:- 446829

Page 2 of 8

~(

Deliberation & Decision of SEIAAf--:::-:c:-----:----,....-,....----,--:::..::.==-=::..::..::..::..,=-=-====-=.=-.:::=.::..=::.-=--,----------- --
The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. The
recommendation of SEAC, to grant EC, dated 01-02-2024 received to this office on 02-02-2024 was
taken for consideration by SEIAA.
After detailed discussion and deliberation, SEIAA has taken a decision to grant the Environment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions arc as follows : '.

i. The accreditation/registration details of the consultant shall be submitted to this office with in
10 days time.

II. Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity
of 175 KLJ day.

iii. No ground water shall be abstracted without obtaining prior permission from CGWA.
IV. Project Proponent (PI» shall provide recycling facilities of 57.49 KL/Day treated domestic

wastewater with necessary storage tanks and pipeline infrastructure and adequate sp rinklers.
v. PI' shall provide total Car Parking Space (CPS) of 685 cars and provide electric charging

facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the
building exceed the provided total CPS , PI' shall be responsible for managing and providing
additional CPS.

VI . Wherever essential permiss ion is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of Gujarat/ local body shall

. be obtained by PP.

.
,:'..o.>:;;';; ·~ "f"vii. PP shall provide and develop at least 10 % green belt area of total plot area within premises.
::.,:I \~lij. PP shall. pr?vide Environmental Cell details with staf!" for impleme~tation of sUb~ittcd time
j' ~ ; :! \ t,:" r:: ; ,~. •, '£ \ bou~d Envl.ronment Managemcnt Plan for construction and operation phase, With relevant
,.. I,' i i " " <... '- 1 detaIls of thIS office.

,, ~ I e':: j
\. c.;t,,", · / ,\......./~
\" :~"----'\:,,/
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Granted

Granted

E C

EC

4.

5.

IX. PI' shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and
spirit and shall publish it at the main entrance of the unit.

x . PI' shall provide paving to outdoor flooring to avoid air borne of particulate matters wh ich may
lead to air pollution.

Shreyas Ap artment Owner"s Association, "Shreyas Ar ise"
(Builtup Area: 28,434.88 ro2, FSI Arca: 17,167.30 m2)

F.P . No. 639, Fin al T .P.S. No. 21 (Arnbavadi), ViI. Vasna, Ta, Sabarmati,
Dist. A hmeda bad .
Building and Construction Project - 8(a)
Application Date: 04/11/2023 , Proposal No: - 4469 I3

_ Deliberation & Decision of SEIAA
The above named proposal was app;~~~~dT~EAC-'--;-n~eting conducted o~-13-12-202i ;j~i~e

reco mmendation of SEAC, to grant EC, datcd 01-02-2024 received to this olTice on 02-02-2024 was
taken for consideration by SEIAA.
After deta iled discussion and deliberation, SEIAA has taken a decision to gran t the Environmen
Clearance conditionally including all condi tions stipulated by SEAC along with following additiona
conditions are as follows:

I. PI' shall submit the break of CER allocation per activity per year w ithin 10 days and the said
activities shall be completed within 03 years from the commencement of the project.

I I. Gene rated Sewage shall be treated in proposed Sewage Treatment Plan t (STP) having capacity
of 60 KL/ day.

ii i, No ground water shall beabstracted without obtaining prior permission from C(]WA ,
iv. Project Proponent (Pi» shall provide recycling facil ities of 25 KIJDay treated domes tic

wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.
v . PI' sha ll pro vide tota l Car Parking Space (CPS) of 216 cars and provi de electr ic charging

faci lity for 20% of total CPS. In case of total number of vehicles owned by the res idents of the
bui ld ing exceed the provided total CPS, PI' shall be responsible for managing and prov iding
add itiona l CPS.

vi. Whe rever essential permi ssion is requ ired for the usc of govern ment prop erty to carry ou
propose d an y CER act ivity, all requisite prior permissions of Govt. o f Guja ratllocal body shal
be obtained by PP.

vii. PP shall pro vide and develop at least 10 % green belt area of total plo t area within premises.
viii . Pi>shall provide Environmental Ce ll detail s w ith staff, for implementa tion of submitted time

bou nd Environment Management Plan for construction and operation phase, with relevan
details of th is office.

ix. PI' sha ll prepare the Air Pollution Contro l Action Plan and shall implement it in true lette r and
spirit and shall pub lish it at the main entrance of the unit.

x . !'!' sha ll prov ide paving to outdoor flooring to avoid air borne of particulate mailers which may
lead to air pollu tion . .. . _

Shah Pod dar Nihlani Organizers Pvt. Ltd, " Avadh Martella"
(Builtup Area : 1,73,800.98 m2, FSI Area: 98,013.21 m2

)

Block No . 46, T.P.S . N o . 28 (Rundh-Vesu), O.P . No. 21 , F.P. No. 21 ,

Vi I. Rundh, Dist. Sural.
Bu ilding and Construction Proj ect - 8(b )

~IJplication D atc: 04/11/2023 , Propo~al ~o :.- 446936 . .. _
Deliberation & Decision of SIt:IAA _.__ . . .. .

-'-'rh-e-' -a·-b-o-ve-· - n-a-m-' e-d.,----p-r-o-po-s-a71....:w=as:.:· ::'a'::;p:':p:":ra=-=:::is~-di;~ SEA C meeting conducted on 13- 12-2023. The

recommendation of SEAC. to gran t EC. datcd 01-02-2024 recei ved to th is office on 02-02-2024 was
taken for consideration by SEIAA SEIAA has noted that the EIA Report is prep ared by NABE'I
Accredited EIA Con sultan t (Certificate No. : NABETIEIN2124/RA 0245 , Val idity : 24/08/2024).
After detai led discussion and deliberation. SEIAA has taken a decision to grant the Environmen
Clearance conditiona lly including all conditions stipulated by SEAC along with following add itiona
conditions are as follo ws:

! - . I
' /

. , .:<. I
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6.

EC Granted
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7.

EC Granted

GrantedEC

.'..' . -...-".
: _~e _ .

. • ' I .

8.

r.-::;-_-;- --;- :-=D:-=c~li:.::b_=_c:..:ra::.:t:.:::io:..:n_=_:_=&:....:I::.)_=_cc::;i:::.:sl:.::·o:.::n:-.:o~~f~S~F~:I~A~A:.:_ .. ...
The above named proposal was appraised in SEAC meeting conducted on 13- 12-2023 . The
recommendat ion of SEAC, to grant EC, dated 01-02-2024 rece ived to this office on 02-02-2024 was
taken for consideration by SElAA .
Aft er detai led dis cussion and deliberation, SE IAA has taken a dec ision to grant the Environment
Cleara nce cond itionally including all cond itions stipulated by SEAC along with following additional
condit ions arc as follows:

I. T he aecreditation/rcgistration details of the consultant shall be subm itted to this office within
10 days time.

II. Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capaci ty
of 165 KLI day. PP shall also provide 20 KLD Effluent Treatment Plant separately.

III. No ground wa ter shall be abstracted without obtaining prior permission from CGWA.
IV. Proj ec t Proponent (PP) shall provide recycling facilities of 116 KLiDay treated domestic

wastewater wi th necessary storage tanks and pipeline infrastructure and adequate sprinklers.
v. PP shall pro vide total Car Parking Space (CPS) of 421 cars and provide electric cha rging

faci lity fo r 20% of total CPS. In case of total number of vehicles owned by the residents of the
buildi ng execcd the provided total CPS, PP shall be responsible for mal]..aging and provid ing

additi onal C PS.
vi. Wherever essentia l permission is required for the usc of go vernment property to carry out

proposed any CER activity, all requisite prior permissions o f Govt, of Gujarat/ local body sha ll

be ob tained by PP.
vii . PI' shall provid e and develop at least 10 % green belt area of total plot area within

premi ses. PI' sha ll submit the details of tree species to be planted wit hin 10 days .
vii i. PP shall provide Environmental Cell details with staff, for implementation o f submitte d time

bound Environment Management Plan for construction and operation phase, with relevant

detaiIs of th is office.
ix . Pi> sha ll prepare the Air Pollution Control Action Plan and shall implement it in true letter and

spirit and shall publish it at the main entrance of the unit.
x . PP sha ll pro vide paving to outdoor flooring to avoid air borne of particulate matters which may

lead to ai r pollution.

.latin Girdharbh ai Gajera "Amar Luxuria''
(Builtup Area: 40,877.38 m2, FSI Area: 23,872.10 m 2

)

Block No. 135, TP.S. No. 58 (Valak), F.P. No. 44, o.r. No. 44, Vii.
V a la k, Ta. , Dist, Sural.

Building and Construction Project - Sea)
~p~~at ion Datc: 04/11/2023, ProposalNo ::.-~4723~ _ _.. __._..

Delib er ation &J~cisi~~ SEJAA .... ._.....__.
The above named proposal was apprai sed III SEAC mee ting conducted on 13-12-2023 . T he
rccommendat ion o f SE AC, to grant EC, dated 01-02-20 24 received to this office on 02-02·2024 was

ta ken for con siderat ion by SElA /\.
After detailed discussion and deliberation, SEIAA has taken a deci sion to gran t thc Environment I'

C learance con di tiona lly incl uding all conditions stipu lated by SE AC along wi th fo llowi ng additiona l

cond itions arc as follows: \
.~..,; i. PP shall ob tain a nd submit a copy of F ire Opinion wi th in 90 d ays e nsu ring the same

'v " shall be obta ined before commencement of work.
":,( ~ L:.:..; l~ , , The ",e",dilation/registration details of the consultant shall be submitted to this uffiee within I

\ '~:'G, ,' .;:/// '~
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GrantedEC

--- -- --------------- ------------ --- _._..

Xl.

X.

viii .
ix.

VII.

IV.

vi.

Ill .

v.

9.

-- - - - -----:-c
10 days time.
Generated Sewage shall be treated in proposed Sewage Treatment Plant (ST P) havi ng

capacity of200 KLI day .
No ground water shall be abstracted without obtaining prior permission from CGWA. . .
Project Proponent (1'1') shall provide recyeling facilities of 82 KL/Day treated ~omesltc

wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.
PI' shall provide total Car Parking Space (CPS) of 375 cars and provide electric charging
facility for 20% of total CPS. In case of total number of vehicles ov.:ncd by the rcs i?ents o r
the building exceed the provided total CPS, PI' shall be responsible for managing and

providing additional CPS.
Wherever essential permission is required for the usc of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of GujaraL! loca l bod y I
shall be obtained by Pl'.
PI' shall provide and develop at least 10 % green belt area o I'total plot area with in premi ses.
PI' shall provide Environmental Cell details with staff, for implementation of subm itted time
bound Environment Management Plan for construction and operation phase, with relevant
details of this office.
PI' shall prepare the Air Pollution Control Action Plan and shall implement it in true letter
and spirit and shall publish it at the main entrance of'thc unit.
I'P shall provide paving to outdoor flooring to avoid air borne of particulate matters which
may lead to air pollution.

I>warkesh Enterprise "Gokulesh Tulip"
(Builtup Area: 34,424.32 m2, FSI Area: 23,101.46 m2)

F.P. No. 119 & 126, City Survey No. NA 446/p2 & NA 556/A, T.P.
Scheme No.1, ViI. Bill, Ta. Vadodara, Dist. Vadodara.
Building and Construction Project - 8(a)

~cr>lic~tion Date: 04/1112023, Proposal No:- 447252
Deliberation & Decision of SEIAA--_._. .. _- -.' .-_ .._------- .-'-'---'-'--- - - - - - - - _.__..__._-- -

The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. The 'I

recommendation of SE!\C, to grant EC, dated 01-02-2024 received to this office on 02-02-202 -1 was
taken for consideration by SEIAA. I
After detailed discussion and deliberation, SEli\i\ has taken a decision to grant the Environment
Clearance conditionally ineluding all conditions stipulated by SEi\C along with following additional
conditions are as follows:

i. Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity
of 140 KL/ day.

11. No ground water shall be abstracted without obtaining prior permission from CGWA.
iii. Project Proponent (PI') shall provide recycling facilities of 54.5 KL/Day treated domestic

wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.
iv, PI' shall provide total Car Parking Space (CPS) of 323 cars and provide electric charging

facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the
building exceed the provided total CPS, PI' shall be responsible for managing and providing
additional CPS.

v, Wherever essential permission is required for the usc of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt. of GujaratJ local body shall
be obtained by PI' .

VI. PI' shall provide and develop at least 10 % green belt area oftotal plot area within premises,
vii . PI' shall provide Environmental Cell details with staff, for implementation of submitted time

bound Environment Management Plan for construction and operation phase, with relevant
details of this office.

viii. PI' shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and
. . , .: . . spirit and shall publish it at the main entrance of the unit.

. :)~.\::- .~~ :. -,ix. PI' shall ?rovide.paving to outdoor flooring to avoid air borne of particulate matters which may,..t/ I '\~ \" lead to all' pollutIon. _

,;~ i f:'o'.' ! I~~' f~drranova Projects "Terranova" I EC [,

\\~~~P Area:2~ FSIArCd:iJ;:2a~y ~. Page _, C:_: '_: _ted _
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Page 7 of 8

DeferredEC

S.P. No: 38/2 of F.P. No: 38, C) ,P. No: 38/l~ of r .r.s. No: jj- ----_._."-"
(Gota)(Final) [Revenue Survey No: 2IS/PJ, ViI. Gota, Ta~ Ghatlodiya,
Dist. Ahmedabad.
Building and Construction Project - 8(a)

_~p'{) l i cation Date: 04/1112023, Prop-osal No :- 449224
._.__.._..__ . ._ I)clibcratio~ - & I)ccisio~~f SI~IAA- - ---..---- - _.- -- -, ~ " .. ..._.-.

The above named proposal was app~~i~;;-d~-SEAC meeting-~ond~~ted ;;n ','3'-'12':2023: ; i ;h~
recommendation of SEAC, to grant EC, dated 01-02-2024 received to this office on 02-02-2024 was
taken for consideration by SElAA.
After detailed discussion and deliberation, SElAA has taken a decision to grant the Environment
Clearance conditionally including all conditions stipulated by SEAC along with following additional
conditions are as follows:

i. The accreditation/registration details of the consultant shall be submitted to this office
within 10 days time.

ii. Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity
of 70 KLI day.

Ill. No ground water shall be abstracted without obtaining prior permission from CGWA.
iv, Project Proponent (PP) shall provide recycling facilities of 29.7 KIlDay treated domestic

wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.
v. PI' shall provide total Car Parking Space (CPS) of 279 cars and provide clcctrie charging

facility for 20% of total CPS. In case of total number of vehicles owned by the residents of the
building exceed the provided total CPS, PI' shall be responsible for managing and providing
additional CPS. PP shall submit the visitor details within 10 days.

VI. Wherever essential permission is required for the usc of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt, of GujaratJ local body shall
be obtained by PP.

vii. PP shall provide and develop at least 10 % green belt area of total plot area within
premises. PP shall submit the details of·tree species to be planted within 10 days . .

viii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operat ion phase, with relevant
details of this office.

IX . Pi> shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and
spirit and shall publish it at the main entrance of the unit.

x . PI' shall provide paving to outdoor flooring to avoid air borne of particulate matters which may
lead to air pollution. _. . .__......_ ._._.._ .

Thoth Mall and Commercial Real Estate Private Limited
"Construct ion of Proposed Commercial Building-Thoth Mall"
(Bu ilt up Area: 1,11,225.30 m2, FSI Area: 1,16,888 m2)

Plot No. 117 forming part of Town Planning Scheme No . 4 (Urnra­
South), Block No . 94-1Ia+l/b to 94-l8/a+L8/b, 94 (erstwhile survey no.
76), ViI. Althan, Ta . Majura, Dist. Sural.
Building and Construction Project - 8(a)
Application Date: 24/0112023, Propo~.al No:- 404463. . _ _.__ ._ __ .

.. . .. . . _.- - . Deliberation & Decision of SEIAA ._. . .
The above named proposal was appraised in SEAC meeting conducted on 13-12-2023. After detail
deliberation and discussion, SEAC has recommended to Grant of EC. The recommendation received
to this office on 02-02-2024 vide SEAC letter dated 01-02-2024.
Aller detailed discussion and deliberation. SEIAA has taken a decision to defer the Environment
C learance for reasons as follows:

i. Pi> has calcu lated the requirement of CPS as 1949 as per NBC, whereas PI' has made provision I
of only 1242 CPS. . ',

II. The total number of commercial units (shops/showrooms) mentioned in (i) SEAC format --- 193
shops/showrooms, (ii) copy of presentation dated 20-12-22023 read as - 235 i
shops/showrooms, and (iii) floor layout plans - 172 shops/showrooms. SEAC may please I
re-appraise, . _ . _._ . . .__ ..._.. . _ p ' _' " _ • • ._ . . .. • • _ • • __ • _ • i

11.
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iii. Under CER at sr no . 2, PP has listed an activity Solar Strcec Light - mall and nearby area .
Th is activity may be reviewed considering the provision of CER to be carried out in the
affected area around the project.

iv. Following details are missing in the format received with recommendation: (I) Ground
Coverage Area, (2) visitor park ing details, (3) EV charging points, (4) Tree Covered Area &
tree species.

SEAC may verify the aforementioned details and resubmit the recommendation to SEIAA within
__. ._. _J9~~)'~..!L~.c:..r~E.iSl9.:__ ._.._. . _
No te:

I , Whenever Pi> shall transfer the project to the registered soc iety, the reg istered socie ty shall abide by
the all terms and conditions laid down in Environment Clearance order and agreement regarding
the same shall be Inked by bui lder and registered soc iety, This will be applicab le for all granted
cases.

II. For all above gra nted proposals, Project Proponent shall str ictly adhere to all General Conditions
d ' M' f h 1081 M h Id 2 d 23rncnuonc in mutes or t e st ccttnz c on 31' Aug 20-- - . .-

Sr. No. Name Designation
Signature

1. II. K. Dash Chairman

~- -.._-- - _._-- ._- - - - -- - -_.- ._--- -

2. Prof. (Dr.) V. K. Srivastava
Member

~.. .

(through online mode)
._-- - - -- _· . _M_____ _ ___ _

3. Asav 1'. Gadhvi
Member Secretary f1~

- --- - -
"J

-- _.

A·D
.TRUe COpy
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State Expert Appraisal Committee
(SEAC)Gujarat

790th (Table agenda) meeting of the State Level Expert Appraisal Committee , to be
held on 05 March-2024[NCP]

AGENDA

Venue: Video Conference

Please Check MoEF&CC Website at www.parivesh.nic.in for details and updates

From Date: 05.03.2024

TO Date: 05.03.2024

Date when Agenda was Created: 28.02 .2024

Sr.no Proposal No Name of project Remarks
1 SIA/GJ/MIS/299824/20 The First" Refer back

23 Survey No. 20, Sub Plot No. 2/3, F.P. No.
51, T.P.S. No. 75 at Hansp ura, Taluka:
Asanira, Districe Ahmedabad

2 SIA/GJ/INFRA2/40869 Radhika Residency' Refer back
3/2022 Survey No. 172/p1, Village : Solsumba,

Taluka: Umberqaon, Dist: Valsad
3 SIA/GJ/INFRA2/443124/2 ASHTAVINAYAK HOMES Refer back

023 T.P .S No.-10 (Pal), O.P.No.-81 ,
F.P .No .-111 , Block No. - 208 , Moje - Pal ,
Ta - Adajan, Di - Surat

4 SIA/G J/INFRA2/435801/2 SWC Skylight Refer back
023 R S. No. 431/P , OP NO 37, FP NO 37, TP

NO 30(Kalali), Village :Kalali , Vadodara
5 SIA/GJ/INFRA2/444482/2 Mangla Fiorella Refer back

023 C.T.S . No. 708/6 , 708/7 , 725 and R S.No.
21 Paiki A, 21 Paiki,33 Paiki& 21 Paiki 4 of
Akota ViliageTaluka & District Vadodara -
390020, Gujarat

6 SIA/GJIINFRA2/4295 73/2 VR Infinity Refer back
023 RS. NO. 508/2 ,509, F.P. NO. 81,82, T.P.S .

NO. 44., VILLAGE BAPOD, VADODARA
7 SIA/GJ/INFRA2/42976112 CORAL AROMA Refer back

023 BLOCK NO. 212, O.P. NO. 109, F.P. NO.
132, PAIKI SUB PLOT NO.1, T.P.S . 13,
BHARTHANA-VESU,SURAT -395007
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8 SIA/GJ/I NFRA2/44281 Sagar Veronica Refer back

6/2023 Sub Plot No. 18/2/2, F.P. No. 18/2, O.P.
No. 18/2, D.T.P .S. No. 18 (Kudasan-
Randesan -Raysan) , R.S./Block No. 417,
Moje: Kudasan , Ta : Gandhinagar, Dist:
Gandhinagar

9 SIA/GJ/INFRA2/44540 App le Green-2 Refer back

4/2023 .P.NO.:- 42 OF D.T.P.S . NO. 21 (Koba)
[RS.NO.:- 42 (O.P.NO.:- 42), OF MOJE :
KOBA , TALUKA. :-GANDHINAGAR,
DISTRICT : GANDHI NAGAR

10 SIA/GJ/INFRA2/44092 MADHAV AISHVARYAM Refer back

9/2023 R S. No.: 364/2/P1 , O. P. No.: 337/2 , F. P.
No.: 337/2, D.T.P .S. NO. 29 (SARGASAN-
TARAPUR-ADALAJ-UVARSAD) , VILLAGE .
TARAPUR, TAL.&DIST.:GANDHINAGAR -
382422 , STATE. : GUJARAT

11 5IA/GJ/M15/420685/2023 Shree Siddheshwar Holyhock Refer back
Opp. Darshanam Club life, Gorva Ankodia ,
Vadodara

12 SIAlGJ/lNFRA2/43740 Banyan Court Offices at Survey. No. 988, Refer back
3/2023 989, 990, 991, 992/1-2 , 993, 994, 995/1-2

of Vadodara Kasba Village, Alemb ic City
East Alembic Road Taluka Vadodara City
East District Vadodara - 390003

13 SIA/GJ/INFRA2/43631 Satya Commercial House Defer
9/2 023 Survey Number 363/1 , O.P. No: 26/1 , F.P.

Number 26/1, Draft T.P.S. No: 86 (Sarkhej -
Okaf-Fatehwadi-Makarba) at village:
Sarkhej , Taluka : Vejalpur, District:
Ahmedabad , State: Gujarat.

14 8 IA/GJ/MI8176425/202 Pramukh Horizon-2 Defer
2 RS./Block NO.2814 (Old No: 651/1 , o.r- .

No: 107, F.P.No. 107, T.P . Scheme NO.9
(Vasana Hadmatiya-Saragasan-Uwarsad-
Tarapur-Vavol), at Village- Uwarsad, Tehsil
&Dist-Gandhinaqar

15 SIA/GJ/INFRA2/400455/2 SGH Reality Defer
022 Plot No. F.P No.: 1+2, RS NO.

94/A+B+C+D T.P.S NO.1 (Thaltej) , Village:
Thaltej , Tehsil : Ahmadabad City, District:
Ahmedabad, Gujarat

16 SIA/GJ/INFRA2/444075/2 Pramukh Pentagon Defer
023 Survey no. 762, (old survey no. 410/B) ,

T.P.S no. 28, F. P. no. 143/P, At. Por, Tal.
& Dist. - Gandhinagar.

17 SIA/GJ/INFRA2/41383 SVCT Mundra Defe
1/2023 Survey No. 9/1 (Plots NO. 1 to 294), 6/1

(Plots NO.1 to 464 ,477 to 694) and 21/2
., (Plots NO.1 to 50, 62 to 94), Village

"

lAo
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Shiracha , Tal. Mundra, Dist. Kutch
18 SIA/GJII NFRA2/40446 Construction of Proposed Commercial Defer

3/2022 Building-Thoth Mall
Plot NO.-117 forming part of Town Planning
Scheme NO.4 (Umra-South), Block no. 94
(Part) (erstwhile survey no. 76) Village-
Althan, Taluka -Majura, Distr ict-Surat,
Guiarat

19 SIA/GJ/NCP/73653/2018 Ved Arcade Releasing Ba nk
T.P.S. No. 113 of F.P. No. 164, Moje: Vast ral, Guarantee
Taluka:Vatva, Dist:Ahmedabad

Import ant Note:

1 The project proponents are requested to send the project deta ils in respect of estab lishment/

ide nt ificat ion of violation (by SEIAA/MoEF&Cq in the format as per Annexure-I,

Annexure-II,Annexure-1 1I & Annexure-IV.

(1) The project propo nents should submit the Form-1 , Pre-feasibility report for TOR along

with other requisite documents, Environmentlmpact Asses sment Report, public
hearing report, queries subsequently raised by the Ministry , if any including details of the
courtmatters/Orders of the Court perta ining to the project if any, in original,duly signed by
the company authorized signatory for Environmental Clearance, well in advance before
meeting to Ministry's project section or utmost at the time of presentation, without which

the proposal willnot be considered .

Note: Submit a copy of each of above documents - Hard and Soft

Copies (CD) to the Mem ber secretary, Violation (Note: Not by Name) by
speed post so as to reach well in time.

(ii) Comp liance Report from Regional Office, MoEF&CC (Applicable for
projects already having EG).

(iii) Th e KMUShap e files should be em ailed to mentioned at para NO. 7

be/ow at leas t 5 days prior to the meeting.

(iv) The above all documents are required to be forwarded to the
Chairman/Members of the Expert Appra isal Committee along with soft copy.

2 All the documents including the hard copy of the presentati on materialshould
be legible and printed on both sides on ordinary paper. In case the
members of the Expert Appraisal Committee do not receive the
proposals/docum ents before the meeting, the Committee will not

cons ider th e pro jec t

3 The Project Proponent or his or her authorized repres entative
/consultant should avoid delivery of documents by hand and seeki~: 1 o :0 t-PM
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meet ing with Chairman/Members. Members are also requested to
discourage/ avoid the meeting with the PP/ consultants.

4 Further, it is requested that the project proponent or his/he r

authorized representative should attend the presentation meeting ofEAC.
They may also depute senior officers from the company

(preferably not more than two representatives) who can make a

presentation on their behalf on the salient featu res of the project, therelated

environ mental issues, proposed Environmental Management Plan and also
respo nd to the queries/suggestions of the Comm ittee.

5 Any changes/modification with respect to the Agenda, Ven ue etc. , woul d
be indicated in Ministry 's website. You are also requested tokeep track of
the status of your project from the Ministry/s WebsiteLe.,
www.envfor.nic.in / www.envclearance.nic.in.

6 Distribut ion of writing pads , pens, plastic folders and unnecessary
stationery items during the meeting is not permitted . Distr ibut ion ofcolour
print out may be avoided unless it is stated spec ifically.

7 No consu ltant is permitted into the meet ing who has no accreditationwith
Quality Council of India (QCI)/National Accreditation Board of

Education and Tra ining (NABET) according to the MoEF OM dated 2nd
December, 2009

DOWNLOAD REPORT
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Minutes of the 12141h Meeting held on 151h May 2024

The 12 1Ith meeting of the State Level Environment Impact Assessment Authority (SEIAA) was held
under the Chairmanship of Shri H. K. Dash and attended by Prof.(Dr.) V. K. Srivastava, Member
(through online mode) and Shri Asav P. Gadhvi, Member Secretary of the State Level Environment
Impact Assessment Authority (SElAA) at Paryavaran Bhawan, Sector 10- A, Gandhinagar.
Authorized Supporting Staff ofthe SEAC was remained presen t during the meeting.

The following cases were taken up durlna the meetiner-
1. IAvadh Heliconia at Sr. No. 534/2, 534/2 Paikl of To release the

Tukwada, Pardi, Valsad proposed by Mr. submitted Bank
Mukeshbhai Undhad partner of Mis Avadh Hellconia. Guarantee

Approved

Deliberation & Decision of SEIAA
PP has submitted an appl ication to release the Bank Guarantee vide letter dated 22-09- 2023 to
SEIAA with the recommendation of IRO, MoEF&CC Letter dated 17-05-2023. The appli cation
rece ived from PP to SEIAA was considered on SElAA meeting no. 1098 (Part -I) dated 05-10-2023
and it was decided to forwarded the application to SEAC. The proposal was forwarded to SEAC by
SElAA on 17-10-2023. The recommendation to release the bank guarantee was received from
SEAC vide its letter dated 01-03-2024.

The recommendation was considered in the 1183'd meet ing of SEIAA dated J9-03-2024 wherein
the proposal was deferred it to the next physical meeting ofSEIAA.

The recommendation was reconsidered in the meeting . During the meeting it was noted that SEAC
has appraised the application of PP in its meeting dated 22- I2-2023 and recommended to SEIAA
vide its letter dated 01-03-2024 to release the Bank Guarantee. SEAC has noted following points in
its recomme ndation letter. -

i. IRO, MoEF&CC has visited their site and reported the compliance observed by IRO vide
letter dated 17-05-202 3.

11. SEAC deliberated on sequence of events, compliance status of EC condit ions. CCR from
IRO stated that they have implemented the remediation plan and natural and com munity
augmentation plan for which bank guarantee may be released. SEAC found submission of
project proponent satisfactory.

SEAC has recommended to release the Bank Guarantee considering the compliance submitted vide
its letter dated 01-03-2024.
Based on the recom mendation of SEAC and Factual Report of IRO , MoEF&CC , SEIAA has
decided to release the bank guarantee. SEIAA has also noted that the bank guarantee was submitted
to SEAC/G PCB. Hence, it was also decided to direct the SEAC/GPCB, as the case may be, to
release the bank guarantee with an intimation of SElAA.

2. Kalpvan G reen at Sr. No. 59/1PlIPl, Plot No.1, To releas e the submitted Approved
Viii. Kan gashiyali, Ta. Lodhika, Di. Rajkot by Bank Guarantee
Mis Sanskara Con build Pvt. Ltd.

Deliberation & Decision of SEIAA
PP has submitted an application to release the Bank Guarantee vide letter dated 18-09-2023 to
SElAA with the recommendation of IRO, MoEF&CC Letter dated 04-09 -2023 . The app lication
received from PP to SEIAA was considered on SElAA meeting no. 1098 (Part-I) dated 05- 10-2023
and it was decided to forward ed the appli cation to SEAC. The proposal was forwarded to SEAC by
SEIAA on 17-10-2023 . The recommendation to release the bank guarantee was received from
SEAC vide its letter dated 01-03-2024 .

The recommendation was considered in the I I83'd meeting of SEIAA dated 19-03-2024 wherein
the proposal was deferred it to the next physical meeting ofSElAA.

..' '-..

The recommendation was reconsidered in the meeting. During the meeting it was noted that SEAC
._-r--__...... has apprai sed the application of PP in its meet ing dated 22- 12-2023 and recommended to SElAA

~e\\\ Irppacf..,~e its lette r dated 0 1-03-2024 to release the Bank Guarantee. SEAC has noted following points in
:~o<;· ~'ft;\ecommendation letter.

\
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3.

i. IRO, MoEF&CC has visited their site and reported the compliance observed by IRO Letter
dated 04-09-2023.

ii. SEAC deliberated on sequence of events, compliance status of EC conditions. CCR from
IRO stated that they have implemented the remediation plan and natural and community
augmentation plan for which bank guarantee may be released . SEAC found submission of
project proponent satisfactory.

SEAC has recommended to release the Bank Guarantee considering the compliance submitted vide
its letter dated 01-03-2024 .
Based on the recommendation of SEAC and Factual Report of IRO, MoEF&CC, SEIAA has
decided to release the bank guarantee. SEIAA has also noted that the bank guarantee was submitted
to SEAC/GPCB. Hence, it was also decided to direct the SEAC/GPCB, as the case may be, to
release the bank guarantee with an intimation ofSElAA.
Regarding re examine SOP for handling I Approval of Revised I Kept in
violation proposals for construction projects SOP Abeyance

Deliberation & Decision of SEIAA
SOP for handling violation proposals for construction projects was reviewed in the SEIAA meeting
and SEAC was asked to re-examine the approved SOP vide SEIAA letter dated 23-11-2023 . SEAC
has re examined the SOP in its meeting dated 22-12-2023 wherein the comment of SEAC is as
under:
"it was observed that the Total turnover under violation period and profit earned due to violation
case is calculated twice. i.e. while calculating the Cost of remediation plan and natural &
community resource augmentation plan and again while calculating the Penalty of violation."

After detailed discussion and deliberation, SEIAA has decided that as the MoEF&CC has informed
vide its OM dated 08-01-2024 that Hon'ble Supreme Court order dated 02-01-2024 has stayed the
operation of MoEF&CC Violation SoP dated 07-07-2021 and 28-01-2022. In view of the proposal
is kept in abeyance till the relief granted by Hon'ble Supreme Court for the stay or the stay to be
vacated.

4. SGH Realty LLP "SGB Reality"
(Built-up Area: 1,25,664.07 m2, FSI Area: 72,793.36 m2)

Plot No. F.P No. 1+2, RS No. 94/A+B+C+D, T.P.S No. I
(Thaltej), ViI. Thaltej, Ta. Ahmadabad City, Dist. Ahmedabad.
Building and Construction Project - 8(a)
Aoolication Date: 17/0112023 Proposal No:- 400455

Deliberation & Decision of SEIAA

EC Granted

The Environment Clearance proposal was discussed in SEAC meeting conducted on 05-03-2024
recommending to Grant ofEe. The email received from SEAC dated 16-04-2024.

SEAC noted that that Project is EC Expansion under category 8(a) - B2 category and as per Office
Memorandum dated 08-06-2022, CCR is required only in projects proposals involving expansion
of existing EC having requirement of ToR. In this case, ToR is not applicable so SEAC has
recommended that CCR is not require.

Durign the discussion, representatives of SEAC has informed that PP has submitted undertaking
dated 01-03-2024 stating PP has carried out construction as per the approved EC only and no
construction has taken place more than approved built up area.

Considering the recommendations of SEAC and after detailed discussion and deliberation, the
Environment Clearance is Granted conditionally including all conditions stipulated by SEAC along
with following additional conditions are as follows:
L Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having

\ hop ~...... capacity of 420 KL/ day.

~
~'G'(I_ ,,\-4.l'~ '-i~: No ground water shall be abstracted without obtaining prior permission'fiom CGWA.

~~o . y( ~.J)\ji. Project Proponent (PP) shall provide recycling facilities of 282.12 KUDay treated domestic
,0 .~~ \ wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.

\ l, SEll A~i PP shall provide total Car Parking Soace (CPS) of 1200 cars and provide electric charging

':c/s> ~~( ' ~ ~ " ' fAg, 2 of 5
"Cuj;.ra\" ~ I:\"!) -s: 'i
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v.

faci lity for 20% of tota l CPS. In case of total number of vehicles owned by the residents of
the building exceed the provided total CPS, PP shall be responsible for managing and
prov iding additional CPS.
Wherever essential perm ission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt . of Gujarat/ local body
shall be obtained by PP.

vi. PP shall provide and develop at least 10 % green belt area of total plot area within premises.
PP shall provide details of tree species to be planted within 10 days.

vii. PP shall provide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operation phas e, with relevant
details of this office .

viii. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter
and s irit and shall ubIish it at the main entrance of the unit.

5. Pramukh Pentagon
(Bu ilt-u p Area: 32,349.62 m1, FSI Area: 18,019.79 m1)

Survey no. 762, (old survey no. 410/8), T.P.S no. 28, F. P. no. 143/P ,
At. Por , TaL & Dist. - Gandhinagar.
Building and Construction Project - 8(a)
A lication Date: 20/09/2023, Pro osal No:- 444075

Deliberation & Decision of SEIAA

EC G ranted

'm e Environment Clearance proposal was discussed in SEAC meeting conducted on 05-03 -2024
recommending to Grant of EC. The email received from SEAC dated 16-04-2024.

PP has submitted the additional missing information & clarification, to comply with the queries
raised, which is accepted by SEAC and SEAC has re-recomrnneded to grant the Environment
Clearance.

Considering the recommendation of SEAC and after detailed discussion and deliberation, the
Environment Clearance is Granted conditionally including all cond itions stipulated by SEAC along
with following ad ditional cond itions are as follows :
i. Generated Sewage sha ll be treated in proposed Sewage Treatment Plant (STP) having

capacity of 40 KT.I day.
ii. No ground water shall be abstracted without obtaining prior permission from CGWA .
iii . Project Proponent (PP) shall provide recycling facilities of 25.13 KL/Day treated domestic

wastewater with necessary storage tanks and pipeline infrastructure and adequate sprinklers.
iv. PP shall provide total Car Parking Space (CPS) of 127 cars and provide electric charging

facil ity for 20% of total CPS. In case of total number of vehicles owned by the residents of
the building exceed the provided total CPS, PP shall be responsible for managing and
prov iding additiona l CPS .

v, Wherever essenti al permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt, of Gujarat/ local body
shall be ob tained by PP.

vi. PP shall provide and develop at least 10 % green belt area of total plot area with in ·premises.
PP shall provide details of tree species to be planted within 10 days .

vii. PP shall pro vide Environmental Cell details with staff, for implementation of submitted time
bound Environment Management Plan for construction and operation phase, with relevant
details of this office.

viii. PP shall prepare the Air Pollut ion Control Action Plan and shall implement it in true letter
and s irit and shall ublish it at the main entrance of the unit.

6. Adani Ports & Special Econom ic Zone Limited (APSEZ)
"SVCT Mundra "
(Built-up Area: 1,47,739.36m2, FSI Area: 1,22,729.54 m2)

Survey No. 9/1 (Plots No. I to 294) , 6/1 (Plots No. 1 to 464, 477 EC Granted
PileI r; 694) and 21/2 (Plots No.1 to 50, 62 to 94), ViI. Shiracha, Ta.

dra & Dist. Kutch.
and Construction Pro iect - 8 a

Page 3 of 5
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Application Date: 01-04-2023, Proposal No: - 41383 1 I I
Deliberation & Decision of SEIAA

The Environment Clearance proposal was discussed in SEAC meeting conducted on 05-03-2024
recommending to Grant ofEe. The email received from SEAC dated 16-04-2024 .

II.

v.

vi.

ix.

PP has submitted the additional missing information & clarification, to comply with the queries
raised, which is accepted by SEAC and SEAC has re-recornmneded to grant the Environment
Clearance .
Considering the recommendation of SEAC and after detailed discussion and deliberation, the
Environment Clearance is Granted conditionally including all conditions stipulated by SEAC along
with following additional conditions are as follows:
I, PP shall obtain all requisite statutory permission for laying of conveyance pipelines

on government land before commencement ofthe pipeline laying activity.
Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having
capacity of800 KL/ day.
No ground water shall be abstracted without obtaining prior permission from CGWA .
Project Proponent (PP) shall provide recycling facilities of 714.5 KL/Day treated domestic
wastewater with necessary storage tanks and pipeline infrastructure and adequate
sprinklers. 614.5 KLD will be reused in gardening and flushing purpose and remaining
99.5 KLD will bused for green belt development in APSEZ area. PP shall obtain prior
statutory permission for utilization of treated domestic waste water in APSEZ Area , ifany.
PP shall also provide adequate storage facility for sewage management during monsoon
period .
PP shall provide total Car Parking Space (CPS) of 1384 cars and provide electric charging
facility for 20% of total CPS. In case of total number of vehicles owned by the residents of
the building exceed the provided total CPS, PP shall be responsible for managing and
provid ing additional CPS.
Wherever essential permission is required for the usc of government property to earry out
proposed any CER activity, all requisite prior permissions of Govt . of Gujarat/ local body
shall be obtained by PP.
PP shall provide and develop at least 10 % green belt area of total plot area within
premises.
PP shall provide Environmental Cell details with staff, for implementation of submitted
time bound Environment Management Plan for construction and operation phase, with
relevant details of this office.
P? shall prepare the Air Pollution Control Action Plan and shall implement it in true letter
and soirit and shall oublish it at the main entrance of the unit.

iii.
ivy

viii.

vii.

7. Thoth Mall and Commercial Real Estate Private Limited
"Construction of Proposed Commercial Building-Thoth Mall"
(Built-up Area: 1,11,225.30 m2, FSI Area: 1,16,888m1)

Plot No . 117 forming part of Town Planning Scheme No. 4
(Umra- South), Block No. 94-1/a+ lib to 94-18/a+ 18/b, 94
(erstwhile survey no. 76) , ViI. Althan, Ta. Majura, Dist. Surat.
Building and Construction Project - 8(a)
Aoolication Date: 24/0112023 Proposal No:- 404463

EC Granted

Deliberation & Decision of SEIAA
The Environment Clearance proposal was discussed in SEAC meeting conducted on 05-03 -2024
recommending to Grant ofEC. The email received from SEAC dated 16-04-2024.

PP has submitted the additional missing information & clarification, to comply with the queries
raised, which is accepted by SEAC and SEAC has re-recommneded to grant the Environment
Clearance .

y./....\i;p~ Considering the recommendation of SEAC and after detailed discussion and deliberation, the

(f;
~~-~.J;~nvironment Clearance is Granted conditionally including all conditions stipulated by SEAC along

,::-vi \~~th following additional conditions are as follows:
!",:;" ( (' (:: : 1\ . '!~~ \ Generated Sewage shall be treated in orooosed Sewa2e Treatment Plant (STP)'~ving

\};:, :,~~~;' :~'~{, ! cf ~T~~,?opt:tg' 4 0f5
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capacity of 100 KLI day.
ii. No ground water shall be abstracted without obtaining prior permission from CGWA.
iii. Project Proponent (PP) shall provide recycling facilities of 55 KLiDay treated domestic

wastewater with necessary storage tanks and pipeline infrastructure and adequate spr inklers.
iv. PP shall provide total Car Parking Space (CPS) of 1242 fo ur wheeler CPS and 3020 two

wheeler and provide electric charging facility for 20% of total CPS. In case of total number
of vehicles owned by the residents of the building exceed the provided total CPS, PP shall be
respons ible for managing and providing add itional CPS.

v. Wherever essential permission is required for the use of government property to carry out
proposed any CER activity, all requisite prior permissions of Govt . of Gujarat/ local body
shall be obtained by PP.

vi. PP shall provide and develop at least 10 % green belt area of total plot area within premises.
vii. PP shall provide Environmental Cell details with staff, for implementation of submitted time

bound Env ironment Management Plan for construction and operation phase, with relevant
details of this office.

viu. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter
and spirit and shall publish it at the main entrance of the unit.

ix. Projec t proponents shall prepare the Evacuation Plan considering the evacuation route from
top for users and free movement for fire fighting vehicles . The evacuation plan shall be
displayed at all strategic locations within the premises.

For all above granted proposals, Project Proponent shall strictly adhere to all General Conditions
mentioned in Minutes of the 1081st Meeting held on 23rd Aug 2023.

Total 04 proposals of Environment Clearance, 02 proposa ls to return bank guarantee and 01
proposal of to rev ise the SOP of handl ing of violation cases of Construction were cons idered in
Meeting. All proposals are granted/ approved except proposal of to revise the SOP of hand ling
of violation cases of Constru ction.

Sr. No.

1.

2.

3.

NAME

H. K. Dash

Prof. (Dr.) V. K. Srivastava
(through online mode)

Asav P. Gadhv i

Designation

Cha irman

Member

Member Secretary

Sign

Page 5 of 5
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Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), GUJARAT)

...

The Authorized Person

THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE LIMITED

C/o Marketcity Resources Private Limited , RR Hoisery Building , Shree
Lakshmi Wollen Mills Estate , Dr, E Moses Road, Mumba i -40001 1

~
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The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activ ity
under the provision of EIA Notification 2006-regarding

Sir/Madam ,

This is in reference to your application for Environmental Clearance (EC)
in respect of project sUbmitteJd -;t~'{th~e!'-$FIAA vide proposal number
SIA/GJ/INFRA2/404463/2022 'dated 23~Jan ' .2023 . The particulars of the
env ironmental clearance gr anted to the project~are as below .

;, ' /

Date: 05/06/2024

(e-s ig ned)
Asav P. Gadhv i

Member Secretary
SEIAA - (GUJARAT)

EC Identification No. EC24B038GJ110727

File No. SIA/GJIINFRA2/10501/2023
...;

Project Type New .... '
Category B " ~t ) I

~ Z ~
Project/Activity inclu,ding '" 8(a) Building ,and Construction projects
Schedule No. -; ~. ..,,::
Name of Project j Construction,of Proposed Commercial

.I -, Building 7Tn-cith Mall

Name of Company/Organization , ,' JHOTH"MALL AND COM MERC IAL
REAL ESTATE PRIVATE LIMITED

GUJARAT

N/A

Location of Project

TOR Date

1.

2.
3.
4.

5.

7.

6.

8 .

9.

Ilj'
~:e -...

.Q

~
::J
:t:
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Q........

Note : A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

&~t~ copv

EC Identification No. - EC24B038GJ110727 File No. - SINGJIINFRA2/10501/2023 Date of Issue EC - 05106/2024 Page 1 of 10
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GOVERNMENT OF INDIA
MOEF&CC

STATE ENVIRONMENT IMPACT
ASSFSSMENT AUTHORITY

GUJARAT

Date: BY R.P.A.D
Tim e Limit

Environment Clearance for the Building and Construction Project "Thoth Mall" at Plot No. 117 forming part of Town
Planning Scheme No.4 (Umra-South), Block No. 94-1/a+lIb to 94-18/a+18/b, 94 (erstwhile survey no. 76) Village :
Althan, Taluka: Majura, District: Surat, Gujarat. Proposed by Thoth Mall and Commercial Real Estate Private
Limited. Construction project in Category 8 (a) of Schedule annexed w ith EIA Notification dated 14/09/2006.

ASAV P. GADHVI
MEMBER SECRETARY
SEIAA (GUJARAT)

Sub :

No. SEIAAlGUJ/EC/8(a)1 c;r2-;L 12024

Ref: Your Proposal No. SIAlGJ/INFRA2/404463/2023.

Dear Sir,

This has reference to your application along with Form-I, Form-1 A dated 24/01/2023, seeking Environmental Clearance

under Environment Impact Assessment Notification, 2006 . The project was scheduled for hearing in the SEAC meeting held on

24/07/2023, 20/12/2023 &05/03/2024

The proposal is for Environmental Clearance for the BUilding and' Construction Project "Thoth Mall " at Plot No. 117 forming

part of Town Planning Scheme No.4 (Umra-South), Block No. 94-1/a+1/b to 94-18/a+18/b, 94 (Part) (erstwhile survey no. 76)

Village: Althan, Taluka: Majura, District: Surat, Gujarat. Proposed by Thoth Mall and Commercial Real Estate Private

Limited. This is a proposed building construction project having plot area of 29,222 m2 and the proposed FSI area of the project is

1,16,888 m2 with proposed built up area of 1,11,225.30 m2. As the built up area is >20,000 m2 and <1,50,000 m2 , it falls in the

category 8(a) of the Schedule of EIA Notificat ion, 2006.

The project will comprise of 01 numbers of buildings . N6. of Blocks: 01. Scope of buildings /blocks are: 3 level basement + Ground

floor + 2 floors +Stair Cabin + Store and No.& size of Commercial Units are: 193 Shops/Showrooms.

The project activity is covered in 8(a) and falls in Category 'S'. Since the proposed project is in item nO.8 of the EIA notification, 2006,

it does not need Public Consultation as per Para 7(i) III. Stage (3) (d) - Public Consultation of EIA Notification, 2006.

Pauc I of9
Page 2 of 10·. ff~ci4~~\i~~~~~o~~6~1)~20jat1f1'?j@W~~~161~~~~~~~~~1~3~~~~n8§ti6j28022~1 0

E-ma il : msseiaagj@gmai l.com, Website:- www.seiaa.gujarat .gov.in ~ it>

The SEAC, Gujarat had recommended the project vide their email dated 16/0 4 /2024 to grant Environmental Clearance to

the SEIAA, Gujarat based on the decision taken during SEAC meeting held on 05/03/2024 . The proposal was considered by SEIAA,

Gujarat in its meeting (1214th) held on 15/05/2024 at Gandhinagar. After careful consideration, the SEIAA hereby accords

Environmental C learance to above project under the provisions of EIA Notificat ion dated 14th Septemb er, 2006 subject to the
compliance of the following condit ions.

41i.1;(.!I:(Ii"iu:(lJl:ltIR.Wllii[·]~!Ol

1. Generated Sewage shall be treated in proposed Sewage Treatment Plant (STP) having capacity of 100 KLI day.

2. No ground water shall be abstracted without obtaining prior permission from CGWA.

3. Project Proponent (PP) shall provide recycling facilities of 55 KUDay treated domestic wastewater with necessary

storage tanks and pipeline infrastructure and adequate sprinklers.

4. PP shall provide total Car Parking Space (CPS) of 1242 four wheeler CPS and 3020 two wheeler and provide electric

charging fac ility for 20% of total CPS. In case of total number of vehicles owned by the res idents of the building

exceed the provided total CPS, PP shall be responsible for managing and providing additional CPS.

5. Wherever essential permission is required for the use of government property to carry out proposed any CER

activity, all requis ite prior permissions of Govt. of Gujaratllocal body shall be obtained by PP.

6. PP shall provide and develop at leas t 10 % green belt area of total plot area within premises.

7. PP sha ll provide Environmental Cell detai ls w ith staff, for implementation of submitted time bound Environment

Management Plan fo r construction and operation phase, with relevant deta ils of thi s office .

8. PP shall prepare the Air Pollution Control Action Plan and shall implement it in true letter and sp irit and shall

e"t Imp . h it at the main entrance of the uni t.

. ....o~~ 9 . roponents shall prepare the Evacuation Plan considering the evacuation route from top for users and free

/F mov '" ent for fire fighting vehicles. The evacuation plan shall be displayed at all strategic locations w ith in the
! ; J ~ \
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10. The EC order should neither be considered to prove legal rights nor it can be used as an evidence for claiming any •
other benefit by the proponent and it is solely for purpose of responsible compliance of conditions laid in

Env ironment Clearance so as to mitigate the effect of degradation of environment.

41lft-)~ fOi j31[1; j[-UI:/: M.1*S
411I!M' .§J;E

11. Fresh water requirement during the construction phase shall not exceed 9.75 KLD and it shall be met through tanker. No

ground water shall be tapped during the construction phase.

12. Sewage generated during the construction phase shall be disposed off through Septic tank & soak pit.

13. Explore possibilities of provision of mobile toilets in construction phase.

41fJ:!*,Iij:I:J'Vi:ii1
14. Project Proponent shall obtain Fire opinion/provisional fire NOC from the concern authority as per the prevailing Rules /

Gujarat Fire Prevention and Life Safety Measures Act, 2016.

15. The project proponent shall obtain registration of the establishment under the Building and other Construction Workers'

(Regulation of Employment & Conditions of Service) Act 1996 and shall comply with the provisions of the Act for the safety,

health and welfare of construction workers.

16. The project proponent shall obtain registration of the construction workers as beneficiaries with the Gujarat Building and

Other Construction Workers Welfare Board.

t§j.] tJ 3a;.' i [.] ¢I~:'·$.1 #11

4fJI'mji3i1
17. Total water requirement during the operation phase shall not exceed 84 KLD, out of which fresh water requirement of 29

KLD shall be met through SMC and the remaining 55 KLD of water requirement shall be met throuqh treated sewage.

Metering of the water shall be done and its records shall be maintained.

18. Sewage generation during operation phase shall not exceed 65 KLD which shall be treated in the proposed onsite Sewage

Treatment Plant.

19. The unit shall install and efficiently operate STP of adequate capacity for treating the sewage to be generated during

operation phase to achieve the CPCB norms at the STP outlet. Treated sewage conforming to CPCS norms shall be utilized

within premises for gardening & flushing purpose at the maximum extent possible. Only remaining quantity of treated

sewage shall be disposed off through drainage line of SMC .

20. A proper logbook of STP operation and also showing the quantity of treated sewage utilization within premises & quantity of

treated sewage discharged into the drainage line shall be maintained.

21. Dual plumbing system with separate tanks and lines shall be provided for utilization of treated sewage for flushing.

22. No bore well shall be constructed and existing bore well/s, if any, shall be either sealed or converted into the recharge well.

23. Rain water harvesting from rooftop and paved areas and ground water recharge through 08 nos. of percolation wells shall

be carried out as per the details submitted. Before recharging the runoff, pre-treatment must be done to remove suspended

matter. ~~
:.mf.~!i:lL3·l<oi'..I.~~ . . . ~~~
. 24. AD. G. set (2 X 500 KVA) proposed as backup power shall be of enclosed type and confirm to prescribe standar ~ der

EPA rules. Necessary acoustic enclosures shall be provided at diesel generator set to mitigate the impact of noise.. ' ~ S
25. The exhaust of the D. G. Set shall be at least 3 m above roof top. ··.

26. The gaseous emissions from the D.G. Sets shall conform to the standards prescr ibed under EPA rules as amen~: :~

time to time. At no time, the emission levels shall go beyond the stipulated standards. "Z:
t·f,...1·,!I.I",l;1-i i=S .

27. The solid waste generated shall be properly collected and segregated at source . The biodegradable waste shall be

converted into useful end product by treating it into the proposed onsite Organic Waste Convertor and the recyclable waste

shall be sold to vendors whereas the other garbage shall be disposed off proper ly as per the provisions made by the SMC.

,*1J.1·~; 3i·"ij~I·"'93! t·! 3 31
28. Project Proponent shall obtain fire safety certificate I Fire No-Objection Certificate (NOC) from the concern authority as per

the prevailing Rules I Gujarat Fire Prevent ion and Life Safety Measures Act, 2016.

29. Fire fighting facilities like Fire extinguishers, hose reel, wet 'riser, manually operated electric fire alarm system, automatic

sprinkler system in entire building, underground static water storage tank-200 KL capacity , terrace tanks -100 KL capacity

(total capacity), pump near underground static water storage tank (fire pump) with minimum Pressure of 3.5 kg/cm2 at

terrace level - two electric and one diesel pump of capacity 2,280 lit/min and one electric pump of capacity 180 lit/min etc

shall be provided.

30. Staircase shall be provided:

EC Identification Nd~f]~~~gJl1tl5mCojlrr&~?tlr§JA/6M.IMVWRil~el(fQ'02§eCffifrJ gfth~min~~@~40
Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784
E-mail : msseiaagj@gmail.com, Website:- www.seiaa.gujarat.gov.in
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Type & no. No. of Area for each No. of .,Width of the No of No. of

of buildings floo rs Floor (m2) staircase sta ircase(m) Lifts Lifts

21,242 .31- 7

Base ment sta ircases
1 3B+ G+2 2.15 6 4

15,591.04- &3

floor escalators -

Fire Travel

distance(m)

< 25.0

31. All the staircases shall open out at ground level from the highest point of building [with access from each floor] for

emergency evacuation.

32. Provision for adequate air changes per hour in the basement sha ll be made so as to avoid bui ld-up of CO in the area.

33. Car park exha ust syst em equipped with CO (Carbon Monoxide) sensor shal l be prov ided to ensu re operation of exhaust

fans as CO concentration levels.

34. Clear peripheral margin space of adequate width, in accordance with the conce rned local bye-laws , shall be provided for

unobstructed & easy movem ent of vehicles in case of emergency.

35 . Sanitation faci lities, drinking wate r & tap water, sewage disposal facil ity, first aid box , free medicines, doctor service .

adequate PPEs etc. shall be provid ed for wor kers.

4f41 tli1i1 31~Wi®iir.e.]~M=JOii[·]~e

36. Minimum parking space of 54491 .1 m2 (3020 CPS) [51977.31 m2 in Basement + 2513.79 m2 in open area] shall be provided

as propos ed.

37. Project propo nent shall prov ide the height of Basement greater than 4.5 mts in order to accommodate futur ist ic parking

demand through Mechanical Park ing.

rNJiJi3 ~ l iJ®ti·] ~ ~i iJ iMli [·] ~ e

38 . Energy conse rvation measures viz. maximum use of natural light ing through architect ural design , energy effic ient motors &

pumps , water efficient taps, solar ligh ts in open & solar stree t light , 130 KW solar power gen eration , use of aerated blocks &

RMC, use of LED light ing fixtu res and low voltag e lighting, roof-top thermal insulation etc. shall be implemented iJS

propo sed .

41'1 1Ci@ iJa :l3IJ'
39. Green belt area of 2922.2 m2 comprising of 2922.2 m2 tree covered area with 300 trees with in premises shall be developed

as proposed. The other open spaces inside the plot shall be suita bly landscaped and covered with vegetation of indigenous

tree species .

40. Green belt to be developed shall include all trees with height not less than 7ft.

1:.CJ 3N3 ~MI(Ii·H I ·] i i [·U I""

I :S" :l il :eti·] ~ ~i i illI'i i [·] ~E1~ I .XiI·] : (§j i31r;i [.] ~ I :l : M"i=Jl

41. Mitigation of flood measures shall be underta ken . Height of the plinth and ramps will be increased so that flood water docs

not enter basem ent.
. 42 .

43.

.. .. 44.
•~ "• • ~ l~ 45.

,46.

47.

48 .

49.

50 .

51.

52.

53 .

54 .

Project propo nent sh a ll explore possibilities \0 reuse the treated wasle waler for gardeni ng and floo r washing.

Roads lead ing to or at construction site must be paved and blacktopped (i.e. - metall ic roads).

No excavation of soil shall be carried out without adequ ate dust mitigat ion measures in place.

Grinding and cutting of build ing materials in open area shall be prohib ited.

Const ruction material and waste should be sto red only within earmarked area and road side storage of const ruction material

and waste shall be prohibited.

Constructio n and dem oliti on waste processing and disposal site shall be identified and required dust mil igation measures he

notified at the site.

Various dust mi tigation mea sure shall be displayed prominently at the construction site for easy public viewing.

Environment Management Cell shall be formed , which shall supervise and monitor the environment related aspects of the

project dur ing construction and operational phases in addition to observance of Guja rat Buildi ng and other Cons truction

Wo rkers '(Regulation of Employment & Conditions of Service) Rules 2003.

Prior permiss ion from the comp etent auth ority shall be obtained for cutting of the existing trees befo re site preparation work

is commenced.

Water dema nd during cons truct ion sha ll be reduc ed by use of curing agen ts, super plasti cize rs and other best construction

practices.

Wind - breaker of approp riate heig ht i.e. 1!3rd of the building height and maximum up \0 10 meters shall be provided.

Individual building within the project site shall also be provided with barricades. l\
Regular water spr inkling shall be carries out in vu lnerable areas for controlling dust ing! fug itive e.nrsslo ns. ,., • 0
No uncovered vehicles car rying construction material and waste shall be perm itted . ~' >

EC Identification ~~~f}~t241:1m"~&1'4~mCOIFliH?IN~?~,!rg~ArG:fiY~'(f{iF}Jl!gJ,~'1%;~e(c~lfJ~/}sR~~ei ~'(5)5f5'~6~~O
. Phone No.:- (079) 2.>2-.>2 15~nj2-,l l) iX-sr.ax"1'to.:- (J79) :,d 2-L2 /tL,

E-mai l: Ill sseiaagj@glll ai l.eolll , Website:- www.sci aa.guj arat.gov.in

!"l nC J 0 1'9
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55. No loose soil or sand or construction & demolition waste or any other construction material that cause dust shall be left _

uncovered. Uniform piling and proper storage of sand to avoid fugitive emissions shall be ensured.

56. Structural design of the project shall strictly adhere to the seismic zone norms. for earthquake resistan t structures.

57. The planning, designs and construction of all buildings shall be such as to ensure safety from fire.

58. The project proponent shall ensure maximum employment given to the local peop le nearby site area.

59. All required sanitary and hygienic measures shall be provided before starting the construction activities and to be

mainta ined throughout the const ruction phase.

60. Provision shall be made for housing of construction labor within the site with all necessary infrastructure and facilitie s such

as fuel for cook ing, mobi le toilets, mobile STP, safe drinking water , medical healthcare, creches , electricity & ventilat ion,

canteen, rest rooms , safe disposal system for garbage , first aid, medical and emergency facil ities etc. to ensure that they do

no ruin the existing environmenta l condition. The housing may be in the form of temporary structures to be removed after

completion of the project.

61. Adequate personal protective equipment's shall be provided to the construction workers to ensure their safety and the

project proponent shall ensure its usage by the labours.

62. First Aid Box shall be made readi ly available in adequate quantity at all the times.

63. Training shall be given to all workers on construction safety aspects.

64. The project proponent shall strictly comply with the Building and other Construction Workers'(Regulation of Employment &

Conditions of Service) Act 1996 and Gujarat rules made there under and the ir subsequent amendments.

65. The overall noise level in and aroun d the project area shall be kept well within the prescribed standards by providing noise

control measures including acoustic insulati on, hoods , silencers , enclosures vibration dampers etc . on all sources of noise

generation.

66. Ambient Noise leve ls shall confo rm to Residential standards both during day and night. Incremen tal pollution load on the

ambient air and noise quality shall be closely monitored during construc tion phase

67. The noise gene rating equipments, machinery and vehicles shall not be opera ted dur ing the night hours and shall be

maintained prope rly to avoid generation of high noise due to wear and tear.

68. Use of diesel generator sets during construction phase shall be strictly with acoustic enclosure and shall conform to the EPA

Rules for air and noise emission standards.

69. Safe disposal of wastewater and municipal solid wastes generated during the cons truction phase shall be ensured.

70. All top soil excavated dur ing construction activity shall be used in horticul tural I landscape deve lopment within the profect

site.

71. Construction materials and debris shall be properly stored and handled to avoid negat ive impacts such as air po~Jion and

public nuisances by blocking the roads and public passages. ,:;:, c' ,"
72. Construction debris shall be reused in construction of roads, levelling the site etc. Waste packaging materiar,~\e"i~:ed

cement bags, waste paper, cardboard packing mater ial), meta l scraps etc, shall be sold to recyclers or shall be sent~he

nearest municipal solid wast e landfill site . ' ~

73. Excavated earth to be generated during the construction phase shall be utilized within the premises to the maximum exrnnt

possible and balance quantity of excavated earth shall be disposed off with the approval of the compete nt authority after

taking the necessary precautions for general safety and health aspects . Disposa l of the excavated earth during construc tion

phase shall not create adverse effect on neighbo uring communities.

74. Provisions of Construction & Demol ition Waste Management Rules-2016 shall be strictly adhe red to.

75. Vehicles hired for bringing construction material at the site shall be in good conditions and conform to applicable air and

noise emission standards and shall be operat ed only during day time and non-pea k hours.

76. Project propon ent shall ensure use of eco-friendly building mater ials including fly ash bricks , fly ash paver blocks , Ready

Mix Concrete [RMC] and lead free paints in the project.

77. Fly ash shall be used in construction, wherever applicable as per provisions of Fly Ash Notificat ion under the E.P. Act, 1986

and its subsequ ent amendments from time to time.

78. Use of glass shall be minimal and only low emissive glass shall be used in the project to reduce the electricity consumption

and load on air conditioning.

1=H1·':.1 * t) jt·mim:.$-i :r·n!.J!li =ailM 3l
79. In case , if it comes to notice to SEAC/SEIAA, that PP has violated EC norms by starting construction before

obta in ing Env iro nm ental Clearance, necessary action shall be taken as per the provisions of OM of MoEF& CC,

New Delh i dated 7.7.2021.

80. Project Proponent shall submit CER plan each year wise to respective Collectors, 000 and Municipal

Commissioner/Urban Development Authority and implement of CER activities under intimation and guidance of the

respective autho rities.
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81. PP shall take all required mitigation measures to comply with ambient noise levels standards of the residenti al area

during day and night time as per No ise Pollut ion (Control and Regulation) Rul es , 2000 .

82. Necessary permission fo r drawing of water f rom concerned Corporat ion/ Autho ri ty sha ll be obtained.

83. Necessary permission for discharging of treated domestic wastewater in Dr ain age o f co nce rned Corporat ion/

Authori ty has to be ob ta ined .

84. Concerned Municipal Corporations/ Urban Deve lopment au thority sha ll ensure the compliance of co nditions given

in the EC ord er.

85. Proj ect proponent sh all provide suitable storm water dra inage faci lities to avoid w ater logging.

86 . Th is EC order should not be used as supportive ev ide nc e in regard of legal evidence in case of any disputes. This

is on ly given for the purpose o f Environmental Compliances and miti ga tion of va ri ou s envi ronmenta l Impact.

87. PP sha ll sponsor tree p lan tation of community / institu t ion land w ith proper maintenance and prov isions of fenci ng

and watering in consultation with Deputy Conservator of Forest of concerned District as per th e c lar ificatio n give n

in para 3 of OM of MoEF&CC, GOI dated 25.02.2021. The expenditure of above supporting activities w ill be within

th e total ou tl ay of CER co mmitted by PP.

88. Project proponent or the maintenance society to whom the project has been hand ed over shall ensure allocation of

parking to each and every member of the society as pe r the rules as soon as pos si ble not later th an 3 months and

di splay the same in the society notice boa rd

89. PP sha ll also com ply EC co nd itions an d info rm to the lo ca l au thoriti es like Mu n ic ip al Cor porati on , UOA, RERAI

SEIAA and also ensure proper pa rk ing without fa il. Basement parking should always maintain clea n, free from

hangin g electric wires and provide adequa te l ight and ventilation.

90. Proponent sha ll ma intain traffic system within the premises to avoid co ngestion an d unsafe par king in til e

premises, particularly safety parameters includ ing fire , safety, installation of fire eq uipments, hou se pi pes etc for

regular maintenance check-up and hold mock drill s from t ime-to-t ime. Any damage to th e green bel t area mu st be

avoi ded.

91. Proj ect proponent shall comply w ith all provis ions of GDCR and its amendment for constructing Bu ilding .

92. The PP sha ll also en sure notar ized undertaking from the maintenance soc iety at th e time of hand over to comply

w ith all th e conditions of EC scrupulously.

93. As regards obtaining for fire sa fe ty permissions, proponent have to inform to SEIAA befo re obtaini ng ElU

permissions f rom competent authority.

. .94. Proponent sha ll obta in Registration of the establishment under the Bu ild ing and other con s tructi on w orkers

(regulation of employment & condition of service before commencement of construct io n and inform to SEIAA.

,:':" 1~5 . Provision of f ire lift may be provided; additional lift may be provided in high rise bu i ld ing fo r safety.

96. ,'All vibrating parts w ill be checked pe riodically and serviced to reduce the noise generation and sound pr od uc in g

./ equipment. Further, Rcqular maintenance of leakages of water and wastewater shall be carr ied out.

"" ·-,,-":'~7 :..T he competent authority li ke Municipal Corporation / Urban development authority / District collector I RERA or any

ot her authority or officer author ised by MoEF & CC can in sp ect the site, all fac il ities , for ve ri fication of compli ances

of Env ironmental Clea rances condit ions and ensure its compl iance be fore is suance of any perm iss ion giv en by

competent authority.

98. Construction activities will be allowed on ly during daytime period.

99. If height of the bUilding/block from the ground level is above 12.65 meters , the n PP shall provid e lif t in

bu ild ing/block as per GOCR Rules.

100.PP shall provide one regular lift and on e f ire lift, if floor area of the block/buildi ng exceeds 497.61 sq mtrs .

101.Project proponent shall provide and operate necessary recycl ing fac il ities for reuse of t reated do mes ti c w aste watc r

within premises.

102.Project proponent shall obtain all NA permission for all survey Nos before ins ta ll ati on and commiss ion ing of

activ iti es.

103.The pro ject proponent shall provide water pumping arrangement and especially when the d is cha rgc in to munic ipal

drainage, for annual inspection and cleaning to avoid inundation and surface water pollution and heal th hazard.

104.The project proponent sh all ensu re the distance criteria is properly followed while undertaking con struc tio n in

consistence with the existing directions of local self-government bod ies.

105.The orde rs sh all m ent ion th e limit of floors g iven in the proposal. An y devia tio n from that by til e proponent

ch anging th e number of floors could attract wi thdrawal of the EC as a violation case.

106.Prior EC granted is subject to th e proponent rec eiv ing all sta tutory pe rmissi on / c learances I ce rt if icates and

me mbershi p of respective agencies / authorities failing, which this provis io nal EC will sta nd w ithd rawn.

333 



.~'.')
TRU COpy

107.Pro ponent shall inform progress from time to time, in six monthly compliance report to MOEFCC / SEIAA I SEA C.

108.The above con diti on s are also applicable to the ECs already been accorded'to Projects . Th is shou ld -be checked by

respective agenc ies ent rusted w ith the task of ins pection and action.

109.Bore well wa ter shall be drawl on ly after obtaining necessary permission from CGWA.

11O.Project Proponent shall prominently display the copy of Environment Clearance at site.

111.Project proponent shall comply with all environmental facilities and requirement as per GDCR/Urban Development

Autho r ity.

112.Regu lar maintenance of lea kages of water and wastewater shall be carried out.

113.AII constructi on activities will be allowed only-during daytime period.

114.Lub ricati on w ill be carried out periodically for all plant machinery.

115.The projec t proponent shall prepare, display at prominent place in the construction site and implement the fi re and

safety SOPs for fall protection, ladders and staircase, scaffolds, trenching and excavation, electrical safety, crane

operations , occupational noise mitigation procedure, welding and cutting including provision of PPE kits etc.

116.When the property is handed over to society, the proponent should ensure by notarized undertaking to abide by all

the conditions of EC and copy of the such transfer letter w ith notarized undertaking shall send to SEAC & SEIAA.

117.The pro ponent shall ensure that the occupants of the society are allotted parking space as approved in EC order

and put-it on display the allotment of parking to the occupants in the society maintenance of it.

118.lf there is Basement parking in proposed in the project then they should always maintain clean, f ree fr om hanqinq

elec tri c wires an d provid e adequate light.

119.Separate Entries an d Exi ts shall be provided to the project on the approach road.

120.PP sha ll provide Electric vehic le charging points in the pa rking area.

121.Projec t Pro po nent shall provide adequate fund for Environment Monitoring and Staff t rain ing in the Envi ronment

Manag em ent Plan.

122.Bui lder/Main tenance Society shall take all required mitigation measures to comply with ambient noise levels

standards of Resi dential area dur ing day and night t ime as per Noise Pollution (Control and RegUlation) R.lJ.I.es,
2000. / ./. ' ,,:

123.Th is EC order sho uld no t be used as supportive evidence in regard of legal evidence in case of an ¥.-pspu te in

own ership. Th is is only g iven for the purpose of Environmental Compliances and mitigation of Efflifr0!1meil ta I
:,:~ ~ c :.:~ .

Imp act. " '. ' '..~ ....Hi

124.Project proponent or maintenance society to whom the project has been handed over shall ensure ·~l~cat io n-. of, . . ;.

park ing to each and every member of the society as per the rules as soon as possible and display the s~le

so ciety notice board .''I·C'':,;-U
• ~ _ ~M

125.Bu ilder/Ma intenance Society s ha ll ma inta in basement pa rking area, which should be clean, free f rom hanging

elect ri c w ires and provide adequate lighting and ventilation at site.

126.Buil der /Maintenance Society shall maintain traffic system w ithin the premises to avoid co ngest io n and un safe

pa rk ing in the pre m ises , particu larly safety parameters includinq fire , safety, installation of fire eq uipments , hou se

pipes etc for regul ar maintenance check-up and hold mock drills from time-to-time. Any damage to th e gree nb elt

area must be avoided.

127.Bui lder/Ma inten ance Society shall ensure that entry as well as exit ga te of site shall be open all the time, fai ling

wh ich necessary acti on s hall be ta ken by Competent Authority like Corporation/Urban Development Authority as

per th e prov isions of GDCR/NBC .

128.Builder/Main tenance Society shall strictly ensure to comply with all the conditions of EC scrupulously faili ng which

necessary acti on shall be taken by Competent Authority like Corporation/Urban Development Authority as per the

provis ions of GDCR/NBC.

129. Builder/Mai ntenance Society shall ensure that.all residents shall carry out necessary segregation & timely disposal

at source of sol id waste.

130.The above condi tions are also applicable to the ECs already been accorded to Projects. This should be checked by

respective age nc ies entrusted with the task of ins pection and action.

131.Society shal l di sp lay v is itor's parking faci li ty at su itable location at site.

132.Looki ng to the tr affic managemen t, at no point of time entry gate should be c losed except reasons of security as

may be d irected by competent authorities.

133.To stop em iss io n of PM10, the bui lders shall ensure the paving ofthe dusty edges of the bitumen road.

134.The builder and the maintenance soc iety shall ensure the cleanliness and disposal of garbage and w aste all the

time and give vide public ity to en vironmental measures time to time.
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135.Annual maintenance certificate of Lift shall be displayed on notice board at all the time.

136.ln Municipal Corporation before approval of plan layout it shall be ensure that the project proponent has projected the space

for tree plantation with tree guard in a space between municipal road & their premises.

137.The project proponent shall take written undertaking from the society assoc iation to maintain compliance of conditions

perta ining to tree plantation , ma intaining hygien ic condition in and around the premises for building construction projects

138.Notwithstanding the provision of EMP/CER , the proponent shall incur full expendi ture as may be required at the lime oi

execut ion of the project.

139.The project proponen t shall take written undertaking from the Society Association to ensure compliance of environment

conditions when it is handed over to them .

140.Project propon ent shall take proper maintenance of electrification with respect to human safety.

141.Tree Plantation prescribed in the EC shall be maintained by the Society Associat ion.

142.Proponent as well as successor society hall maintain hygen ic conditions and clean liness in and around the project site 0111

the time .

143.The design of building has to be earthquake resistant & duly certified by competent structural eng ineer of competent

authority.

144.The project proponent shall explore the possibilities & adopt mitigation measures to minimize the impact of project with

reference to Urban Heat Island (UHI) Phenomena .

145.The project proponent shall allocate funds as may be required for the compliance of Environment Management plan & CE '~

activity proposed at the time of execution of the project.

146.Project proponent shall adopt the 4R concept of Reduce , Reuse , Recycle and Restore, wh ile handing over the project to

Maintenance Society shall ensure the compliances as required.

147.Low water consuming devices shall be provided . Fixtures for showers , toilet , flushing and drinking shall be of low flow either

by use of aerato rs/ diffusers or pressure reducing devices etc.

148.A water meter shall be installed on rain water harvestinq & ground water recharg e well system & compliance repor t of the

same shall be submitted to concerned authorit ies.

149.Used oil shall be sold only to the reg istered recycler .

150.Provisions of Sol id Waste Management Rules-2016 shall be strictly adher ed to.

151.Requisite fire fighting facilit ies as per the requirement of NBC and Guja rat Fire Prevention and Life Safety Measures Act·

2013 along with the rules & regulations made there under shall be provided.

152.Underground fire water storage tanks and terrac e water storage tanks as well as storag e of treated domestic waste WOl ler of

adequate capacity shall be provided as proposed. Adequate provision shall be made to ensure that water from the Fire
..J

Water Tank shall not be used for any other purpose .

153.Dedicated power back up system shall be provided in the case of power failure & emerg ency of fire water pumps.

154.First Aid Box shall be made read ily available in adequate quantity at all the time s.

155.Main entry and exit shall be separate and clearly marked in the facility

156.Necessary emergency lighting system along with emergen cy powe r ba ck up system shall be prov ided. Further. necessary

auto glow signage at all appropriate places shall be provided to guide the people toward s exits and assembly points durinq

emergency.

157.Sufficient peripheral open pass age shall be kept in the margin area for free mov ement of fire tender! emergency vehicle

around the premises .

158.The overall noise leve l in and around the project area shall be kept well within the presc ribed standa rds by providing noise

control measures including acoust ic insulat ion, hoods, silencers, enclosures vibrations dampers etc. on nil sources of noise

generation including D.G. Sets. The amb ient noise levels shall con firm to the standards prescribed under the Environment

(Protection ) Act and Rules.

159.The area earmarked for the parking shall be used for parkirrg only . No other activity shall be permitted in this area.

l60.Traffic congestion near the entry and exit points from the roads adjo ining the proposed project site shall be avoided . No

public space including the service road shall be used or blocked for the parking .

161.The project proponent shall install energy effic ient devices , appliances, motors, and pumps conforming to the Bu rea u o f

Energy Efficiency norms.

162.The transformers and motors shall have minimum efficiency of 85%. A· c>
163.0nly var iable frequency motor drives shall be used in project. T UE COpy
164.Application of solar energy shall be incorporated for illumina tion of common areas . light ing for gardens and street l ig h l l n ~J . In

addition the provision for solar water heating system shall also be provided.

165 .Use of glass shall be minimal to reduce the heat island effect as well as to reduce the electr icity consumption. '.'
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166.The area earmarked as green area shall be used only for plantation and shall not be altered for any other purpose,

167.Drip irrigation/ low volume, low angle sprinkler system shall be used for the lawns and other green area including tree

plantation .

168.The project proponent shall inform to SEAC 1 SEIAA regarding the transfer of manqgement responsibility to th ~ Society 1
Association to be formed for the proposed project with all the supporting documents . The Society 1Association ;')rmed for

further manage ment of the proposed project shall be responsible for compliance of all the conditions stipulatod in the

Environmental Clearance order.

169.Environmental Clearance granted for the project on the basis of documents related to land possession subrnitte. d -ahall

become invalid in case the actual land for the project site turns out to be different from the land considered at the .Ime of

appraisal of the project and mentioned in the EC.

170.AII other statutory clearan ces such as N.A. permission, Fire NOC from Department, permission from Airports Authc rity of

India, BU permissions. Development permissions etc including.approvals for storage of diesel from concern authority shall

be obtained by the projec t propone nt from the compet ent authorities before commissioning of Project.

171.AII the conditions as may be stipulated in the N.A. order, Development perm ission, Build ing Use permission, NOC obtained

from Fire Department etc. shall be strictly complied with.

172.The project management shall also comply with all the environment protection measu res, risk mitigation measure:' and

safeguards proposed by them.

173.A II commitments 1undertakings given to the SEAC during the appraisal process for the purpos e of environment al protection

and manag ement shall be strictly adhered to.

174.The project proponent shall also comp ly with any additional condition that may be impos ed by the SEAC or by S~IAf.<rany

other comp etent authority for the purpose for the environmental protection and mana gement. .

175.AII the terms & conditions prescrib ed in the amendment of EIA Notification 2006 published by the MoEF&pC.'~iq~ its

Notification No. S.O. 3999 (E) dated 9th December, 2016 shall be complied with letter & spirit. . \ .~." .

176.The project propone nt shall strictly comply with the Gujarat Building and other Construction Workers ' (R~lat i on of.. ' ....
Employment & Conditions of Service) Rules 2003 as well as Gujarat Lifts & Escalators Rules as amended from~ to'tT('M.

177.No further expansion or modification s in the project likely to cause environmental impacts shall be carried ;~t: Wi; tiout
obtaining prior Environment Clearance from the concerned authority.

178.The above conditions sha ll be enforc ed, inter-alia under the provisions of the water (Prevention & Control of Pollution) Act,

1974. Air (Prevention & Contro l of Pollution) Act,.1 981, the Environment (Protection) Act 1986 and the Hazardous Wastes

(Management Handling and Tran bound ary) Rules, 2008. Building and Other Construct ion Workers' (Regulation of

Employment & Conditions of Service) Act-19 96, The Gujarat Lifts and Escalators Act-2000 along with their amendm ents

and rules.

179.The project proponent shall obtain the requisite permiss ions 1clearance under the prov isions of the Indian Forest Act 1927,

Forest Conservation Act 1980 and Wildlife (Protect ion) Act 1972.

!:FJ·'i:l3iJ!
180.The project propone nt sha ll allocate the separate fund as committed before SEAC for activities Plantation around the site or

a suitable place with co llaboration and assistance with Surat Municipal Corpo ration. Solar Street light- mall and nearby area

(Conversion of conventional street lights into solar lights through installation of solar plates . Conducting blood donation

camps and medical check-up camps near project site area. Activit ies proposed under Corporate Environment Responsibi!ity

(CER) shall be part of Environment Management Plan (EMP) as per the MoEF&CC's OM no. F. No. 22-65/2017-1A.1I1 dated

30.09.2020. The said activities shall be completed within 3 years from the commencement of the project. The CER shall

be monitored and the monitoring report shall be submitted to the regional office of MoEF &CC as a part of half-yearly

compliance report and to the District Collector. The monitor ing report shall be posted on the website of the project

proponent.

181.The projec t authorities shall earmark adequate funds to implement the conditions stipulated by SEIAA as well as GPCB

along with the implementation schedule for all the conditions stipulated herein. The funds so provided shall not be diverted

for any other purpose.

182.The project propon ent shall adhere to provisions made for Corpora te Environment Responsibility "CER" in Office

Memorandum dated 01/05/2018 by Ministry of Environment, Forests & Climate Change and its amendments from time to

time in a letter and spirit.

183. The applicant shall inform the public that the project has been accorded environmental clearan ce by the SEIAA and that the

copies of the clearance lette r are available with SEIAA and may also be seen at the Website of SEIAA/ SEAC.

184.11 shall be mandatory for the project management to uploaded half yearly compliance report on website of Gujarat Real

Estate Regulatory Authority. on 1st June and 1st December of each calenda r year .
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185.The project authorities shall inform the GPCB , Regional Office of MoEF&CC and SEIAA about the date of financial closure

and final approva l of the project by the concerned authoriti es and the date of start of the project.

186.The SEIAA may revoke or suspend the clearance, if implementation of any of the above conditi ons is not found satislac torv.

This environmental clearance is valid for Seven years f~om the date of issue.

187.Subm ission of any false or misleading information or data which is material to screen ing or scop ing or appraisal or decision

on the appl icat ion makes this environment clearance cancelled.

l:tlll.'M:.1.tmt3:C.'il3ml,t.)~11'J1*il!J!*',f;.1~t3:Ui13::.);jjl~@E1.MII~1!'.ij'Mj[.H®~~=t'l!l
188.Project proponent shall inform to all the concerned authoritie s including Mun icipal Corporation , District collector, UD/\ &

RERA and shall also give wide publ icity through adver tisement in minimum two local newspapers within seven days, about

the environment clearance order accord ed.

189.Projec t proponent shall appoint a key person in the organ ization who shall be responsible for compliance of above condition

fully on behall of the proponent. It will not mean that appointing a key person will exempt the project proponent from the

responsibility or compl iance . Any chang e in key person shall imm ediat ely be info rmed to SEIAA and all concerned

authorit ies.

190.Designated key person shall subm it six monthly compliance report to SEIAA/SEAC , MOEF&CC, GPCG and Nodal

Department of the Government.

191.ln case of violat ion reported upon, the project proponent shall be responsibl e for all the lega l action s as per Environment

Protec tion Act , 1986 including SEIAA may cancel , withdraw or keep in abeyance, the environment clearance accorded.

192.Any person including the project proponent affect ed by this environment clearance orde r may file appeal to Honorable

National Green Tribunal West Zone branch, Pune , preferably with in a period of thirt y days from the date of issue of

environment clearance as prescribe unde r sect ion 16 of National Green Tribunal Act 2010.

193.AII compla ins and publ ic grievance or representations may be addressed to SEIAA/SEAC in the email addresses (a)

msseiaagj@gmail.com & (b) seacgujarat@gmail.com.

-L

Issued to:

Thoth Mall And Commercial Real Estate Private Limited
C/O Marketcity Resources Private Limited,
Rr Hoisery Building, Shree Lakshmi Wollen Mills Estate,
Dr, E Moses Road , Mumbai

Copy to:-

1. The Secretary, SEAC , C/O. G.P.C.B. Gandh inagar - 382010 .

2. The Addit ional Chief Secretary, Forests & Environment Department, Govt. of Gujara t, Block 14, 8th floor, Sachivalaya,

Gandhinagar-382010.

3. The Chairman, Central Pollulion Control Board , Parivesh Shavan , CBD -cum-Office Complex, East flrjun Nagar, New Delhi

110032

4. Scientist C, Integ rated Regional Office , Ministry of Environment and Forests, Aranya Bhav an, Sector-10, Gandhinagar .-

382010 .

5. Monitor ing Cell , Ministry of Environment and Forests , Paryavaran Bhavan, CGO Complex, New Delhi-110003.

6. The Member Secretary , Gujarat Polluti on Control Board, Paryavaran Shavan , Sector-10 A, Gandhina gar-382010

7. The Additional Secretary, Forest and Environment Department , Government of Gujarat , Sachivalay,... .for information and

necessary action as per cond ition no. 87 of this order .

8. The Deputy Conservator of Forests, Van Bhavan , Shivaji Chowk, Gangeshwar Mahadev Road, Adaj an, Surat-395009,. . ..tor

information and necessary action as per cond ition no. 87 of this order.

9. The Municipal Commissioner Surat Municipal Corporati on, Municipa l shopping centre, Adarshnag ar Society, Athwalincs. Sural.

Gujarat- 395001 ... ... for further necessary action please for compliance of above conditions.

10. Secretary, Gujarat Real Estate Regulatory Authori ty, 4th Floor, Sahyog Sank ul, Sector-11. Ganrlhinil gar-:l 82010 ... ("I

information & necessary action please.

11. Select File

EC Identification N;j.f(i~~¥iIl~~'tHffl CO~!fE9 f.}J?~"§~A;'&1ft¥#"~@'Mrgff.y~;~eG1l'b\~1 g~'i'saV.l~i~185m·61~6BJ
Phone No,:- (079 ) 232 -32 152,232 -4'1.5 14 'f;ax'l'to.:-(lJ ,Sl ) 2 jL-2L ,R'lr
E-mail : msseiaagj@gmail.coll1, Website:- www.sciaa.gujarat.gov .in
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-
GUJARAT POLLUTION CONT ROL BOARD

P/".RY/·.vAf~j. N BH/·,' jj· !1
' ;(;(,1' ,(· 1' ,. /· Gandhinaqar '~;:/, ; ".

i ) r. ' J(f( : ( I) 1'1, i ';I. / ;"';'/ :,
( (, 7'1, L':L// ' ;,I

Fal / (Jr 1, ;(~L '~ L l :),
'N(;bsltr:: '1l1mJ~r)(,b .rYJ I in

8ppJlci'llonEorerE af:teLfQ
FifoNo : GllCn.'(PCB ID.• 110443) CTE-75704
To.

Mil:! . THOTH MALL ANDCOMMEHCIALREAL ESTATE PRIVATE LIMITED.
Block No. 94·1!o+1/b, 94 (erstwhile survoy no. 76), Plot No 117 tormlng part of Town
Pll.lnnlng Schemo No.4 (Urnre South), Block No. 94-1/a+1/b, 94 (erstw. Village;
Althau, Tsluka: Maju re . Dlstrtct; Sural, GuJarat,
City :A lthan ,
Dlst : Surat ,
Taluka : Surat City
Sub: Consent to Establish (Afterobtaining Environment Clearance) underSection 25 of Water Ad 1974 and

Soctlon 21 of AIr Act 1981.

Rof : (1) Your on line application No. 315230 dated 03/07/2024

(1) Envlron rnont Clearance Issued by State Authority vide their letter no. EC24B038GJ110727 Dated
05/0612024

WIthout prejudi ce to tho powers of ttus Board under the Water (prevention and Control of Pollut ion) ACl-1974,
t/J(J Air ACI- l D81 anet the Envrronmen t (p rotection) ACI- 1926 and without reducing your responsibil ities under the
said I\C I ~ 1rl1Jny way. tIllS is to inform you that rhis Board gran ts Consent to Establish (Attar obta ining
Environment Clearance ) under Section 25 of Waler Act 1974 and Section 21 of Nr Act 1981 for manufacturing
of products Uti rnenncneu into the Environme nt Clearance (EC) granlcd vide leiter under reference no (2) above.

Consent To Establish Is GrantedSUbject To The Following Conditions:­

I ) The viJlidity period of th is en: sha ll be Seven Years from the issue of this order .

2) Apphcant shall strictly comply with all condition s stipulated by com petent author ity in the order of
Envirun rnent CIC,H<l nCe issued vide letter under re ference No . : 2 above .

3) rhe apphcant shal! I owovor . not without the pno r concern of the Board. Bring into usc an y new or alle red
outlot (or tho discharuo of etllu cnt or gaseous emission or sewage was te from the proposed industrial plant.
lhe applicanr is required 10 make applications to this Board tor this purpose in the prescrib ed forms under
the provisions 01tho wa ter A ct - 1974. the Air · 19B1 and the Environment (Protection) Act - 1986.

GPes ID ; 110443

For and on beha lf of
Guj8r8t Pollution Con trol Board

Page 1 of 1

rv-'ih
rv-~

0]\

\~ J~~'ih 1
\ J.D.O

<0'ih ROH Head - Surat
<0

This ord~i s issued 10 Block No. 94-1/a,! 1/b.M (erstwhile.survey_no.]Q). Elot NQ.. l1Zf9rmin9 part of
Towf\.flanningScheme No.4 (UmraSouth)•.Block .Nr;Ul.1::1la:t1l1l.~(eL$tw•.Y.iIIage:.Althan. TilJ!Jka:
Maj~a, Distri ct: SuraLGujaral. City ;Altha-')L [2j_~t;_$urat3a luka : _SuraLCityl11M13) for CTE
<Jt!l cndrncn! after obtaining EC.

0-.{,.
...i>

d1iledOn : 04/09 /2024

A·o
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BEFORE THE NATIONAL GREEN TRIBUNAL,
AT THE WESTERN ZONAL BENCH AT rUNE

ORIGINAL APPLICATION NO. 202 OF 2024

IN THE MATTER OF:
JANAKISINH KUSHAL SINH PARMAR

Versus
...PETITIONER

MINISTRY OF ENVIRONMENT,
FOREST, AND CLIMATE CHANGE
& ORS. ...RESPONDENTS

The Respondent No. 5 and 6 Companies through the Authorized Representative
Shri Rupesh Balwantbhai Brahmbhatt hereby appoints

Mr. Aastik Dhingra D/2249/201 7
Mr. Chlrag Nay ak D/2673/2021,
Mr. Vinod Chauhan D/5816/2017 and
Ms. Sneh Somani D/4706/2021
D-29, JANGPURA EXTN.,
NEW DELHI 110014,
Contact No. 9873478231

Herein after called the advocate/s to be my/our advocate i
authorise him

~5
NCT OF DELHI CO U RT FEE

OlCT29421l9~2504M

~JAN·202S

~5

11111 1111111[1mllll[lllllllllliIIIIIIIIIIUlIIIII I,1To act, appear and plead in the above noted case in this co
in which the same may be tried or heard and also in the a
High Court subject to payment offees separately for each c~=======~

To sign, file and present pleadings, appeals cross obje NC~~T~L~~':~EE
29.J AN.1015

~~~~~~:~~:~~::~~:v~~~nb;~:::~a~:coe~::;:~s;r~~~:~ ~ I , I I I I II I I I I ~ I II IIIII U III III ~I I IIII I II IIIII ~l l ll
said case in all its stages subjects to payment offees for eac.. 0 • •-------..,
To file and take back documents, to admit and/or deny the de
party.

ADVOCATES WELFARE FUND
~DELH I .. c• D'ElHl - -

io ~, ~ °1 . s10
_""m 1746605 res '""'''-

To take execution proceedings.
ADVOCATES WELFARE FUND

To deposit, draw and receive money, cheque, cash and grant r
do all other acts and things which may be necessary to be.don:
in the course of the prosecution of the said case. 60-0.............__....__""

l:LHI

5

2423155
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To appoint and instruct any other Legal Practitioner authorising him to exercise the
power and authority hereby conferred upon the advocate whenever he may think fit
to do so and to sign the power of attorney on our behalf.

And I/WE the undersigned do hereby agree to rectify and confirm all acts done by
the advocate or is substitute in the matter as may/our own acts. As if done by me/us
to all intents and purpose.

And I1WE undertake that I1WE or my/our duly authorised agent wo uld appear in
court on all hearings and will inform the Advocate for appearance whe n the case is
called .

And I1WE undersigned do hereby agre e not to hold the advoc ate or her substitute
responsible for the result of the said case. The adjournment costs whenever ordered
by the court shall be of the advocate which he shall receive and retain for himself.

And I/WE the undersigned do hereby agree that in the event of the whole or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be
entitled to withdraw from the prosecution of the said case unti l the same is paid up.
The fee settled is only for the above case and above Court. I/WE hereby agree that
once the fee is paid I/WE will not be entitled for the refund of the same in any case
whatsoever and if the case prolongs for more than 3 years the original fee shall be
paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this day of '-'J~
~,2025.

Accepted subject to the terms of the fees.

; --" .

THOTH MAllANO COMMERCIALREAL ESTAH PVf. lfD.

~~SIGNAroRY
,;:,::;.--;..-:,: : ....

/V(-.. :'. No .
(" .J _- . ,., .

: , ~~. , I ' <;»
, • • • r • .... .-

f . , , ·1 , " \ '

/' . ->, ( "';,: " '~'''''2''' ... t · . ' . _. . . ... ._ "
• . . .. • I • I • ' ')0 '

.\ . • , • .. • . • 1--- J. . '
I' . \ \.', . , ' '.... J ..,. "

. 4. . .} ' .
• . " ¥ ~ . ~ : '

. / ()' r:"\ ,;;)
.. J i. '

ADVOCATE

.. .. :

341 



THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE LIMITED
Registered Address: C/O Marketcity Resources Private Limited, R R Hoisery Building, Shree

Laxmi Woollen Mills Estate, Dr. E Moses Road, Mumbai - 400011, Maharashtra
Email id: corp affairs0JphopnixmiJ1s.ro m contact No. 02230016800 CIN No.

U70109MH2022PTC377897

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD O F
DIRECTO RS O F THOTH MALL AND COMMERCIAL REAL ESTATE PRIVATE
LIMITED AT THEIR MEETING HELD ON WEDNESDAY, AUGUST 10, 2022 AT
MUMBAI.

"RESOLVED THAT Shri Rupesh Balwantrai Bramhabhatt, be and is hereby authorized:

1. to Sign and execute all and every agreements or any other documents, relating to land
parcels admeasuring 29,222 square meters, bearing Final Plot No. 117 forming part of
Town Planning Scheme No. 4 (Umra-South) allotted in lieu of land bearing Block No .
94 (part) (erstwhile Survey No . 76) situated within the limits of Villa ge Althan, Taluka
Majura, and Distr ict Surat, Gujarat,

2. to deal with and/ or represent the firm before Government, Semi Government and/ or
othe r local authority including Surat Municipal Corporation in connection with the
above stated purpose.

RESOLV ED FURTH ER THAT any of the two Directors of the company may sign an d deliver
the cer tified true copy of the afor esaid resolutions."

For Thoth Mall and Commercial Real Estate Private Limited

B~11--..:.~
Ashwin Sillghvi
Director

Date : August 16, 2022
Place : Mumbai
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Gmail
2~7

RAJU MISHRA <le.point365@gmail.com>

advance service proof case :Janaksinh Khushasinh Parmar Vs. MoEF&CC, through
Sec retary & Ors . (ORIGINA L APPLICATION NO. 202 OF 2024 (WZ)
1 message

RAJU MISHRA <le.point 365@gmail.com> Tue, Feb 4, 2025 at 11:33 AM
To: Janaksinh Parmar <janaksinh33@gmail.com>, secy-moef@nic.in, "msseiaagj2024@gmail.com" <mss eiaagj2024@gmail .com>
Cc: ro-gpcb -gana@guJarat.gov.in, secfed@gujarat.gov.in
Bee: I\astik Ohingra <aas tik.dhingra1989@gmail.com>

DEA R
SIR /MA'AM
PDF

COUNS EL FOR RESPO NDENT NOCs). 5 & 6
MR AASTIK DHINGRA [0/2249120 171
0-29 , JANGPURA EXTENSION,
LGF, DELHI-liD 014

Iii REPLY NGT.pdf
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